
 Monday,  March  22,  965 Vol.  Third  Series,  XXXVINI—No.22
 Chaitra  l,  887  (Saka)

 LOK  SABHA

 DEBATES

 (Eleventh  Sessions)

 (Vol.  XX  XVIII  contains  Nos.  I—I0)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price:  Re  1:00



 CONTENTS

 No.  22.—Monday,  March  22,  965/Chattra  t,  7887  (Saka)

 CoLua‘Ns
 Oral  Answers  to  Questions—

 *Starred  Questions  Nos.  499  to  506,  and  508  to  Io  496I—98
 Short  Notice  Question  No.  5  4998-99

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  507  and  sII  to  §2I  .  .  5000—08
 Unstarred  Questions  Nos.  7328  to  377  5008—38

 Calling  Attention  to  Matters  of  Urgent  Public  Importance—

 (i)  Reported  smuggling  of  anti-Indian  Chinese  propaganda
 literature  into  India.  §039—4I

 (it)  Shri  Sudhir  Ghosh’s  account  of  Chinese  withdrawal
 form  NEFA  in  7962  5042—47

 Re:  Motion  for  Adjournment  and  Calling  Attention  Notice—
 Pakistani  firing  on  Cooch-Behar  border  $041-42,5177—91

 Papers  laid  on  the  Table.  न  §047—48
 Re:  Statement  of  Food  Minister  on  amendment  to  Official

 Language  Act.  5048—50
 President’s  assent  to  Bills  5050
 General  Budget—General  Discussion  मा  हि  मु  5050—5I77,

 5191-92
 Shri  M.  R.  Masani  द  ‘  F  5050—72
 Shrimati  Renu  Chakravarty  §072—92
 Shrimati  Renuka  Ray  §092—5I02
 Shri  A.  P.  Jain.  $I02—5I9
 Shri  A.  C.  Guha  5lI9—28
 Shri  Lahri  Singh  5128—43,
 Shrimati  Sharda  Mukerjee_.  .  .  5144—53,
 Shri  R.  ikamanathan  Chettiar  +s  $153—60
 Shri  Dasaratha  Deb.  ;  5I60—68
 Shri  Ansar  Harvani  नि  नि  5I68—73
 Shri  D.  N.  Tiwary  5 73-77

 *The  sign  +-  marked  above  the  name  of  a  Member  indicates  that  the

 question  was  actually  asked  on  the  floor  of  the  House  by  that  Member.



 LOK  SABHA  DEBATES

 4961
 LOK  SABHA

 Monday,  March  22,  965/Chaitra  ,  887
 (Saka).

 ‘
 The  Lok  Sabha  met  at  Eleven  of  the

 Clock.

 (Mr.  SPE4‘KER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Chinese  Aggression

 +
 (  Shri  Yashpal  Singh:

 Shri  S.  M.  Banerjee:
 |  Shri  Himatsingka:
 |  Shri  Rameshwat  Tantia:

 #499.

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  Afro-Asian  coun-
 tries  are  now  convinced  that  China  has
 committed  aggression  on  Indian  soil;

 (b)  if  not,  the  steps  taken  to  explain
 to  those  countries  the  irrefutable  case
 of  India;  and

 (c)  the  number  of  non-official  dele-
 gations  sent  to  these  countries  for  this
 purpose?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  While  the

 majority  of  Afro-Asian  countries  are
 convinced  that  China  has  committed
 aggression  on  Indian  soil,  some  of
 them  have  not  taken  an  open  stand
 to  condemn  China,  in  order  to  facili-
 tate  a  peaceful  solution  of  the  India-
 China  border  question.
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 (0)  India’s  case  has  been  explained
 to  these  countries  at  diplomatic  and
 political  levels.

 (c)  Various  non-official  delegations
 have  visited  Afro-Asian  countries  and
 whenever  opportunity  presented  it-
 self,  have  explained  India’s  gtand  in
 the  India-China  border  question.

 tt  यदापाल  सिंह  :  अल्जीरिया  में

 होने  वाल'  एक्रो-एशियन  कांफरेंस  में  हमारे
 प्रधान  मंत्री  जा  रहे  हैं  ।  क्या  वहां  भी  यह
 मसला  डिस्कस  क्रिया  जायेगा  ?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  Most  probably
 the  Prime  Minister  will  attend  the
 Afro-Asian  Conferende,  depending  on
 his  other  engagements.  I  do  not
 know  about  this  problem  as  such,  but
 generally,  the  understanding,  the
 feeling,  was  that  bilateral  disputes
 should  be  avoided  by  way  of  discus-
 sion.

 sit  यहा पाल  सिह  :  क्‍या  सरकार  बता

 सकती  है  कि  क्या  वह  और  ज्यादा  पीलिया-

 मेंटर  डेलिगेशन  उन  देशों  को  भेजने  का

 विचार  रखती  है  |

 Shrimati  Lakshmi  Menon:  No,
 Sir.

 Shri  Himatsingka:  May  I  know
 which  of  the  countries  have  been
 visited  by  the  Delegation?

 Shrimati  Lakshmi  Menon:  No  par-
 ticular  delegation  was  sent  to  visit  all
 the  countries.  But  from  time  to  time,
 Ministers  and  others  have  gone  to
 visit  certain  countries  and  tried  to

 explain  the  position,

 Mr.  Speaker:  These  non-official
 delegations  have  visited  certain  coun-
 tries.  He  wanted  to  know  which  coun-
 trieg  were  visited  by  them.



 4963  Oral  Answers

 Shrimati  Lakshmi  Menon;  Almost‘
 all  the  countries,  I  should  say—all  the
 North  African  countries,  all  the  East
 African  countries  and  some  of  the
 West  Asian  countries.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  to  some  Islamic  coun-
 tries  the  delegations  from  the  MPs
 were  sent  from  a  particular  commu-
 nity  and,  if  so,  what  was  the  reason?

 Shrimati  Lakshmi  Menon:  No  parti-
 cular  reason  was  there.  It  so  happen-
 ed  that  the  Members  selected  hap-
 pened  to  be  of  a  particular  community.

 o
 Shrimati  Ramdulari  Sinha:  May  i

 know  whether  the  Government  have
 tried  to  assess  the  impact  of  the  visit
 of  such  delegations  and,  if  so,  through
 what  machinery  and  with  what
 results?

 Shrimati  Lakshmi  Menon:  It  is  very
 difficult  to  adjudge  the  impact  of  any.
 particular  delegation.  But  they  have
 been  met  and  they  have  been  given
 opportunities  to  explain  the  position.

 Shri  Hem  Barua:  May  I  know  if
 it  is  not  a  fact  that  47  countries  out
 of  48  countries  that  assembled  at  this
 Conference  of  the  Non-Aligned  Nations
 in  Cairo  sometime  back,  were  not

 only  not  supporting  the  Indian  Prime
 Minister’s  suggestion  to  send  a  delega-
 tion  to  Peking  vis-a-vis  the  Chinese
 Bomb  but  were  also  left  unconvinced
 even  of  the  broad  features  of  our  con-
 tention  that  China  has  committed
 aggression  on  India  during  962  and,  if

 so,  whether  Government  have  ascer-
 tained  the  political  and  psychological
 reasons  behind  this  fact  that  our  Gov-
 ernment’s  efforts,  if  they  were  made,
 have  proved  futile  so  far  in  relation
 to  that  Afro-Asian  Conference?

 Mr.  Speaker:  I  shall  put  it  to  the

 hon,  Member  whether  even  if  he  feels
 like  that,  it  would  be  in  the  interests
 of  the  country  to  broadcast  it  outside

 and  to  give  that  impression  that  the
 Members  of  our  Parliament  think  like
 that
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 Shri  Hem  Barua:  It  is  not  that.  I
 can  break  my  question  into  two  parts

 oo

 Mr.  Speaker:  Whether  on  the  one
 side  or  the  other  of  the  House,  every
 hon.  Member  is  really  interested  in
 seeing  that  the  interests  of  the  country
 must  be  safeguarded.

 Shri  Hem  Barua:  May  I  submit  that
 this  is  common  knowledge  and  almost.
 world  knowledge?  a

 Mr.  Speaker:  I  only  wanted  to
 appeal  to  him.  Would  the  hon.  Minis-
 ter  like  to  answer  that  question?

 Shri  Swaran  Singh:  I  would  say
 that  I  entirely  disagree  with  his  asses-
 sment,  and  the  premise  upon  which  he
 has  based  his  question  is  not  based  on
 any  facts  or  on  the  situation.  It  is

 just  a  feeling,  andI  shall  join  my  voice
 also  to  your  appeal  that  while  putting
 these  questions  we  should  keep  before
 our  eyes  the  interests  and  the  prestige
 of  our  country.

 Shri  Hem  Barua:  But  if  the  hon.
 Minister  lets  down  the  interests  and
 the  prestige  of  our  country,  is  it  not
 our  job  to  point  it  out...

 Mr.  Speaker:  Order,  order.

 Shri  Hem  Barua:  This  Minister  has
 let  down  the  prestige  and  the  inte-

 rests  of  the  country

 Mr.  Speaker:  In  that  case  he  can
 take  direct  action  and  put  down  a

 motion  for  that  purpose;  he  should  not

 do  it  in  this  manner.

 डा०  राम  मनोहर  लोहिया  :  सरकार

 ने  और  माननीय  मंत्री  ने  कभी  यह  कहा  है  कि

 असल  में  तो  गुप्त  रूप  से  अफ्रेशियाई  देश

 हिन्दुस्तान  के  साथ  हैं,  लेकिन  खूल  कर  वे  चीन

 की  निन्दा  नहीं  कर  रह  हैं  ।  ठीक  इसी  तरह  की

 बात  चीन  वाले  कहते  हैं  कि  अफ़शियाई  देश

 खुल  कर  के  चाहे  चीन  के  साथ  न  आयें,  लेकिन
 वे  हिन्दुस्तान  के  खिलाफ़  हैं  कौर  चीन  के  साथ

 हैं  ।  ऐसी  स्थिति  में  क्या  सरकार  इस  बात  पर

 गौर  कर  रही  है  कि  विशिष्ट  घटनायें  के  न्याय
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 अन्याय  पर  दुनिया  फैसला  नहीं  किया  करती

 और  हिन्दुस्तान-चीन  का  जो  युद्ध  है.

 अध्यक्ष  महोदय  :  माननीय  सदस्य

 सवाल  करें  |

 डा०  रास  मनोहर  लोहिया  :  मैं  सवाल

 किये  देता  हूं,  लेकिन  मैं  यह  इसलिए  कह  रहा

 हूं  कि  माननीय  मंत्री  कहेंगे  कि  समझ  नहीं  पाया।

 क्या  माननीय  मंत्री  जी  इस  बात  पर  गौर

 कर  र  हें  हैं  कि  हिन्दुस्तान-चीन  के  युद्ध  की

 विशिष्ट  घटना  के  न्‍्याय-अ्रन्याय  पर  अफ्रेशियाई

 देश  फ़ैसला  नहीं  करेंगे,  बल्कि  इस  कसौटी

 पर  कि  उन  का  चीन  से  अथवा  हिन्दुस्तान  से

 ज्यादा  दोस्ताना  है  कौर  इस  कसौटी  पर  कि  कौन

 सा  देश  साम्थाज्यशाही  के  विरोध  की  लड़ाई
 में  ज्यादा  मदद  कर  रहा  है  ?

 अध्यक्ष  महोदय  :  मिनिस्टर  साहब  इस

 सवाल  का  जबाब  क्‍या  दें  ?

 Bo  राम  मनोहर  लोहिया  :  क्‍या  वह

 इस  बात  पर  गौर  कर  रहे  हैं  ?

 श्री  स्वर्ण  सिह  :  इस  बात  पर  भी  गौर  कर

 रहे  हैं  और  तौर  बहुत  सी  बातें  हैं  जिन  पर  गौर

 कर  रह  हैं,  लेकिन  इस  के  मुताल्लिक  माननीय

 सदस्य  की  जो  तशवीश  है,  उस  से  हमारा

 इत्तिफ़ाक  नहीं  है  ।

 To  राम  मनोहर  लोहिया  :  अध्यक्ष

 महोदय,  मैं अर्जे  करना  चाहूंगा  कि.  .  .

 अध्यक्ष  महोदय  :  आप  ने  पूछा  है  कि

 क्‍या  वह  इस  बात  पर  गौर  कर  रहे  हैं  ?

 उन्होंने  कहा  कि  गौर  कर  रह  हैं  |  आप  ने

 जो  अपना  स्टेटमेंट,  श्रोपीनीयन  और  एसेंसमेंट

 दिया  है,  उसका  जबाब  देने  के  लिए  मैं  उन  को

 कैसे  कह  सकता  हूं  ?

 डा०  राम  मनोहर  लोहिया  :  जब  मैं

 सवाल  की  अहमियत  खुद  आप  को  नहीं
 बता  पाता  हूं,  तो  माननीय  मंत्री  क्या  खाक

 समझेंगे  -
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 भ्रध्यक्ष  महोदय  :  अगर  हमारी  समझ

 इतनी  नहीं  है  कि  हम  आप  का  सवाल  समझ्

 सकें,  तो  हमारी  मजबूरी  है  ।  जो  हम  समझेंगे
 उसी  का  जबाब  दे  दिया  जायगा।

 Shrimati  Savitri  Nigam:  May  I
 know  whether  the  hon.  Minister  is
 aware  that  China  has  been  constantly
 pouring  in  a  lot  of  literature,  and  also
 sending  delegations  and  making  broad-
 casts  having  very  distorted  facts  in
 them  and  very  poisonous  propaganda
 against  India,  ang  if  the  answer  be  in
 the  affirmative,  what  particular  defi-
 nite  action  Government  have  taken
 so  far,  and  what  steps  they  are  in-
 tending  to  take  in  the  near  future?

 Shrimati  Lakshmi  Menon:  Part  of
 the  answer  has  already  given  in  the
 main  answer  which  I  had  read  out  a
 little  while  ago.  If  the  hon.  Member

 would  go  through  the  publications  put
 out  by  the  Ministry  she  would  notice
 that  no  efforts  have  been  spared  in
 order  to  bring  the  correct  point  of

 _view  to  the  public  in  regard  to  the

 border  conflict,  through  our  Missions,

 through  individual  Members  of  the

 Government  who  visit  abroad  and

 their  contacts  with  other  agencies.

 Soviet  Tanks

 +  :

 {  Shri  Rameshwar  Tantia:
 #500.  Dr.  L.  M.  Singhvi:

 Shri  D.  D.  Puri:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  Para  5(iii)  of  his
 statement  made  in  the  House  on  the
 2ist  September,  964  and  state:

 (a)  whether  the  Soviet  tanks  have
 been  delivered  to  India  as  promised
 by  the  Government  of  the  U.S.S.R.;

 (b)  if  so,  the  number  of  such  tanks
 received  in  India;  and

 (ec)  whether  it  is  also  a  fact  that
 Indian  technicians  were  sent  to  Rus-
 sia  for  training  in*the  use  and  main-
 tenance  of  light  tanks?



 4967  Oral  Answers

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr,  D.  S.  Raju):  (a)
 and  (b).  The  contracted  number  of
 tanks  are  being  delivered  according
 to  schedule.  It  is  not  in  the  public
 interest  to  disclose  further  details  on
 the  Floor  of  the  House.

 (c)  Yes,  Sir.

 Shri  Rameshwar  Tantia:  What  is
 the  difference  between  our  present
 tanks  and  the  ones  which  we  are  buy-
 ing  from  Russia?  Will  they  be  able
 to  operate  in  NEFA  and  other  regions?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  Certainly  I  can  give  one
 important  feature  or  distinction  bet-
 ween  the  present  medium-size  tanks
 and  these.  This  is  called  light  tank.
 It  will  certainly  be  useful  for  our
 operational  purposes.  Where  and  how
 I  cannot  say.

 sit  यवापाल  सिह  :  पिछले  साल  हमारे
 प्रतिरक्षा  मंत्री  महोदय  ने  यह  एलान  किया

 था  कि  हम  इस  मामले  में  बहुत  जल्दी  सेल्फ-

 सफिशेंट  हो  जायेंगे  ।  मैं  जानना  चाहता  हूं
 कि  यह  सैल्फ-सफिशैंसी  कब  तक  हासिल
 हो  जाएगी  और  कब  तक  हम  रूस  से  इन  टैको

 का  मंगाना  छोड़  देंगे  ?

 श्री  यशवन्तराब  चित्रण:  मैंने  कभी

 नहीं  कहा  कि  हम  टैंकों  के  बारे  में  सेल्फ-

 सफिशेंट  हो  जायेंगे  ।

 Diplomatic  Assignments  for  Public
 .  Men

 +
 (  Shri  Yashpal  Singh:

 Shri  Bhagwat.  Jha  Azad:
 Shri  M.  L,  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  G.  N.  Dixit:
 Shri  R.  Barua:
 Shri  Himatsingka:

 [  Shri  Rameshwar  Tantia:

 *50l.  |

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  some  public  men  have
 refused  to  serve  on  diplomatic  assign-
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 ments  on  the  ground  that  they  should
 be  permitted  to  deal  directly  with  the
 Minister  and  not  be  required  to  func-
 tion  through  civil  servants;  and

 (b)  if  so,  the  objection  in  agreeing
 to  this  demand?

 The  Minister  of  State  im  the-  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon);  (a)  No  Sir

 (b)  Does  not  arise.

 श्री  यशपाल  सिह  :  क्‍या  सरकार  के

 ख़्याल  में  यह  बात  है  कि  अगर  सभी  एम्बैसेडर

 यही  कहने  लगें  कि  हम  सीधे  मिनिस्टर्स  से

 डील  करेंगे  तो  फारेन  सेकंडरी  का  क्‍या  दर्जा

 रह  जाएगा  और  फारेन  सैक्रेटरी  का  फिर

 क्या  रैंक  रह  जाएगा  जिसके  लिए  हम  लोग
 उनकी  इतनी  इज्ज़त  करते  हैं?

 भ्रध्यक्ष  महोदय  :  सब  के  लिए  क्यों

 कहने  लगे  ?  आपने  एक  गिरामी  के  बारे
 में  पूछा  है,  सबके  बारे  में  तो  नहीं  पूछा  ।

 श्री  यशपाल  सिह  :  सरकार  ने  क्‍या
 डिशिसन  लिया  है,  क्या  यह  बताया  जा
 सकता  है  ?  क्‍या  किसी  दूसरे  देश  की

 ट्रेडीशंज  कॉ  भी  ख्याल  रखा  .गया  है  ?

 भ्रष् यक्ष  महोदय  :  वह  कहते  हैं  कि
 किसी  ने  नहीं  कहा  ।

 श्री  यशपाल  सिह  :  यह  चीज़  बीस
 दिन  तक  चल  चुकी  है  ।  श्री  भीमसेन  सच्चर
 ने  जाने  से  इन्कार  किया  है  ।

 वैदेशिक  -कार्य  मंत्री  (श्री  स्वर्ण  सह)  :

 उन्होंने  कभी  इन्कार  नहीं  किया  है  1  कुछ
 प्रभी  तय  भी  पू  नहीं  हुआ  है  7  जो  एम्बैसेडर
 हैं  या  हाई  कमिश्नर  हैं  वह  मिनिस्टर  को
 सीधा  भी  लिख  सकता  है  और  फारेन  सैक्रेटरी
 को  भी  लिख  सकता  है  ।  इस  में  कोई  खास
 बात  ऐसी  नहीं  है  ।

 Shri  5.  C.  Samanta:  Is  it  a  fact  that
 generally  according  to  rules  and  regu-
 lutions  these  diplomats  have  to  deal
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 with  Government  through  the  civi:
 servants?  Is  there  any  bar  to  dealing
 direct  with  the  Minister?

 Shri  Swaran  Singh:
 fied  that  there  is  no  bar.

 I  have  clari-

 Dr,  L.  M.  Singhvi:  Have  Govern-
 ment  consideied  afresh  the  whole
 question  of  manning  our  diplomatic
 missions  abroad  at  the  highest  level,
 particular!;y  with  reference  to  in-
 creasing  the  proportion  of  public  men,
 instead  of  more  or  less  keeping  it  as
 ?  close  preserve  of  the  Foreign  Ser-
 vice?

 Mr,  Speaker:  That  would  be  a  diffe-
 tent  question.

 Dr.  L.  M.  Singhvi:  This  is  a  question
 which  arises  from  this  and  these  are
 issues  which  arise  in  the  matter  of  the
 functioning  of  the  Foreign  Service.

 Mr.  Speaker:  Dr.  Singhvi  is  a  dis-
 tinguished  advodate.  The'  whole  thing
 is  no:  open  here  in  this  limited  ques-
 tion  which  is  whether  some  public  men
 have  refused  assignments  on  a  certain
 ground.

 Shri  Kapur  Singh:  What  substance
 precisely  is  there  in  the  matter  to
 which  the  hon.  Minister  has  just  now
 réferred,  wherein  a  diplomatic  assignee
 has  raised  ceriain  questions  of  class
 superiority  of  public  men  over  the
 permanent  services?

 Shri  Swaran  Singh:  It  has  not  been
 raised  in  the  form  in  which  the  hon.
 Member  has  put  it.  There  is  no  ques-
 tion  of  class  superiority  of  public  men
 as  against  career  diplomats.  There  is
 no  such  suggestion.

 Shri  Kapur  Singh:  What  precise
 substance  is  there  in  the  question  that
 has  been  raised—that  was  my  ques-
 tion.

 Shri  Basappa:  Has  any  assessment
 been  made  of  the  work  done  by  civil
 servants  as  well  as  by  public  men,
 and  any  difference  found?
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 Mr.  Speaker:  The  same  thing  that
 Dr.  Singhvi  put  ig  being  repeated  now,

 Shri  Swaran  Singh:  I
 asked  if  there
 made.

 think  he
 is  any  assessment

 Mr,  Speaker:  $f  the  utility  of  the
 work  done  by  public  men  as  well  as  by
 careerists.

 Shri  Swaran  Singh:  This  has  al-
 ways  been  done.  There  have  been
 some  very  outstanding  diplomats  from
 public  life,  and  there  have  been  some
 very  outstanding  diplomats  from  th:2
 career  men.

 Shri  A.  P.  Jain:  You  are  becoming
 very  diplomatic!

 Shri  P.  R.  Chakraverti;  Will  the
 Government  iidicate  to  us  the  propor-
 tion  of  public  men  who  have  been
 assigned  to  the  diplomatic  posts  to  the
 permanent  ofhcials?

 Shri  Swaran  Singh:  I  will  be  glad
 to  jf  a  separate  question  is  put.  I
 have  not  got  all  these  proportions
 worked  out  with  me.

 sft  प्रकाश वीर  शास्त्री  :  श्री'  मानन  7

 मंत्री  महोदय  ने  संकेत  किया  है  कि  श्रीलंका  में

 हाई  कमिश्नर  बन  कर  जाने  वाले  हमारे
 श्री  भीमसेन  सच्चर  जी  को  कुछ  झ्रापत्ति

 थी।  विशेष  रूप  से  उनको  क्या  आपत्ति  थी,

 इस  बात  का  रपष्टी।रण  मंत्री  महोदय  ने

 अपने  वक्तव्य  में  नहीं  किया  है  |  उस  आपत्ति

 का  निराकरण  कहां  तक  मंत्रालय  की  भ्रोर  से

 फिया  गया  है  ?

 Shri  Kapur  Singh:  I  asked  that
 question  pointedly,  and  it  was  not  ans-
 wered.

 Mr,  Speaker:  That  was  too  general.

 Shri  Kapur  Singh:  What  was  the
 precise  point  which  was  raised  by  this
 particular  diplomat?  That  was  the
 question  I  asked.

 Mr.  Speaker:  All  right.
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 Shri  Swaran  Singh:  The  main  ques-
 tion  that  was  raised  by  him  was  of
 his  position  in  the  warrant  of  prece-
 dence.

 श्री  प्रकाशवं(र  शास्त्री  :  आखिरी  बात

 का  उत्तर  नहीं  दिया  गया  है  |  मंत्रालय  की  ओर
 से  उस  का  कहां  तक  निराकरण  किया  गया  है,
 जो  आपत्ति  उन  को  थी,  उसका  |

 Shri  Swaran  Singh:  No  final  deci-
 sion  has  yet  been  taken.

 Shri  Sham  Lal  Saraf:
 whether  the  policy  that  has  been
 enuciated  of  recruiting  public  men
 as  diplomats  will  continue  as  hither-
 to?

 Shri  Swaran  Singh:  Yes,  Sir.  The
 policy  is  there,  and  certainly  it  con-
 tinues.

 May  I  know

 पाकिस्तान  के  प्रल्पसंख्यक  ब्यक्ति

 +

 शी  झंकार  लाल  बैरवा  :
 *  502.2  श्री  हुकम  चरण  कछवाय  :

 श्री  To  Fo  भील  :

 क्या  बेदेशिक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान  में

 भ्रमण-संख्यक  लोगों  को  ग्राम  भी  तरह  तरह
 से  तंग  पया  जाता  है  जैसा  फि  पाप  स्तान

 से  बराने  वाले  विस्थापित  व्यक्तियों  से  पता

 चला  है;  भ्र ौर

 (ख)  यदि  हां,  तो  क्‍या  पाकिस्तान  से

 उन  ग्रिप-संख्याओं  को  भारत  लाने  का  कोई
 प्रस्ताव  सरकार  के  विचाराधीन  है  ?

 वैदेशिक-कार्य  मंत्रालय  में  राज्य  मंत्री

 (पीसती  लक्ष्मी  सेना)  :  (क)  जी  हां।

 (ख)  इस  तरह  का  कोई  प्रस्ताव  सरकार

 के  विचाराधीन  नहीं  है  ।

 भी  प्रकार  लाल  बैरवा  :  अल्पसंख्यक

 क्या  ग्रह  भी  प्रा  रहे  हैं  ?  शब  तक  कितने

 भरा  चुके  हैं  भौर  कितने  वहां  बाकी  हैं  ?
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 Shrimati  Lakshmi  Menon:  I  do  not
 know  the  exact  number  of  pcopie
 who  have  ccme  from  Pakistan.  A
 separate  question  may  be  asked,  alsc
 stating  the  period  for  which  this  in-
 formation  is  required.

 mae  महोदय  :  श्र  रहे  हैं  वैसे  ?

 श्रीमती  लक्ष्मी  मेनन  :  अभी  झा  रहे  हैं

 श्री  झंकार  लाल  बैरवा  :  किस  गति  से

 झा  रहे  हैं,  पहले  जितने  216  रहे  हैं,  सो  रोज़

 श्र  रहे  हैं,  पचास  श्र  रहे  हैं,  कितने  श्री  रहे

 हैं?

 Mr.  Speaker;  Can  she  give  the
 number  that  is  coming  just  now?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  These  numbers
 have  been  given  on  the  floor  of  the
 House  by  the  hon.  Minister  of  Rehabi-
 litation.  This  is  an  unfortunate  situ-
 ation  that  there  hag  been  this  move-
 ment  of  non-Muslim  refugees,  includ-
 ing  Hindus,  Buddhists  and  tribals

 Shri  Hem  Barua:  Christians.

 Shri  Swaran  Singh:  on  account
 of  the  very  bad  situation  that  prevail-
 ed  in  East  Pakistan.  Of  late,  the  actual
 rate  has  somewhat  decreased,  but  if
 8  separate  question  is  put,  I  will  try
 to  collect  the  figures,

 aft  झोंककर  लाल  बैरवा  :  इस  मामले  को

 सुलझाने  के  लिए  क्‍या  कोई  उच्च  स्तर  पर  भी
 बातचीत  हुई  है  और  हुई  है  तो  उस  का  क्या
 परिणाम  निकला  है  ?

 Shri  Swaran  Singh:  Efforts  have
 keen  made,  but  without  any  success.

 Shri  Narendra  Singh  Mahida:  We
 have  received  information  from  the
 Pakistan  High  Commission  by  way  of
 circulars  wherein  they  say  that  mino-
 rities—Hindus  and  non-Hindus  like
 Christians  and  others—are  returning
 in  more  numbers  to  Pakistan  from
 India.  Is  it  a  fact?
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 Shri  Swaran  Singh:  I  could  not  say,
 hecause  the  hon.  Member  is  quoting
 certain  circulars  of  the  Pakistan  High
 Commission.  It  is  very  difficult  for
 me  without  seeing  those  circulars.

 Mr.  Speaker:  Is  this  within  his
 knowledge  that  really  some  of  them
 who  had  come  here  are  returning
 back?

 Shri  Swaran’  Singh:  Probably
 Tyagiji  will  be  able  to  answer  it  bet-
 ter.  If  there  has  been  any  movement
 of  those  who  actually  left  East  Pak-
 istan  earlier,  their  number  must  be
 very  small.

 Shri  Narendra  Singh  Mahida:  But
 it  says,  in  large  numbers.

 Shri  Tridib  Kumar  Chaudhuri:  In
 view  of  the  known  deplorable  condi-
 tions  in  East  Pakistan  and  the  difficu!-
 ties  that  the  minorities  are  subjected
 to  in  East  Pakistan,  may  I  know  why
 the  Government  have  decided  to  seal
 the  border  with  effect  from  lst  April?

 The  Minister  of  Rehabilitation
 (Shri  Tyagi):  The  process  of  issuing
 migration  certificates  had  been  libera-
 lise@  and  the  number  of  those  who  are
 coming  without  certificates  is  now
 diminishing.  We,  therefore,  decided
 that  in  the  present  circumstances,
 when  the  border  safety  is  more  essen-
 tial,  only  those  persons  who  take  mig-
 ration  certificates  or  passports  or
 visas  might  be  allowed  to  come,  and  I
 think  this  has  been  a  success.  The
 reports  from  the  State  Government
 show  that  the  number  of  persons  who
 came  without  documents  was  dimi-
 nishing.

 Shri  P.  है.  Chakraverti:  In  the
 light  of  the  experience  which  we
 have.  got  from  the  continuous  influx
 of  refugees  beginning  from  January
 964  reaching  the  level  of  a  million,
 what  justification  has  prompted  the
 Government  to  accept  this  decision  to
 seal  the  border?

 The  border  has  to  be
 The  House’  knows  it.

 Shri  Tyagi:
 safeguarded.
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 Very  recently  there  were  questions in
 the  House  to  the  effect  that  from  the
 Pakistan  side  all  types  of  activities
 were  going  On  and  we  cannot  kecp
 our  border  quite  loose.  Therefore,
 we  have  to  see  that  the  border  is  fully
 safeguarded.

 Shri  Hem  Barua:  Have  Govern-
 ment  become  aware  of  the  fact  that  of
 late  Pakistani  hate-India  campaign
 has  been  intensified  and  conditions  of
 insecurity  in  that  country  are  also
 getting  maximised,  and  if  so  why  is
 it  that  the  Government  in  a  hapha-
 zarg  and  arbitrary  way  fixed  April
 lst,  to  ban  the  entry  of  these  people
 from  East  Pakistan  where  they  are

 facing  conditions  of  insecurity?  What
 are  the  specific  reasons  and  why  is  it
 that  Government  have  not  taken  into
 account  the  prevailing  conditions  in
 Pakistan  today.  at  this  present
 moment?

 Shri  Tyagi:  I  have  already  ex-

 plained  that  the  border  had  not  beer.
 sealed  altogether.  It  had  been  seal-
 ed  for  unauthorised  persons.  Those
 who  can  come  with  migration  certifi-
 cates  and  passports  are  still  coming
 unrestricted;  they  are  allowed  to  come.

 Shri  Hem  Barua:  Do  the  Govern-
 ment  know  that  it  is  very  difficult  to

 get  valid  documents  such  ag  migration
 certificates,  etc.  at  Dacca?

 Mr.  Speaker:
 now.

 Shri  Shree  Narayan  Das:  Is  it  a

 fact  that  a  large  number  of  persons
 belonging  to  the  minority  communl-

 ties  in  East  Pakistan  had  been  forced

 to  change  their  religion  because  of

 the  various  harassments  there?

 We  cannot  arguc  it

 Shrimati  Lakshmi  Menon:  There

 have  been  such  cases.  But  we  have

 not  got  cirrect  information  about  the

 extent  to  which  it  is  done.

 Shri  Hem  Barua:  Sir,  on  a  point
 of

 order.  She  does  not  have  correct  in-

 formation,  that  is  what  she  says.
 What  are  our  diplomatic  missions  in
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 Pakistan  doing  if  they  could  not  supply
 bare  facts  about  the  conversion  ०:
 people  from  the  minority  communities
 in  that  country?

 Mr.  Speaker:  During  the  Question
 Hour,  |  canont  pursue  it  further,  Hon.
 Members  will  realise  it,  I  believe.

 श्री  हवा  मा०  तिवारी  :  क्या  सरकार  को

 मालूम  है  कि  भ्र भी  हाल  की  घटनायें  के  कारण

 जो  कि  कच  बिहार  बार्डर  पर  हो  रही  हैं
 कौर  भुट्टो  की घोषणा  के  बाद  पाकिस्तान  में  जो

 माइनारिटीज  हैं  उन  के  दिमाग  में  खलबली

 मच  गई  है  और  उस  से  घबरा  कर  बे  यहां
 जाना  चाहती  हैं  -  क्‍या  उन  के  दिमाग  से

 इस  असर  को  मिटाने  के  लिये  कोई  प्रयत्न  किया
 जाता  है,  कौर  इन  सब  बातों  को  देख  कर  उन

 फो  यहां  शाने  की  इजाजत  दी  जायेगी  या  नहीं  ।

 Shri  Swaran  Singh:  I  fully  appre-
 ciate  that  the  security  of  the  minorities
 in  East  Pakistan  will  be  vitally
 affected  by  this  tension  in  Cooch-
 Behar  area  and  elsewhere  if  it  conti-
 nues.  But  we  have  to  deal  with  this
 matter,  not  by  straightaway  switching
 our  mind  to  this,  that  the  only  way
 out  is  to  ask  the  minorities  to  come
 out.  We  have  to  take  other  steps  to
 ensure  that  this  tension  is  lowered,
 and  effective  steps  are  taken.

 Shri  Hem  Barua:  Allow  a_  few
 thousands  to  die  in  Pakistan  and  then
 take  some  steps

 Mr.  Speaker:  Next  question.

 Wage  Boards  for  various  Industries

 +

 (Shri  ९.  R.  Chakraverti:
 |  Shri  P.  on  Borooah:

 |  Shri  Dinen  Bhattacharya:
 #508.  |  Dr,  Ranen  Sen:

 4  Shri  Himataingka:
 |  Shri  Rameshway  Tantia:

 |  Shri  Ram  Harkh  Yadav:

 Will  the  Minister  of  Labour
 Employment  be  pleased  to  state:

 and

 (a)  whether  the  working  committee
 of  the  I.N.T.U:C:  has,  through  a  reso-
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 lution  adopted  by  if  at  Hyderabad,
 urged  upon  Government  to  set  up
 Wage  Boards  for  Industries  like
 Chemicals,  Fertilizers,  Paper,  Motor
 Transport  and  Electricity  for  which
 Wage  Boards  have  not  bezn  set  up
 so  far;  and

 (b)  if  so,  Government’s
 thereto?

 reaction

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  0.  Sanjivayya):  (a)
 In  the  INTUC's  suggestions  for
 Labour  Policy  in  the  Fourth  Plan,
 Wage  Boards  have  been  suggested  for
 some  of  these  industries.

 (b)  The  quesiion  of  setting  up  a
 Wage  Board  for  heavy  chemicals  and
 fertilizers  is  under  consideration.

 Shri  P.  R.  Chakraverti:  Does  the
 Government  propose  to  set  up  other
 Wage  Boards  which  have  been  men-
 tioned  in  the  resolution  adopted  by
 the  INTUC?

 Shri  D.  Sanjivavya:  Yes,  Sir,  Wage
 Boards  for  electricity  undertakings,
 films  and  handloom  weavers  are  un-
 der  consideration.

 Shri  P,  R.  Chakraverti:  May  I  know
 whether  the  Government  has  taken
 any  decision  with  respect  to  the  set-
 ting  up  of  a  Wage  Board  for  the  rail-
 ways  also?

 Shri  D.  Sanjivayya:  That  question
 was  referred  to  us,  but  we  have  to
 take  decisions  in  consultation  with  the
 Railway  Ministry.  But  the  House  will
 remember  that  recently  during  the
 discussion  on  the  Railway  Budget,  the
 Railway  Minister  has  made  it  very
 Clear  that  he  would  not  agree  to  the
 appointment  of  a  Wage  Board  for  the
 railways.

 Shri  Rameshwar  Tantia:  May  ]
 know  whether  it  is  a  fact  that  there
 is  a  big  difference  between  the  labour
 wages  province-wise  and  industry-
 wise  and;  if  so,  whether  the  Govern-
 ment  has  examined  this  issue  and
 what  are  their  fiindings?
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 Shri.  9.  ‘Sanjivayva:  When  Wage
 Boards  are  appointed,  the  recommen-
 dations  made  by  such  Wage  Boarcis
 will  be  uniform  nurmaliy,  unless  the
 Wage  Board  itself  recommends  diffe-
 rent  rates  of  wages  But  with  regard
 to  the  existence  of  different  wage
 levels  in  the  States,  I  cannot  at  this
 moment  answer.

 Shri  Ranga:  May  we  understand
 that  representatives  of  the  handloom
 weaving  industry  have  suggested  that
 a  Wage  Board  should  be  organised
 for  handloom  weavers  also  in  view  of
 the  fact  that  it  is  only  a  cottage  in-
 dustry,  and  handicrafts,  or,  is  it  the
 intention  of  the  Government  to  form
 this  in  order  to  protect  the  interests
 of  weavers  in  the  powerloom  indus-
 try?

 Shri  D.  Sanjivayya:  The  handloom
 weavers  have  represented  to  the  Gov-
 ernment,  and  I  have  already  answered
 the  question  saying  that  the  Gov-
 ernment  is  considering  the  appoint-
 ment  of  a  Wage  Board  for  handloom
 weavers.

 Dr.  Ranen  Sen:  In  view  of  the  fact
 that  all  these  industries  suffer  from
 lack  of  any  uniformity  in  the  stand-
 ard  of  wages  and  working  conditions
 of  the  workers,  may  I  know  what
 steps  the  Government  is  actually  tak-

 ing  to  expedite  the  setting  up  of  Wage
 Boards  in  the  near  future?

 Shri  D.  Sanjivayya:  I  have  already
 made  it  clear  that  the  Government  are
 contemplating  the  appointment  of

 Wage  Boards  for  electricity  under-
 takings,  films  and  handloom  weavers.
 With  regard  to  the  others  relating  to
 paper,  leather,  transport,  beedi,  etc.,
 we  are  still  in  a  preliminary  stage  of

 consulting  the  State  Governments.

 Shri  Daji:  The  hon.  Minister  just
 now  said  that  the  question  of  a  Wage
 Board  for  the  railways  was  referred
 to  his  Ministry  and  added  that  the
 Railway  Ministry  is  against  it.  As  in
 this  particular  case  the  Railway  Minis-
 try  is  an  employer,  I  would  like  to
 know  what  is  the  independent  opinion
 of  the  Labour  Ministry  re-
 garding  the  necessity  of  a  Wage
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 Board  for  the  railways,  its
 view  of  the  fact  that  both  the  sec-
 tions  of  the  workers  have  demanded
 it?  Has  the  Labour  Ministry  come  to
 its  own  conclusion  whether  ६  Wage
 Board  for  the  railways  is  not  neces-
 sary,  or,  is  it  a  conclusion  merely  be-
 cause  the  Railway  Ministry  would
 refus2  to  have  a  Wage  Board.

 Shri  D.  Sanjivayya:  Firstly,  whe-
 ther  a  particular  Minister  or  Ministry
 is  an  employer  or  not,  we  have  to  con-
 sult  the  Ministry  concerned  before  we
 take  a  decision  to  constitute  a  Wage
 Board.  Secondly,  it  is  a  fact  that  both
 the  federations  in  regard  to  the  Rail-
 way  Ministry  have  represented  to  the
 Labour  Ministry  about  the  sitting  up
 of  a  Wage  Buard.  The  Labour  Minis-
 try  has  not  come  to  any  decision  as
 such.

 Shri  Dinen  Bhattacharya:  Just  now
 the  Minister  said  that  a  Wage  Board
 for  handloom  weavers  is  in  contam-
 plation  of  the  Government.  May  I
 know  whether  the  Government  has
 thought  about  the  setting  up  of  any
 Wage  oBard  for  the  powerloom  fac-
 tories?

 Shri  D.  Sanjivayya:  When  we  set
 up  a  Wage  Board  for  the  handloom
 weavers,  we  will  also  take  into  consi-
 deration  the  workers  employed  in  the
 powerlooms  as  well.

 st  गुलशन  :  मैं  जानना  चाहता

 हैं  कि  जो  खेतों  में  बहुत  बड़ी  संख्या  में  खेत

 मजदूर  काम  करते  हैं  यह  वेज  बोर्ड  उन  मजदूरों
 का  भी  ध्यान  रखेगा  ।

 श्रम  और  रोजगार  मंत्रालय  में  उपसंत्रो

 (11  To  कि०  मालवीय)  :  माननीय  सदस्य  के

 सवाल  से  यह  स्पष्ट  नहीं  होता  है  कि  किस

 इंडस्ट्री  से उन  का  मतलब  है  !

 कुछ  माननीय  सदस्य

 क्रि  to  feo  मालवीय  :  एग्रीकल्चर  के

 मजदूरों  का  वेज  बोर्ड  से  सम्बन्ध  नहीं  है  ।

 उन  के  लिये  मिनिमम  वेजेस  ऐक्ट  लागू  है
 कौर  स्टेट  गवर्नमेंट  उन  की  मजदूरी  मुकरंर
 करती  हैं  ।

 :  एग्रीकल्चर  |
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 थ्री  मधु  लिये  :  रेल  मजदूरों  ने  जो  वेज

 बोर्ड  की  मांग  की  थी  उस  को  अस्वीकार  करते

 हुए  रेल  मंत्री  ने  कहा  था  कि  वर्तमान  व्यवस्था
 के  भ्रन्तर्गत  उन  को  ज्यादा  सुविधायें  प्राप्त  हैं  t
 क्या  इस  का  फैसला  भी  4  स  मसले  को  वेज  बो
 के  सामने  रख  कर  नहीं  किया  जा  सकता  है
 जब  कि  मजदूरों  ने  मांग  की  है  कि  वेज  बोड़ें
 से  उन  को  फायदा  होगा  |

 Shri  D.  Sanjivayya:  I  have  already
 Stated  that  the  Labour  Ministry  as
 such  has  not  taken  any  decision.  jt
 is  still  examining  it,  When  the  Labour
 Ministry  takes  a  decision  that  there
 is  a  case  for  the  appointment  of  a
 wage  board,  we  will  certainly  take  it
 up  with  the  ministry  concerned,

 Shri  Sham  Lal  Saraf:  May  I  know
 What  considertions  have  weigheu
 with  the  Government  to  set  up  wage
 boards  for  fertiliser  industry  and  als»
 fur  handloom  industry,  etc,  and  not
 fur  the  otner  industries  recommended
 by  INTUC,  which  requested  Govern-
 ment  to  set  up  wage  bourds?

 Shri  D.  Sanjivayya:  Normally  we
 study  the  situation  and  the  conditions
 prevailing  in  various  industries.
 Wherever  we  feel  that  the  conditions
 of  labour  and  labour  welfare  are  net
 very  satisfactory,  and  that  the  workers
 are  not  in  a  position  to  get  their
 demands  complied  with  by  negotia-
 tions,  etc,  we  will  set  up  a  wage
 board.

 Shri  A.  P.  Sharma;  When  for  set-
 ting  up  wage  boards,  the  Labour
 Ministry  is  the  final  authority  for  al!
 the  private  and  public  sector  under-
 takings  and  particularly  the  fertiliser
 industry,  as  he  said,  may  I  know  why
 this  special  step  has  been  taken  in  the
 ease  of  the  railways  by  the  Labour

 Ministry  for  consulting  the  Railway
 ‘Vinistry  and  why  the  decision  of  the
 Labour  Ministry  shoud  not  be  final?

 Shri  D.  Sanjivayya:  Even  in  the
 case  of  appointment  of  wage  boards
 for  chemicals  and  fertilisers  we  have
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 consulted  the  ministry  concerned.  ln
 a  similar  way,  we  are  consulting  the
 railways  also.

 Shrj  Basappa:  May  I  know  whether
 the  reason  given  by  the  Railway
 Minister  for  not  setting  up  a  wage
 board  is  sufficient  reason  in  the  eyes
 of  Government?

 Shri  D.  Sanjivayya:  The  Labour
 Ministry  have  not  received  any  official
 communication  from  either  the  Rail-
 way  Minister  or  the  Railway  Minis-
 try.  All  that  we  know  is  the  state-
 ment  he  made  on  the  floor  of  ihe
 House.

 Shrimati  Ramdulari  Sinha;  May  ]
 know  whether  the  seiting  up  of  wage
 boards  hag  contributed  to  the  indus-
 trial  peace  and  prosperity  to  the
 workmen  to  a  great  extent  and  if  so,
 why  such  facilities  have  been  denied
 to  others?

 Shri  D.  Sanjivayya:  I  entirely
 agree  with  the  hon,  Lady  Member  that
 the  appointment  of  wage  boards  has
 really  contributed  much  in  establish-
 ing  industrial  peace.  That  is  why  we
 are  appointing  more  and  more  wage
 boards?

 Shri  Alvares:  Consultations  with
 the  Railway  Ministry  apart,  may  I
 know  whose  is  the  final  decision  to  set
 up  a  wage  board  or  otherwise?

 Shri  D.  Sanjivayya:  It  is  very  clear
 that  the  decision  will  be  that  of  the
 Labour  Ministry.

 Shri  A,  P.  Jain:  Has  the  Govern-
 ment  any  definite  policy  with  regard
 to  the  setting  up  of  wage  boards  or
 does  it  depend  upon  the  whims  and
 fancies,  likes  and  dislikes,  of  a  par-
 ticular  minister?

 Shri  D,  Sanjivayya:  No,  Sir;  it  does
 not  depend  merely  upon  the  views  or
 opinions  expressed  by  any  ministry
 or  minister.  As  I  said  earlier,  the
 ultimate  decisicn  will  be  that  of  the
 Labour  Ministry.  We  will  examine  it
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 thoroughly  and  if  we  are  convinced  प्रकाशित  हुआ  था  ।  उस  संकल्प  की  एक  प्रति about  the  cass,  we  will  certainly  be

 appoint  a  wage  board.

 सूचना  और  प्रसारण  माध्यम  सम्बन्धी

 समिति

 +

 (श्री  प्रकाशकों  शास्त्री  :

 श्री  जगदेव  सिह  सिद्धान्त  :

 श्री  Fo  Wo  पन्‍त  :

 श्री  सिद्धेश्वर  प्रसाद  :

 श्री  झोंककर  लाल  बरवा  :

 *504.)  करो  हुकम  सनद  कछवाय  :

 श्री  राम  सहाय  पाण्डेय  :

 श्री  हिम्मत सिह का  :

 श्री  रा०  बाधा  :

 श्री  ल>  ना०  भंजदेव  :

 श्री  द्वारका  दास  मंत्री  :

 हि  रामेश्वर  टामटिया  : ।

 क्या  झुकाता  और  प्रसारण  मंत्री  7

 नवम्बर,  964  के  तारांकित  प्रश्न  संख्या

 2  के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सूचना  और  प्रसारण  माध्यम

 संबंधी  समिति  के  गठन,  निर्देश-पदों  तथा

 कार्यालय  के  बारे  में  इस  बीच  अन्तिम  निर्णय

 कर  लिया  गया  है;

 (ख)  यदि  हां,  तो  उस  का  ग्रीम  निर्णय

 क्या  है;  शौर

 (ग)  कया  समिति ने  भ्र पना  कार्य  श्री  रम्भ
 कर  दिया  है  तथा  उस  की  रिपोर्ट  कब  तक  प्रस्तुत
 किये  जाने  की  सम्भावना  है  ?

 सूचना  कौर  प्रसारण  मंत्री  (श्रीमती
 इन्दिरा  गांधी  )  :  (क)  जी  हां

 (ख)  विवरण  सरकार  के  4  दिसम्बर,
 964  के  संकल्प  संख्या  i-i-64-AT.

 बी.  झाई.  एम.  में  दिया  हुसना  है  यह  संकल्प
 भारत  से  4  दिसम्बर,  1964  के  गजट  में

 सदन  की  मेज  पर  भी  रखी  जा  रह  है  ।

 [पुस्तकालय  में  रखो,  गई,  देखिए  संख्या

 Umozt-4024/65]

 (ग)  जी  हां,  समिति  ने  पहने  ग्रा काश वाणी
 को  लिया  है  और  इस  पर  श्रन्तरिभ  रिपोर्ट  के
 शीघ्र  ही  आशा  है।  अन्य  विभागों  के  सम्बन्ध  में

 जैसे  जैसे  काम  पूरा  होता  जायेगा  समिति
 अपनी  रिपोर्ट  देती  जायेगी  ।

 श्री  प्रकाशवीर  शास्त्री  :  मैं  जानना

 चाहता  हूं  कि  ब  तक  समिति  की  कितनी  बैठकें

 हुई  हैं  /  जैसा  मंत्री  महोदय  ने  बताया  ,  अकाश-
 वाणी  के  सम्बन्ध  में  सब  से  पहले  विचार  किया
 जा  रहा  है,  मैं  जानाना  चाहता  हूं  कि  शब  तक
 की  बैठकें  होने  क ेबाद  कौन  सा  निर्णय  मंत्रालय

 के  सामने  प्राया  है,  क्या  उस  की  कुछ  जानकारी
 दे  सकेंगी  ?

 कोसती  इन्दिरा  गांधी  :  कितनी  बैठकें

 हुई  हैं  उन  की  संख्या  तो  मैं  नहीं  बता  सकती,
 लेकिन  अनेक  हुई  हैं,  और  जैसा  कि  मैं  ने  कहा
 उसकी  रिपोर्ट  प्रभी  तक  हमें  मिली  नहीं  है  ।

 श्री  प्रकाश वीर  शास्त्री  :  मैं  जानना

 चाहता  हूं  कि  इस  समिति  की  जो  पूरी  रिपोर्ट

 आएगी  क्‍या  उस  पर  निर्णय  लेने  से  पूर्व
 उसे  संसद  के  सम्मुख  प्रस्तुत  किया  जाएगा  ?

 श्रीमती  इन्दिरा  गांधी  :  मुझे  मालूम  नहीं

 है  कि  इस  के  बारे  में  क्या  नियम  ह,  लेकिन  मेरा

 ख्याल  है  कि  श्राम  तौर  से  तो  ऐसी  रिपोर्ट

 संसद  के  सामने  नहीं  रखी  जातीं  ।

 श्री  जगदेव  सिंह  सिद्धान्त  :  क्‍या  मंत्री

 महोदय  बताने  की  कृपा  करेंग'  कि  इस  नए
 कार्य  के  प्रायोजन  में  जो  हिन्दी  का  कार्यक्रम  है
 उस  को  कुछ  कम  करने  पर  श्राप  विचार  कर

 रही  हैं  ?

 श्रीमती  इन्दिय  गांधी  :  जी  नहीं  ।
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 Shri  Daji:  In  view  of  the  prevail-
 ing  discontent  about  the  whole  policy,
 has  the  Government  fixed  any  time-
 limit  within  which  the  interim  report
 and  the  final  report  should  be  submit-
 ted  to  Government?

 Shrimati  Indira  Gandhi:  As  I  said,
 we  are  expecting  the  interim  report
 very  soon.

 Shri  Daji:  “Soon”  means  what?

 Shrimati  Indira  Gandhi:  Actually,
 six  months  had  been  proposed  for  the
 final  report  originally,  but  when  we
 first  met  it  was  felt  that  the  work
 was  of  too  wide  a  character,  so  many
 media  units  had  to  be  discussed  and
 six  months  would  not  be  adequate.
 Therefore,  no  time-limit  has  been
 fixed.

 श्री  श्लोंकार  लाल  शेरपा:  इस  में  जो

 सदस्य  दिखाए  गए  हैं  उन  में  से  कोई  भी  न

 संगीतज्ञ  है  श्लोक  न  नाटक  कलाकार  है  ।

 इन  के  चुनाव  किस  भ्राता  पर  किये  गये  हैं  ?

 श्रीमती  इन्दिरा  गांधी  :  यह  संगीत  कौर

 नाटक  खुद  करने  का  प्रश्न  नहीं  है.

 श्री  झोंककर  लाल  बैरवा:  उस  की  जानकारी

 तो  उन  को  होनी  चाहिए  ।

 श्रीमती  हीरा  गांधी  :  इन  सब  स  लोगों

 को  उस  की  जानकारी  है  ।  मैं  यह  सब  बातें

 इस  सदन  में  पहले  बार  बार  कह  चुकी  हूं  कि

 इन  को  किस  तरह  से  इस  मीडिया  के  द्वारा

 जनता  तक  पहुंचना  है,  यह  उद्देश्य  इस  सवाल  से

 है  1  भौर  ये  लोग  उन  लोगों  से  जो  संगीत  नाटक

 इत्यादि  जानते  हैं  बराबर  बातचीत  भी  कर  रहे

 हैं  1

 क्रि  गुलज़ार  :  कया  मंत्री  महोदय  के

 ध्यान  में  यह  बात  भागी  है  कि  जो  प्रा काश वाणी

 से  पंजाबी  प्रोग्राम  होता  है  उस  से  पंजाबी  प्यारे

 असंतुष्ट  हैं  |

 श्रीमती  इच् विरा  गांधी  :  हमारे  सामने  तो

 बात  नहीं  भागी  है  ।

 MARCH  22,  965  Oral  Answers  4984

 क्रि  गुलज़ार  :  हमारे  सामने  तो  आई

 है

 Newly  Independent  African
 Countries

 +
 (  Shri  Himatsingka:

 |  Shri  J.  B.  Singh:
 *505  J  Shrimati  Renu  Chakravartty:

 )  Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:

 ॥  Shri  Rameshwar  Tantia:

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 (a)  whether  the  question  of  forg-
 ing  closer  ties  with  newly  indepen-
 dent  African  countries  has  been  con-
 sidered  by  Government;  and

 (b)  if  so,  the  concrete  steps  taken
 or  proposed  to  be  taken  in  this
 direction?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b).  The  Govern-
 ment  of  India  are  fully  cognisant  of
 the  need  to  have  close  ties  with  the
 newly  independent  countries  of
 Africa.  India  already  has  8  resident
 diplomatic  missions  covering  3l  coun-
 tries  of  Africa.

 There  are  frequent  exchanges  of
 visits  which  help  to  strengthen  the
 friendly  ties  and  various  measures  of
 cooperation  including  technical  and
 financial  assistance  bring  the  coun-
 tries  of  Africa  and  India  closer
 together.

 Shri  Himatsingka:  May  I  know  to
 which  countries  financial  and  techni-
 cal  assistance  has  been  given?

 Shri  Dinesh  Singh:  I  cannot  give
 the  full  list  now  but,  for  example,  we
 have  given  technical  assistance  to  a
 number  of  countries  like  Nigeria,
 Ethopia,  Sudan,  UAR  and  others.  We
 are  getting  up  a  sugar  complex  in
 Uganda.

 Shri  Rameshwar  Tantia:  May  4
 know  whether  any  trade  delegations
 were  also  sent  to  some  of  these  coun-
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 tries;  if  so,  what  are  their  findings
 and  what  are  trade  possibilities  there?

 Shri  Dinesh  Singh:  Some  trade
 delegations  have  gone,  but  I  cannot
 give  the  details  in  this  short  time.
 As  a  result  of  that  some  collabora-
 tion  has  emerged.  As  I  mentioned,
 there  is  the  Uganda  sugar  complex.

 Shrimati  Savitri  Nigam:  May  I
 know  whether  it  is  a-fact  that  some
 of  the  representatives  of  the  newly
 born  democracies  of  Africa  have
 approached  the  Indian  Government  to
 express  their  inability  to  bear  the
 expenses  on  opening  their  legations
 here  because  of  heavy  cost;  if  so,
 whether  the  Government  have  decid-
 ed  to  give  them  some  support?

 Shri  Dinesh  Singh:  No,  Sir.  No
 support  has  been  asked  for,  nor  is  it
 desirable  to  give  such  support.

 Shri  Ansar  Harvani:  Are  the  Gov-
 ernment  aware  that  some  of  the  most
 prominent  leaders  of  China,  includ-
 ing  Mr.  Chou  En-lai,  have  visited
 these  newly  independent  African
 countries?  If  so,  is  there  any  pro-
 posal  for  the  Prime  Miinster,  or  the
 oreign  Minister,  or  some  important
 leaders  of  Government,  to  visit  these
 countries?

 Shri  Dinesh  Singh:  Yes,  Sir.  We
 are  aware  of  the  visit  of  the
 Chinese  Prime  Minister.  We  hope
 it  will  be  possible  for  our  Prime
 Minister  and  Foreign  Minister  also

 to  visit  these  countries.

 Shri  D.  C.  Sharma:  China  is  send-
 ing  to  these  countries  cultural  dele-
 flations  and  trade  delegations  and  also
 other  kind  of  delegations.  May  I
 know  if  the  Government  has  any  pro-
 gramme  of  sending  some  similar
 delegations  to  these  countries?

 Shri  Dinesh  Singh:  I  have  already
 mentioned  that  we  have  sent  trade
 delegations.  China  sends  many  kinds
 of  delegations  and  I  do  not  think  it
 is  necessary  for  us  to  send  similar
 delegations.
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 श्री  विशाल  पटनायक  :  क्‍या  सरकार  के

 पास  ऐसे  श्रफ़ेक्याई  देशों  की  मिसाल  है
 जिन  का  कि  दैत्य  सम्बन्ध  चीन  से  है  लेकिन

 भारत  के  साथ  नहीं  है  ?

 श्री  दिनेश  सिंह  :  इस  का  तो  पता  लगान!

 पड़ेगा  |

 Shri  Daji:  In  view  of  the  difficul-
 ties  faced  by  some  of  the  newly  inde-
 pendent  African  countries  when  a
 suggestion  was  made  in  the  House
 last  year  the  Government  had  pro-
 mised  to  look  into  the  matter.  May
 I  know  whether  Government  have
 now  taken  any  decision  about  giving
 them  long  term  and_  short-term
 credit?

 Shri  Dinesh  Singh:  Yes,  Sir.

 Shri  Hem  Barua:  Are  Government
 aware  of  the  fact  that  China,  of  late,
 has  made  deep  dents  into  the  fabric
 of  these  newly  independent  African
 countries  in.  different  avenues,  politi-
 cal  and  diplomatic,  cultural  and  com-
 mercial  by  the  Chinese  going  to  those
 countries?  If  so,  may  I  know  whe-
 ther  Government  have  contemplated,
 or  Government  propose  to  take  any
 specific  or  special  measures  to  build
 up  our  own  image,  the  image  of  India
 in  those  countries  to  cope  with  the
 Chinese  image?

 Shri  Dinesh  Singh:  I  do  not  know
 how  deep  that  dent  is  and  how
 quickly  it  will  be  filled  up.  We  have
 very  friendly  contacts  with  those
 countries  and  we  make  continuous
 efforts  to  strengthen  those  contacts.

 Mr.  Speaker:  Dr.  Ranen  Sen.

 Shri  Hem  Barua:  Sir,  the  reply  was
 a  very  casual  reply.  He  has  given
 a  reply  just  because  he  has  to  give  a
 reply.  That  is  all,  Sir,  I  seek  your
 protection.  Should  he  not  try  to
 understand  the  significance  of  the
 question,  the  feelings  of  the  Mem-
 bers.

 Mr.  Speaker:  Already  there  is  an
 accusation  that  I  talk  too  much.
 Therefore,  I  should  keep  quiet.
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 Shri  Hem  Barua:
 that,  Sir?  Nobody  has  accused  you
 like  that.  This  is  the  first  time  fat
 I  hear  of  that.

 Who  said  like

 Mr.  Speaker:  I  read  it  in  the  Blitz
 yesterday—a  press  conference  by  one
 hon.  Member.

 Shri  A.  P.  Jain:  Sir,  you  put  in
 salt  in  the  discussion.  We  like  your
 intervention.

 Dr.  Ranen  Sen:  Is  it  a  fact  that
 most  of  the  help  that  is  being  given
 from  India  is  from  the  private  sector
 and  not  from  the  public  sector?  If
 so,  has  the  Government  thought  of
 stepping  up  help  from  the  public
 sector?

 Shri  Dinesh  Singh:  I  do  not  think
 the  help  is  only  from  the  private  sec-
 tor.  It  is  also  from  the  public  sector.

 Assurance  to  India  by  U.A.R,
 +

 f  Shri  P.  R.  Chakraverti:
 Sh-i  P.  0.  Borooah:

 <  Dr.  Ranen  Sen:
 Shri  Dinen  Bhattacharya:

 [  Shrimati  Sharda  Mukerjee:

 *506.

 Will  the  Minister  of
 Affairs  be  pleased  to  state:

 External

 (a)  whether  the  U.A.R.  has  assured
 India  that  no  military  negotiations  of
 any  kind  have  taken  place  between
 the  U.A.R.  and  Pakistan  as  a  result
 of  the  recent  visit  to  Cairo  of  a
 Pakistani  Military  delegation;  and

 (b)  whether  the  Government  pro-
 pose  to  send  a  military  delegation  to
 Cairo?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  We  understand  that  the
 visit  of  the  Pakistan  Military  delega-
 tion  was  a  courtesy  visit  and  did  not
 involve  any  military  negotiations.

 (b)  Military  delegations  have  been
 exchanged  between  U.A.R.  and  India
 in  the  past  and  such  exchanges  of
 visits  are  expected  to  continue  in
 future.
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 Shri  P.  R.  Chakraverti:  May  I  know
 whether  the  Government  has  satis-
 fied  itself  that  the  visit  of  this  dele-
 gation  of  Pakistan,  following  Presi-
 dent  Ayub’s.  direct  rapproachment
 with  China,  has  no  political  motive?

 Shri  Dinesh  Singh:  We  did  discuss
 this  matter  and  we  were  informed
 that  there  was  no  political  motive.

 Shri  P.  R.  Chakraverti:  In  the  wake
 of  the  increased  tension  between  the
 Arab  nations  headed  by  UAR  and  the
 West  German  Federal  Republic  is  it
 a  fact  that  the  Arab  nations  have
 sought  the  co-operation  of  India  and,
 if  so,  what  was  the  reaction  of  India?

 Shri  Dinesh  Singh:  It  hardly  arises
 out  of  this  question.  But  we  do
 receive  representations  from  Arab
 countries  from  time  to  time  and  we
 make  statements,  giving  our  views  on
 the  subjects.

 Dr.  Ranen  Sen:  It  was  reported  in
 newspapers  very  recently  that  a  mili-
 tary  delegation  from  UAR  had  visited
 Pakistan;  later  on,  a  Pakistani  mili-
 tary  delegation  went  to  UAR.  It  was
 also  reported  that  there  were  some
 talks  between  these  military  delega-
 tions  that  visited  those  countries.
 Has  the  Government  any  information
 as  to  what  actually  transpired  in  those
 talks  between  those  two  delegations?

 Shri  Dinesh  Singh:  I  am  sure  there
 must  have  been  talks  when  the  dele-
 gations  went.  But  we  understand
 that  they  did  not  have  much  political
 significance  as  such.

 Shri  Hem  Barua:  When  we  first
 drew  the  attention  of  the  Government
 to  the  fact  that  the  Pakistani  military
 delegation  was  visiting  UAR,  I  asked
 two  specific  questions  on  that  occa-
 sion  and  the  Minister  did  not  give  a
 reply  to  them.  I  will  now  ask  him
 again.

 Shri  Dinesh  Singh:
 questions.

 Shri  Hem  Barua:  All  right.  May
 I  know  whether  it  is  a  fact  that  when

 I  know  the
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 the  Pakistani  military  delegation
 visited  Cairo,  the  Indian  Ambassador
 was  not  present  at  Cairo  during  that
 time  and  whether  it  is  a  fact  that
 the  First  Secretary  of  the  Indian
 Embassy  there  gave  a  detailed  report
 of  the  visit  of  the  Pakistani  military
 delegation  to  Cairo  only  when  he  was
 asked  to  do  so  from  New  Delhi?

 Shri  Dinesh  Singh:  Sir,  in  keeping
 with  your.  directive,  I  had  sent  a
 written  reply  to  both  these  ques-
 tions.  ७

 Sh:i  Hem  Barua:
 them.

 I  have  not  got

 Shii  Dinesh  Singh:  I  will  men-
 tion  them  again.  It  is  true  that  our
 Ambassador  was  not  there  when  the
 Pakistani  military  delegation  went  to
 UAR.  He  was  on  leave.

 Shri  Hem  Barua:  Why  is  it  that
 at  the  crucial  moments,  the  Ambas-
 sadors  are  not  always  there?

 M-,  Speaker:  Order,
 cannot  argue.

 Shri  Dinesh  Singh:  In  fact,  he  had
 proceeded  on  leave  before  we  had
 the  information  of  this  visit.  So  far
 as  the  second  question  is  concerned,
 we  received  the  report  from  the
 Charge  d'affaires  who  is  a_  senfor
 officer—he  is  of  the  rank  of  the
 Minister—and  we  received  the  report
 from  him  without  having  to  ask  for
 it.

 order.  He

 Mr.  Speaker:  It  may  be  an  acci-
 dent.  But  if  in  four  or  five  cases  it
 happens,  the  Members  connect  them
 together.  There  have  been  cases
 where  our  representatatives  were
 absent  at  the  crucial  moments.

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  We  have  taken
 note  of  that.  But  I  would  like  to
 add  that  it  will  be  only  when  they
 are  not  there  that  the  question  will
 be  asked  and  if  they  are  there  at
 crucial  moments,  in  a  thousand  cases,
 there  will  not  be  any  questions.

 Mr.  Speaker:  Next  Question.
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 Shri  Hem  Barua:  May  I  submit  it
 is  an  eye-wash?  When  the  Chinese
 attacked,  our  Ambassador  was  absent
 f‘om  Washington;  he  was  absent  from
 Nepal;  he  was  absent  from  UAR—he
 is  always  absent.

 Clashes  on  Indo-Pak  Border

 +
 Dr.  L.  M.  Singhvi:

 [  Shri  Uikey:
 Shri  Vidya  Charan  Shukla:

 *508.  Shri  R.  S.  Pandey:
 Shri  Radhelal  Vyas:

 |  Shri  Himatsingka:
 (Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  304  on  the
 2nd  December,  964  and  state:

 (a)  whether  there  have  been  fresh
 intrusions  or  clashes  on  Indo-Pak
 border  other  than  Jammu  and  Kash-
 mir  since  Ist  December,  1964;  and

 (b)  if  so,  the  particulars  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir;  not-
 ably  on  the  Gujarat-Sind,  Assam-
 East  Pakistan  and  West  Bengal-East
 Pakistan  borders.

 (9)  Detailed  information  on  intru-
 sions  and  clashes  on  these  sectors  of
 the  Indo-Pakistan  border  is  being
 collected  and  a_  statement  will  be
 placed  on  the  Table  of  the  House
 shortly.

 Dr.  L.  M.  Singhvi:  We  would  like
 the  Minister  to  make  a  statement  on
 the  floor  of  the  House  in  respect  of
 the  latest  devclopments  in  respect  of
 incursions  and  intrusions  of  Pakistan
 Rifles  in  Assam  and  Cooch  Behar
 area.

 Nhe  Minister  of  Externat  Affairs
 (Shri  Swaran  Singh):  I  did  make  a
 statement  on  the  last  working  day
 here,

 Mr.  Speaker:  He  also  promissed
 that  he  will  make  a  report  from  time
 to  time.
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 Shri  Swaran  Singh:  With  your  per-
 mission,  Sir,  a  little  later  in  the  day I  will  be  giving  the  latest  information
 again,  sometime  at  4-30  or  4-45  p.m.

 Dr.  L.  M.  Singhvi:  May  I  know
 whether  the  Government  have  analys-
 ed  these  various  incidents  and  sought to  take  this  whole  matter  afresh
 with  the  Government  of  Pakistan  so
 as  to  know  what  is  the  motive  behind
 these  incidents  and,  if  so,  whether
 Government  could  find  a  calculated
 effort  to  provoke  the  Indian  position?

 Shri  Swaran  Singh:  We  have
 attempted  to  analyse  it.  It  is  very
 difficult  to  come  to  a  firm  conclusion
 as  to  what  are  the  motives  of  it.  We
 have  to  deal  with  the  situation  as  it
 develops.  Then,  the  situation  is  not
 identical  at  all  points  where  these
 intrusions  have  taken  place.  But  we
 are  very  much  seized  of  this  and  we
 are  constantly  in  touch  both  with  the
 State  Governments  concerned  where
 these  intrusions  have  taken  place  and
 also  with  our  other  sources.
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 Shri  Vidya  Charan  Shukla:  May  I
 know  whether  Government  have
 captured  any  arms  during  these
 border  clashes  and  if  any  American
 arms  have  been  captured  in  all  these
 border  clashes  with  Pakistan,

 Shrimati  Lakshmi  Menon:  Most  of
 these  clashes  are  cases  of  cattle-lift-
 ing,  dacoities,  kindnapping  of  Indians
 etc.

 Shri  Vidya  Charan  Shukla:
 any  arms  been  captured?

 Shrimati  Lakshmi  Menon:  No
 arms  have  been  captured.

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  it  is  a  fact  that  two
 of  our  posts,  one  at  Jharsingheswar
 and  another  at  another  place,  the
 name  of  which  I  forget,  have  been
 razed  to  the  ground  by  mortar  and
 heavy  artillery  firing?

 Shri  Swaran  Singh:  This  might  be
 one  of  the  things  which  I  intend  to
 cover  in  the  statement  which  I  intend
 to  make  this  afternoon,  after  varify-
 ing  all  the  facts.  v

 Have
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 Dr.  L.  M.  Singhvi:  At  what  time
 would  he  be  making  that  statement?

 Mr.  Speaker:  I  shall  decide  it  after
 the  Question  Hour  and  announce  it.

 Shri  Himmatsinhji  Some  reports
 appeared  in  the  papers  about  a  year
 days  back  that  the  Sind  Rangers  fired
 upon  the  Gujarat  State  Reserve
 Police,  (this  fact  came  out  through
 some  newspaper  correspondents  who
 came  to  know  that  one  of  the  police-
 men  was  to  get  married,  and  because
 he  was  wounded  the  marriage  had
 to  be  postponed).  I  wou  like  to
 know  what  the  facts  are  in  this
 regard.

 Mr.  Speaker:  Is  he  interested  more
 in  the  marriage  or  in  the  wound?

 Shri  Himmatsinhji:  I  want  to  know
 whether  this  firing  has  taken  place.

 Shri  Swaran  Singh:  I  would  request
 the  hon,  Member  to  give  me  _  this
 information,  because  I  could  not
 follow  his  question  clearly.  I  shall
 try  to  get  the  information  if  I  have
 got  it  in  the  Ministry.  He  can  con-
 tact  me  afterwards  and  pass  on  the
 information  to  me.

 Mr.  Speaker:  There  was  some  men-
 tion:  of  wound  against  a  marriage
 that  was  to  take  place.

 Shri  Swaran  Singh:  Let  the  hon.
 Member  make  up  his  mind  as  to
 whether  he  is  interested  in  the  mar-
 riage  or  in  the  person  being  wounded.

 Mr.  Speaker:  The  hon.  Member
 may  pass  on  that  information  to  the
 hon.  Minister.

 Shri  Himatsingka:  May  I  know
 whether  Government  have  realised
 that  Pakistan  does  not  understand
 any  language  other  than  the  langu-
 age  of  strength?

 Shri  Swaran  Singh:  In  these  mat-
 ters,  we  have  tried  to  do  our  best  to
 defend  our  position,  and  I  think  that
 the  police  force  and  the  others  who
 are  there  have  very  valiantly  defend-
 ed  it  and  with  very  great  success.
 Therefore,  let  us  try  to  safeguard  the
 position  rather  than  use  strong
 language.
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 Shri  Sham  Lal  Saraf:  The  hon.
 Minister  in  the  course  of  the  reply
 had  said  that  American  ammunition
 was  not  used....

 Mr.  Speaker:  She  never  said  that.
 She  had  only  said  that  no  arms  were
 captured.  So,  the  question  whether
 they  were  American  arms  or  not  did
 not  arise.

 Shri  Sham  Lal  Saraf:  May  I  sub-
 mit  all  the  same  that  American
 ammunition  has  been  used  parti-
 cularly  on  the  Jammu  and  Kashmir
 border  and  that  has  been  reported
 upon  several  times?  If  so,  may  I
 know  whether  any  action  has  been
 taken  in  order  to  lodge  a  protest  with
 the  USA  with  regard  to  this?

 Shri  Swaran  Singh:  This  question
 ‘was  raised  here  some  time  back,  and
 we  explained  the  position  that  we
 had  taken  this  up  with  the  US  Gov-
 ernment.

 Shri  Ranga:  Has  this  come  to  the
 notice  of  Government—and  if  not,
 would  they  enquire  into  it  now  and
 find  out  whether  it  is  a  fact—that
 about  5  people  were  hurt  in  that
 shooting  incident  over  the  Kutch
 border  and  one  of  them  happened  to
 be  a  young  man  who  was  going  to
 be  married  and  who  was  also  injured?
 May  I  know  whether  our  patrolling
 has  been  strengthened  ever  since  this
 incident  had  come  to  the  notice  of
 Government?

 Shri  Swaran  Singh:  I  believe  that
 this  was  the  question  put  earlier  by
 the  hon.  Member  belonging  to  the
 party  of  which  Shri  Ranga  is  the
 leader.  I  have  promised  already  to
 look  into  it  and  supply  the  informa-
 tion.

 Shri  Ranga:  What  about  the  pat-
 rols?  Have  we  strengthened  them?

 Shri  Swaran  Singh:  Yes,  we  have
 taken  steps  there  to  strengthen  the
 protection  arrangements.
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 Retrenchment  in  Oil  Companies

 +
 (  Shri  Yashpal  Singh:

 *509  Shri  Bhagwat  Jha  Azad: ,
 Shri  Daiji:

 [  Shri  Warior:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  487  on  the  4th  December,  964
 and  state:

 (a)  whether  the  information  called
 for  from  the  State  Governments
 regarding  the  retrenchment  of  staff
 in  the  Oil  Companies  has  since  been
 received;  and

 (b)  if  so,  the  extent  of  technologi-
 cal  unemployment  involved?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  and
 (b).  A  statement  showing  the  gist  of
 the  replies  so  far  received  from  the
 State  Governments/administrations  is
 placed  on  the  Table  of  the  House.
 {Placed  in  Library,  see  No.  LT-4025/
 65].

 श्री  यहा पाल  सिंह  :  कितने  तकनीकी

 कर्मचारी  ऐसे  हैं,  जो  शब  तक  इस  योजना

 से  लाभ  नहीं  उठा  सके  हैं  ?

 असम  कौर  रोजगार  मंत्रालय  में  उपमंत्री

 भी  र०  कि०  साबित)  :  इस  के  अलग

 अलग  आंकड़े  मेरे  पास  नहीं  हैं,  लेकिन  जो  लोग

 लाभ  उठाना  चाहते  हैं,  उन  को  कम्पनियां

 भी  लाभ  दे  रही  हैं  कौर  साथ  साथ  हमारे  पास

 जो  रि प्रेजेन्टेशन  जाते  हैं,  उन  पर  भी  गौर

 किया  जाता  है  कौर  उन  को  राहत  दिलाने

 की  कोशिश  की  जाती  है  ।

 श्री  यहापाल  सिंह  :  यह  समक्ष  में  नहीं
 धाया  कि  सरकार  कितने  कर्मचारियों  को

 दूसरी  जगह  लगा  चुकी  है

 श्री  to  कि०  साबित  :  उस  के  लिये

 नोटिस  चाहिए  ।
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 Shri  Daji:  The  reply  of  the  Minis-
 ter  really  shows  that  whatever  Gov-
 ernment  did  or  did  not  do,  they  did
 not  take  the  matter  seriously  as  they
 have  taken  no  follow-up  action.  We
 are  more  interested,  not  in  the  state-
 ment  as  such,  but  in  knowing  how
 these  technically  qualified  people
 have  been  employed  otherwise,  as
 technicians  are  very  rare  in  India.
 If  they  are  unemployed,  have  Gov-
 ernment  kept  themselves  informed  as
 to  what  is  the  result  of  this  help
 which  is  sought  to  be  given,  how
 many  were  actually  able  to  take  this
 help,  if  not,  what  are  the  difficulties
 due  to  which  they  could  not  take  this
 help?

 Shri  D.  Sanjivayya:  So  far  as
 technicians  are  concerned,  I  may
 assure  the  House  that  nobody  has
 been  retrenched.  Apart  from  that,
 the  whole  matter  falls  in  the  State
 sphere.  What  we  have  been  trying
 to  do  is  only  to  collect  information
 from  state  governments  and  supply
 it  to  the  House.

 Shri  Thirumala  Rao:  Has  the  atten-
 tion  of  Government  been  drawn  to
 the  fact  that  these  companies  have
 embarked  on  a  large-scale  retrench-
 ment  camouflaging  it  as  discharge  of
 a  number  of  people  here  and  there
 in  this  vast  country  so  that  the  truth
 is  not  known  very  much  to  the
 public?  Every  year  they  are  dis-
 charging  a  large  number  of  young
 men  who  are  highly  paid,  and  they
 are  very  much  exercised  in  trying  to
 see  and  seek  alternative  employment.
 Will  Government  ascertain  what  is
 actually  happening?

 Shri  D,  Sanjivayya:  In  fact,  we
 have  asked  both  the  State  Govern-
 ments  as  well  as  the  trade  union
 leaders  to  give  us  information  about
 specific  cases  so  that  we  could  take
 up  the  matter  with  the  employers.
 Neither  of  them  has  given  us  any
 details.

 Shri  D.  N.  Tiwary:  Is  it  a  fact  that
 besides  retrenchment,  the  percentage
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 of  appointsments  of  Indians  in  the
 higher  categories  in  non-Indian  oil
 companies  is  going  down?

 Shri  D.  Sanjivayya:
 information.

 I  have  no

 Shri  D.  N.  Tiwary:  It  has
 reported  in  today’s  papers.

 been

 Mr.  Speaker:  He  should  not  give
 information  which  he  gets.  only
 through  newspapers.

 Shrimati  Savitri  Nigam:  Is  _  the
 hon.  Minister  aware  that  the  number
 of  such  retrenched  people  is  much
 more  than  is  known,  and  many  of
 them  have  not  been  reported  to
 various  State  Governments?  Is  he
 also  aware  that  most  of  the  retrench-
 ed  persons  are  within  the  age  group
 45-50  and  this  is  done  by  the  com-
 panies  to  save  the  pension  and  other
 benefits  to  which  these  officers  were
 entitled?

 Shri  D.  Sanjivayya:  All  these
 matters  relating  to  retrenchment  or
 voluntary  retirement  in  these  oil
 companies  will  have  to  be  dealt  with
 by  the  Labour  Ministries  in  various
 State  Governments.  But  if  the  posi-
 tion  is  so  acute  and  if  the  trade  union
 leaders  bring  to  our  notice  specific
 cases,  we  are  prepared  to  take  it  up
 direct  with  the  employers  concerned.

 Dr.  Ranen  Sen:  This  retrenchment
 and  compulsory  retirement  in  these
 oil  companies  is  due  to  the  introduc-
 tion  of  highly  mechanised  machinery.
 The  employees  had  made  represen-
 tations  to  the  Labour  Minister  seek-
 ing  his  intervention  to  stop  it.  What
 has  happened  after  the  deputation  of
 the  employees  met  the  Labour  Minis-
 ter  in  this  connection?

 Shri  D.  Sanjivayya:  With  regard  to
 that,  there  is  a  decision  taken  by
 the  5th  session  of  the  Indian  Labour
 Conference.  It  has  been  agreed  that
 the  employer  while  he  intends  to
 introduce  such  system  will  have  to
 consult  the  trade  union  organisations.
 Our  information  is  that  they  have
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 consulted  the  trade  union  organisa-
 tions,  whereas  the  latter  say  that  they
 have  not  been  consulted.  So  we  will
 look  into  that.

 Manufacture  of  Nuclear  Weapons

 +
 °530,  J  Shri  Daiji:

 Shri  Indrajit  Gupta:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  a  recent  state-
 ment  made  in  Delhi  by  Mr.  Buchan,
 Director  of  the  Institute  of  Strategic
 Studies,  London,  to  the  effect  that
 India  would  require  an  initial  invest-
 ment  of  Rs.  2,400  crores  over  a  period
 of  six  years  to  manufacture  nuclear
 weapons;

 (b)  whether  Government
 studied  Mr.  Buchan’s
 detail;  and

 (c)  their  reactions  to  the  same?

 have
 estimates  in

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  Lalit  Sen):  (a)
 Yes.

 (०)  No.

 (c)  Does  not  arise.

 Shri  Daji:  In  reply  to  part  (b),  the
 answer  is  ‘No’.  Why  ‘No’?  Do  Gov-
 ernment  not  consider  this  an  impor-
 tant  matter  to  be  examined  and
 studied  by  us?  If  it  has  been  studied,
 is  the  estimate  correct?  Have  Gov-
 ernment  verified  that  much?

 Shri  Lalit  Sen:  In  part  (b)  of  the
 question,  the  hon.  Member  has  asked
 whether  Government  have  studied
 Mr.  Buchan’s  estimates  in  detail.  No
 detailed  study  has  been  made,  because
 Government's  resolve  to  use  atomic
 energy  for  peaceful  purposes  is  well
 known.

 Shri  Daji:  But,  generally  is  this
 estimate  correct  or  mostly  incorrect?
 Some  general  understanding  must
 have  been  arrived  at.  Government
 must  have  applied  its  mind  to  know
 whether  this  is  correct  or  not.
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 The  Prime  Minister  and  Minister
 of  Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  Generally,  the  impression
 of  our  experts  is  that  this  is  on  the
 high  side,  rather  exaggerated.

 Shri  Nath  Pai:  The  Prime  Minister
 referred  to  some  experts.  I  do  not
 know  whom  he  had  in  mind.  He  has
 been  very  often  advised  by  the  wrong
 persons,  but  I  think  there  is  the
 Chairman  of  the  Atomic  Energy
 Commission,  whose  statement  directly
 contradicts  what  the  Prime  Minister
 just  now  said.  Sa,  may  we  know
 where  we  stand  with  regard  to  that?
 Who  are  the  experts,  on  whose  advice
 the  Government  is  depending,  for
 reaching  this  decision?  May  I  know
 whether  the  opinion  of  the  Chair-
 man  of  the  Atomic  Energy  Commis-
 sion  is  taken  into  consideration?

 Shri  Lal  Bahadur  Shastri;  As  my
 colleague  has  just  now  said,  we  have
 had  no  detailed  study  of  this  matter,
 and  I  gave  the  general  impression.
 When  I  mentioned  about  experts,  I
 had  in  mind  the  Chairman  of  the
 Atomic  Energy  Commission.

 Shri  Hem  Barua:  You  did  not
 appoint  any  commission  of  experts.

 2.00  hrs.

 SHORT  NOTICE  QUESTION

 Demands  of  Workers  of  NCDC  Mines

 +

 |  Shri  Dasaratha  Deb:

 |  Dr.  U.  Misra:

 S.N.Q  |  Shri  S,  M.  Banerjee:
 eN-5*)  Shri  Indrajit  Gupta:

 |  Shri  Dinen  Bhattacharya:
 |  Shri  Daji:

 Will  the  Minister  of  Steel  and  Mines
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  45,000
 workers  of  the  National  Coal  Deve-
 lopment  Corporation  mines  in  Bihar
 have  decided  to  go  on  strike  on  the
 22nd  March,  965  in  protest  against
 the  authorities’  policy  of  retrench-

 ment  and  refusal  to  pay  even  the
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 minimum  (4  per  cent)  bonus  recom-
 mended  by  the  Bonus  Commission;
 and

 (b)  if  so,  the  steps  being  taken  by
 Government  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  and  Mines  (Shri  P.  C.
 Sethi):  (a)  and  (b).  Yes,  Sir.  One
 of  the  Workers’  Union  recently  circu-
 lated  a  leaflet  calling  upon  the
 workers  to  go  on  strike  on  March  22,
 ‘1965,  in  order  to  press  their  demand
 that  the  National  Coal  Development
 Corporation  agree  immediately  to  the
 payment  of  bonus  in  terms  of  the
 Bonus  Commission  recommendation.
 The  question  of  retrenchment  did  not
 figure  in  this  leaflet.  However,  as  a
 result  of  subsequent  discussions  bet-
 ween  the  workers’  representatives
 and  the  management,  the  strike  has
 been  called  off.  The  management  are
 now  considering  the  question  of  pay-
 ment  of  bonus  and  a  decision  is
 expected  to  be  taken  shortly.

 Shri  Dasaratha  Deb:  May  I  know
 whether  it  is  a  fact  that  the  Govern-
 ment  have  decided  to  pay  a  minimum
 bonus  of  four  per  cent,  and  whether
 the  NCDC  have  refused  to  pay  it;  if
 so,  what  steps  are  being  taken  by
 the  Government  to  introduce  it?

 The  Minister  of  Steel  and  Mines
 (Shri  Sanjiva  Reddy):  No,  Sir.  It
 is  NCDC  that  considers  the  matter,
 and  the  Board  of  Directors  are
 meeting  shortly,  in  another  week’s
 time,  to  consider  this  issue.

 Shri  Dinen  Bhattacharya:  Is  it  a
 fact  that  there  is  a  strong  apprehen-
 sion  among  the  workers  that  NCDC
 is  going  to  close  down  certain  pits, as  a  result  of  which  there  will  be
 retrenchment  of  a  large  nymber  of
 coalminers?

 Shri  Sanjiva  Reddy:
 wered  this  question  a  number  of
 times.  Some  coal  mines  are  being
 closed,  but  we  are  attempting  to  pro-
 vide  alternate  employment  elsewhere.

 I  have  ans-
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 Expansion  of  Naval  Dockyard

 *507.  Maharajkumar  Vijaya  Ananda:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 period  of  six  years  has  been  taken
 to  complete  the  first  stage  of  the
 Naval  Dockyard  Expansion  Scheme
 at  Bombay;

 (b)  if  so,  the  reasons  for  this  in-
 ordinate  delay  for  the  completion  of
 the  project;  and

 (c)  further  steps  taken  to  accele-
 rate  the  execution  work  in  the  con-
 text  of  mounting  threats  to  the
 security  of  the  country  from  the
 neighbouring  countries?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  to  (c).  It  is  true  that
 there  has  been  some  delay  in  the
 completion  of  the  first  stage  of  the
 Naval  Dockyard  Expansion  Scheme
 at  Bombay.  However,  most  of  the
 works  in  Stage  I  of  the  Scheme  have
 been  substantially  completed  by  now
 except  for  the  provision  of  services
 on  the  Barrack,  Destroyer  and  Bal-
 lard  Pier  Wharves.  The  delay  was
 largely  caused  by  the  failure  of  the
 Contractor  entrusted  with  the  con-
 tract  No.  l  and  the  necessity  to  for-
 feit  his  contract.  Thereafter,  the
 work  had  been  undertaken  depart-
 mentally.  There  was  also  increase
 in  the  scope  of  work  which  was  res-
 ponsible  for  further  delay.  Initially
 the  project  was  sonctioned  for  Rs.  5.5
 crores  but  with  the  provision  of  addi-
 tional  facilities  the  total  cost  is  esti-
 mated  to  be  in  the  neighbourhood  of
 Rs,  .39  crores.  The  work  of  Naval
 Dockyard  Expansion  is  very  compli-
 cated  and  highly  technical  and  the
 failure  of  the  Contractor  resulted  in
 further  delay.  All  Stage  I  works  are
 expected  to  be  completed  by  end  of
 1966.
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 Training  to  Foreign  Pilots

 (  Shri  Bishwanath  Roy:
 Shri  Samnani:

 |  Shrimati  Savitri  Nigam:
 *513.  <  Shri  Brajeshwar  Prasad:

 |  Shri  Rameshwar  Tantia:
 Shri  Kolla  Venkaiah:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 foreign  Governments  have  requested
 the  Government  of  India  for  training
 their  men  in  aviation  in  India;  and

 (b)  if  so,  the  details  of  the  train-
 ing  facilities  provided  by  the  Gov-
 ernment  of  India  in  the  matter?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  Since  96]  over  1,800  Foreign
 personnel  have  been  trained  at
 various  I.A.F.  institutions.  At  pre-
 sent  there  are  22  such  officers/airmen
 under  training  from  four  countries.

 Peace-keeping  Force  of  UNO

 "512,  Shri  Maheswar  Naik:  Will  the
 Minister  of  External  Affairs  be
 pleased  to  state  whether  the  proposal
 to  maintain  a  peace-keeping  force  for
 the  U.N.  has  taken  any  concrete
 shape?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  No  _  progress  has
 been  made  on  the  question  of  the  es-
 tablishment  of  a  United  Nations  peace
 keeping  force  due  to  lack  of  agree-
 ment  among  the  major  powers.

 A  Special  Committee  of  thirtythree
 members  which  has  recently  been  es-
 tablished  by  the  UN  General  Assem-
 bly  to  undertake  a  comprehensive  re-
 view  of  all  aspects  of  peace-keeping
 operations  is  due  to  submit  its  re-
 port  by  the  5th  June  ‘1965.
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 Global  Satellite  System

 Shri  Ravindra  Varma:
 Shrimati  Renuka
 Barkataki:

 Shri  Shiv  Charan  Mathur:
 Shri  Rameshwar  Tantia:

 L  Shri  Baswant:

 4513,

 Will  the  Minister  of  Communications.
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 has  joined  the  International  Consor-
 tium  for  setting  up  a  global  system
 of  telecommuncation  based  on  satel-
 lites;  and

 (b)  if  so,  what  are  the  benefits  and
 obligations  of  membership  in  the
 consortium?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes,  Sir.

 (b)  The  ownership  of  the  Com-
 munications  Satellite  System  will  vest
 in  the  signatory  Governments  in  pro-
 portion  to  their  contribution  to  the
 total  cost  of  the  System.  By  partici-
 pating  in  the  Cornmunications  Satel-
 lite  System,  India  will  be  able  ६०
 participate  in  the  design,  development,
 construction  etc.  of  the  space  segment
 and  it  will  also  facilitate  the  esta-
 blisnment  of  a  Ground  Station  for  the
 utilization  of  this  most  modern  and@
 efficient  means  of  international  com-
 munications.

 Prime  Minister’s  Statement  Regarding
 Jordan  Waters

 4514,  Shri  Alvares:  Will  the  Minis-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  stated  during  a  speech
 at  the  seminar  on  ‘The  Arab  World
 and  India’  that  “We  have  full  Sym-
 pathy  for  the  Arab  countries’  senti-
 ments  on  the  question  of  Jordan
 Waters”;  and

 (b)  whether  Government  are  aware
 that  the  dispute  over  the  Jordan
 Waters  is  an  attempt  to  starve  out
 Israel,  and  is  not  a  mere  dispute  over
 the  use  of  the  waters  as  such?
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 The  Deputy  Minister  im  the  Minis-
 try  of  Externa]  Affairs  (Shri  Dinesh
 Singh):  (a)  The  Prime  Minister  stated
 at  the  inauguaration  of  the  seminar
 on  the  Arab  World  and  India  that  he
 knew  the  feclings  of  the  Arab  coun-
 tries  regarding  the  Jordan  waters
 issue  and  that  India  sympathised
 with  the  Arab  position  on  this  issue.

 ‘(b)  The  Arabs  have  a_  different
 point  of  view  with  which  are  in
 sympathy.

 गोदो  तथा  बन्दरगाह  कर्मचारी

 JS  श्री  मधु  लिये  :

 थो  गो कुलानन्द  महकती  :

 कया  असम  कौर  रोजगार  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 *515,

 (क)  दिया  सरकार  का  ध्यान  गोदी

 तथा  बन्दरगाह  कर्मचारियों  में  फैले  कुछ  प्रान्तों

 की  जोर  गया  है;

 (ख)  क्‍या  सरकार  ने  अन्तरिम  सहायता
 देने  की  कर्मचारियों  की  मांग  पर  जल्दी  निर्णय

 करने  के  लिए  मजूरी  बोर्ड  से  कोई  अनुरोध
 किया  है;  और

 (ग)  यदि  हां,  तो  मजूरी  बोर्ड  का

 अन्तरिम  प्रतिवेदन  और  अन्तिम  प्रतिवेदन

 कब  सरकार  को  प्राप्त  होने  की  संभावना  है  ?

 श्रम  और  रोजगार  मंत्री  (श्री  दा०

 संजी वे या)  :  (क)  सरकार  को  कामगरों  की

 मजदूरी  में  वृद्धि  की  मांग  का  पता  है  ।

 (ख)  जी  हां

 (ग)  बोर्ड  ने  पहले  ही  मंहगाई  भत्ते

 की  दरों  में  वृद्धि  की  मंजूरी  के  लिये  सिफारिश

 कर  दी  है  ।  श्व  वह  अंतरिम  सहायता  के

 प्रश्न  पर  विचार  कर  रहा  है  कभी  यह  नहीं

 कहा  जा  सकता  कि  बोर्ड  की  अन्तिम  रिपोर्ट

 कब  तक  प्राप्य  होगी  ?
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 etm  सें  भारतीय  सेन्टी

 (Sto  राम  मनोहर  लोहिया  :

 sig.  J  भी  मधु  लिये  :

 क्रि  बागड़ी  :

 श्री  किशन  पटनायक  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संयुक्त  राष्ट्र
 संघ  के  कार्य  के  लिये  कांगो  गयी  भारतीय

 सैनिक  टुकड़ियों  के  सैनिकों  को  सयुक्त  राष्ट्र
 संघ  के  खाते  से  मिलने  वाला  वेतन  शुरू  में  अन्य

 देशो  के  वहां  गये  सिपाहियों  जितना  ही  था;

 (ख)  क्या  यह  भी  सच  है  कि  तीन  महीने
 बाद  उन  का  वेतन  घटा  कर  भारत  में  मिलने

 वाल?  वेतन  और  विदेश  भत्ता  कर  दिया  गया  ;

 (ग)  यदि  हां,  तो  क्या  यह  भारत  सरकार

 के  ग्रनुरोध  पर  किया  गया;

 (घ)  यदि  हां,  तो  इस  अनुरोध  के

 क्या  कारण  थे;  कौर

 (ड)  संयुक्त  राष्ट्र  संघ  के  कार्य  के  लिये

 गये  भारतीय  सैनिकों  के साथ  भर  किन-किन

 देशों  में  यही  व्यवहार  हुआ  ?

 प्रतिरक्षा  मंत्री  (श्री  यशवंतराव  चव्हाण  )  :

 (क)  कौर  (ख)  जी,  नहीं

 (ग)  और  (घ).  प्रश्न  नहीं  उठते  1

 (=)  संयुक्त  राष्ट्रों  की  संक्रियाओं  में

 कांगो  को  भेजें  गये  भारतीय  सैनिकों  के

 मामले  में,  वेतन  सम्बन्धी  वही  व्यवहार
 बरता  जाता  है,  जो  संयुक्त  राष्ट्रों  की  दूसरे
 देशों,  अर्थात  मिश्र,  यमन  कौर  लिखित,
 में  संक्रियाओोें  के  लिए  भेजे  गए  भारत  ये

 सैनिकों  के  लिये  बरता  गया  था  ।
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 Bank  Employees’  Demands

 517  J  Shri  S.  M.  Banerjee:
 yV  Shri  Yashpal  Singh:

 Will  the  Minister  of  Labour
 Employment  be  pleased  to  state:

 and

 (a)  whether  the  tripartite  negotia-
 tions  held  by  the  Chief  Labour  Com-
 missioner  with  the  All  India  Bank
 Employees  Association  and  the  Banks
 have  concluded;

 (b)  if  so,  the  net  result  of  these  ne-
 gotiations;  and

 (c)  the  main  features  of  the  agree-
 ment,  if  any,  arrived  at  in  the  matter?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Not  yet.

 (b)  As  a  result  of  the  tripartite
 meetings  held  on  i3th  to  l8th  and
 28th-29th  August,  964  settlenent  on
 some  of  the  issues  was  arrived  at.

 (c)  The  terms  of  settlement  already
 arrived  at  include  payment  of  ad  hoc
 temporary  dearness  allowance  of  6
 per  cent  to  clerical  staff  and  8  per
 cent  to  subordinate  staff  with  effect
 from  Ist  August  1964,  abolition  of
 area  IV  in  respect  of  ‘A’  and  ‘B’  class
 banks  affiliated  to  the  Indian  Banks’
 Association  with  effect  from  Ist  Sep-
 tember,  964  and  payment  of  ad  hoc
 increase  of  Re.  ]  in  the  basic  salaries
 of  the  subordinate  staff  of  the  banks
 affiliated  to  the  Indian  Banks’  Asso-
 ciation  ang  the  Exchange  Banks’  As-
 sociation  with  effect  from  Ist  Sep-
 tember,  ‘1964,

 Indians  Refused  entry  in  Zanzibar
 Shri  Yashpal  Singh:
 Shri  M.  L.  Dwivedi:
 Shri  R.  G,  Dubey:
 Shri  D.  C.  Sharma:

 4  Dr.  L.  M.  Singhvi:
 |  Shri  Kolla  Venkaiah:

 |  Shri  M.  N.  Swamy:
 |  Shri  Himatsingka:
 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  17  persons  of  Indian
 origin  domiciled  in  Zanzibar  were  re-

 4518,
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 fuseq  re-entry  by  the  Zanzibar  autho-
 rities  in  December,  1964;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  action  taken  by  Govern-
 ment  of  India  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b).  One  Indian
 national  and  6  other  persons  of
 Indian  origin  were  refuseq  entry  by
 Zanzibar  authorities  in  December,
 964  on  the  ground  of  non-possession
 of  valid  re-entry  permits.

 (c)  The  Indian  High  Commission  in
 Dar-es-Salaam  has  made  representa-
 tions  to  the  Government  of  Tanzania
 on  this  matter.

 Ownership  of  Newspapers  and  News
 Agencies

 (  Shri  P.  C.  Borooah:

 #519  Shri  Yashpal  Singh: .  Shri  Bhagwat  Jha  Azad:
 Shri  Koya:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  the  National  Federation
 of  Working  Journalists  recently  adop-
 ted  a  resolution  in  their  Patna  Session
 demanding  an  early  implementation  of
 the  recommendations  of  the  Press
 Commission  regarding  the  diffusion  of
 ownership  of  newspapers  and  news
 agencies;  and

 (b)  if  so,
 thereto?

 The  Minister  of  Information
 Broadcasting  (Shrimati  Indira  Gan-
 dhi):  (a)  Government  have  seen
 newspaper  reports  regarding  the  reso-
 lution  adopteq  by  the  National  Coun-
 ci]  of  the  Indian  Federation  of  Work-
 ing  Journalists.

 Government’s  reaction

 and

 (b)  In  this  connection  the  Press
 Commission’s  suggestion  was  that  the
 growth  of  monoplies  in  the  news-
 paper  industry  should  be  referred  to
 the  Press  Council.  The  Press  Council
 Bill,  963  was  referred  to  the  Joint
 Committee  of  the  Houses  of  Parlia-
 ment  which  submitteg  its  report  on
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 the  7th  Februrary,  1965.  It  is  await-
 ing  consideration  of  Parliament,

 International  Co-operation  Year

 (  Shri  J.  8.  Singh:
 Shrimati  Renu  Chakravartty:
 Shri  D.  C.  Sharma:
 Shri  Himatsingka:

 |  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 *520.

 (a)  whether  any  programine  has
 been  prepared  to  observe  965  as
 Year  of  Internationa]  Co-operation;
 and

 (b)  if  so,  a  brief  outline  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  and  (b).  Yes,
 Sir.  A  copy  of  India’s  note  to  the
 United  Nations,  outlining  its  plans
 nd  projects  for  the  ubservance  of
 the  International  Co-operation  Year,
 is  placed  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No.  LT-4026/
 65).

 Re-Entry  of  Indians  in  Burma

 [

 Shri  Indrajit  Gupta:
 Shri  Daiji:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Onkar  Lal  Berwa:

 “521.

 |

 Shri  P.  C.  Borooah:
 Shri  Bade:
 Shri  U.  M.  Trivedi:
 Shrimati  Renuka  Barkataki:
 Shri  Himatsingka:

 |  Shri  Rameshway  Tantia:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 (a)  whether  some  Indian  nationals
 who  had  left  Burma  re-entered  that
 country  illegally  and  have  been  ear-
 rested  by  the  Burmese  authorities;

 (b)  whether  these  peopie  decided
 in  favour  of  re-entry  to  Burma  due
 to  difficult  conditions  encountered  by
 them  in  India;  and

 (c)  Government’s  reaction  in  the
 matter?
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 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Some  such  reports  have
 appeared  in  Burmese  papers.

 (b)  ang  (c).  Our  Embassy  in  Ran-
 goon  took  up  the  matter  with  the
 Burmese  foreign  office  and  requested
 permission  to  interview  the  reported
 prisoners.  No  reply  has  been  receiv-
 ed  so  far  and  Government  of  India
 has  not  been  able  to  verify  whether
 some  people  really  returned  to  Burma
 and  were  arrested.

 Explosions  in  NEFA

 J  Shri  Dhuleshwar  Meena:
 L  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  External  Aff-
 airs  be  pleased  to  state:

 1328.

 (a)  the  number  of  explosions  in  the
 border  areas  of  NEFA  during  the  last
 six  months;

 (b)  the  damage  to  life  and  property
 caused  thereby  in  that  region;  and

 (c)  the  number  of  causes  in  which
 the  explosives  smuggled  from  abroad
 were  found  to  have  been  used  and  the
 origin  of  these  explosives  usually?

 The  Minister  of  External
 (Shri  Swaran  Singh):  (a)  Nil.

 Affairs

 (b)  Nil.

 (c)  Some  stray  bombs  and  ammuni-
 tion  left  over  during  Chinese  aggres-
 sion  exploded  on  our  side  of  the
 border  in  various  places  at  Kibithoo
 in  the  Lohit  frontier  division  during
 January  1965,  due  to  fire  in  Jungle.

 Vacancies  in  Public  and  Private
 Sector  Establishments  in  Rajasthan

 1329  J  Shri  Dhuleshwar  Meena:
 ‘|  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  vacancies  noti-
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 fied  in  the  Public  and  Private  Sector
 establishments  in  Rajasthan  during
 the  last  six  months;  and

 (b)  the  number  of  vacancies  filled
 up  so  far  in  these  establishments
 through  various  Employment  Ex-
 changes  during  the  same  period?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  and
 (b).

 Establishments  Vacancies  Vacancies
 under  notified  _  filled

 during  during
 Septem-  Septem-
 ber,  1964  ber,  7964
 to  Feb-  —  to  Feb-
 ruary,  ruary,

 3965  965

 Public  Sector  10,863,  8,427

 Private  Sector  ¥5445  375
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 Ruraj  Employment  Bureaux

 1330.  Shri  M.  Malaichami:  Will  the
 Minister  of  Labour  and  Employment
 be  pleaseg  to  state:

 (a)  the  number  of  Employment  In-
 formation  ang  Assistance  Bureaux  get
 up  in  Community  Development  blocks
 of  Madras  State  so  far;

 (b)  the  number  of  persons  who  got
 employment  through  these  institutions
 and

 (c)  the  nature  of  employment  like
 administrative,  technial,  craft  and
 menial  secured  through  these
 Bureaux.

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  Sanjivayya):  (a)
 Ten,

 (b)  and  (c).  These  Bureaux  do  not
 undertake  placement  work  but  dis-
 seminate  information  on  careers  and
 employment  avenues  to  the  applicants
 of  rural  areas  and  assist  them  in
 fetting  them  registereq  with  the  Dis-
 trict  Employment  Offices  of  the  dis-
 tricts  concerned.

 Written  Answers  soio:

 Vacancies  Notified  and  Filled  in
 Madras  State

 33l.  Shri  M.  Malaichami:  Will:
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  the  total  number  of  vacancies
 notified  by  the  Public  and  Private
 Sector  undertakings  in  Madras  State.
 during  the  calendar  year  1964;

 (b)  the  number  of  vacancies  filled:
 up  in  these  undertakings  through  the
 various  Employment  Exchanges
 during  this  period;  and

 (०)  the  number  of  those  left  vacant?’

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  to-
 (c).  Separate  information  in  respect
 of  undertakings  in  the  Public  and
 Private  Sector  is  not  available.
 Figures  in  respect  of  all  establish-
 ments  in  the  Public  and  Private  Sec-
 tor  are  given  below:

 Vacan-  Vacan-  Vacan-
 Sector  cies  cies  cies

 notified  filled  outsta-
 nding

 a  2  3  4

 Public  73,403  54,55I  9;630>

 Private  ‘123479  1,761  15858

 Visit  of  British  Scientific  Adviser  to
 British  Defence  Minister

 1332.  Shri  Ram  Harkh  Yadav:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  British  Scientific
 Adviser  to  the  British  Defence  Minis-
 ter  paid  an  official  visit  to  India;  and’

 (b)  if  so,  the  object  of  his  mission?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.
 M.  Thomas):  (a)  Yes,  Sir,  he  broke
 his  journey  on  his  way  back  to  Eng-
 land  from  the  Far  East.
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 (b)  For  discussions  with  senior  offi-  a  हि
 cers  of  the  Defence  Research  and

 ASS:

 focus  7

 :

 Development  Organisation  and  Minis-

 try  of  Defence  on  ‘matters  of  mutual  श्री  यशपाल  सिह  :
 amare:  श्रीमती  रामदुलारी  सिन्हा  :

 मध्य  प्रदेश  में  पंजीबद्ध  बेरोजगार  व्यक्ति  श्री  भागवत  झा  शझ्राजाबव  :

 1333.  भी  लखमू  भवानी  :  क्‍या  अप
 हर  गो

 े

 कौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 सा  म  2

 करेंगे  कि
 श्री  प्रकाश बीर  शास्त्री  :

 करेंगे  कि  1... ह  हेमा  :

 (क)  3  दिसम्बर,  i964  को  मध्य  श्री  वी?  Wo  wat:

 प्रदेश  में  विभिन्न  रोजगार  दफ्तरों  मैं  कितने  श्री  'रामेश्वर  टोटी:  :

 व्यक्ति  पंजीबद्ध  थे;  कौर  थ्री  जसवन्त  मेहता

 (ख)  इन  में  से  कितने  व्यक्तियों  को
 भी  हरिश्चद्र  माथुर

 :

 शी  विश्वनाथ  पाण्डेय  :
 रोजगार  दिला  दिया  गया  ?

 श्रम  और  रोजगार  मंत्रो  1. ह  दा०
 वैदेशिक  मंत्री

 संजीव बया)  :  (क)  1,45,685.
 ह  क्य

 करेंगे

 कार  मंत्री  यह  बताते  की

 कृपा  करेंगे  कि  :

 (ख)  964  मैं  4987  व्यक्तियों

 को  रोज़गार  दिलाया  गया  ।  (क)  भारत  सरकार  ने  किस  किस  देश

 के  राष्ट्रपति  अथवा  प्रधान  मंत्री  को  भारत

 Artificial  Limbs  Centre,  Poona  ara  का  निमंत्रण  दिया  है  श्र  किस  किस  ने

 Shrimati  Savitri  Yigam:  निमंत्रण  स्वीकार  कर  लिया  हैं  तथा  उन  के

 1344,  <  Shri  P,  ८.  Borooah:  कब  भाने  की  संभावना  है;  शर
 L  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Defence  be  (a)  किन  किन  देशों  ने  भारत  के  राष्ट्रपति
 pleased  to  state  the  number  of  civil-

 मंत्री
 ~

 jan  amputees  who  were  provided  arti-  ध्रुव  प्रधान  मंत्री
 को

 965  4  उन  देशों  की

 ficial  limbs  by  the  Poona  Centre  and  यात्रा  करने  का  निमंत्रण  भेजा  है  और  उन  के

 by  other  centres  under  that  Ministry  वहां  कब  तक  जाने  की  संभव  ?
 in  the  country  during  the  year  1964-

 ह्  ता
 है

 65?

 The  Minister  of  Defence  (Shri  Y.  8.  वैदेशिक  कार्य  मंत्री  (श्री  स्वर्ण  सिड  )
 Chavan):  Nine  hundred  and  seventy-  (=)  कौर  (ख)  जब  कि  भारत  सरकार  शर
 six  civilian  amputees  were  provided

 विदेशों  रों  पीच  विदेशों artificial  limbs  during  the  year  1964-  विदेशों
 की

 सरकारों  के  बीच  .विदेशों  के

 65  (upto  28th  February  4965)  from  विशिष्ट  व्यक्तियों  के  निर्माणों  का  आदान-
 the  Artificial  Limb  Centre,  Poona,  प्रदान  करने  के  विषय  में  पत्रव्यवहार  हो  रहा which  is  the  only  Centre  of  its  kind,  %
 controlled  by  the  Ministry  of  Defence.  हो,  ऐसी  कोई  सूचना  देना  उचित  न  होग

 ak  इस  से  शायद  कोई  उलझन  पैदा  हो
 प्रतिष्ठित  व्यक्तियों  को  यात्रा  जाय  भ्रन्तर्राष्ट्रीय  व्यग्ट्रार  यह  है  कि  दोनों

 श्री  म०  ला०  द्विवेदी  :  संबद्ध  सरकारें  यात्राएं  होने  से  पहले  किसी

 श्री  स०  चे  सामन्ती  :  सहमत  कौर  उचित  समय  पर  ही  ग्राम  तौर  से

 |  श्री  to  Ho  बरखा  :  एक  साथ  यात्राओं  की  घोषणा  करती  हैं  ।



 $013  Written  Answers

 Border  Roads  Organisation
 1336.  Shri  Surendra  Pal  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  mileage  of  roads  construc-
 ted  in  accordance  with  the  requisite
 standard,  year  by  year,  under  the

 auspices  of  the  Border  Roads  Organi-
 sation  during  the  last  five  years;  and

 (b)  what  proportion  of  the  same
 has  been  constructed  by  the  General
 Reserve  Expeditionary  Force  per-
 sonnel?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  S.  Raju):  (a)
 The  mileage  of  roads  constructed/
 improved  upto  the  specification,  pres-
 cribed  by  the  Board  from  time  to
 time,  are  given  below:

 (The  figures  relate  to  achievements
 of  each  year.)
 (i)  Formation  Cutting  of  New  Roads.

 I-ton  3-ton
 road  road

 (class  §)  (class  9)

 (miles)  (miles)
 960-6I  479  I

 I96I-62  228}  379

 1962-63  252  206
 1963-64  39  436
 Aprilto  Dec.964  29  199k
 (ii)  Improvement  of  Existing  Roads.

 Miles
 I960-6I  '  :  मु  $08
 I96I-62  595
 1962-63  मु  I77
 1963-64  348
 Aprilto  December  3964  242
 (iii)  Surfacing  of  Roads  Newly

 Constructed.

 Soling  Metal-  Black-
 ling  topping

 (miles)  (miles)  (miles)

 1963-64  344  202  I4t

 April  to  Dec.
 7964  200  797  55k

 (b)  Of  the  total  mileages  indicated
 in  (a)  above,  the  General  Reserve
 Engineer  Force  has  been  responsible
 for  the  following  mileages:
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 Formation  Impro-  Sur-  Metal  Black-
 cuting  vement  fac-  ling  top-

 ing  ping
 I+ton  3-ton

 road  road
 (class  (class

 5)  9)

 I960-6.  33  I  78

 I96I-62  804  379  42

 1962-63  792  39  4—-

 7963-64  39  395  8  249  133  95

 April  to
 December

 7964  a9  «685  89  797  I79  35

 Soviet  Helicopters  for  India

 f  Shri  Surendra  Pal  Singh: 1337,
 ५  Shri  R.  G.  Dubey!

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  team
 of  Russian  experts  came  to  India  re-
 cently  with  a  view  to  holding  detailed
 discussions  with  the  Government  of
 India  regarding  the  supply  to  this
 country  of  some  new  types  of  heli-
 copters;  and  <

 (b)  if  s0,  the  outcome  of  these  dis-
 cus  ions?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  H.  Raju):  (a)
 No,  Sir.

 (b)  Doeg  not  arise.

 Quarters  for  ९.  &  T.  Employees,  Delhi

 1338,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (2)  the  number  of  P.  &  T.  Class

 II  and  IV  employees  in  Delhi  who

 have  been  provided  with  quartors;

 (b)  the  number  of  P.  &  T,  Class

 III  ang  IV  employees  who  have  not
 been  provided  with  quarters  even
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 after  the  completion  of  10---15,  years
 of  service;  and

 (c)  the  steps  being  taken  in  the
 matter?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati):  (a)  Class  ITI—55.

 Class  IV—300.

 (b)  Class  II—2507.
 Class  IV—8l9.

 (c)  Work  for  construction  of  984
 quarters  is  in  progress.  It  is  also
 proposed  to  acquire  additional  land
 and  construct  more  quarters.

 Manufacture  of  Television  sets

 i339,  /  Shri  Yashpal  Singh: "  Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  0l7  on  the  7th  December,
 964  and  state:

 (a)  whether  the  offer  of  setting  up
 a  television  net-work  in  India  and  a
 plant  to  manufacture  television  sets
 made  by  the  German  Democratic  Re-
 public  has  since  been  accepted  by
 Government;  and

 (b)  if  not,  the
 delay?

 reasons  for  the

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi:  (a)  and  (b).  An  offer  in  gene-
 ral  terms  has  been  made  on  behalf  of
 the  German  Democratic  Republic.  The
 question  of  its  acceptance  does  not
 arise  as  no  concrete  proposal  has  been
 received  but  the  offer  as  mude  5
 under  consideration,

 भूटान  के  भगोड़े  भ्रमणकारी

 श्री  हुकम  चन्द  कछवाय  :

 शी  झंकार  लाल  बैरवा  :

 श्री  'रा०  गि०  दुबे 1
 1340.

 |
 श्रीमती  सावित्री  निगम  :

 श्री  विभूति  मिथ  :
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 श्री  क०  ना०  तिवारी  :

 गोमती  जोहरा बेन  चावड़ा  :

 |  श्री  To  Yo  चक्रवर्ती  :

 [  श्री  चाण्डक  :

 क्या  बेंदेशिफ-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भूटान  के  भगोड़े
 झ्र धि कारियों  ने,  जो  इस  समग्र  नेपाल में  हैं,
 भारत  और  भूटान  के  बीच  गलतफहमी  पैदा

 करने  के  लिये  बहुत  प्रचार  किया  है;  कौर

 (ख)  यदि  हां,  तो  सरकार  ने  इस  संबंध

 में  क्‍या  कायवाही  क;  है  ?

 बेदेशिक-कार्य  मंत्री  (सरदार  स्वर्ण  सह  )  :

 (क)  जी  हां  ।  मालम  होता  है  कि  उन्होंने
 उस  दिशा  में  भ्र सफल  कोशिशें  की  हैं  ।

 (ख)  भूटान  के  साथ  हमारे  संबंध

 अत्यन्त  सौहार्द  और  मित्रतापूर्ण  हैं  और  हमारी

 सरकार  इस  मामले  मैं  कोई  कार्यवाही  करना

 आवश्यक  नहीं  समझती  हैं  ।

 Meeting  of  Indo-Pak  Area
 Commanders

 Shri  Onkar  Lal  Berwa:
 Shri  Bade:

 S415,  shri  Hukam  Chand

 L  Kachhavaiya:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 meeting  of  the  Area  Commanders  of
 India  and  Pakistan  was  held  at  a
 border  post  of  Ladakh  in  the  month
 of  December,  1964;

 (b)  if  so,  the  decisions  taken  at  the
 meeting;

 (c)  whether  the  issue  of  kidnap-
 ping  of  Indian  constable  was  also

 discussed;  and

 (d)  if  so,  the  results  thereof?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  S.  Raju):  (a)
 No.

 (b)  to  (d).  Do  not  arise.

 Revision  of  Cantonment  Employees
 Service  Rules,  937

 1342,  Shri  A.  N.  Vidyalankar:  Wil!
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  Government  is  aware
 that  there  has  been  a  persistent  de-
 mang  for  the  revision  of  the  Canton-
 ment  Employees  Service  Rules,  1937,
 because  of  the  same  being  >ut-dated;

 (b)  if  so,  whether  Government  pro-
 ‘pose  to  revise  the  same;  and

 (c)  if  not,  why  not?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  (a)  As  a  result  of  cer-
 tain  recommendations  made  by  the
 Nationa]  Industrial  Tribunal,  Bombay
 in  2960,  Government  initiated  pro-
 posals  to  amend  Cantonment  Fund
 Servants  Rules,  1937.  There  has  also
 been  a  demand  from  the  Cantonment
 Fund  Employees  in  this  regard.

 (b)  Draft  amendments  to  the  said
 Rules,  as  proposed,  were  notified  in
 the  Gazette  of  India,  dated  31-10-
 1964,  Objections  and  suggestions  re-
 ceived  theretu  are  under  cxamina-
 tion  of  the  Government,

 (c)  The  question  does  not  arise.

 Duties  of  Lower  Division  Clerks  in
 Ordnance  Corps

 JS  Shri  Heda:
 4343.\  Shri  M.  R.  Krishna:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  an  on-the-spot  study
 of  the  duties  being  performed  by  the
 Lower  Division  Clerks  of  the  Army
 Ordnance  Corps  has  been  undertaken
 by  a  Committee;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  on  the  report  of  this  Com-
 mittee?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr.  D.  S.  Raju):  (a)
 and  (b).  The  Army  Standing  Es-
 tablishment  Committee  recently  exa-
 mined  the  question  of  proportion  of
 Lower  Division  Clerks  and  Upper
 Division  Clerks  in  Ordnance  Depots
 and  the  Committtee’s  recommenda-
 tions  are  under  consideration  of  the
 Government.

 Government  has,  however,  taken  8
 decision  to  convert  certain  number  of
 posts  of  Lower  Division  Clerks  into
 those  of  Upper  Division  Clerks  in  the
 Army  Ordnance  Corps  purely  as  an
 ad  hoc  measure,  pending  examina-
 tion  of  the  general  question  affecting
 all  Arms  and  Services,

 L.D.Cs.  in  Ordnanee  Corps

 J  Shri  Heda:

 aaa 8  Shri  M.  R.  Krishna:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  total  number  of  Lower
 Division  Clerks  employed  on_  local
 basis  as  on  the  30th  November,  964
 in  the  Army  Ordnance  Corps  under
 the  Government  sanction;

 (b)  whether  it  is  proposed  to  bring
 them  on  central  roster;

 (c)  if  so,  when;

 (d)  whether  it  is  a  fact  that  they
 are  not  being  treated  at  par  with
 other  temporary  employees  in  the
 matter  of  terms  and  conditions  of
 service,  though  they  have  put  in
 more  than  six  months’  service;  and

 (e)  if  so,  the  reasons  therefor?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  (a)  688.

 (b)  and  (c).  The  matter  is  under
 consideration.

 (d)  Yes,  Sir.

 (e)  Lack  of  uniformity  was  due  to
 different  interpretations  by  local
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 authorities.  The  question  of  giving
 uniform  terms  and  conditions  to  them
 is  under  consideration.

 Missing  file  relating  to  V.0.A.  deal

 (  Shri  P.  C,  Borooah:

 345.4  Shri  P.  R.  Chakraverti:

 L  Shri  R,  Barua:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  how  far  the  report  in  the
 ‘Statesman’  dated  l8th  December,
 1964,  that  the  file  relating  to  the
 V.O.A.  deal  had  been  missing,  is  cor-
 rect;

 (9)  if  90,  when  the  fact  of  loss  or
 misplacement  of  the  file  first  came  to
 notice;  and

 (c)  the  efforts  made  to  trace  the
 file?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  The  report  is  incorrect.
 The  file  is  in  the  safe  custody  of  the
 Ministry.

 (b)  and  (c).  Do  not  arise.

 Sainik  Schools  in  Punjab

 ‘1346.  Shri  Daljit  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  Sainik  schools
 opened  so  far  in  the  backward  hilly
 areas  of  Punjab;

 (b)  whether  there  is  a  proposal  to
 open  a  sainik  schoo]  at  Nangal  of
 Punjab;  and

 (९)  if  ‘0,  when  it  will  be  opened?

 The  Deputy  Minister  of  Defence
 (Dr,  D.  S.  Raju):  (a)  to  (०),  There
 are  two  Sainik  Schools  in  the  Punjab;
 one  at  Kapurthala  and  the  other  at
 Kunjpura  (Karnal).  There  igs  no
 Proposal  to  open  a  Sainik  School  at
 Nangal.
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 Telephone  Connections  in  Punjab

 1847.  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  number  of  applications
 pending  for  the  grant  of  telephone
 connections  by  various  telephone  ex-
 changes  in  Punjab  as  on  the  Ist  Jan-
 uary,  1965;  and

 (b)  the  steps  taken  to  expedite  the
 matter?

 The  Deputy  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  (a)  8,881.

 (b)  Steps  are  being  taken  to  ex-
 pand  the  capacity  of  the  exchanges
 and  to  lay  additional  cables  so  that
 pending  demands  are  met  to  the
 maximum  extent  possible  consistent
 with  the  available  resources.

 Automatic  Telephone  Exchanges  in
 Punjab

 1348,  Shri  Daljit  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  names  of  the  cities  and
 towns  in  the  State  of  Punjab  where
 automatic  telephone  exchanges  have
 been  installed;

 (b)  whether  there  is  any  proposal!
 to  instal  any  automatic  telephone
 exchanges  in  the  State  of  Punjab
 during  1965-66;  and

 (c)  if  so,  their  locations?
 The  Deputy  Minister  in  the  De-

 partment  of  Communications  (Shri
 Bhagavati):

 (a)  Automatic  exchanges  have  been
 installed  at  50  stations  in  Punjab  as
 per  List  I.  [Placed  in  Library,  see
 No,  LT-4027/65}.

 (b)  Yes.

 (c)  As  per  List  II  [Placeq  in  Lib-
 rary,  see  No.  LT-4027/65],

 देहाती  क्षेत्रों  मे ंश्रमजीवी  पत्रकार

 1349.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या

 श्रम  कौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि
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 (क)  क्या  सरकार  को  विदित  है  कि

 देहाती  क्षेत्रों  में  श्रमजीवी  पत्रकारों  की  दशा

 हर  तरह  से  दयनीय  हैं;

 (ख)  कया  यह  भी  सच  है  कि  देती
 कौर  शहरी  क्षेत्रों  में  श्रमजीवी  पत्रकारों  की

 सेवा  की  शर्तों  में  बड़ा  भारी  अन्तर  है;  कौर

 (ग)  यदि  हां,  तो  देहाती  क्षेत्रों  के

 श्रमजीवी  पत्रकारों  को  और  सुविधायें  प्रदान

 करने  के  लिये  सरकार  का  विचार  क्या  कायें-

 बाहर  करने  का  है  ?

 असम  कौर  रोजगार  मंत्री  (भी  ato

 संजीवेया  )  :  (क)  से  (ग).  सब  श्रमजीवी

 पत्न का रों  की  सेवा  की  दशायें  श्रमजीवी  पत्रकार

 (सेवा  की  शर्तें)  और  विविध  उपबन्ध  रखी-

 नियम,  955  के  उपबन्धों  कौर  उस  के  अधीन

 बनाये  गये  नियमों  द्वारा  नियमित  होती  हैं  ।

 जहां  तक  इन  मामलों  का  सम्बन्ध  है  देहाती
 शौ  शहरी  क्षेत्रों  के  श्रमजीवी  पत्रकारों  की

 सेवा  की  दरारों  में  कोई  अन्तर  नहीं  है  t

 इस  समय  श्रमजीवी  पत्रकारों  की  मजदूरी  की

 दरें,  केन्द्रीय  सरकार  के  आदेश,  दिनांक  29

 मई,  959  द्वारा  निर्धारित  होती  हैं  जो  श्रम-

 जीवी  पत्रकार  मज़दूरी  समिति  की  सिफारिशों

 पर  जारी  किया  गया  था।  समिति  की  मजदूरी
 संबंधी  सिफारिशों  में  समाचारपत्रों  और  समा-

 सार  एजेंसियों  के,  उन  की  आय  के  भ्राता

 पर,  वर्ग किरण  की  व्यवस्था  की  गई  ।  मंहगाई
 भत्ते  के  लिए,  समिति  ने  जन  संख्या  के
 आधार  पर  क्षेत्रों  के  वर्गीकरण  की  सिफारिश
 की

 ।  श्रमजीवी  पत्न कारों  की  मज़दूरी  की  दरों
 के  संशोधन  पर  अब  श्रमजीवी  पत्रकारों  का

 मजदूरी  बोर्ड  विचार  कर  रहा  है।  हाल  ही  में

 मदद री  बोर्ड  ने  जिस  अंतरिम  सहायता  की
 सिफारिश  की  हैं  वहू  देहाती  कौर  शहरी  क्षेत्रों
 के  पत्रकारों  पर  समान  रूप  से  लागू  होती

 है
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 समाज  विरोधी  समाचार-पत्रों  क  लिए
 इस बारी  काम  का  कोटा

 1350.  भी  सिद्धेश्वर  प्रसाद  :  क्‍या

 सूचना  झोर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  समाज  विरोधी  समाचार-
 पत्तों  को  अखबारी  कागज  का  कोटा  न  देने
 का  सरकार  का  विचार  है;  भ्र ौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या

 निर्णय  किया  गया  हैं  ?

 सूचना  कौर  प्रसारण  मंत्री  (भीमती
 इन्दिरा  गांधी)  :  (क)  जी,  नहीं  ।  अखबारों
 की  नीति  भ्रौर  उन  में  छपी  सामग्री  का  विचार

 किए  बिना  उन  सब  के  साथ  एक  सा  बरताव
 किया  जाता  हैं  ।

 (ख)  सवाल  नहीं  उठता  ।

 Paternity  Leave

 35l.  Shri  Surendra  Pal  Singh:  Will
 the  Minister  of  Labour  ang  Employ-
 ment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mr.
 Ramon  T.  Jimenez,  Director  of  the
 Asian  Labour  Education  Centre,
 Philippines  is  reported  to  have  stated
 at  a  reception  given  to  him  by  the
 New  Delhi  Trade  Employees’  Asso-
 ciation  that,  in  the  interest  of  labour
 welfare,  all  Asian  countries  should
 adopt  the  scheme  of  granting  Pater-
 nity  Leave  as  is  practised  in  Philip-
 pines;  and

 (b)  if  so,  Government's  reactions
 to  such  a  proposal?

 The  Minister  of  Labour  ang  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 According  to  a  news  item  published
 in  the  Hindustan  Times  dated  5-l-
 1965,  Mr,  Ramon  T.  Jimenez  stated
 that  paternity  leave  was  being  grant-
 ed  to  male  workers  in  the  Philippines,
 when  blessed  with  a  child,  to  cele-
 brate  the  occasion  on  the  basis  of
 collective  bargaining.
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 (b)  Government  has  no  such  pro-
 posal  under  consideration.

 New  Delhi-London  Telex  Service

 1352,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  a  new  Internatianal
 ‘Telex  Service  between  New  Delhi
 and  London  has  been  started;  and

 (b)  if  so,  when?

 The  Deputy  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  (a)  Yes,  Sir.

 (b)  28th  May,  ‘1964,

 ‘T.V.  Set  designed  by  Research
 Department  of  Ministry  of  ¥.  &  B.

 1353.  Shri  M.  R,  Krishna:  Will  the
 Minister  of  Information  and  Broad-

 -easting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Research  Department  of  the  Informa-
 tion  Ministry  has  designed  a  televi-
 sion  set;  °

 (b)  if  so,  the  percentage  of  the  in-
 digenous  components  used  for  the
 prototype  T.V.  Set;  and

 (c)  whether  this  set  has  been  tested
 fully  and  with  what  make  can  this
 Indian  made  T.V.  set  be  compared?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 ‘Gandhi):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Anti-Indian  Literature  seized  in
 Ceylon

 Shri  Rameshwar  Tantia:

 |  Shri  Sidheshwar  Prasad:

 |  Shri  Hukam  Chand
 Kachhavalya:

 1354,  Shri  Bade:
 Shri  Bibhauti  Mishra:
 Shri  Prakash  Vir  Shastri:
 Shrimati  Maimoona  Sultan:

 |  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  External  Affairs
 ‘be  pleased  to  state:
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 (a)  whether  Government’s  atterition
 has  been  drawn  to  the  press  report
 appearing  in  the  ‘Hindustan  Times’,
 dated  the  20th  January,  965  that  a
 large  consignment  of  Chinese  litera-
 ture  was  seized  by  the  Ceylon  cus-
 toms  authorities  in  Colombo;

 (b)  whether  the  Government  of
 India  has  taken  up  this  matter  with
 the  Ceylonese  Government;  and

 (c)  if  so,  the  reaction  of  the
 Ceylonese  Government  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (०),  The
 Government  of  India  have  seen  the
 press  report.  Similar  reports  also
 appeared  in  the  Ceylonese  press  and
 on  seeing  them  the  Director  of  the
 Indian  Pavilion  drew  the  attention  of
 the  Exhibition  authorities  to  see  that
 the  exhibition  was  not  exploited  for
 making  political  propaganda.  It  was
 not  considered  necessary  to  approach
 the  Government  of  Ceylon.

 Conference  of  State  Labour  Ministers

 J  Shri  Bhagwat  Jha  Azad:

 l  Shri  Yashpal  Singh:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Government  propose
 to  call  a  Conference  of  State  Labour
 Ministers  to  discuss  the  implementa-
 tion  of  labour  policies  in  units  run  by
 the  State  Governments;  and

 ‘1355,

 (b)  if  so,  when?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  As  usual,  the  State  Labour
 Ministers  will  be  meeting  informally
 at  New  Delhi  on  the  27th  March,  1965,
 to  discuss,  among  other  things,  the
 items  on  the  agenda  of  the  23rd
 Session  of  the  Standing  Labour  Com-
 mittee  which  will  be  held  at  New
 Delhi  on  27th.  One  of  the  items  on
 the  agenda  is  “General  Labour  Policy
 application  of  Labour  Laws  to  cer-
 tain  States’.  There  is,  however,
 no  specific  item  regarding  ‘“imple-
 mentation  of  labour  policies  in  units
 run  by  the  State  Governments”,
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 Visit  of  Duke  of  Edinburg

 1356.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  the  Duke  of  Edinburgh
 is  on  a  visit  to  India;

 (b)  if  so,  the  main  purpose  of  his
 visit;  and

 (c)  whether  he  has  come  on  Gov-
 ernment  of  India’s  invitation  or  on
 his  own?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  of
 India  were  informed  that  the  Duke
 of  Edinburgh  wished  to  visit  India
 for  fulfilling  certain  private  engage-
 ments.  In  view  of  his  position,  and
 keeping  in  mind  the  friendly  rela-
 tions  with  the  Uniteq  Kingdom,  the
 Government  of  India  extended  an  in-
 vitation  to  the  Duke  to  be  their  guest.

 Contracts  with  Artistes  and  Writers

 1357,  Dr.  Sarojini  Mahishi:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  the  Government  that  con-
 tracts  with  the  artistes  and  writers  are
 entered  into  also  for  works  to  be
 composed  in  future  during  the  life
 time  of  the  writers  along  with  the
 existing  works  in  the  name  of  first
 composed  and  second  composed  works
 (specially  for  poetic  compositions);
 and

 (b)  if  so,  Government’s  reaction
 thereto?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  There  is  a  prescribed
 form  (AIR-65)  under  which  All  India
 Radio  enters  into  a  contract  with
 poets  for  acquiring  broadcasting
 rights  in  their  compositions,  both
 past  and  future.  No  such  contract
 ‘form  hag  been  devised  for  any  other
 contributors  to  AIR’s  programmes.

 2503  (Ai)  LSD—  3,
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 (b)  There  has  been  no  need  to  re-
 vise  the  contract  form.  The  pay-
 ment  for  all  compositions—both  past
 and  future—being  made  on  a_  pro-

 ‘rata  basis,  the  contract  form  obviat-
 es  the  necessity  of  entering  into  a
 contract  with  a  poet  on  each  and@&
 every  occasion  he  composes  a  new
 poem.  The  arrangement  under  this
 contract  has  been  found  acceptable
 by  poets  and  there  has  not  been  any
 difficulty,

 Mass  Communication  Centre

 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 1358.  )  Shrj  Subodh  Hansda:

 L  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  348  on  the  23rd  November,
 964  and  state:

 (a)  whether  the  proposal  for  set-
 ting  up  the  Mass  Communication
 Centre  has  since  been  considered;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  and  (b).  The  propo-
 sal  is  still  under  consideration.  De-
 tails  are  being  worked  out  and  it  is
 hoped  to  start  training  courses  in
 August  1965.

 Tariffs  of  Telephone  Services

 1359.  Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Com-
 mittee  has  been  set  up  to  revieW  the
 tariffs  of  various  telephone  services
 in  the  country;

 ‘

 (b)  whether  any  recommendations
 have  been  made  by  the  Committee  so
 far;  and

 (९)  the  action  taken  by  Govern-
 ment  thereon?



 5027  «  Written  Answers

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Yes.

 (b)  No.  oN

 (c)  Does  not  arise.

 Award  in  Case  of  Chapue  Khas
 Colliery

 हु

 (  Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Dr.  U.  Misra:

 1360.

 |

 Dr.  Ranen  Sen:
 Shri  Mohammag  Elias:
 Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Regiona]  Commis-
 sioner  (C)  Calcutta  has  given  his
 award  in  the  arbitration  agreement
 on  the  2th  November,  964  relating
 to  C.R.O.  workers  of  the  Chapue
 Khas  Colliery  West  Bengal;  and

 (b)  if  so,  whether  it  has  been  im-
 plemented  by  Government?

 The  Minister  of  Labour  ang  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Yes,  Sir.

 (b)  The  award  is  to  be  implement-
 ed  by  the  management.  A  copy  of  it
 has  been  sent  to  them  by  the  Regional
 Commissioner  (C),  Calcutta.

 Bankola  Colliery

 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:

 86l.  )  Shri  Mohammag  Elias:
 [  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Manager  of  the
 Bankola  Colliery,  West  Bengal  was
 arrested  for  burning  workers’
 quarters;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  against  the  management  of
 the  Colliery?
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 The  Minister  of  Labour  ang  Em-
 Ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  The  Manager  of  Bankola
 Colliery  was  arrested  by  the  police
 on  20-9-1964  in  connectién  with  an
 incident  in  the  Colliery  on  17-9-1964.
 The  police  are  reported  to  be  atill
 investigating  the  matter  and  have  not
 filed  any  challan  in  a  court  of  law.

 Postmen  in  Orissa

 (  Shri  Ramachandra  Ulaka:
 362  <  Shri  Dhuleshwar  Meena:

 |  Shri  Rama  Chandra  Mallick:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 em-
 post

 of  postmen
 in  various

 (a)  the  number
 ployed  at  present
 offices  in  Orissa;

 (b)the  number  out  of  them  belong-
 ing  to  the  Scheduled  Castes  and
 Scheduled  Tribes;

 (c)  the  total  number  out  of  them
 who  are  getting  house  rent  allowance;
 and

 (d)  the  total  amount  of  house  rent
 allowance  paid  to  them  so  far  during
 the  Third  Five  Year  Plan  period?

 The  Deputy  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  (a)  773.

 (b)  Scheduled  Castes  86
 Scheduleq  Tribes  25

 (c)  Scheduled  Castes  0
 Scheduled  Tribes  NIL
 Other  Communities  82

 (d)  Scheduled  Castes  Rs.  2962.78
 Scheduled  Tribes  NIL
 Other  Communities  Rs.  25,465.57

 Employment  Exchanges  in  the
 Country

 68  JS  Shri  Ramachandra  Ulaka:
 1363.

 ‘|.  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  number  of  Employment
 Exchanges  proposed  to  be  openeq  in
 various  States  (State-wise)  during
 1965-66;  and

 (b)  the  names  of  places  where  they
 wil]  be  opened?
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 The  Minister  of  Labour  and  Employment  (Shri  D.  Sanjivayya)

 (a)

 Andhra  Pradesh

 Assam

 Bihar

 Gujarat

 Jammu  &  Kashmir

 Kerala

 Madhya  Pradesh

 Madras

 Maharashtra

 Mysore

 Orissa

 Punjab.

 Rajasthan

 Uttar  Pradesh  .  .  .

 West  Bengal

 Delhi

 Goa

 Himachal  Pradesh

 Manipur

 Tripura

 Pondicherry

 Andaman  &  Nicobar  Islands.

 Nil

 (०)

 है  Gaya  (University  Employment  In-
 formation  and  Guidance  Bureau
 Magadh  University.)

 I  Ahmedabad  (Bifurcation  of  the  exist-
 ing  Exchange).

 7  Anantnag  ;  Baramulla  ;  Leh  ;
 Udhampur  ;  Doda;  Kathua  and
 Poonch,

 I  Indore  (Special  Employment  Ex-
 change  for  the  Physically  Handi-
 capped.)

 3  Kalyan  ;  Chinchwad  and  Kamptee.

 I  Bangalore  (Bifurcation  of  existing
 Employment  Exchange).

 2  Kurukshetra  and  Patiala  (University
 Employment  Information  and
 Guidance  Bureau.)

 I  West  Dinajpur  District.  Exact
 location  under  consideration.

 2  Margoa  and  Bicholim

 I  Sundernagar.

 Military  Unit  in  Tripura

 1864,  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there  is
 no  military  unit  posted  in  Agartala
 (Tripura);

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  the  State  Government
 of  Tripura  has  repeatedly  demanded
 posting  of  military  units  at  Tripura?

 The  Minister  of  Defence  (Shri  Y.  8.
 Chavan):  (a)  to  (c).  The  informa-
 tion  cannot  be  disclosed  on  the  floor
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 of  the  Housg  in  the
 security.

 interest  “of

 Vacancies  Notified  and  Filled  in
 Uttar  Pradesh

 1365.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  total  number  of  vacancies
 notified  in  the  Public  and  Private
 Sector  Industries  during  1962-63  and
 1963-64  in  the  State  of  Uttar  Pradesh;
 and

 (b)  the  number  of  vacancies  filled
 up  in  all  the  above  mentioned  indus-
 trial  establishments  during  the  afore-
 said  period  through  the  Employment
 Exchanges?

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  and
 (b).  Separate  information  in  respect
 of  public  and  private  sector  indus-
 tries  is  not  available.  Total  number
 of  vacancies  notified  by  all  establish-
 ments  (both  industrial  and  others)
 and  the  number  that  were  filled
 through  Employment  Exchanges  is
 given  below:

 Vacancies  noti-  Vacancies  filled
 Year  fied

 Public  Private  Public  Private
 Sector  Sector  Sector  Sector

 I  2  3  4  5

 1962-63  98,792  26,690  70,550  (215439

 1963-64  110648  .  32,50  85,129  24,309

 ध्रागरा  के  डाक  तथा  तार  कम  चोरियों
 को  चिकित्सा  1: विधायें

 1366.  श्री  अचल पिह  :  कपा  संचार

 मंत्रो  यह  बताने  के  कृपा  करेंगे  कि  :

 (क)  पिछले  पांच  सालों  में  आगरा

 में  डाक  तथा  तार  विभाग  के  हमंचारियों

 को  चिकित्सा  सुविधायें  प्रदान  करने  पर

 कितना  व्यय  हुआ  ;
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 (ख)  क्‍या  सरकार  को  विदित  हैं  कि
 इस  विभाग  के  कितने  ही  कमंचारी  झूठे
 नुस्खों  के  आधार  पर  अनुचित  ढंग  से  झपने
 चिकित्सा  के  बिलों  की  राशि  वापिस  ले  रहे
 हैं;  कौर

 (ग)  यदि  हां,  तो  जनता  के  धन  के
 इस  अपव्यय  को  रोकने  के  लिये  क्या  कार्यवाही
 की  गई  हैं  ?

 संचार  विभाग  में  उपमंत्री  (भो
 भगवती)  :  (क)

 रुपये

 959—-60  1,00,164

 1960-61  1,43,402

 96I-62  2,49,401

 1962-63  3,93,854

 1963-64  6,85,387

 (ख)  इन  वर्षों  में  इस  व्यय  में  भारी

 वृद्धि  हुई  है  किन्तु  पढे  नुस्खों  के  किसी  मामले
 का  पता  नही  चला  हैं  ।

 (ग)  फिर  भी  उसे  रोकने  फ्लोर  स्थिति
 को  ठीक  करने  की  कार्यवाही  की  गई  है  ।

 Rehabilitation  of  Ex-servicemen  in
 NEFA

 1367,  Shri  Gulshan:  Will  the  Minis-
 ter  of  External  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  it  has
 been  decided  to  rehabilitate  ex-
 servicemen  in  NEFA;

 (b)  if  so,  the  progress  made  so  far
 in  this  regard;  and

 (c)  if  not,  the  reasons  for  the  delay?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  A  scheme
 for  the  settlement  of  about  200  ex-
 servicemen  and  théfr  families  in  the
 Tirap  Frontier  Division  has  been
 sanctioned.  Extension  of  the  scheme
 consistent  with  tribal  Tands  and  pro-
 perty  rights  is  under  consideration.
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 (b)  and  (c).  Information  is  being
 collected  from  the  NEFA  Administra~-
 tion.

 P.  and  T.  Officials  running  Chit  Fund

 1368.  Shri  Gulshan:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  certain
 officials  working  in  the  Central  Tele-
 graph  Office,  New  Delhi  were  found
 running  their  chit  fund  business;  and

 (b)  if  90,  the  number  of  officials  in-
 volved  in  such  cases  and  action  taken
 against  them?

 The  Deputy  Minister  in  the  De-
 partment  of  Communications  (Shri
 Bhagavati):  (a)  and  (b).  There  is
 only  one  case  of  a  clerk  in  the  Cen-
 tral  Telegraph  Office  Delhi  who  is
 alleged  to  have  engaged  himself  in
 Chit  Fund  business.  Disciplinary
 action  against  him  is  in  progress.

 गणतन्त्र  दिवस  समारोह

 | डा०  रास  मनोहर  लोहिया  :

 शी  'किसान  पटनायक  :

 श्री  मधु  लिये  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गणतन्त्र

 दिवस  समारोह  के  सम्बन्ध  में  विभिन्न  राज्यों

 से  आये  हुए  लोक-नसं  क  दलों  को  जिस  शिविर

 में  ठहराया  गया  था  उसके  प्रबन्धकों  के

 विरुद्ध  उन  लोगों  ने  अ्रपव्यय  शौर  कदाचार

 के  आरोप  लगाये  हैं  ;

 (ख  )  यदि  हां,  तो  उनकी  शिकायतों

 की  सचाई  जानने  के  लिए  क्‍या  कार्यवाही  की

 गई  है  ;  कौर

 (ग)  उसका  क्‍या  परिणाम  निकला  ?

 1369.

 प्रतिरक्षा  मंत्रालय  में  उपमंत्री  (डा०
 ब०स'"  राज)  :  (क)  से  (ग).  इस  वर्ष

 गणतन्व्र  दिवस  समारोह  के  सम्बन्ध  में  विभिन्न
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 राज्यों  के  बाने  वाले  लोक-नृत्य  दलों  ने
 कैम्प  की  व्यवस्था  के  विरुद्ध  कि  जिसमें  वह
 ठहराए  गये  थे  अपव्यय  कौर  कदाचार  के

 कोई  आरोप  नहीं  लगाए  ।

 राष्ट्रपति  को  सम्बोधित  27  जनवरी
 065  के  एक  पत्न  में  (जिसकी  प्रतियां

 प्रधान  मंत्री,  वित्त  मंत्री,  रक्षा  मंत्री  तथा

 दूसरों  को  भेजी  गई  थीं)  कुछ झा रोप  लगाए
 गए  थे  ।  पत्र  किसी  अथवा  कई  तालकटोरा
 कैम्प  के  लोक-नृत्य  दलों  के  सदस्य,  व्यक्तियों
 द्वारा  हस्ताक्षरित  था,  परन्तु  हस्ताक्षर
 करने  वालों  का  पता  पाना  संभव  न  था
 लगता  है  पत्र  बनावटी  नामों  से  लिखा
 गया  था  ।  पत्र  में  लगाए  गए  आरोपों  की
 छानबीन  की  गई  है  भौर  उनमें  कोई  तथ्य

 नहीं  पाया  गया  ।

 Aid  to  Sikkim

 Shri  P.  C.  Borooah:
 Sri  D.  C.  Sharma:

 1370.  2  Shri  Madhu  Limafe:
 Shri  Kishen  Pattnayak:
 Shri  Rameshwaranand:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  what  aid  was  demanded  by  the
 Maharaja  of  Sikkim  for  Sikkim’s
 development  plans  during  his  recent
 visit  to  New  Delhi;  and

 (b)  how  far  Government  have
 agreed  to  extend  such  aid?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 The  discussions  which  the  Maharaja
 of  Sikkim  had  with  Minister  and
 officials  og  the  Government  of  India
 during  his  visit  to  Delhi  in  March,
 965  were  of  a  general  nature  and
 pertained  to  Sikkim’s  next  develop-
 ment  Plan  for  the  period  966—7I.
 The  Plan  has  not  yet  been  drawn  up
 and  no  specific  figures  were  mentioned.
 Government  of  India  are  financing
 Sikkim’s  current  5-Year  Development
 Plan  and  the  Maharaja  was  assured
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 that  the  Government  of  India  will
 continue  to  assist  Sikkim’s  gevelop-
 ment  in  the  future  also.

 प्रास्ट्रेलिया  के  उच्चायुक्त  की  सिक्किम
 यात्रा

 (  श्री  मु  लिये  :

 डा०  रास  सनोहर  लोहिया  :

 शी  रामसेवक  यादव  :

 क्या  बंदे  शिक-कार्य  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  में

 आस्ट्रेलिया  के  उच्चायुक्त,  सर  जेम्स  प्लिससोल

 हाल  में  सिक्किम  गये  थे  ;

 (ख)  यदि  हां,  तो  इस  यात्रा  का  क्‍या

 प्रयोजन  था  ;  ब्रोकर

 (ग)  क्या  उन्होंने  इस  सम्बन्ध  में  भारत

 सरकार  को  सूचित  क्या  था  ?

 वैदेशिक-कार्य  मंत्री  (शी  स्वर्ण  सह)  :

 (क)  जी  हां  ।

 (ख)  भारत  में  अपने  कार्य  की  समाप्ति

 पर  सर  जेम्स  प्लिमसोल  आस्ट्रेलिया  वापस

 जा  रहे  हैं  ।  यात्रा  के  पीछे  कोई  खास  उद्देश्य
 नहीं  था  ।

 (ग)  वह  यात्रा  सरकार  की  स्वीकृति
 शौर  सहायता  से  की  गई  थी  ।

 1371.

 Outcome  of  Visit  of  Chairman,
 AEC.  to  U.S.A.

 1872.  Shri  Surendra  Pal  Singh:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  q  fact  that  the
 Chairman  of  the  Atomic  Energy  Com-
 mission  visiteq  the  Uniteq  States  re-
 cently  with  a  view  to  securing  techni-
 cal  help  from  that  country  in  order  to
 help  us  evolve  an  efficient  technique
 of  refining  thorium  for  our  Reactors;
 and

 (b)  if  so,  the  outcome  of  that  visit?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  The  Chairman  of  the

 -Atomic  Energy  Commission  did  not
 visit  the  United  States  with  a  view  to
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 securing  technical  help  from  that
 country  in  evolving  an  efficient  tech-
 nique  of  refining  thorium.  The  tech-
 niques  for  extracting  and  refining
 thorium  have  already  been  depeloped
 at  the  Atomic  Energy  Establishment,
 Trombay.  Dr.  Bhabha’s  talks  with  the
 U.S.  Atomic  Energy  Commission  con-
 cerned  a  wide  range  of  co-operation
 with  that  organisation  including  in
 particular  research  and  development
 in  the  use  of  thorium  in  reactors.
 This  is  an  area  in  which  much  _  re-
 search  needs  to  be  done  before
 thorium  can  be  exploited  fully  for  the
 generation  of  power  and  the  US.
 Atomic  Energy  Commission  and  the
 Indian  Atomic  Energy  Commission
 are  planning  to  co-operate  in  re-
 search  and  development  towards  this
 end.

 (b)  Details  of  the  proposal,  which
 are  necessarily  of  a  technical  nature,
 are  being  worked  out.

 Labour  Relations

 1373.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  ‘fresh  ap-
 proach’  outlined  by  the  Working
 Committee  of  the  INTUC  putting  both
 the  public  and  private  sectors  on  the
 same  footing  so  far  as  labour  relations
 are  concerned;  and

 (9)  if  so,  Government's
 thereto.

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Yes.

 reaction

 (b)  By  and  large,  the  labour  laws
 do  not  discriminate  between  the  pub-
 lic  and  private  sectors  and  apply
 equally  to  both.  There  are,  however,
 a  few  provisions  under  which  certain
 categories  of  employees’  or  under-
 takings  in  the  public  sector  have
 been  specifically  exempted.  But  these
 relate  mostly  to  exemptions  in  res-
 pect  of  members  of  the  Armed  Forces,
 persons  subject  to  Civil  Service  Rules,
 Army  and  Air-Force  Acts,  etc.  A
 number  of  enactments  also  contain
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 provisions  which  empower  Govern-
 ment  to  exempt  certain  undertakings
 from  some  of  their  requirements.  But
 these  do  not  grant  powers  of  exemp-
 tion  specifically  in  favour  of  the  pub-
 lic  sector  alone;  they  apply  equally
 to  the  private  sector.  Nor  has  any
 discrimination  been  made,  in  matters
 of  substance,  in  favour  of  the  public
 sector  while  exercising  these  general
 powers  of  exemption.

 Slaughter  House  near  Agra

 1374.  Shri  S.  N.  Chaturvedi:  Will
 the  Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  675  on  the  30th  Novem-
 ber,  964,  regarding  the  installation  of
 plant  for  the  production  of  accelerat-
 ed  freeze  dried  meat  in  Agra  District
 and  state:

 (a)  whether  the  location  of  the

 plant  has  since  been  decided  upon;
 and

 (b)  if  so,  the  area  of  land  being
 acquireg  for  this  purpose  and  how
 much  of  it  js  under  cultivation  at

 present?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.  M.
 Thomas):  (a)  It  has  since  been  de-
 cided  to  locate  the  Plant  in  Agra  Dis-
 trict  near  Tundla  Railway  Junction.
 The  exact  site  will  depend  on  locating
 suitable  tubewell  water  supply.

 (b)  The  actual  requirement  of  land
 will  be  determineg  after  the  recom-

 mendations  of  the  Siting  Board,  which
 is  in  session,  have  been  considered.

 Industrial  Disputes

 e
 Shr!  Mohbommad  Elias:

 1g  2
 7  Shri  58.  M.  Pancriee:

 Will  the  Minister  of  Labour  and
 Ymployment  be  pleased  to  state:

 (a)  the  number  of  industrial  dis-

 putes  raised  by  the  ALT.U.C.,
 INTU.C.  and  HMS.  during  the

 year  964  in  Asansol  and  Raniganj
 coal  belt,  colliery-wise;
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 (b)  the  nature  of  disputes;  and

 (c)  action  taken  by  Government
 thereon?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 to  (c).  The  information  is  being  col-
 lected  from  the  flelq  officers  of  the
 Central  Industrial  Relations  Machi-
 nery.

 Implementation  of  Wage  Board’s
 Recomendations  on  Coal

 1376.  Shri  Mohammag  Elias:
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  how  many  collieries  have  not
 implemented  the  decision  of  the  Wage
 Board  to  increase  the  wages  of
 workers  at  9  paisa  per  heag  as
 second  interim  relief;  and

 (b)  the  action  taken  by  Govern-
 ment  to  implement  the  decision  of  the
 Wage  Board?

 The  Minister  of  Labour  and’  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  Government  Resolution
 announcing  acceptance  of  the  recom-
 mendations  of  the  Wage  Board  was
 issued  in  the  middle  of  January,  1965.
 The  officers  of  the  Central  Industria]
 Relations  Machinery  are  taking  neces-
 sary  action  to  secure  implementation.
 Information  regarding  defaulting  col-
 lieries  is  not  yet  available.

 Night  Post  Offices

 i377.  Shri  Gulshan:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  whether  there  js  any  proposal
 to  extend  the  present  working  hours
 of  Night  Post  Offices  functioning  in
 Delhi  and  New  Delhi  at  present;  and

 (b)  if  so,  the  particulars  thereof?

 in  the  De- The  Deputy  Minister
 (Shri partment  of  Communications

 Bhagavati):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 2.03  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 (i)  REPORTED  SMUGGLING  OF  ANTI-
 INDIAN  CHINESE  PROPAGANDA  LITE-

 RATURE  INTO  INDIA

 et  यहा पाल  सिह  (कराना)  :  मैं

 अविलम्बनीय  लोक  महत्व  के  निम्नलिखित

 विषय  की  ओर  गृह  कार्य  मंत्री  का  ध्यान

 दिलाता  हूं  कौर  प्राथंना  करता  हूं  कि  वह
 इस  बारे  में  एक  वक्तव्य  दें  :--

 “बीती  साम्यवादियों  के  भारत

 विरोधी  प्रचार  साहित्य
 के  चोरी  छिपे  भारत  में

 विशेषकर  श्रीलंका  के  रास्ते

 लाये  जाने  के  समाचार  rad

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 It  has  come  to  the  notice  of  the  Gov-
 ernment  of  India’  that  efforts  are

 being  made  from  Peking  and  from
 pro-Peking  sources  to  send  anti-
 Indian  literature  to  India  by  various
 insidious  means.  In  an  attempt  to
 elude  detection  by  the  Customs  and
 Postal  guthorities,  such  literature  is
 sometimes  mailed  from  various
 foreign  countries.  Government  have
 not  come  across  any  large  scale  in-
 flow  of  such  literature  into  Kerala
 from  Ceylon.

 2.  I  may  assure  the  Members  that
 constant  vigil  is  being  maintained  in
 tlhe  matter  and  appropriate  action  is
 being  taken  under  the  law  whenever
 recessary.

 et  यशपाल  सिह  :  क्‍या  सरकार  के

 ध्यान  में  यह  बात  है  कि  इसके  रिसीविंग

 एजेंट  कौन  हैं  भ्र ौर  कहां  कहां  उनके  डे

 हैं  ?  कया  सरकार  उन  लोगों  को  जानती  है
 कौर  भ्रमर  जानती  है  तो  उनके  खिलाफ

 क्या  ऐक्शन  लिया  गया  है  ?

 कली  हाथी  :  अलग  अलग  जगहों  पर

 व  लोग  पोस्ट  से  भेजते  हैं।  खास  करके  कोई

 पंचायत  का  प्रमुख  लेफ्ट  कम्युनिस्ट  श्री
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 उसको  भेजते  हैं  या  उनके  दफ्तर  जो  हुए
 वहां  भेजते  हैं  |  बड़े  बड़े  शहरों  में  पहले
 नहीं  भेजते  हैं  ।

 Shri  Narendra  Singh  Mahida
 (Anand):  I  notice  from  Press  reports
 in  the  Times  of  India  that  the  left
 communist  literature  was  translated
 into  Malayalam  and  printed  in  Ceylon
 and  the  literature  which  was  sent
 from  Ceylon  bore  the  stamps  of  the
 Ceylon  Government.  Have  the
 Government  of  India  written  to  the
 Ceylonese  Government  about  it?

 Shri  Hathi:  The  pamphlet  does  not
 show  any  indication  that  it  was  in
 fact  printed  in  Ceylon.  But  we  have
 got  a  copy  of  the  translation  in  Mala-
 yalam  also.

 श्री  प्रकादाबीर  शास्त्री  (बिजनौर)  :

 जो  चीन  समर्थक  साहित्य  केरल  के  इन्दर

 वितरित  किया  गया  है  मलयालम  भाषा  में,
 उसके  बारे  में  क्या  सरकार  ने  यह  भी  जानने

 का  प्रयत्न  किया  है  कि  यह  साहित्य  विशेष

 रूप  से  केरल  में  मलयालम  भाषा  में  प्रकाशित

 करके  इसलिए  भेजा  गया  है  कि  केरल  में

 होने  वाले  सामान्य  चुनावों  पर  उसका

 प्रभाव  पड़े  ?

 शी  हाथी  :  बिल्कुल  वही  बात  है
 केरल  के  चुनावों  के  लिए  खास  भेजा  हा  है,

 ऐसा  ही  मालूम  होता  है  ।

 Shri  M.  R.  Masani  (Rajkot):  The
 hon.  Minister  has  said  that  the  Peking
 regime  is  smuggling  this  literature
 into  this  country  through,  various
 channels.  How  does  the  hon.  Minis-
 ter  reconcile  the  maintenance  in  this
 capital  of  a  Chinese  communist
 embassy  with  the  desire  of  the  Gov-
 ernment  to  stop  this  literature  com-
 ing  in  because  it  is  one  of  the  sources
 of  this  leakage?

 Shri  Hathi:  That  question  might
 better  be  addressed  to  the  Ministry
 of  External  Affairs,  not  to  the  Home
 Ministry.
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 Shri  Nath  Pai  (Rajapur):

 collective  responsibility.
 It  is

 Mr.  Speaker:  Not  during  Question
 Hour.

 Shri  P.  H.  Bheel  (Dohad):  May  I
 know  if  this  literature  was  printed
 in  Ceylon  and  smuggled  into  our
 country?

 Shri  Hathi:  It  has  not  been  possi-
 ble  for  us  to  find  out  actually  in
 what  country  or  where  it  was  printed.

 Shrimati  Yashoda  Reddy  rose—

 Mr.  Speaker:  She  will  realise  that
 unless  she  is  a  signatory  to  this  notice,
 she  could  not  be  called.

 42.06  hrs.

 RE:  MOTION  FOR  ADJOURNMENT
 AND  CALLING  ATTENTION

 NOTICE

 PAKISTANI  FIRING  ON  COOCH-BEHAR
 BORDER

 Mr.  Speaker:  I  have  received  notices
 of  adjournment  motion  and  several
 notices  of  calling  attention  also;  Shri
 Nath  Pai  is  a  signatory  to  the  ad-
 journment  motion  on  the  ‘failure  of
 the  Government  to  prevent  raids  on
 the  Indian  villages  in  Macliganj  area’.
 The  Minister  was  telling  that  he
 would  make  a  statement  in  the  after-
 noon.  I  can  holg  it  over  till  then.
 What  time  will  suit  him?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  Any  time  that
 js  convenient  to  you,  Sir.

 Mr.  Speaker:  5.30  would  be  all
 (Interruptions).

 Shri  Nath  Pai  (Rajapur):  It  is  too
 late.  4.30  woulg  be  the  normal  time
 at  which  we  take  up  this  matter.

 Mr.  Speaker:  We  have  to  put  it  at
 one  end;  we  cannot  have  it  in  the
 middle.  We  will  have  some  other  dis~
 cussion  ang  then  it  will  come  at  the
 end.

 from  NEFA  (C.A.)

 Shri  Ranga  (Chittoor):  Since,  he
 would  be  having  time  to  consider
 this  matter,  let  him  give  us  informa-
 tion  about  the  situation  on  the  Kutch
 border  also.

 Shri  Nath  Pai:  There  is  a  proce-
 dural  difficulty.  In  case  you  give
 consent  for  me  to  move  and  the  neces-
 sary  support  is  forthcoming,  no  ad-
 journment  can  take  place  as  the
 House  would  stand  adjourned  at  5.30
 Officially.

 Mr.  Speaker:  We  have  decided  that
 it  would  officially  adjourn  at  6  0
 clock.

 There  is  another  calling
 notice  by  Mr.  Chakraverti.

 attention

 42.09  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 —contd.

 (Gi)  SHRI  SupHIR  GHOSH’s  ACCOUNT  OF
 CHINESE  WITHDRAWAL  FROM  NEFA  IN

 962
 Shri  P.  R.  Chakraverti  (Dhanbad):

 Sir,  I  call  the  attention  of  the  Prime
 Minister  to  Shri  Sudhir  Ghaosh’s  ac-
 count  of  the  Chinese  withd:awal  from
 ‘NEFA  in  962  because  of  the  pres-
 ence  of  a  US  aircraft  carrier  off
 Calcutta  in  response  to  an  appeal
 from  Shri  Jawaharlal  Nehru.

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  Sir,  Shri  Sudhir  Ghosh,  in
 his  statement  in  the  Rajya  Sabha  on
 5th  March,  had  said  that  at  the  time
 of  the  Chinese  attack  on  India  in
 1962,  a  United  States  of  America  air-
 craft  carrier,  equipped  with  super-
 sonic  planes,  was  present  off  Calcutta,
 just  outside  the  territorial  waters  of
 ‘India  and  that  the  aircraft  carrier
 was  there  at  the  request  of  the  late
 Prime  Minister.  Neither  of  these
 statements  is  correct.  There  was  no
 USA  aircraft  carrier  in  the  Bay  of

 Bengal  in  November  or  December
 1962,  nor  was  an  aircraft  carrier
 asked  for.
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 [Shri  Lal  Bahadur  Shastri]
 As  the  House  is  well  aware,  it  was

 repeatedly  stated  by  the  late  Prime
 Minister  in  the  broadcast  and  in  his
 statement  in  Parliament  at  that  time
 that  it  was  for  us,  Indians,  to  resist
 the  Chinese  aggression  with  the  assis-
 tance  of  friendly  countries.  In  that
 hour  of  crisis,  there  was  a  generous
 response  to  our  appeal  for  sympathy
 and  support  from  many  _  countries.
 The  United  States  gave  us  valuable
 help  then  and  has  since  helped  us  in
 building  up  our  defensive  strength.
 The  United  Kingdom  also  gave  us
 valuable  assistance.  We  have  also
 been  able  to  procure  arms  for  the
 strengthening  of  our  armed  forces
 from  the  USSR  and  some  other
 friendly  countries.

 Shri  P.  R.  Chakraverti:  In  view  of
 the  unamiguous  statement  of  our  late
 revered  Prime  Minister,  Shri
 Jawaharlal  Nehru,  and  also  of  the
 present  Prime  Minister,  may  I  know
 what  action  on  the  part  of  the  Gov-
 ernment  prompted  this  widely-
 travelled  Member  to  make  this  sur-
 mise?  (Laughter).

 Shri  Lal  Bahadur  Shastri:  Well,
 what  can  I  say?  (Interruption).

 श्री  रघुनाथ  सिंह  (वारिस)  :  जो

 यह  कहा  जाता  है  कि  सुधीर  घोष  ने  अपने

 स्टेटमेंट  में  यह  भी  कहा  था  कि  अमरीका  के

 भूत पू बं  प्रेजिडेंट  से उनके  बातचीत  हुई  थी

 शर  उनके  द्वारा  यह  सूचना  उनकी  प्राप्त

 हुई  थी  कि  'एप्ररक्राफ्ट  कैरियर  बंगाल  की

 खाड़ी  में  था'  मैं  जानना  चाहता  हूं  कि  क्या  यह

 बात  सच  है  ।

 श्री  लाल  बहादुर  शास्त्री  :  पता  नहीं

 उनसे  उनकी  क्या  बात  हुई  थी  ।  मैं  इसे  क्‍या

 जान  सकता  हूं  |

 अध्यक्ष  महोदय  :  इससे  एक  ही  सबक

 मिलता  है  कि  मेंबर  साहबान  को  चाहिये

 कि  पहले  वह  तहकीकात  कर  लें  ।  गलत  चीजें

 वे  पार्लियामेंट  में  पेश  न  करें

 Shri  Hem  Barua  (Gauhati):  Here
 is  a  Congressman  who  is  spreading

 MARCH  22,  965  from  NEFA  (CA)  5044

 a  canard,  and  he  should  be  throttled
 out  of  the  Congress  organisation.
 (Interruption),  The  Prime  Minister

 is  nodding  at  my  suggestion,  Sir.

 Mr.  Speaker:  Order,  order.
 Kishen  Pattnayak.

 sit  किशन  पटनायक  (सम्बलपुर)
 इसके  पहले  भी  श्री  सुधीर  घोष  ने  एक  बार

 कहा  था  कि  लेन  देन  कर  के  चीन  के  साथ
 समझोता  हो  जाना  चाहिये  ।  मैं  जानना

 चाहता  हूं  कि  यह  सब  स्टेटमेंट,  जो  कि

 हिन्दुस्तान  के  मन  को  कमजोर  करते  हैं,
 कहां  तक  चीन  की  दलाली  हैं  कौर  कहां  तक
 अनौपचारिक  ढंग  से  सरकार  का  प्रति-
 निधित्व  हैं  ।

 अध्यक्ष  महोदय  :  मेम्बर  साहबान  को

 एक  दूसरे  के  खिलाफ  भी  ऐसे  शब्द  नहीं
 इस्तेमाल  करने  चाहियें  ।  हमें  कम  से  कम

 एक  दूसरे  का  आदर  करके  कुछ  कहना  चाहिये
 कौर  नेक  नियति  को  समझना  चाहिये  ।

 शी  किशन  पटनायक  :  पालियामेंट  के

 मेम्बरों  को  गिरफ्तार  कर  लिया  गया  है
 चीन  की  दलाली  की  वजह  से  ।

 श्री  लाल  बहादुर  श्ञास्त्री  :  यदि  कोई
 मेम्बर  भ्र पनी  व्यक्तिगत  राय  दे  तो  यह
 सम्भव  नहीं  है  कि  उसको  बिल्कुल  रोक  दिया
 जाये  ।  लेकिन  उसका  कोई  खास  असर
 सरकार  पर  पड़े  ऐसी  बात  नहीं  है  ।

 डा०  रास  मनोहर  लोहिया  (रूखा-

 बाद)  :  प्रभी  प्रधान  मंत्री  जी  ने  फरमाया

 कि  पुराने  प्रधान  मंत्री  ने  भ्रमरी का  के

 जहाज  को  नहीं  मांगा  क्‍योंकि  उन्हें  पनी

 ताकत  पर  निर्भर  करना  था  ।  ऐसा  कभी

 भ्रापने  फरमाया  था  |  भ्रमर  ऐसा

 नहीं  फरमाया  था  तब  तो  मेरा  सवाल  नहीं
 उठता  .....  श्राप  देखिये,  भापने  जो

 बयान  दिया  है  उस  में  यह  है  ।  प्रधान  मंत्री  जी

 ने  कहा  कि  न  वह  जहाज  मांगा  शौर  न  वह
 झ्र मरी की  जहाज  नवम्बर  और  अक्तूबर
 में  वहां  रहा  1

 Shri
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 झध्यकष  महोदय  :  यह  बात  तो  कही

 है  |

 ५  डा०  राम  मनोहर  लोहिया  -:  प्रौढ़

 '  उसी  के  साथ  साथ  यह  है  कि  हमें  अपनी  ताकत

 पर  चीन  के  खिलाफ  लड़ना  है  |  यह  बात

 कही  थी  ।

 80  अध्यक्ष  महोदय  :  उन्होंने  यह  कहा  था

 कि  उन्होंने  स्टेटमेंट  दिया  था  कि  हमें  अपनी

 ताकत  पर  निर्भर  करना  चाहिये  मगर  जितनी

 फ्रेंडली  कंट्री  हैं  अगर  वह  मदद  देती  हैं  तो

 वह  ले  लेनी  चाहिये  ।  मगर  इसमें  मदद

 इस  ब।त  की  नहीं  ली  गई  कि  कोई  जहाज
 मांगा  हो  या  कोई  जहाज  पाया  हो  |

 डा०  राम  मनोहर  लोहिया  :  जी  हां,
 “ग्र पनी  ताकत  पर”  यह  बात  वहां  जोड़
 दी  ।  अगर  उन्होंने  केवल  घटना  बतलाई

 होती  कि  प्रधान  मंत्री  जी  ने  कोई  जहाज

 नहीं  मांगा  था,  तब  तो  मेरा  सवाल  नहीं
 उठता,  लेकिन  इसके  साथ  साथ  उन्होंने  जो

 सिद्धान्त  दिया  है  उसमें  मुझे  शक  हो  जाता  है
 क्‍योंकि  पुराने  प्रधान  मंत्री  साहब  ने  अपनी

 ताकत  पर  निर्भर  रहते  हुए  भी  ग्रमरीकियों

 से  तरह  तरह  की  मदद  मांगी  थी  t  हथियारों
 की  भी  मदद  मांगी  थी  यहां  तक  खुद

 सिपाहियों  की  मदद  मांगी  थी  कि  वहू  जाकर

 प्रभी  तो  नहीं  मालूम  हो  सकता  ।  हमेशा

 ऐसे  चलता  है  ।  लेकिन  जब  झ्रापने  यह
 सिद्धान्त  बतलाया  है  तो  मेहरबानी  कर  के

 यह  याद  करें  कि  पुराने  प्रधान  मंत्री  ने  पहले

 कहा  कि  हम  हथियार  नहीं  लेंगे,  फिर  कहा
 कि  हथियार  उधार  लेंगे,  फिर  कहा  कि  हम
 फलाने  ढंग  से  लेंगे,  फिर  कहा  कि  हम  आदमी

 की  मदद  मांगेंगे  ।  इसका  कुछ  जवाब  दिया

 जाये  ।

 झव्यवल  महोदय:  प्रा पने  कोई  सवाल

 नहीं  किया  ।  आपने  कहा  कि  इस  पर  भी

 गौर  किया  जाये  ।  आपने  सिद्धान्त  की  बात

 कही  थी  ।  सिद्धान्त  को  इस  वक्‍त  मेरे

 बहस  नहीं  ला  सकते  कि  वह  गलत  था,

 दुरुस्त  था  या  कुछ  और  था  ।  इस  वक्‍त

 बहू  सवाल  नहीं  है  ।

 श्री  मधु  लिमये  (मुंघेर)  :  प्रपनी  भूमि
 पर  जब  आक्रमण  होता  है  तो  वह  जिन्दगी

 शौर  मौत  का  सवाल  होता  है  |  उस  वक्‍त

 दूसरे  देशों  से  मदद  मांगने  के  बारे  में  इस  तरह
 की  बात  करना  और  साफ  बात  करने  से  दूर
 भागना,  यह  मैं  समझता  हुं  कि  ठीक  नहीं  है  ।

 इसलिये  क्‍या  प्रधान  मंत्री  जी  यह  कहने  के

 लिये  तैयार  हैं  कि  जहां  तक  आ्राक्रमण  का

 सवाल  है,  वह  किसी  से  भी  हर  तरह  की

 मदद  लेने  के  लिये  तैयार  हैं  ।

 Shri  Vidya  Charan  Shukla  (Maha-
 हमारी  (Interruptions).  samund):  The  hon.  Member,  Dr.

 Lohia,  deliberately  made  a  wrong
 statement  on  the  floor  of  the  House
 saying  that  the  late  Prime  Minister
 had  asked  for  American  military  men.

 प्रत्यक्ष  महोदय  :  प्राकार,  काडर  ।  अरब

 आप  सवाल  पूछिये  |

 Mr.  Speaker:  That  is  not  very
 material  at  this  moment.  We  are  not
 discussing  that  now.

 डा०  रास  मनोहर  लोहिया  :  मैं  सवाल
 ही  कर  रहा  हूं  ।  जब  प्रधान  मंत्री  जी  यह
 सिद्धान्त  बतला  रहे  हैं  तो  जरा  इसके  ऊपर  श्री  लाल  बहादुर  शास्त्री  :  मैं  ने  अपने
 भी  गौर  करें  ।  खाली  घटना  बतलाते  तो  इस  बयान  में  कहा  था  कि  जहां  तक  हमारी

 मुझे  इस  का  क्‍या  पता  चलेगा  कि  अन्दर
 अन्दर  क्‍या  करते  हैं,  क्या  वह  कहते  हैं  ।

 यह  तो  ठोस  चालीस  वर्ष  बाद  पता  चलेगा,

 शक्ति  और  ताकत  है,  हम  उसका  इस्तेमाल

 करते  हैं  कौर  करेंगे  ।  यही  हमारे  भूतपूर्व
 प्राइम  मिनिस्टर  साहब  का  भी  कहना  था
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 [  श्री  लाल  बहादुर  कास्त्रो  |
 लेकिन  इसके  साथ  ही  साथ  यह  भी  बात
 इसी  बयान  में  है  कि  हमने  सहायता  या  मदद
 अपने  दोस्त  अमरीका  से  भी  मांगी,  और
 वह  सहायता  हमको  मिली  ।  उसका  भी  हम
 इस्तेमाल  करते  हैं  ।

 थी  मधु  लिसये  :  में  ने  हिचक  की  बात

 कही  थी  ।  हिचक  नहीं  होनी  चाहिये  ।
 इसमें  जो  हिचक  दिखाई  गई,  उस  को  साफ
 किया  जाये  ।

 2.I8  hrs;

 PAPERS  LAID  ON  THE  TABLE

 INDIAN  TELEGRAPH  (First  AMEND-
 MENT)  RULEs

 The  Minister  of  Communications
 and  Parliamentary  Affairs  (Shri
 Satya  Narayan  Sinha):  I  beg  to  lay
 on  the  Table  a  copy  of  the  Indian
 Telegraph  (First  Amendment)  Rules,
 1985,  published  in  Notification  No.
 G.S.R.  234,  dated  the  3th  February,
 1965,  under  sub-section  (5)  of  section
 7  of  the  Indian  Telegraph  Act,  1885.
 [Placed  in  Library,  See  No.  LT-4020/
 65].

 ADMINISTRATION  REPORT  ON  DELHI
 DEVELOPMENT  AUTHORITY

 The  Deputy  Minister  in  the  Minis-
 try  of  Health  (Shri  P.  5.  Naskar):
 On  behalf  of  Dr.  Sushila  Nayar,  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:

 (i)  Administration  Report  on  the
 activities  of  the  Delhi  Deve-
 lopment  Authority  for  the
 years  1962-63  and  1963-64,
 under  section  26  of  the  Delhi
 Development  Act,  1957.

 (ii)  Statement  explaining  the
 reasons  for  delay  in  laying
 the  above  Report.

 [Placed  in  Library,  See  No.  LT-

 3848/65).  -
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 ment  on  language  issue

 ANNUAL  ReEporT  OF  PRAGA  TOOLS
 LimITEp

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri
 A.  M.  Thomas):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 of  the  Praga  Tools  Limited,  Secun-
 derabad  for  the  year  1963-64  along
 with  the  Audited  Accounts  and  com-
 ments  of  the  Comptroller  and  Auditor
 General  thereon,  under  sub-section
 (l)  of  section  69A  of  the  Companies
 Act,  1956,

 [Placed  in  Library,  See  No.  LT-
 4021/65),

 2.9  hrs.

 RE:  STATEMENT  OF  FOOD
 MINISTER  ON  AMENDMENT
 TO  OFFICIAL  LANGUAGE  ACT

 sit  प्रकाश वीर  शास्त्री  (बिजनौर  )  :  भ्रध्यक्ष

 महोदय,  संसद्‌  की  सब  तक  क।  यह  परम्परा

 रही  है  कि  मंत्रियों  को  अथवा  सरकार  को

 नीति  सम्बन्धी  कोई  वक्तव्य  यदि  कभी  देना

 हो,  खास  कर  जिस  समय  संसद्‌  का  भ्रधिवेशन

 चल  रहा  हो,  तो  पहले  संसद्‌  में  दिया  जाना

 चाहिये  कौर  उसके  बाद  बाहर  देना  चाहिये  ।

 श्रमी  परसों  शनिवार  को  केन्द्रीय  खाद्य  मंत्री

 श्री  सी०  सुब्रमण्यम  ने  मद्रास  के  अन्दर  एक

 बहुत  ही  कोमल  प्रश्न  पर  एक  बड़ा  गम्भीर

 बताया  दिया  है  कि  भारत  सरकार  राज

 भाषा  भ्र धि नियम  का  संशोधन  करने  का

 निश्चय  कर  चुकी  है  |  यह  संशोधन  इसी

 ग्रधिवेशन  में  प्रस्तुत  होगा  अथवा  संसद  के

 दूसरे  अधिवेशन  में  प्रस्तुत  होगा  यह  निर्णय

 रंभी  नहीं  किया  गया  है  ।  प्रधान  मंत्री  जी

 मे  मुख्य  मंत्रियों  के  सम्मेलन  के  बाद  वक्तव्य

 दिया  था  ।  उन  से  जब  इस  बारे  में  पूछा
 गया  तो  प्रधान  मंत्री  जी  ने कहा  था  कि  राज

 भाषा  अधिनियम  में  संशोधन  करने  का  सभा

 कोई  निश्चय  नहीं  किया  गया  ।  यों  भो
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 statement  on  language
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 राज  चार  बजे  प्रधान  मंत्री  जी  ने  संसद  के
 विभिन्न  दलों  के  प्रतिनिधियों  की  एक  बैठक

 बुलायी  है  |  ऐसे  समय  में  जब  कि  एक  ओर
 सरकार  यह  कहती  है  कि  उन  से  मिल  कर
 तब  फिर  उसके  बाद  कोई  निर्णय  करेंगे,  एक
 जिम्मेवार  केन्द्रीय  मंत्री  का  इस  प्रकार  का
 वक्तव्य  दे  देना  क्या  इस  बात  को  सिद्ध  नहीं
 करता  कि  सरकार  इन्दर  ही  अन्दर  कोई
 निर्णय  ले  चुकी  है,  कौर  यह  जो  बैठक  बुलायी
 जा  रही  है  यह  नाटक  या  ड्रामा  मात्र  है  ?
 मैं  जानना  चाहता  हूं  कि  क्‍या  इस  प्रकार

 बाहर  वक्‍तव्य  देने  की  परम्परा  संसदीय
 परम्परा  के  अनुकूल  है  ?  इस  सम्बन्ध  में
 मैं  सरकार  का  विचार  जानना  चाहता  हूं  1

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C.  Subramaniam):  Sir,  I
 think  I  owe  an  explanation.  I  am
 sorry  the  report  is  completely  wrong.
 I  never  made  any  mention  of  the
 ‘Official  Languages  Act.  As  a  matter
 of  fact,  the  language  subject  was
 mentioned  by  me  in  a  public  function
 and  there  I  said,  whatever  decisions
 have  got  to  be  taken  with  regard  to
 any  of  the  problems  it  will  have  to  be
 done  with  regard  to  the  unity  of  the
 country  and  keeping  that  in  mind;
 secondly,  we  will  have  to  function  in

 a  democratic  way;  and,  thirdly,  there
 should  be  no  question  of  violence
 being  used  for  any  purpose.  I  told
 them  that  even  this  controversial
 language  question  will  be  solved  to
 the  satisfaction  of  everybody.  I  also
 told  them  that  a  decision  will  be  taken
 soon.  But  I  never  made  any  positive
 reference  to  the  Official  Language
 Act,  what  should  be  done  and  all
 those  things.  That  is  quite  a  diffe-
 rent  thing  altogether.  I  was  quite
 aware  of  the  Parliament  being  in
 session.  The  Press  wanted  to  see  me
 later  on,  but  I  said  that  I  would  not
 say  anything  about  anything  because
 the  Parliament  was  in  session.  There-
 fore,  I  could  not  meet  them  at  all.
 Whatever  mention  I  made  it  was  in
 a  public  function  and  in  a  general
 way.  I  appealed  to  the  students  to
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 go  back  to  their  schools  and  colleges
 and  leave  it  to  Parliament  and  the
 leaders  to  decide  this  question  in  the
 best  way  possible.  I  would  assure
 the  hon.  Member  that  I  would  be
 the  last  person  to  break  a  convention
 laid  down  by  Parliament.

 2.22  hrs.
 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 following  two  Bills  passed  by  the
 Houses  of  Parliament  during  the
 current  Session  and  assented  to  by  the
 President  since  a  report  was  last  made
 to  the  House  on  the  17th  February,
 965:—  *

 (1)  The  Income-tax
 ment)  Bill,  1965.

 (2)  The  Appropriation  Bill,  1965.

 (Amend-

 2.23  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION

 Shri  M.  R.  Masani  (Rajkot):  Mr.
 Speaker,  Sir,  very  few  things  in  life
 are  all  good  or  all  bad;  most  of  them
 are  a  little  mixed,  and  even  _  this
 Budget  partakes  of  that  general  pro-
 position.  Let  me  therefore,  in  fair-
 ness  to  the  Finance  Minister  and  the
 Government,  start  by  mentioning
 some  of  the  good  things  in  this  Bud-
 get.

 The  outstanding  one  among  these
 is  the  relief  given  to  income-tax
 payers.  Even  with  the  relief  given,
 the  rates  of  income-tax  and  direct
 taxation  in  this  country  are  higher
 than  those  prevailing  in  the  United
 States,  Britain  jand  other  advanced
 countries.  All  the  same,  let  us  ‘be
 grateful  for  small  mercies.  There
 are  people  in  this  country  who  will,
 no  doubt,  breathe  a  sigh  of  relief  at
 the  slight  reduction  in  income-tax.

 It  reminds  me  of  the  story  of  the
 collective  farmer  in  the  Soviet  Union
 and  the  rabbi.  The  collective  farmer,
 like  all  members  of  his  class  under
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 Stalin,  was  having  a  very  bad  time
 with  a  little  hut,  no  provision  for  his
 animals,  his  family  was  already  too
 big  and  he  was  suffering  from  over-
 crowding.  He  went  to  the  rabbi  one
 Sunday  and  said:  “What  shall  I  do?
 I  have  got  a  small  place  and  too  many
 people  already  in  it.  Please  give  me
 some  advice.”  He  promised  to  do
 whatever  the  rabbi  advised  him.  The
 rabbi  advised  him  to  bring  his  goat
 and  put  it  inside  has  house  at  night.
 The  farmer  was  shocked,  but  he  had
 made  ‘the  promise.  So,  he  got  the
 goat  inside  his  house.  Things  became
 worse  than  what  they  were  when  the
 goat  was  outside.  He  went  to  the
 rabbi  and  said  that  things  had  become
 terrible  and  that  the  position  was
 even  worse.  He  asked  him  what  to  do.
 The  rabbi  asked  him  to  get  his  horse
 also  inside  and  tie  it  inside  nis  little
 hut  at  night.  That  was  also  done.
 Next  time  it  was  the  cow  that  was  to
 be  brought  into  his  little  hut  and  the
 collective  farmer  was  feeling  worse
 and  worse,  Then  the  fourth  week
 the  rabbi  asked  him  to  take  out  the
 cow,  the  fifth  week  to  take  out  the
 horse  and  in  the  sixth  week  to  take
 out  the  goat.  Then  he  asked  him:
 “How  do  you  feel  now?”  The  farmer
 replied:  “Everything  is  all  right.  I
 am  feeling  wonderful  and  all  my  pro-
 blems  are  solved!”  The  Indian  tax-
 payer  is  like  that.  When  a  little  re-
 lief  is  given  after  a  lot  of  imposition,
 he  will  undoubtedly  feel  grateful
 though  he  is  not  better  off  than  what
 he  was  a  few  years  ago.

 One  point  about  direct  taxation  I
 would  like  the  hon.  Minister  to  look
 at,  where  I  think  he  has  unwittingly
 erred  is  that  in  re-formulating  the
 deductions  to  be  made  for  Provident
 Fund  and  Insurance  premia,  he  has
 unconsciously,  I  am  sure,  increased
 the  burden  on  most  of  the  tax-payers.
 I  have  got  g  table  worked  out  and
 I  propose  to  send  it  to  him  चाप  a
 letter  so  that  he  might  get  it  exam-
 ined.  According  to  my  advice,  if  a
 man  does  not  pay  the  annuity  depo-
 sit,  that  is,  he  pays  income  tax  and
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 his  income  is  less  than  Rs.  15,000  a
 year,  he  pays  more  and  gets  less  :९-
 lief  than  he  did  receive  last  year.  lf,
 on  the  other  hand,  he  has  an  income
 of  Rs.  50,000  to  Rs.  1,00,000  or  more,
 he  also  pays  more  and  gets  less
 relief.  The  number  of  people  who  get
 relief  as  a  result  of  this  change  are
 those  who  have  an  income  of  around
 Rs,  (25,000.  This  is  a  very  narrow
 range  and  both  the  poorest  :ncome-
 tax  payer  an@d  the  more’  com-
 fortable  are  being  mulcted  by  this
 change.  I  would  not  like  to  think
 that  the  hon.  Minister,  while  making
 a  technical  simplification  was  consci-
 ously  trying  to  put  his  hands  into
 the  pockets  of  those  people,  parti-
 cularly  the  poorest  whose  income  is
 less  than  Rs.  15,000  a  year.  I  would
 expect  him,  therefore,  to  rectify  this
 by  an  amendment  to  the  Finance  Bill,
 when  it  comes  up.  I  hope  he  will  do
 that  because  I  am  sure  his  intentioa
 was  not  to  mulct  the  people  but  just
 to  make  a  technical  change.

 The  second  relief  in  the  budget  is
 in  the  excise  duty  which  will  benefit
 some  consumers.  The  third  very  wel-
 come  provision  is  that  employers  who
 spend  money  on  family  planning  for
 their  families  of  their  employees
 should  be  given  some  measure  of  re-
 lief.  The  fourth  is  the  simplification
 ‘of  the  income-tax  and  super-tax  pay-
 ments  by  making  one  table  for  both
 and  a  simple  calculating  method.  And
 the  last  good  point  out  of  these  pro-
 posals  is  the  welcome  given  to  foreign
 equity  capital  by  the  Finance  Minister
 in  more  than  one  part  of  his  speech.
 These  are  five  good  elements  of  the
 budget  which  we  all  welcome.  But
 when  that  is  said  in  favour  of  the
 budget,  all  is  said.

 I  would  like  the  House  to  judge
 this  budget  by  three  tests  in  the
 broad  national  interest.  What  is  ‘he
 effect  of  the  budget  on  stability  of
 currency  and  prices?  What  is  its
 effect  on  the  foreign  exchange  crisis?
 And  what  will  be  its  effect  on  econo-
 mic  growth?  I  am  sure  every  Mem-
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 ber  in  this  House  will  agree  that  these
 three  tests  are  the  relevant  ones.

 Now,  let  us  take  the  first  test.  Is
 the  budget  inflationary  or  is  it  not?
 There  has  been  a  rise  in  prices,  as
 reflected  in  the  wholesale  price  index,
 over  the  last  two  years  of  23  per  cent
 and  that  increase  is  proceeding.  The
 Finance  Minister  has  ventured  to
 hope  in  his  speech  that  now  prices
 wil)  fall.  I  wish  I  could  agree  with
 him—we  all  would—but  it  is  wisnfui
 thinking.  I  venture  to  make  a  state-
 ment  here—I  made  it  during  the  past
 two  years  and  I  was  proved  right—
 that  prices  will  not  fall  and  that  this
 budget  is  an  inflationary  budget.

 There  are  five  concrete  reasons  why
 it  is  inflationary.  First,  the  quan-
 tum  of  public  spending  remains  un-
 affected.  The  Finance  Minister  claims
 that  he  has  made  a  cut  of  Rs.  6°4
 crores.  Rs,  6:4  crores  on  a  total  re-
 venue  of  Rs.  2,353  crores  last  year
 comes  to  under  .08  per  cent.  Even
 that  is  not  true.  By  the  very  clear
 device  of  raising  customs  duties  0  or
 35  days  before  the  introduction  of  the
 budget,  the  Finance  Minister  raised,
 what  he  calls,  the  existing  level  of
 taxation  and  he  then  pretends  to  make
 a  cut  of  Rs,  64  crores  for  the  edifi-
 cation  of  the  tax-payer.  Since  he
 would  have  got  more  than  Rs.  6  Cz0-
 res  in  the  few  weeks  of  this  year
 during  which  the  new  customs  duties
 were  levied,  let  us  say  that  by  and
 large  the  burden  on  the  Indian  tax-
 payer  through  direct  and_  indirect
 taxation  remains  exactly  the  same.
 Or,  let  us  accept  his  line  of  argument.
 All  right,  you  have  given  relief  of
 03  per  cent.  Therefore,  the  rakes
 Progress  is  continuing.  As  the  come-
 dian  Harold  Lloyd  once  said,  “You
 cannot  live  on  a  Rolls  Royce  rate  of
 expenditure  on  a  Ford  rate  of
 income”.  That  is  what  this  Govern-
 ment  is  asking  the  Indian  people  to
 do,  Without  adequate  resources,  it  is
 insisting  that  the  public  revenues  and
 the  public  expenditure  be  of  an  order
 which  is  out  of  our  if  we  would  live
 in  a  thrifty  and  honest  manner.

 887  (SAKA)  General  Discussion  5054

 The  increase  in  civil  expenditure
 during  the  last  year  is  Rs,  85  crores
 and  the  Finance  Minister  has  admitted
 on  page  3  of  his  speech  that  if  we
 take  into  account  PL  480  transfers,
 that  is,  created  money,  civil  expendi-
 ture  goes  up  even  higher.  Now,  why
 has  civil  expenditure  been  allowed  to
 rise?  What  has  happened  to  the  Fin-
 ance  Minister’s  promise,  made  in  this
 House  that  he  was  going  to  bring
 about  a  cut  of  Rs,  70  crores  in  all
 non-development  expenditure?
 Against  that  promise  we  have—a
 further  deterioration  in  the  expendi-
 ture  on  non-development  purposes.

 Then,  again,  there  is  an  increase  in
 Plan  expenditure  of  Rs.  24]  crores  over
 last  year  and  at  this  stage,  may  I  say
 that  when  the  Finance  Minister  on
 p.  4  of  Part  A  of  his  speech  lumps
 together  the  returns  from  Raibways,
 Posts  and  Telegraphs  and  State  enter-
 prises,  he  is  being  unfair  to  this
 House.  I  strongly  object  to  the  losses
 of  State  enterprises  being  sought  to
 be  covered  up  by  lumping  them  with
 the  Railways  and  the  Posts  and  Tele-
 graphs  operations.  If  you  separate
 these,  the  results  are  tragic.  The  lat-
 est  official  figures  published  in  Hindu-
 stan  Times  on  the  2nd  of  March  show
 that  of  70  State  commercial  undertak-
 ings,  only  3  made  a  profit  at  all,  the
 vast  majority  were  making  losses  on
 our  behalf.  It  is  estimated  officially
 that  the  net  return  by  the  end  of  the
 Third  Plan  would  be  1:05  per  cent
 ‘of  the  national  capital  so  invested.
 But  if  the  Railways  are  excluded,
 the  average  return  on  State  under-
 takings  sinks  to  0°22  per  cent.  You
 will  remember  that  four  or  five  years
 ago,  my  hon.  friend’s  predecessor
 ventured  to  hope  that  the  returns  on
 State  enterprises  would  rise  from  Os
 to  0°5  per  cent.  They  have  now  fal-
 len  further  to  0:22  per  cent!  This  is
 the  record  of  our  nationalised  under-
 takings.  That  is  why  this.  expendi-
 ture  is  inflationary,  ‘being  unremu-
 nerative  and  unproductive.

 The  second  reason  why  this  budget
 is  inflationary  is  the  additional  0

 per  cent  Customs  duty.  I  would  re-
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 quest  the  Finance  Minister  when  he
 replies  to  the  debate,  to  tell  us  what
 is  the  revenue  he  expects  from  the
 0  per  cent  regulatory  Customs  duty
 that  he  has  imposed  because  nowhere
 in  the  official  papers  can  we  find  an
 answer  to  that  \question.  We  shall
 appreciate  it.  But  the  point  I  am  mak-
 ing  is  that  0  per  cent  Customs  duty
 will  lead  to  a  further  rise  in  prices.
 These  are  intermediate  goods  which
 our  industries  use  and  naturally  the
 end-product  will  go  up  in  price  as  a
 result  thereof.

 And  there  is  profiteering.  There
 are  many  profiteers  in  this  country,
 but  there  is  one  profiteer  who  beats
 all  the  others  in  the  magnitude  of  its
 operation  and  that  is  the  State  Trad-
 ing  Corporation.  Let  me  give  the
 House  two  recent  examples  of  the
 rapacity  of  the  State  Trading  Corpo-
 ration.  Towards  the  end  of  last  year,
 the  Customs  duty  on  caustic  soda  was
 raised.  It  was  raised  by  Rs.  29  per  ton.
 But  immediately  the  S.T.C  announced
 an  increase  in  the  selling  price  by
 Rs,  50  a  ton  with  effect  from  9th
 December,  1964.  If  this  is  not  pro-
 fiteering,  I  would  like  to  hear  the
 Finance  Minister  the  description  of
 this  operation.

 I  will  give  another  example.  Re-
 cently  the  Ministry  of  Commerce  made
 arrangements  to  import  50,000  tons  of
 tallow  from  the  United  States  for  use
 by  the  soap  industry.  The  Commerce
 Ministry  s.ipulated  that  the  industry
 would  have  to  pay  334  per  cent  of
 the  ९...  value  to  the  S.T.C.,  although
 all  arrangements  for  finance,  import,
 clearance  ang  distribution  were  to  be
 carried  out  solely  by  the  Indian  Soaps
 and  Toileteries  Makers  Association—a
 hundred  per  cent  parasitism  of  the
 worst  kind.  No  function  was  perform-
 ed  by  the  State  Trading  Corporation
 but  a  cut  of  Rs,  2  crores  on  the  import
 was  made  एज  the  State  Trading  Cor-
 poration,  no  doubt,  to  show  the  coun-
 try  the  benefits  of  socialism.  This  is
 sheer  parasitism  of  the  worst  kind
 which  even  the  worst  business  adven-
 turer  would  be  ashamed  of.
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 Then,  there  is  another  reason  why
 the  budget  is  inflationary  and  that  is
 the  savage  excise  duty  on  interme-
 diate  goods  such  as  copper  and  steel.
 Take  steel  first.  The  larger  vart  of
 steel,  80  per  cent  of  steel  production
 that  is  so  taxed  goes  to  Government
 departments  and  organised  industry
 who  can  mot  be  accused  of  black-
 marketing.  Only  20  per  cent  goes  to
 small  shopkeepers  or  traders  where,
 no  doubt,  excessive  profits  might  be
 made.  But  for  the  sake  of  tapping
 20  per  cent,  the  Finance  Minister
 claims,  “I  shall  mop  up  excessive  pro-
 fits.”  He  may  do  it  to  the  extent  of
 20  per  cent—I  concede—but  80  per
 cent  of  honest  consumers  of  ४९९]  and
 copper  who  are  Government  depart-
 ments  ang  organised  industries  are
 going  to  pay  a  higher  price  and  they
 will  add  it  to  the  end-product  be-
 cause  they  are  not  making  excessive
 profits.  Therefore,  the  general  effect
 of  the  excise  duties  will  be  to  push
 up  prices  still  further.

 Fourthly,  the  budget  is  inflationary
 because  the  Finance  Minister  admits
 it.  On  p.  7  of  his  speech,  he  says:

 “Part  of  long  term  borrowing
 represents  deficit  finance.”

 That  is  the  only  place  in  his  speech
 where  he  admits  that  he  is  going  to
 resort  to  deficit  finance.

 Lastly,  it  may  be  urged  that  we
 shall  check  the  inflationary  effects  of
 the  budget  by  price  controls.  I  have
 mentioned  so  often  in  this  House  the
 analogy  given  by  Graham  Hutton
 that  if  the  lady  tries  to  go  to  a  plas-
 tic  surgeon  to  remove  her  double  chin,
 the  darned  thing  comes  out  at  the
 back  of  her  neck.  But  we  have  here
 a  greater  authority  on  this  proposition,
 Only  on  the  5th  March  1965,  no  less
 a  person  than  the  Chairman  of  the
 LC.L.CI.  Mr.  6.  L.  Mehta,  expressed
 the  same  thought  when  he  stated:

 ‘Price  controls  have  not  pre-
 vented  inflation  but  only  helped
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 to  divert  inflationary
 in  other  directions.”

 pressures

 Sir,  for  all  these  reasons,  this  is
 an  inflationary  budget  and  in  the
 next  twelve  months  prices  will  rise,
 not  because  it  will  be  an  accident  but
 because  the  Finance  Minister  for
 demagogic  purposes,  has  resorted  to
 a  budget  that  will  raise  prices.

 Now,  the  secong  test  is:  Will  this
 budget  solve  our  foreign  exchange
 crisis?  The  Finance  Minister  thinks
 that  it  will.  I  venture  to  say  that
 the  foreign  exchange  crisis  will  con-
 tinue  and  aggravate  as  a  result  of
 this  budget.  Today’  the  scarcity  of
 foreign  exchange  provides  this  Gov-
 ernment  with  an  alibi  for  so  many
 defaults  on  its  part.  If  anything  goes
 wrong,  it  says,  “Sorry,  we  have  not
 got  the  foreign  exchange.”  Let  me
 say  that  this  shortage  is  synthetic.
 The  shortage  of  foreign  exchange  is
 artificially  created  by  the  policies  of
 this  Government  over  the  last  decade.
 It  is  a  consequence  of  debauching
 the  value  of  rupee  deliberatedly
 through  inflationary  polices.  The
 exchange  value  of  the  rupee  in  terms
 of  the  Pound  or  Dollar  only  means
 the  price  of  the  rupee  in  terms  of
 those  currencies.

 Now,  what  happens  if  the  price  of
 a  commodity  is  controlled  much  below
 the  genuine  market  price?  We  know
 what  happens.  It  disappears  from  the
 market  and  goes  into  the  black  mar-
 ket.  We  find  that  in  the  case  of  food-
 grains.  If  you  do  not  pay  the  farmer
 a  faiy  price,  he  hoards  the  grain  snd
 puts  it  in  the  black  market.  Recent-
 ly,  we  had  this  phenomenon  in  the
 State  of  Maharashtra  in  the  case  of
 jowar.  The  same  thing  happens  to
 the  Dollar  and  the  Pound,  the  German
 Mark,  the  French  Franc  and  the  Swiss

 France  in  our  country.  Government
 insists  on  undervaluing  the  Pound  or
 the  Dollar  and  rationing  its  use.  It
 is  exactly)  what  is  done  in  the  case
 of  foodgrains—monopoly  procurement
 and  rationing.  It  makes  itself  a  mono-
 polist  in  the  import  of  Dollars  and
 Pounds,  or  the  availability  of  Dollars
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 and  Pounds,  and  it  rations  it  to  our
 people.  What  happens?  It  goes  inte
 the  black  market.

 Let  me  give  the  real  price  of  our
 rupee  from  the  weekly  News  Week
 which  publishes  a  column  every  week
 on  foreign  exchange  throughout  the
 world  in  the  free  market.  The  price
 of  the  rupee  in  the  free  markets  of
 the  world  has  this  story  to  tell.  It
 is  a  very  sad  story.  On  the  1%th
 June,  1963,  as  against  the  official  price
 of  Rs.  4°75  to  the  Dollar,  the  rupee
 was  worth,  in  fact,  Rs,  5°70  to  the
 Dollar.  On  the  6th  January,  1964,  the
 rupee  depreciated  further  and  fell  to
 Rs.  6°65  to  the  Dollar.  On  9th  Nov-
 ember,  1964,  the  rupee  had  gone  fur-
 ther  down  to  Rs.  6°90  to  the  Dollar
 and  on  Ist  February,  1965,  on  the  eve
 of  this  budget,  you  could  only  get  a
 Dollar  in  the  free  market  for  Rs.  720,
 That  was  bad  enough.

 Sir,  let  us  see  what  this  budget  has
 done,  this  so  called  anti-inflationary
 budget,  which  is  going  to  solve  the
 foreign  exchange  crisis.  The  day  be-
 fore  the  budget  was  introduced,  you
 could  get  a  £  sterling  in  the  free
 market  for  Rs,  24.  The  day  after  the

 budget,  you  had  to  pay  Rs.  27  to  Rs.
 28  to  get  a  £  sterling.  In  other  words,
 those  who  operate  in  international
 exchange  recognised  that  this  was  a
 bad  budget,  which  was  going  to  dep-
 reciate  the  rupee  further.  And  _  the
 price  today  is  Rs,  27  to  Rs.  28  for  the
 £  sterling.  Our  Finance  Minister  pre-
 tends  that  he  does  not  understand
 what  the  free  market  is.  He  has
 given  an  answer  in  this  House  by  say-
 ing,  “There  is  only  one  value  of  the
 rupee  and  that  is  what  we  say.”  He
 fs  kidding  himself.  I  do  not  know
 who  e'se  is  kidding.  Every  shop-
 keeper  in  Delhi  and  Bombay,  every
 booking  clerk  in  a  hotel,  knows  that
 the  rupee  is  not  worth  what  it  pre-
 tends  to  be.  Today,  the  rupee  is
 worth  exactly  half  of  what  you  pre-
 tend  its  value  is.  And  because  it  is
 half,  your  foreign  exchange  crisis  is
 there.  There  will  be  no  shortage  of
 foreign  exchange  if  you  try  to  do  your
 internationa]  trade  on  honest  terms.
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 Having  used  up  all  the  reserves  as
 a  result  of  this  policy  of  bankruptcy
 we  now  go  cap  in  hand  to  the  United
 States  Government,  to  the  World
 Bank,  to  AID,  to  IDA,  and  to  the  Aid
 India  Club  and  to  all  those  institu-
 tions,  and  we  ask  for  more  and  more
 like  Oliver  Twist,

 The  sad  fact  is  that  today  foreign
 aid  also  is  going  in  to  the  blackmar-
 ket.  Foreign  aid,  instead  of  helping
 our  country,  is  being  used  to  pay  for
 Our  adverse  balance  of  payments.
 Foreign  aid  today  is  leaking  into  the
 blackmarket,  ang  unintentionally  pro-
 viding  finance  for  the  smuggling  of
 gold  into  India,  because  you  are  arti-
 ficially  trying,  through  the  silly  Gold
 Control  Act,  to  control  the  price  of
 a  commodity  which  cannot  be  con-
 trolled.

 Shri  A.  P.  Jain  (Tumkur):  Who
 did  it?

 Shri  M.  R.  Masanir  Parliament
 did  it,  and  Partiament  was  wrong,
 under  the  inspiration  of  our  Finance
 Minister.

 I  want  to  warn  the  House  that  even
 this  foreign  aid  is  going  to  dry  up.
 Let  me  say  this  harsh  thing  here  in
 case  we  kid  ourselves.  Foreign  aid
 is  going  to  dry  up  in  the  next  two  or
 three  years.  It  is  going  to  dry  up
 for  two  good  reasons.  I  shall  mention
 both  reasons.  The  first  is  that  the
 Soviet  Union  is  entering  the  market
 for  credits.  Let  me  read  from  the
 Sunday  Herald  Tribune  of  January
 l0  this  year,  It  says:

 “For  what  is  becoming  quite  ap-
 parent....”

 —I  wish  it  was  apparent  because  the
 Herald  Tribune  gives  us  a  compliment
 for  our  intelligence.  It  says:

 “For  what  is  becoming  quite
 apparent  to  Asian  and  African
 economists  is  that  there  greatest
 rivals  for  Western  aid  are  the
 Communist  countries.  If,  in  the
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 interests  of  an  East-West  detente,
 the  Third  World.  ah

 —that  is,  us—

 “,...loses  its  favoured  position
 as  a  Western-aid-recipient,  the
 hoped-for  growth  would  be  even
 slower  than  it  is  today.

 That  is  one  reason,  because  we  are
 getting  a  new  rival  entering  the
 world’s  credit  market,

 The  second  reason  is  the  way  in
 which  we  have  wasted  a  large  part
 of  that  aid.  Let  me  quote  from  an
 editorial  in  the  Daily  Telegraph  of
 20.h  February:  this  year.  It  says:

 “Yet  the  greater  part  of  foreign
 aid  is  channelled  into  heavy  indus-
 tries  and  into  luxurious  but  eco-
 nomic  showpieces.  These  installa-
 tions,  so  far  from  adding  to  the
 national  wealth,  are  themselves
 absorbing  for  their  maintenance
 more  than  half  the  foreign  aid
 India  receives.”

 Then  it  goes  on  to  say:

 “It  makes  no  sense  for  Western
 friends  to  give  military  aid  and
 watch  India  founder  economically.
 But  neither  is  it  sensible  to  go  on
 indefinitely  filling  a  leaking  buc-
 ket.”.

 That  is  the  second  reason  that  those
 who  have  been  giving  us  their  trea-
 sure  realise  that  they  cannot  go  on
 pouring  watery  into  a  leaking  bucket,
 as  the  Daily  Telegraph  has  not  inac-
 curately  describeq  our  economy.

 I  am  very  glad  that  g  leading  mem-
 ber  of  the  Congress  Party,  Shrimati
 Vijayalakshmi  Pandit,  after  visiting
 these  countries  came  back,  and  ac-
 cording  to  press  reports,  sounded  a
 warning  to  us  not  to  go  on  relying
 so  much  on  foreign  aid  but  to  try
 and  put  our  house  in  order  and  depend
 more  on  our  own  efforts.  I  think  she
 has  performed  a  national  service  in
 drawing  attention  to  it,  though  she
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 put  it  very  gently  and  not  In  the
 brutal  way  in  which  I  am  putting  it
 before  the  House,  that  we  had  better
 look  to  what  is  coming,

 And  when  that  happens,  when  for-
 eign  aid  starts  drying  up,  there  will
 be  only  two  alternatives  left  to  this
 couniry.  It  can  shamelessly  go  bank-
 rupt,  or  it  can  put  its  house  in  order.
 If  it  is  going  to  put  its  house  in  order,
 there  are  two  ways  of  doing  it  again.
 One  is  to  stop  these  inflationary  poli-
 cies  and  to  scrap  the  Fourth  Plan  as
 it  is  at  present  devised....

 Shri  A,  P.  Jain:  Scrap  the  Plan?

 Shri  M.  R.  Masani:....ang  create  a
 stable  measure  of  value  in  this  coun-
 try,  an  honest  rupee.  If  you  do  not
 do  it,  I  shall  tell  you  what  you  will
 have  to  do,  and  what  you  won’t  like,
 and  what  my  hon.  friend  Shri  A.  P,
 Jain  and  other  friends  won't  like  to
 see  the  Finance  Minister  of  their
 party  doing  in  the  next  two  years....

 Shri  Ranga  (Chittoor):  He  may  be
 in  Kerala  then.

 Shri  M.  R.  Masani:....and  that  is
 to  devalue  the  rupee.  It  is  very  pain-
 ful  expedient  to  cut  down  officially
 the  value  of  our  currency.  If  you  do
 not  listen  to  our  warning  today  and
 stop  this  inflationary  and  reckless  way
 in  which  you  are  doing  things,  you
 yourself  will  have  to  come  to  the
 country  and  to  this  House  and  say:
 ‘Let  us  face  facts.  Our  rupee  is
 worth  only  half  of  what  it  is  today;
 let  us  now  pretend  that  it  is  three
 fourth  of  what  it  was  before’.  That
 is  what  is  called  devaluation.  I  am
 not  advocating  that  remedy.  It  is  a
 very  painful  remedy.  It  will  hurt
 the  rich  and  the  poor,  the  honest  and
 the  dishonest  alike,  and  I  would  like
 to  avoid  it.  But  as  things  are  deve-
 loping  today,  with  this  budget  and  the
 proposed  Plan,  I  can  say  that  devalu-
 ation  is  round  the  corner,  and  even
 my  hon.  friend  will  one  day  have  the
 courage  and  the  honesty  to  come  for-
 ward  and  admit  it.
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 Now,  the  third  test  is:  Is  this
 budget  a  growth-budget  or  an  antl-
 growth-budget?  I  say  that  it  is  an
 anti-growth-  budget.  It  is  anti-growth
 for  ihe  basic  reason  that  it  has  failed
 to  give  any  substantial  relief  to  the
 corporate  sector  that  produces  most
 of  the  wealth  of  this  country.  Con-
 sider  the  position  that  throughout
 1964,  the  response  to  all  new  capital
 issues  was  exccedingly  poor,  and  the
 bulk  of  issues  was  taken  up  by  under-
 writers  and  the  prices  of  most  new
 shares  are  today  quoted  below  par.
 Anyone  who  knows  anything  about
 Indian  finance  know  this.  Let  me
 give  details,  because  I  think  that  most
 of  the  Members  of  this  House  are  not
 so  familiar  with  Indian  finance.  Dur-
 ing  1960,  only  53  per  cent  of  the  num-
 ber  of  new  issues  through  Prospectus
 were  underwritten  by  financial  insti-
 tutions.  About  half  of  them  were
 carried  in  the  market  by  the  small
 or  the  big  investor.  The  proportion
 of  issues  underwritten  rose  in  96l  to
 62  per  cent,  and  in  962  to  7  per  cent,
 and  in  963  to  77  per  cent,  and  for
 the  period  January-June,  964  the  last
 period  for  which  the  figures  are
 available,  the  new  issues  had  to  be
 under-written  to  the  extent  of  903
 per  cent  and  the  investor  only  took
 up  0  per  cent.

 The  ICICI  which  is  one  of  the  lead-
 ing  institutions  which  has  to  do  the
 underwriting,  in  nine  years  up  to
 1963,  according  to  its  latest  official
 report,  underwrote  48  per  cent  of  new
 issues,  but  in  1964,  it  had  to  undez-
 write  92  per  cent  of  the  capital  under-
 written  during  the  last  year.  No
 wonder  the  chairman  of  the  ICICI  was
 driven  to  say  that  underwriters  have
 now  become  undertakers.  It  is  a  good
 joke,  but  it  is  a  tragic  one  for  this
 country  and  for  this  House.  Even
 with  this  situation,  the  Finance  Min-
 ister  now  comes  forward  and  deals
 a  body-blow  to  those  who  produce
 wealth  in  this  country,  because  that
 is  what  this  budget  is.

 We  find  that  once  in  every  other
 day,  a  pathetic  attempt  is  being  made
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 hy  the  officials  of  the  Finance  Minis
 try  to  try  to  explain  this  away  by
 saying  ‘Please  do  not  think  that  we
 are  hurting  you.  See  the  beauty  of
 the  budget  here,  and  see  the  beauty
 of  the  budget  there’.  Let  me  tell
 those  people  that  it  is  cutting  no  ice
 at  a'l,  because  the  facts  are  that  this
 budget  is  a  bad  budget  in  so  far  as
 av  corporate  enterprise  is  concerned.
 Every  single  evil  of  the  last  budget
 which  we  from  these  Benches  attack-
 ed  last  year  is  still  there  in  this  bud-
 get,  such  as  the  csurtax,  the  dividend
 tax,  the  capital  gains  tax  on  bonus
 shares  and  so  on,  and  now  there  has
 been  added  a  reduction  im  the  deve-
 lopment  rebate  over  a  large  range  of
 commodities  while  it  has  been  increas-
 ed  on  others.  Therefore,  the  total
 taxation  on  those  who  produce  remains
 excessive.

 The  Finance  Minister  has  very  gra-
 ciously  prescribed  a  ceiling  of  70  per
 cent  on  corporate  taxation.  But  if
 you  examine  it,  you  find  that  certain
 categories  of  companies  are  excluded
 from  this  ceiling,  and  when  you  ex-
 amine  it  further  you  fing  that  only
 those  who  are  no:  paying  more  than
 70  per  cent  have  been  exempted  from
 paying  more  than  70  per’  cent.  I
 would  like  the  Finance  Minister  to
 tell  the  House  in  his  reply  how  many
 corporations  to  his  knowledge  are
 going  to  benefit  by  this  ceiling,
 whether  it  is  five  or  six  or  three  or
 ten  or  else  how  many.  I  do  not  be-
 lieve  that  it  can  exceed  a  dozen  in  the
 whole  country.  And  if  he  gives  us
 the  number,  then  we  would  be  °n-
 lifled  to  ask  him—and  that  is  his
 dilemma—“Are  you  trying  to  favour
 these  companies  or  are  you  trying  to
 foo)  the  country  by  saying  ‘I  am  very
 generously  giving  a_  ceiling.’”  This
 provision  ‘of  a  ceiling  as  it  is  at  pre-
 sent  designed  is  either  a  joke  or  a
 fraud.  There  is  no  other  way  to  des-
 cribe  it.  A  reasonable  cciling  would
 be  50  per  cent  on  corporate  profits.
 That  is  the  ceiling  in  most  advanced
 countries  of  the  world  where  corpora-
 tions  can  bear  taxation  better  than  we
 cen,
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 Therefore,  with  high  rates  of  inter-
 est  on  one  side—dearer  money,.  and
 now  profit  on  the  other,  you  are  turn-
 ing  entrepreneurs  into  rentiers.  Ins-
 tead  of  encouraging  risk,  you  are
 teaching  people  to  play  safe.  If  I  can
 get  7  or  8  or  9  per  cent  interest  why
 should  I  rest  my  capital  in  a  ven-
 ture.  You  are  discouraging  risk
 capital.  You  are  encouraging  loan
 capital.  You  are  turning  entrepre-
 neurs  whom  the  country  needs  into
 coupon  clippers  and  rentiers,  who
 are  not  as  useful.

 There  is  one  exception,  one  possible
 exception,  to  this  indictment  I  am
 making.  That  is  the  tax  credit  scheme
 about  which  reference  is  made  in  his
 speech,  though  not  in  the  Finance
 Bill.  I  am  prepared  to  concede  to  the
 hon,  Finance  Minister  that  here  he
 may  have  something  big  up  his  sleeve.
 I  do  not  know  his  mind,  but  I  am  pre-
 pared  to  concede  that  he  is  taking  in
 his  hands  an  instrument  which  can
 do  a  lot  of  good.  But  there  are  -er-
 tain  things  that  need  to  be  put  right.
 First  of  all,  why  should  tax  credit  be
 given  only  to  those  who  need  relief
 to  repay  loans  to  financial  institutions?
 Is  borrowing  a  virtue?  Is  it  a  crime
 that  a  company  has  not  borrowed
 from  a  bank  or  other  institufion.  So
 long  as  it  increases  production,  why
 should  borrowing  be  made  a  virtue
 for  which  relief  has  to  be  given?
 Therefore,  if  these  tax  credit  schemes
 are  to  be  of  any  value  at  all  let  the
 limitation  that  it  can  only  be  used  for
 repaying  loans  to  these  institutions
 be  removed.

 Shri  A.  P.  Jain:  It  is  also  there.

 Shri  M.  R.  Masani:  No.  I  am  sorry.
 I  wou'd  request  Shri  Jain  to  look  at
 the  Finance  Bill  as  at  present  draft-
 ed.  You  can  only  get  relief  of  that
 kind  provided  you  want  to  repay
 loans  borrowed  from  institutions.

 Shri  A.  P.  Jain:  Look  at  the  speech.

 Shri  M.  R.  Masani:  I  would  like
 to  go  by  the  Bill,  I  do  not  wish  to
 go  by  what  he  has  said  in  his  speech,
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 decause  I  find  contradictions  between
 the  Finance  Minister’s  professions  and
 his  practice.

 Now,  the  picture  could  be  changed
 if,  as  I  said,  this  limitation  on  ‘repay-
 ing  loans’  was  removed  and  if  the  tax
 credits  were  given  in  a  fair  and  non-
 discriminatory  manner.  There  is  eco.
 nomic  virtue  in  this,  but  there  is  ilso
 political  danger.

 Let  me  tell  the  Lok  Sabha  that  this
 scheme,  while  it  may  be  a  good  one
 economically,  is  a  bad  one  politically.
 Mr.  Speaker,  I  invite  your  attention
 to  the  fact  that  this  Lok  Sabha  alone
 has  the  right  to  levy  taxation.  In  the
 present  Finance’  Bill,  the  executive
 of  the  day  is  seeking  to  take  power
 to  levy  taxation  and  to  give  relief,
 without  consulting  this  House,  by  ad-
 ministrative  decree;  and  it  seeks  to
 keep  within  its  hands  the  power  to
 levy  taxation  on  one,  two  or  three
 industries,  parts  of  industries,  parts
 of  one  industry  or  parts  of  one
 enterprise.  This  is  a  most  dangerous
 innovation  my  hon,  friend  is  trying
 to  introduce.  The  hon.  Finance  Min-
 ister  is  g  good  democrat  and  a  good
 parliamentarian.  I  have  always  reco-
 gnised  that  he  is  against  totalitarian
 dictatorship  and  stands  for  parliamen-
 tary  democracy.  I  would  appeal  to
 him  not  to  set  a  precedent  that  may
 be  misused  when  he  is  not  there  and
 somebody  else  may  be  there.  After
 all,  these  precedents  last  beyond  the
 lives  of  all  of  us.

 Therefore,  I  would  make  a  plea  to
 him  in  all  sincerity.  He  has  got  two
 months  between  now  and  the  Finance
 Bill  coming  before  us  in  the  first  week
 of  May.  There  is  ample  time  to  frame
 your  schemes.  Please  frame  your  sch-
 emes  and  bring  them  before  this  House
 in  the  first  of  May  either  as  new
 clauses  to  the  Finance  Bill  or  as  new
 schedules  to  be  attached  to  that  Bill.
 But  let  this  House  have  an  opportu-
 nity  to  consider  your  schemes.  If
 they  are  good,  we  shall  praise  you
 for  them.  In  any  case,  I  feel  that  one
 of  the  prerogatives  of  the  Lok  Sabha
 is  in  danger  of  being  invaded  in  this
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 manner.  I  would  request  you,  Sir,  to
 consider  this  matter  closely  and  give
 your  ruling  later  when  this  may  be
 brought  up  in  the  form  of  a  point  of
 order  at  the  time  the  Finance  Bill  is
 taken  up  for  consideration.

 Shri  K.  D.  Malaviya  (Basti):  The
 only  wise  words  you  have  used.

 Shri  M.  R.  Masani:  I  come  to  the
 last  part  of  my  speech.  If  the  budget
 has  been  described  in  the  press  as
 ‘misconceived’,  ‘weak’  and  ‘unimagina-
 tive  at  best’,  the  question  will  be  ask-
 ed,  has  not  this  Government  got  the
 intelligence  to  see  that  this  is  bad  for
 the  country?  The  Finance  Minister
 certainly  has  intelligence,  understand-
 ing  and  knowledge.  Then  why  has  he
 brought  forward  this  budget?  What
 comes  in  the  way  of  his  bringing  for-
 ward  the  kind  of  budget  the  country
 needs?

 There  are  two  answers.  The  first
 is  contained  in  the  first  paragraph  of
 the  Finance  Minister’s  own  speech.  He
 has  said  on  page  I:

 “It  is  now  left  to  us,  to  my
 leader,  the  Prime  Minister  to  his
 colleagues  in  the  Cabinet,  as  in-
 deed  to  hon.  Members’  and  to
 everyone  else  in  the  country,  to
 carry  forward  the  legacy  of  Jawa-
 harlal  Nehru  according  to  our
 lights.  And  I  can  only  hope  that
 the  Budget  I  am  about  to  present
 will  help  to  fulfil  this  obligation
 in  some  small  measures”.

 Let  me  say  this  quite  frankly  that
 this  is  a  legacy  left  to  those  gentle~
 men  who  sit  on  the  other  side;  we
 have  no  part  in  it,  we  do  not  want
 to  have  any  part  in  it.  That  legacy
 is  a  disastrous  legacy.

 Some  hon,  Members:  No,  no.

 Shri  M.  R.  Masani:  I  have  a  right
 to  have  my  say.  As  my  colleague,
 Shri  Dandekar,  described  it  last  year,
 it  is  a  horrible  legacy.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  In  what  respect?
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 Shri  M.  R.  Masani:  I  have  already
 shown  in  what  respect,  and  I  shall
 prove  it  further.

 This  legacy  is  what  has  brought  the
 country  to  the  present  pass.  The  Fin-
 ance  Minister  has  every  right  to  hug
 that  legacy  to  his  bosom.  We  on  this
 side,  the  party  which  I  represent,
 came  into  existence  precisely  because
 in  4959  we  saw  where  this  country
 was  being  taken  to  drift,  chaos  and
 bankruptcy.  Therefore,  we  want  no
 part  of  that  legacy,  and  we  are  sure
 that  the  Indian  people  will  discard
 that  legacy  as  fast  as  they  can.

 The  answer,  therefore,  is  that  the
 ghost  of  the  past  is  haunting  the  Fin-
 ance  Minister.  He  and  his  colleagues
 are  not  free  people;  they  are  prisoners
 of  their  past  and  they  are  unable,  in
 spite  of  their  intelligence,  to  free
 themselves  from  that  legacy.

 The  second  cause  or  inhibition  is
 the  Plan,  which  is  referred  to  by  the
 Finance  Minister  in  p.  2l  of  Part  B  of
 his  speech.  The  Fourth  Plan  ig  the
 nigger  in  the  woodpile.  It  seems  that
 the  National  Planning  Commission,  on
 whose  advice  the  Plan  has  been  devi-
 sed,  have  learnt  nothing  and  forgot-
 ten  nothing,  like  the  old  Bourbons.
 This  Plan  will  bring  about  organised
 chaos  in  this  country.

 Who  are  these  planners?  Let  me
 say  quite  frankly  that  they  are  a
 group  of  bookish  intellectuals,  com-
 pletely  divorced  from  economic  reali-
 ties,  none  of  whom  has  any  experi-
 ence  in  even  producing  a  thousand
 rupees  of  goods  and  services  in  this
 country.  Let  me  say,  again  quite
 frankly,  that  many  of  them  are  in-
 capable  of  producing  anything  except
 words.  They  say  they  are  socialists.
 Let  me  say  that  they  are  nowhere
 near  what  hag  quite  rightly  been  des-
 cribed  38  Twentieth  Century  Social-
 ism  in  West  Germany  or  _  Britain.
 Several  of  them  are  veteran  com-
 munist  fellow  travellers  with  a  guilty
 record  of  fellow  travelling.  Among
 them  are  Prof.  Mahalanobis  and  Dr.  V.
 it.  R.  V.  Rao.  If  anyone  wants  proof
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 of  their  communist  fellow-travelling,
 their  blind  admiration  for  the  Chinese
 communist  regime,  I  would  refer  them
 to  the  History  of  the  Communist
 Party  published  in  1954,  which  I  had
 occasion  to  write  (pp.  186-190).

 Shrj  Khadilkar
 assessment.

 (Khed):  Your

 Shri  M.  R.  Masani:  There  you  will
 find  a  factual  catalogue  of  their  pro-
 communist  activities.  I  regret  that
 my  good  friend,  Shri  Asoka  Mehta,
 who  till  the  other  day  I  regarded  as  a
 democratic  socialist,  is  also  going  that
 way.  He  is  Vice-chairman  of  the
 Planning  Commission  and  he  is
 slipping  into  the  same  groove  as_  the
 others.

 Last  year  I  had  occasion  to  quote
 his  statement  in  this  House’  on  777
 April.  This  was  a  statement  he  made
 in  Calcutta  ang  I  quoted  him  from  the
 newspaper  report.  He  was  reported
 to  have  said:

 “The  present  generation,  which
 was  a  bridge  between  the  stag-
 nant  present  and  a  bright  future,
 would  get  ‘trampled  upon  in  the
 process’.  But  that  could  not  be
 helped”.

 Shri  Asoka  Mehta  had  then  accepted
 Marxist  determinism  to  decide  that
 history  had  given  him  the  privilege  to
 bring  into  existence  Plans  which
 would  trample  on  the  present  genera-
 tion.  a  iv

 Now  this  year,  he  has  excelled  him-
 self.  On  l3th  March,  a  few  days  back,
 he  went  all  the  way  to  Ludhiana,  to
 attend  a  meeting  of  a  notorious  com-
 munist  front  the  Indo-Soviet  Cultural
 Society,  at  which  the  Soviet  Charge
 de’  Affaires  aptly  presented  a  bust  of
 Lenin  to  those  who  were  present!  At
 that  time,  Shri  Asoka  Mehta  made
 a  speech  to  the  communist  fellow
 travellers  gathered  in  Ludhiana.  I  am
 quoting  from  the  press  report:

 “He  stressed  the  need  for  clos-
 er  co-operation  in  economic  plan-
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 ning  between  India  and  the  Soviet
 Union....India,  he  said,  had  now
 reached  a  stage  in  its  economy
 where  it  wag  essential  to  have
 collaboration  in  the  planning
 process  with  the  Soviet  Union”.

 43  hrs.

 To  make  it  quite  clear  he  was  not
 advocating  economic  co-operation  bet-
 ‘ween  them,  that  was  preaching  plan-
 ning  co-operation,  he  goes  on  to  say:

 “It  was  not  enough  to  continue
 economic  co-operation  between  the
 two  countries.  It  must  be  seen  to
 what  extent  our  plans  were
 drawn  with  Soviet  co-operation.”

 I  want  to  know  whether  even  the
 gentlemen  sitting  opposite  are  pre-
 pared  to  see  this  country  become  a
 Soviet  economic  satellite.  It  is  a  most
 outrageous  suggestion  for  anyone  who
 holds  office  in  this  country  to  make.

 There  is  an  organisation  called  the
 COMECON,  an  economic  combination
 of  communist  countries.  There,  they
 have  endorsed  a  charter  on  the  “Fun-
 damental  Principles  of  the  Interna-
 tional  Socialist  Division  of  Labour”,
 which  suggests  that  planning  should
 be  by  co-operation  between  the  com-
 munist  countries.  It  may  interest  the
 House  and  Shri  Asoka  Mehta  to  know
 that  there  were  two  communist  coun-
 tries  which  refused  to  enter  into  plan-
 ning  co-operation  with  the  Soviet
 Union.  Onc  was,  of  course,  communist
 China,  but  the  other  was  little  Ruma-
 nia.  Little  Rumania  said:  “We  do
 not  want  planning  co-operation  with
 you.  You  will  swallow  us  up.  You
 make  your  plans,  we  will  make  ours.
 We  do  not  want  to  meet  you  on  that
 plane.”  My  good  friend  is  evidently
 now  prepared  to  fall  to  levels  which
 the  Communist  Government  of  Ruma-
 nia  is  not  prepared  to  accept  in  its
 nationa]  interest!

 It  has  been  said  that  there  is  no
 from  the  Patriot—the  Patriot  of  4th
 March.  I  concede  that  the  Patriot  is

 not  the  most  veracious  of  newspapers
 in  this  Capital.  We  all  know  _  that.
 Dr.  Samuel  Johnson  gaid  that  patriot-
 ism  was  the  last  refuge  of  the  scoun-
 drel.  It  is  thé  only  paper  which  has
 published  it.  Nobody  else  thought
 this  gem  of  wisdom  worth  _  relating.
 For  eight  days  this  remark  has  gone
 uncontradicted  by  the  Vice-Chairman
 of  the  Planning  Commission.  I  shall
 be  very  glad  if,  even  now,  he  will
 come  forward  to  repudiate  this  remark
 put  in  his  mouth.

 Shrimati  Yashoda  Reddy  (Kur-
 nool):  He  did  not  make  the  remark.

 Shri  M,  R.  Masani:  I  am  now  draw-
 ing  attention  very  formally  to  the  fact
 that  these  words  have  been  put  in  his
 mouth.  It  is  for  him  to  repudiate  it,
 or  let  every  man  in  this  country  real-
 ise  what  he  has  said  and  its  implica-
 tions.

 Anyway,  what  I  am  saying  is  this.
 These  gentlemen  of  the  Planning
 Commission  have  been  responsible  for
 policies  that  have  been  a  demonstra-
 ble  failure.  They  are  out  of  touch
 with  realities.  They  do  not  under-
 stand  the  processes  of  production.  If
 we  are  going  to  function  along’  the
 path  of  planning,  let  us  at  least  throw
 this  intellectual  junk  out  of  the
 Planning  Commission,  and  put  there
 people  who  know  what  they  are  talk-
 ing  about.  We  cannot  solve  today’s
 problems  with  the  remedies  of  day
 before  yesterday.

 It  hag  been  said  that  there  is  no
 alternative  to  heavy  taxation.  I  wish
 I  had  the  time  to  go  into  details  to
 show  that  there  is  an  alternative.  I
 will  very  briefly  indicate  it.  I  say  that

 you  could  have  cut  down  the  rates  of
 direct  and  indirect  taxation  by  50  per
 cent,  and  got  away  with  it.  How?
 First  of  all,  a  cut  of  50  per  cent  does

 not  mean  a  loss  of  revenue  of  50  per
 cent.  Hon.  Members  understand

 that.

 There  is  the  law  of  increasing  ‘re-

 turns.  It  was  seen  in  America  when
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 the  Kennedy  tax  cuts  were  made.  The
 estimate  that  I  have  got  is  that  if  you
 had  made  a  50  per  cent  cut  in  direct
 and  indirect  taxes,  your  taxation  re-
 venue  would  have  dropped  by  30  per
 cent  only.  That  means  that  you  would
 have  lost  revenue  to  the  extent  of
 Rs.  550  crores;  your  tax  revenues
 would  have  dropped  from  Rs.  1,880  to
 Rs.  1,280  crores.  Can  this  be  done?  I
 say  it  can  and  should  be  done.  How
 can  it  be  done?  It  can  be  done  by
 cutting  down  civil  expenditure.  I  am
 leaving  Defence  out.  It  can  be  done
 if  you  reduce  your  revenue  expendi-
 tur  by  20  per  cent  and  your  capital
 outlay  by  only  0  per  cent.  This
 means  pruning,  postponing  certain
 wasteful  projects  in  our  plans  and
 cutting  down  unproductive  civil  ex-
 penditure.

 Let  me  give  the  example  of  Mr.
 Khrushchev.  In  958  Mr.  Khrush-
 chev  found  that  his  Sixth  Plan  was
 not  achieving  its  targets.  He  had  the
 courage  to  say:  “Let  us  make  this  a
 Seven  Year  Plan.  No  more  _invest-
 ment  for  two  more  years.  Let  us
 utilise  the  investment  that  we  have
 made  before  we  make  any  more  in-
 vestment.”  He  made  the  Five  Year
 Plan  into  a  Seven  Year  Plan.  I  advise
 the  Government  to  turn  their  third
 five  year  plan  into  a  seven  year  plan.
 If  you  do  that,  you  can  cut  your  rates
 of  taxation  by  half  rightaway.  You
 would  have  a  saving  in  expenditure  of
 Rs.  640  crores,  against  a  loss  of  reve-
 nue  of  Rs.  550  crores.  So,  instead  of
 a  Rs.  0  crores  surplus  budget,  you
 could  have  a  Rs.  90  crore,  surplus
 budget.  But  that  is  not  being  done
 because,  as  I  said,  of  the  compulsions
 of  the  past.

 These  prisoners  of  the  past,  since
 they  will  not  move,  have  to  be  libera-
 ted.

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  No  one  can  forget  the  past.
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 Shri  M.  R.  Masani:  We  cannot  libe-
 rate  them,  you  Sir,  cannot  liberate
 them,  but  the  people  of  India  can
 liberate  them  by  liberating  them  from
 office.  They  can  do  so  within  two.
 years.

 Shri  Sham  Lal  Saraf  .(Jammy  and
 Kashmir):  Pious  wish.

 Shri  M.  BR.  Masani:  We  on  these
 benches,  therefore,  will  dedicate  our-
 selves  to  the  task  of  helping  the  peo--
 ple  of  India  to  achieve  that  laudable
 objective.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  The  hon.  Member  who  has.
 just  spoken  before  me  has  worked
 himself  up  into  white  fury  against
 what  I  would  call  any  fundamental
 plan  of  development  in  our  country.
 He  has  actually  indicateqd  what  would
 be  done  if  the  Forum  of  Free  Enter-
 prise  had  the  full  ability  to  rule  the
 roost  and  loot  the  people  and  amass
 profits.  His  speech,  and  those  at  the
 FICCI,  their  resolutions  etc,  which
 have  been  adorning  our  papers  for  the
 last  few  days,  have  become  cotermin-
 ous,  and  they  have  repeated  the
 samething  within  the  precincts  of
 this  House.

 3.07  hrs.

 (Mr.  Deruty-SprAker  in  the  Chair]

 Why  is  it  that  the  white  frenzy  of
 fury  that  we  have  just  heard  from
 him  has  come  against  Shri  T.  T.  Krish-
 namachari’s  budget?  While  it  is  true
 that  the  ordinary  people  are  grateful
 for  the  little  mercy  of  not  having
 some  additional  taxation  put,  which
 they.  are  used  to  at  this  time  of  the
 Budget  put  on  their  backs  an  extra
 excise  duty  on  cloth,  on  kerosene  or
 some  other  items  of  everyday  use—
 what  has  actually  happened?  If  we
 try  to  analyse  the  Budget  and  I  make
 this  charge  against  Shri  T.  T.  Krish-
 namachari,  he  has  wielded  the  Bud.
 get  in  a  way  to  make  the  State  a
 broker,  acting.  as  a  collector  of  money,
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 for  making  over  substantial  amounts
 and  giving  substantial  concessions  to
 the  private  sector,  which,  otherwise,
 the  public  would  not  have  agreed  to.
 And  this  white  fury  of  Mr.  Masani_  is
 because  the  FICCi  and  its  spokesmen
 feel  that  this  is  a  weak  Government,
 they  should  pressurise  it  more  and  get
 more  concessions.  That  is  why  all
 these  resolutions,  that  is  why  all
 these  deputations  have  been  coming
 and  pressurising  the  Prime  Minister
 and  the  Finance  Minister,  and  using
 all  the  forums  of  public  opinion  0०
 create  a  climate  in  the  country’  in
 order  to  get  further  and  further  con-
 cessions.

 The  real  impact  of  this  Budget  will
 obviously  unfold  itself  slowly.  To
 soften  the  impact  of  what  he  has  done,
 the  Finance  Minister  has  held  out
 some  relief  to  the  middle  and  poorer
 sections.  But  the  full  impact  of  the
 varioug  taxes  is  clear  when  we
 analyse  the  income-tax  rates  and  the
 parficular  section  which  hag  drawn
 the  greatest  benefit.  The  structure  of
 personal  taxation  had  been  following
 a  stable  pattern  till  1962-63.  In  1963-
 64,  under  the  impact  of.  the  Chinese
 aggression,  there  was  a  surcharge  at

 “steeply  progressive  rates,  and  if  we
 have  to  logically  compare  the  present
 reliefs,  we  would  have  to  go  back  to
 1962-63.  However,  even  taking  1963-
 64,  we  find  that  the  sector  which  earns
 an  income’  below  Rs.  5,000,  i.e.,  the
 lowest  income  group,  in  1964-65  had
 an  actual  incidence  of  six  per  cent
 taxation  on  income,  while  in  1965-66
 this  has  been  brought  down  to  only
 five  per  cent,  that  is  the  relief  is  only
 one  per  cent,  But  if  we  take  the  peo-
 ple  who  are  earning  Rs.  70,000  and
 above,  the  most  affluent  in  the  Jand,
 in  964.65  they  were  having  an  inci-
 dence  of  taxation  of  70  per  cent.  That
 has  been  brought  down  in  1965-66  to
 68  per  cent.  That  means  a  relief  of
 ten  per  cent.  That  is,  those  who  have
 the  best  ability  to  withstand  all  the
 price  rises  ang  all  the  other  difficul-
 ties  of  the  economic  situation,  those
 who  have  made  the  maximum  profit
 and  earned  the  biggest  income,  have

 been  given  a  tax  relief  of  ten  per  cent,
 while  those  who  are  in  the  lowest
 category  get  only  a  relief  of  one  per
 cent.  I  am  not  going  into  absolute
 figures  because  I  do  not  have  the  time.
 The  question  is  this.  If  the  policy  of
 Government  is  to  build  an  egalitarian
 society,  lightening  the  crushing  bur-
 dens  of  those  who  can  ill  afford  to-
 face  the  rising  prices  and  the  filling
 up  of  the  glaring  gap  between  the.
 very  poor  and  extra-ordinarily  rich
 in  our  country,  those  who  draw
 salaries  even  of  Rs.  2,000  or  Rs.  3,000
 or  who  draw  more,  why  do  they  need’
 any  relief!  I  do  not  talk  about  the
 higher  categories  now  but  of  even
 those  who  draw  Rs.  2,000  or  so.  When
 the  question  of  granting  dearness.
 allowance  to  the  Central  Government
 servants  comes,  thig  very  Government
 refuses  to  grant  dearness  allowance  to
 anyone  drawing  a  salary  of  Rs.  600
 and  above  saying  that  they  have  the
 ability  to  absorb  the  shock  of  rising
 prices.  Yet,  the  millionaires  are  being
 given  reliefs.  Why?  Not  only  _  that.
 The  maximum  marginal  rate  of  in-
 come-tax  for  the  higher  brackets  of
 unearned  incomeg  had  been  reduced
 from  88  per  cent  to  8l  per  cent  and’
 that  on  earned  incomes  from  82  per
 cent  to  74  per  cent  so  that  only  on
 earned  income  above  Rs.  3  lakhs  will
 the  peak  taxation  be  applied  and  only
 above  Rs.  70,000  of  unearned  income.
 will  it  apply.  Yet  we  find  that  the.
 millionaires  are  whimpering  and
 whining  for  more  concessions.  The:
 corporate  sector  has  launched  the  big-
 gest  offensive  since  long  to  see  that
 they  eat  as  much  of  the  cake  of  pros-
 perity  ag  possible  and  keep  it  too.

 The  FICCI.  knows  only  too  well  that
 the  guiding  lodestar  of  the  fiscal
 policy  of  all  the  Finance  Ministers,  in-
 cluding  the  present  one,  has  been  to.
 fit.  the  fiscal  policy  to  the  ways  of  the
 share  market.  We  talk  of  socialism
 in.a  mixed  economy  and  it  is  here  that
 the  talk  of  socialism  igs  exploded
 because  we  always  look  at  the  share
 market  as  a  suicide,  The  Share  mar-
 ket  can  never  be  the  real  indicator  of
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 prosperity  of  a  State  which  aspires  to
 be  a  socialist  one.  In  capitalist  eco-
 nomy,  what  is  it  but  speculative  acti-
 vity  which  is  behind  the  phenomenon
 ‘where  even  shareg  yielding  7-10  per
 cent  profit,  their  value,  is  suppressed.
 From  this,  one  realises  the  entire  phi-
 losophy  behind  the  taxation  policies
 and  fiscal  policies.

 Actually  the  Finance  Minister  in  his
 Economic  Survey  has  shown  that  in
 his  framework  of  economic  policy  the
 stimulation  of  private  investment  acti-
 जाए  in  priority  areas  has  received  the
 highest  priority.  This  is  what  he  has
 said.  Although  agricultural  produc-
 tion  has  been  given  the  first  place  in
 his  Economic  Survey,  the  entire  bud-
 get  philosophy,  when  we  analyse  it,
 shows  how  ingenious  are  the  ways  of

 -our  jntelligent  Finance  Minister.  He
 channels  the  funds  that  reach  the  Gov-
 ernment  from  the  people’  through
 taxation  to  the  private  cector,  We  talk
 about  boosting  agricultural  produc-
 tion.  Yet,  excepting  pointing  to  Plan
 allocations  for  agriculture,  imports  of
 fertilisers  and  higher  procurement
 prices  of  foodgrains,  there  are  no
 promises  of  incentives  of  the  type  en-
 visaged  for  the  corporate  sector.  As  a
 matter  of  fact,  I  was  surprised  when
 I  noted  that  in  analysing  the  financial
 policies,  the  taxable  minimum  limit
 has  been  reduced  in  the  case  of  co-
 operatives  which  was  formerly
 Rs.  3,000;  in  964  I  found  that  it  had
 been  brought  down  to  Rs.  2,000  so
 that  co-operative  societies  with  an
 income  Rs.  2,000  or  over  are  liable  to
 taxation.  What  will  be  the  total
 incentives  or  concessions  to  the  in-
 dustrialists  to  plough  back  the  money
 to  equity  all  along  the  line?  There
 are  so  Many  incentives  given  for
 them.  But  there  is  no  iota  or  a  hint
 of  a  concession  for  the  _  agriculturist.
 For  instance,  could  not  the  Finance
 Minister  have  made  some  sort  of  a
 suggestion  to  abolish  the  land  revenue
 on  all  agricultural  lands  upto  five
 acres  of  land  and  tell  the  States:  I
 shall  make  up  this  amount  to  you

 ‘from  my  budget?  That  would  not
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 have  been  a  large  amount  but  it
 would  have  helped  75  per  cent  of
 our  agriculturists  to  plough  back
 a  little  more  than  what  they  00  at
 present,  to  their  lands,  to  agricul-
 tural  production.  The  import-
 ant  question  of  parity  of  prices  for
 agriculturists  is  left  to  the  magic  wand
 of  having  created  the  Agricultural
 Prices  Commission  .which  is  asked  to
 make  a  valuable  contribution  to  the
 evolution  of  a  rational  price  structure
 for  agricultural  commodities!  Last
 year  it  was  stated  that  the  Agricul-
 tural  Production  Commission  will  do
 the  trick.  This  year  we  have  been
 told  that  the  agricultural  price  com-
 mission  is  going  to  do  the  trick.  The
 prices  of  all  the  peasant’s  needs,  his
 cloth,  fertilisers,  kerosene,  imple-
 ments  everything  is  expensive.  And  as
 Mr.  Masani  has  said,  the  ten  per  cent
 imports  duty  that  has  been  put  is
 going  to  be  made  the  excuse  for  a  fur-
 ther  rise  in  all  these  materials  ‘and
 further  price  burdens  are  going  to  be
 put  on  the  people,  There  will  be  no
 reliefs.  Even  the  credit  which  the
 peasant  needs  is  not  made  available  to
 him  by  Government  institutions  and
 80  per  cent  of  his  credit  needs  are  met
 from  usurious  money  lenders.  Even  it
 25  per  cent  of  the  credit  comes  from
 the  co-operatives  and  governmental
 institutions,  even  then  75  per  cent  is
 from  the  usurious  money-lenders.
 Nothing  is  done  in  the  Budget  for  the
 nationalisation  of  the  banks  which
 would  permit  huge  channelisation  of
 resources  for  the  peasant’s  credit.  If
 you  see  the  way  our  banks  function,
 you  will  fing  it  entirely  goes  to  the
 industrial  sector  and  trade  and  you
 will  also  see  how  little  of  it  really
 goes  to  help  the  peasantry.  Actually
 these  banks  are  used  and__  controlled
 by  the  private  monopolists  to  feather
 their  own  nests;  very  quietly  that  is
 done.  We  know  that  the  managing
 director  of  the  Bank  of  Baroda  used
 Rs.  65  lakhs  almost  without  taking
 any  permission;  he  has  used  it  for  his
 own  Bareilly  factory.  The  Dena  Bank
 managing  director  has  used  irregular-
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 ly  moneys;  it  has  been  stated  that  he
 is  a  man  who  had  been  involved  in
 hundi  transactions.  This  is  the  way
 the  banks  utilise  the  moneys  which
 should  actually  go  for  the  benefit  of
 75  or  80  per  cent  of  the  people—
 -agriculturists—who  are  paying  usuri-
 ous  rates  of  interest  for  getting  their
 needed  credit.  It  is  clear  that  the  sti-
 mulation  of  private  investment  acti-

 ‘vity  is  the  main  philosophy  and  that
 stimulation  is  being  given  on  a
 platter  by  the  handing  over  of  gov-
 ernment  resources  to  the  corporate
 sector.

 Now,  Sir,  we  have  actually  seen  that
 there  are  very  powerful  lobbies  even
 within  the  Cabinet.  I  was  surprised
 to  read  the  speech  of  Shri  S.  K.  Patil
 yesterday  given  through  the  Press,
 banging  the  Government’s  taxation
 policies  and  talking  about  the  damp-
 ening  budget  and  extolling  the  private
 sector’,  initiative  and  its  enthusiasm.
 He  has  done  it  so  blatantly  that  I
 wonder  what  the  Prime  Minister  and
 his  Cabinet  and  the  Government  and
 ‘his  Party  have  to  say  about  it.  Not
 only  that.  Today,  I  found  what  an
 eminent  Member  of  this  House,  Mr.
 Kamal  Nayan  Bajaj  said;  he  went  to
 the  extent  of  suggesting  that  contribu-
 tions  to  political  parties  which  did  not
 subscribe  to  the  views  of  the  business
 community  should  be  held  back.  He
 said  that  finances  must  be  given  to
 individuals  who  supported  the  business
 ‘view-point  in  Parliament  and  __legis-
 latures.  The  cat  is  now  openly  out  of
 the  bag.  We  have  been  saying  again
 and  again  about  political  parties  tak-
 ing  contributiong  from  these  big  peo-
 ple  and  monopolists,  that  these  are

 ‘the  people  who  rule  this  country  and
 it  is  because  of  that  they  are  pres-
 suring  our  Government  and  extracting
 further  advantages  and  further  con-
 cessions  from  them.  Actually,  if  you
 see  the  amounts  that  had  been  given

 ‘from  the  finances  of  the  governmental
 institutions  to  the  industrial  sector,  it
 far  exceeds  what  was  envisaged  in
 the  Third  Plan.  I  have  no  time  to  go

 -into  the  figures.  But  if  you  compared

 it  with  the  amount  of  loans  which
 the  agriculturist  got,  you  will  be  sur-
 prised  that  we  have  been  able  to  pro-
 duce  the  little  we  do  in  the  agricul-
 tural  sector  The  Unit  Trust  of  India
 had  been  brought  into  existence  in
 order  to  help  and  boost  up  the  private
 share  market.  I  found  that  the  Gov-
 ernment  was  spending  ‘on_  publicity
 alone  for  the  Unit  Trust  and  for  the
 smal]  savings  scheme  a  total  of  Rs.  68
 lakhs—only  for  these  two  items.  This
 year’s  concessions  are  aimed  at  stimu-
 lating  what  FICCI  calls  the  sluggish
 capital  market.  But  on  the  very  day
 they  passed  this  resoution,  there  was
 an  interesting  item  in  the  newspapers,
 giving  the  report  of  the  company
 meeting  of  E.I.D—Parry  &  Co.  I  was
 surprised  to  see  the  huge  profits  that
 just  one  company  makes—the  E.  I.  D.
 —Parry  Ltd.  Their  net  profit  in  96l
 was  £35,000.  In  1963,  they  made  a
 profit  of  £360,000,  not  very  much  of  an
 increase.  But  even  in  the  sluggish
 market  of  1964,  the  net  profits  amount-
 ed  to  £63,000.  That  appeared  on  the
 very  day  when  FICCI  was  talking
 about  the  sluggish  market.  So,  the
 state  of  the  capital  market  has  ‘een
 painted  in  a  completely  distorted
 manner  in  order  to  mount  up  their
 claims  for  more  and  more  concessions.

 A  few  days  ago,  I  took  a  cutting  of
 an  item  which  came  in  the  news-
 papers.  It  showed  an  alarming  state
 of  affairs  in  the  capital  market  which
 has  been  drawn  by  Mr,  J.  R.  D.  Tata,
 and  Palkhivala  and  those  Forum  of
 Free  Enterprise-wallas.  (Interrup-
 tion).  The  situation,  as  seen  from
 the  Economic  Times’  annual  survey,
 shows  that  in  the  capital  issues,  in-
 cluding  debentures  and  right  issues,
 there  has  not  been  a  further  fall.  Ac-
 tually,  Mr.  Palkhivala’s  figures  show
 that  there  was  a  very  big  spurt  in
 1963,  but  in  the  survey  of  Economic
 Times  I  find  that  there  is  no  such  in-
 crease  shown.  Rather,  this  year,  in
 1963,  there  is  a  Rs.  90  crore  new,  fresh
 capital  issue  plus  Rs,  9  crores  raised
 by  the  Unit  Trust  of  India,  together
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 giving  an  aggregate  amount  of  Rs.  09
 crores,  an  all-time  record  in  30
 years.  Who  is  right,  we  would  like
 to  know?  Moreover,  the  first  56
 quarters  for  the  third  Plan  have  yield-
 ed  a  capital  issue  of  Rs.  250  crores  as
 against  Rs.  200  crores  envisaged  in
 the  entire  Plan  period.

 An  hon.  institu-
 tional.

 Member:  It  is

 Shrimati  Renu  Chakravartty:  Not
 institutional.  It  is  capital  issues.  Can
 we  not  say  that  this  is  a‘  stage-set
 drama  to  ask  for  more  concessions  in
 the  corporate  sector,  while  the  majo-
 rity  of  the  people  such  as  the  working
 classes,  the  peasantry  and  even  the
 intelligentsia  are  today  continuing  to
 be  fleeced  by  these  measure?

 Let  us  see  what  is  the  situation  with
 regard  to  the  prices.  That  is
 a  point  which  we  have  got  to  see.  We
 have  been  told  by  Mr.  Masani  that  in-
 flation  is  there  and  why  is  it  moun-
 ting?  He  says  that  the  main  reason  is
 because  the  Governmental  expenditure
 goes  up  and  up.  Now,  I]  am  not  one
 in  favour  of  wasteful  expenditure  even
 in  ihe  Government.  The  non-deve-
 lopment  expenditure  should  be  cut
 down.  But  what  is  it  that  we  see  on
 the  price  front?  Even  in  a  year  of
 bumper  crop,  we  find  that  the  prices
 are  not  coming  down.  Actually,  the
 budget  is  coterminous  with  the  wheat
 harvest,  and  a  very,  very  good  oilseeds
 harvest.  Let  us  see  how  far  the  lower-
 ing  of  prices  has  been  due  to  these
 factors  and  not  to  the  factors  of  lower.
 ing  of  the  excise  duty.  That  has  yet
 to  be  seen.  As  a  matter  of  fact,  the
 surprising  aspect  is  that  although  there
 has  been  a  lowering  in  the  wholesale
 Price  of  oilseeds  in  the  market,  when
 they  come  to  the  retail  trade,  very
 little,  by  way  of  relief,  is  passed  on
 to  the  consumer.  Therefore,  we  are
 not  at  all  surprised  when  we  find  that
 while  during  the  earlier  years  there
 was  an  imposition  of  execise  duty  and
 immediately  the  prices  shot  up,  when
 the  excise  duty  has  been  taken  away
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 the  lowering  of  prices  has  been  very,.
 very  hesitant  and  in  some  cases  none
 at  all.

 Take  the  case  of  controlled  cloth.
 We  were  very  happy  to  see  that  there-
 was  a  reduction  in  the  price  of  grey
 cloth.  But  we  now  find  that  it  is  go-
 ing  to  work  up  very  nominally  by  way
 of  relief  to  an  ordinary  man  because
 the  excise  duty  on  grey  cloth  is  very
 small.  The  sale  of  the  grey  cloth
 directly  to  the  consumers  is’  extre-
 mely  small,  as  most  of  it  is  sold  for
 processing.  Moreover,  with  the:
 “multiplier”  system,  this  will  work
 against  price  reduction  so  that  when
 the  cloth  is  sold  in  the  retail  market,
 there  will  be  hardly  any  relief  pas-
 sed  on  to  the  consumers.  The  big
 capitalists  have  already  warned  that
 they  are  not  going  to  bring  down  the-
 prices  in  spite  of  all  the  excise  con-
 cessions.

 Shri  Masani  has  quoted  from  the:
 papers.  Without  hearing  him,  ]  have
 been  working  out  figures  and  I  have
 been  reading  all  the  literature  on  the
 subject.  The  0  per  cent  Jevy  on  im-
 ports  will  never  be  paid  by  them  by
 cutting  their  margin  of  pro
 fit,  This  has  never  been  done,  and  it
 will  never  be  done.  It  is  no  use  quot-
 ing  from  America;  it  is  no  use  quoting
 from  the  Daily  Telegraph  of  the  Unit-
 ed  Kingdom.  It  is  no  use  what  has
 been  said  by  the  Herald  Tribune.  Ours
 is  a  poor  country.  We  have  got  to
 think  of  alj  these  millions  of.  poor
 people  anq  bring.  down  the  prices.  We.
 have  to  think  of  curbing  the  profit
 motive  of  those  handful  in  our  coun-
 try  who  live  in  conditions  of  luxury
 far  above  the  ordinary  normal  90  per
 cent  of  the  people  who  are  on  the
 brink  of  starvation.  We  have  to  think
 of  the  latter.

 We  find  an  interesting  article  which.
 was  written  by  the  Calcutta  financial
 correspondent  of  the  Statesman,  of
 28th  February  last,  immediately  after
 the  budget.  He  has  lasheq  out  at
 Shri  T  T.  Krishnamachari’s  regulatory
 customs  duty  and  said  that  this  is  a
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 dishonest  way  of  dealing  with  the
 country  in  financial  matters.  After
 saying  so,  he  said  that  “it  must  now
 be  conceded  in  Shri  Krishnamachari’s
 favour  that  the  reliefs  are  concentrat-
 ed  as  they  should  be  on  direct  taxation.
 Counting  in  the  regulatory  customs
 duty,  indirect  taxes  next  year—that
 means  taxes  on  the  ordinary  people
 in  the  form  of  rise  in  prices—will  in
 fact  be  substantially  heavier  than  they
 have  been  for  most  of  the  year.”  That
 is  why  Shri  Masani  has  also  stated  in
 very  clear  terms  that  the  prices  are
 not  going  to  fall;  the  prices  are  going
 to  rise,  The  hint  is  clear:  the  prices
 of  manufactured  industrial  goods  will

 go  up,  Neither  the  Agricultural  pri-
 ces  Commission  will  be  able  to  fulfil
 the  demands  for  parity  of  prices  for
 the  peasent,  nor  Shri  T.  T.  Krishnama-
 chari  will  be  able  to  give  relief  from
 the  crushing  spiral  of  prices  to  the
 common  man,  And  to  cap  it  all,  the
 FICCI,  in  its  20  page  brochure  on
 the  preconditions  and  approach  for  the
 fourth  Five  Year  Plan,  has  demanded
 the  removal  of  all  price  controls  in  the
 industrial  sector.

 Faced  with  all  these  incontrovertible
 facis.  can  anyone  say  that  the  conces-
 sion  given  by  Shri  T.  T.  Krishnama-
 ehari,  our  Finance  Minister,  to  the  cor-
 porate  sector,  was  really  necessary?
 The  only  comfort  we  can  find  would
 be.  had  Shri  Patil  had  his  way,  and
 had  become  the  Finance  Minister,  the
 entire  economy  would  come  within
 the  hands  of  the  big  business  and
 there  would  be  an  unrestricted  loot  of
 the  monopolists.  This  is  the  only
 small  feeling  of  comfort  that  we  may
 derive  that  it  could  have  been  worse.

 Then  I  would  like  to  say  a  few
 words  about  the  concessions  which
 have  been  given  to  the  private  sector.
 Take  the  case  of  the  bonus  shares,  We
 have  been  emphasising  that  this
 methog  of  utilising  profits  to  give
 bonus  shares  and  thus  escape  taxation
 should  be  put  an  end  to.  With  great
 difficulty,  in  1964-65,  the  bonus  shares
 were  treated  as  nationa]  capital  gains
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 and  treated  as  such.  But  now,  Shri
 T.  T.  Krishnamacharj  has  proposed  a
 ten  per  cent  reduction  of  the  face
 value  of  these  shares.  What  does  this
 mean?  It  is  really  a  farce,  when  one
 must  remember  that  the  maximum  tax
 leviable  on  such  shares  is  25  per  cent
 of  the  gains  in  the  case  of  individuals
 and  24  per  cent  of  gains  in  respect
 of  companies.  This  is  the  limit,  the
 maximum  limit,  that  has  been  put.
 So,  if  there  is  a  further  reduction  of
 0  per  cent  of  the  face  value  of  the
 shares,  what  remains  of  this  tax?

 Now,  our  industria]  friends—the  peo-
 Ple  in  the  jindustries—want  that  this
 whole  thing  about  taxes  on  bonus
 shares  and  dividends  should  be  scrapp-
 ed  and  there  should  be  no  such  taxes
 at  all,  In  the  new  Fifth  Schedule  of
 the  Income-tax  Act,  they  can  now  also
 claim  an  increase  in  gevelopment  re-
 bate.  In  some  sectors  they  have  re-
 duced  it,  but  in  some  most  important
 sectors,  the  development  rebate  has
 been  increaséd.  Hven  a  company  like
 Parry’s,  whose  enormous  profits  I  men-
 tioned  just  a  few  minutes  back—they
 hail  this  with  great  satisfaction—and
 state  that  they  will  have  further  ac-
 cretions  to  their  earnings  by  these
 concessions.

 Another  big  concession  is  the  tax
 concession  given  to  section  04  com-
 panies,  which  are  wholly  or  mainly
 engaged  in  the  manufacture  or  pro-
 cessing  of  goods,  who,  irrespective
 of  the  total  income  which  they  earn
 now,  will  only  be  liable  to  tax  at  50
 per  cent  of  the  first  ten  lakhs  of  their
 income.  Earlier,  what  was  the  posi-
 tion?  Earlier,  the  position  was  that
 this  concession  was  enjoyed  only  by
 smaller  entrepreneurs,  those  whose
 income  was  Rs,  5  lakhs  or  below,  and
 of  these  companies  the  first  two  lakhs
 were  taxed  at  50  per  cent.

 By  these  concessions  the  big  capi-
 talists  gain  substantially.  Who  are
 the  manufacturing  concerns  and  how
 are  they  defined  as  such?  By  execu-
 tive  action,  the  definition  is  given.  I
 know  there  is  one  company,  The  T.  V.

 S.  Company  of  Madras,  one  of  the  big-
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 gest  capitalists  in  South  India.  They
 build  bodies  of  the  buses  and  trucks
 etc,  By  executive  order,  they  were
 defineg  as  manufacturing  conccrn  and
 they  enjoyed  the  concession.  Many
 more  will  be  enjoying  such  conces-
 sions.

 Another  significant  concession  78
 exemption  from  wealth-tax  for  five
 years  for  equity  investment  in  new
 industrial  companies.  Why  not  make
 tax-free  those  farmers  who  sell  at  pro-
 curement  rates  their  foodgrains  to
 Government?  Would  it  not  be  an
 effective  measure  if  really  Govern-
 ment  believes  in  State  trading  and
 building  of  buffer  stocks  to  control
 prices?

 Last  but  not  the  least  of  she  conces-
 sions  is  that  Mr.  Krishnamachari  hus
 proposed  to  put  a  ceiling  to  income-
 tax  in  corporate  sector  at  70  per  cent
 of  the  total  income
 It  is  quite  correct  that  very  few  com-
 panies  pay  more  than  70  per  cent.  So,
 if  it  is  no  concession,  why  is  “is  at-
 tempt  being  made  to  show  that  there
 is  a  concession?  In  the  case  of  those
 who  earn  huge  profits,  there  must  be

 _no  ceiling  on  their  profits  being  tax-
 ed.

 I  now  come  to  the  important  quvs-
 tion  of  public  sector  projects.  Mr.
 Masani  hag  railed  against  the  public
 sector,  because  he  believes  that  the
 root  of  all  evil  is  planned  develop-
 ment.  We  believe  that  the  most  strate.
 gic  sectors  should  be  in  the  hands  of
 Government  to  bring  about  public
 good.  Two  ideals  should  ba  set  be-
 fore  the  public  sector  projects:  First-
 ly,  they  should  be  able  to  bring  down
 the  prices  of  essentia]  goods  like  che-
 micals,  medicines,  etc.,  within  the
 reach  of  the  common  people  who  can-
 not  by  these  things  at  high  prices
 Secondly,  they  shoulg  run  thcir  orga-
 nisations  efficiently  and  bring  a  subs-
 tantial  amount  of  resources  to  the
 State.  Therefore,  I  welcome  the  sug-
 gestion  of  opening  public  sector  pro-
 jects  for  manufacturing  consumer
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 goods  because  we  have  seen  that  at
 present  the  profits  of  consumer
 goods  industries  are  very  nigh.  The
 gestation  period  is  smal]  and  tue  am-
 ount  of  capital  needed  is  als»  snaailer,
 So,  we  welcome  the  public  sector  pru-
 jects  in  consumer  goods  provided  they
 are  really  functioning  efficicntly.  The
 steelframe  of  the  old  ICS  bureaucracy
 has  to  be  changed.  Technological  or-
 ganisations  like  HSPL  and  the  patro-
 leum  complex  sectors  shoulq  be  maui-
 ned  by  technical  men,  The  manage-
 rial  side  has  to  be  improved.  Labour
 relations  have  to  be  improved.  There
 must  be  an  ideologicai  feeling  that
 here  we  are  doing  something  in  order
 to  build  up  an  egalitarian  society.

 It  is  a  welcome  sign  that  for  the
 first  time,  the  biggest  public  sector
 project,.HSPL,  has  shuwy  a  small
 profit.  HAL  also  has  shown  a  profit
 of  Rs,  ]  crore  during  9€2-64.  HMT,
 Hindustan  Cables,  Nationa]  Instru-
 ments  and  Nepa  have  becn  yielding
 profits  for  some  time,  which  have  been
 ploughed  back.  Of  course,  we  have
 to  see  that  this  total  has  been  made
 by  adding  the  depreciation  fund.  Far
 more  has  to  be  done.  The  fourth  Plan
 target  is  that  the  State  and  Central
 public  sector  concerns  should  yield
 Rs.  450  crores.  We  have  hardly  reach-
 ed  Rs.  50  crores  and  that  too  after
 adding  the  depreciation  fund.  So,  we
 rave  to  consider  why  huge  resources
 cannot  be  saved.

 Take  the  oil  industry.  The  [Indian
 Oil  Company  has  reported  a  profit  of
 Rs,  83°5  lakhs  and  8  net  return  of  17
 per  cent  on  paid-up  capital.  But  far
 more  profits  can  be  maie  if  (rovern.
 ment  fights  the  oil  monopolies  of  the
 west.  Today  there  is  a  glut  in  the
 oil  market.  Yet,  because  of  unequal
 agreements  which  we  have  had,  we
 have  still  to  permit  the  three  foreign
 companies  of  Esso,  Stanvac  and  Cale
 tex  to.  bring  crude  from  their  sources
 at  much  higher  cost  and  at  discounts
 which  are  much  lower  compareg  to
 what  we  can  get  if  we  get  the  crude
 from  the  Soviet  Union  or  West  Asia:.
 But  that  is  a  question  of  agreement..
 What  about  petroleum  products  like:
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 diese]  and  kerosene,  where  we  have
 no  such  agreement?  Why  not  enter
 into  agreements  asking  the  British  and
 western  companies  not  to  distribute
 these  products?  We  should  he  able
 to  do  it.  Having  done  it,  I  am  sure
 we  will  stop  the  huge  drain  on  our
 foreign  exchange.

 Between  955  and  1961,  when  these
 foreign  refineries  actually  had  much
 smaller  output,  they  had  sent,  I  think,
 double  the  amount  ag  remittances  ab-
 road  compared  to  what  they  had  ac-
 tually  invested,  Now  with  bigger  out-
 put,  our  foreign  exchange  drain  will
 come  to  Rs,  200  crores.  Why  do  we
 run  to  them  for  expertise  regarding
 everything?  From  fighting  police  cor-
 ruption  to  hatching  of  eggs,  for  every-
 thing,  we  try  to  get  foreign  collabo-
 ration.  Is  it  necessary?  I  am  a  tea-
 cher  myself  and  J  am  surprised  at  the
 huge  amounts  fjwing  in  for  educa-
 tional  grants  by  way  of  Ford  Founda-
 tion  ang  other  foundations  to  teach
 us  row  to  teach,  in  conditions  which
 are  so  different  from  those  in  America.
 In  many  cases  they  are  becoming  more
 and  more  nests  for  espionage.  In
 others,  there  is  sheer  waste  of  money.

 Actually,  Mr.  Krishnamacharji  has
 given  certain  incentives  for  a  longer
 stay  of  foreign  experts.  It  is  ‘time
 that  we  woke  up  and  realised  the  great
 harm  that  ig  being  done.  Shri  Chagla
 in  the  Rajya  Sabha  gave  glaring  ex-
 amples  of  how  “outmoded  know-how
 is  being  slavishly  bought  by  us”.  Shri
 06.  L.  Mehta  also  hag  made  similar  re-
 marks,  as  I  read  a  short  while  ago.
 Take  the  case  of  Barium  Chemicals
 and  Citric  India  Private  Limited.  We
 are  going  to  buy  from  West  Germany
 the  know-how  used  by  Sarabhai  Che-
 micals.  From  959  till  today  we  have
 not  been  able  to  utilise  the  fermenta-
 tion  process,  which  is  the  know-how
 in  the  repository  of  Indian  scientists.

 The  cost  estimates  show  that  often
 Wwe  are  badly  hit.  Take  the  example
 of  Bechtels,  who  are  supposed  to  set
 up  the  five  fertiliser  factories.  We  are
 deeply  interested  in  this  fertiliser  pro-
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 gramme.  But  Bechtel  has  produced
 an  estimate  by  which  we  are  to  pay
 Rs.  0  lakhs  and  the  foreigners  are  (0:

 pay  0  lakhs;  and,  they  have  said
 nothing  new.  They  have  just  produc-
 eq  everything  which  we  know.  We
 have  got  that  know-how.  Even  for
 the  chain  of  five  factories,  the  cost
 estimates  show  that  each  fac'ory  will
 cost  us  Rs.  40  crores,  while  the  cost  of
 the  plant  to  be  set  un  by  the  Fertiliser
 Corporation  of  India  for  jts  lates!  pro-
 ject  at  Durgapur  will  be  only  Rs,  35
 crores.  So,  when  we  are  building  a
 chain  of  five,  it  must  be  cheaper  than
 the  one  set  up  at  Durgapur.  Instead
 of  reducing  the  fertiliser  prices,  they
 have  made  it  a  condition  procedent
 that  the  present  level  of  prices,  which
 is  very  high  and  which  we  have  been
 trying  to  pool  ang  bring  down,  will
 not  be  touched  and  they  will  have  a
 20  per  cent  return,  so  that  they  can
 get  the  repayment  of  their  invesment
 in  five  years.

 The  foreign  investors  go  against
 every  interest  of  ours.  It  is  surpris-
 ing  to  see  Mr,  Krishnamachari’s  philo-
 sophy,  which  has  been  accepted  by
 Government,  that  it  is  better  to  get
 foreign  investment  rather  than  loans.

 “Certain  industries  and  sophisticated’
 processes”  are  being  allowed  to  pro.
 long  their  initial  stay  by  about  five:
 years,  with  the  approval  of  Govern-
 ment.  We  have  seen  that  this  appro-
 va]  means  and  how  can  we  guarantee
 that  Government  will  fight  for  the  re-
 cognition  of  Indian  scientists  and
 technologists  in  foreign  collaboration
 agreements.  The  case  of  Dastur  and
 Company  regarding  steel  factory  at
 Bokaro  is  one  example.  Politically
 the  interference  in  the  internal  and
 external  affairs  of  the  receiver  of  aid
 from  the  west  is  amply  clear  when  we
 see  West  Germany’s  behaviour  over
 UAR’s  invitation  to  East  German  |ea-
 ders.  We  know  how  American  bul-
 lets  are  used  when  our  frontiers  with
 Pakistan  are  being  violated.  [  am:
 glad,  Shri  D.  0,  Sharma  asked  in  an-
 swer  to  a  question,  “Are  we  not  play-.
 ing  with  fire?”  We  are  playing  with
 fire.  We  should  really  understand:



 -§087  General  Budget—

 [Shrimati  Renu  Chakravartty]
 that  we  can  go  only  up  to  a  limit  and
 not  more.  We  cannot  open  the  doors
 too  wide,  because  we  know  what  the
 East  India  Company  did.  West  Ger-
 many  is  one  of  the  biggest  examples
 of  ‘his  unequal  trade.  We  are  indebt-

 -ed  to  West  Germany  to  the  extent  of
 Rs.  800  crores.  There  is  this  dispro-
 portionate  deficit,  because  West  Ger-
 many  refuse  to  buy  anything  from  us.
 When  the  team  of  West  Germany’s
 private  investors  came,  they  had  the
 audacity  to  tel)  us  that  no  investment
 Can  be  expected  from  them  if  it  was
 intended  to  export  the  goods  of  those
 industries  to  their  country  or  to  the
 west.

 The  struggle  of  the  United  States
 and  other  foreign  capitalist  collabo.
 rators  for  majority  participation  is
 well-known,  although  this  is  always
 ‘being  denied.  But  the  most  import-
 ant  thing  is,  even  if  they  have  a  minor
 ‘participation  in  such  important  indus-
 ‘tries  they  hold  a  whip  hand.

 Sir,  remittances  of  profits  is  also  a
 thing  that  we  have  to  consider  before
 ‘opening  the  door  wide  to  foreign  in.
 vestments.  Actually,  in  1962-63  re-
 miitances  of  profits  was  to  the  tune
 of  Rs,  94  crores,  in  1963-64  it  went  up
 to  Rs.  98  crores  and  during  six  months
 in  ‘1964-65  it  was  Rs.  54:3  crores.  We
 are  now  going  to  have  2,000  collabo-
 ration  agreements  which  will  be
 maturing  and  it  will  further  affect  our
 foreign  exchange  position.  |  do  not
 want  to  raise  this  issue  from  an  ideo-
 logical  point  of  view.  I  want  this
 House  ‘o  consider  it  from  a  national
 point  of  view,  from  the  point  of  view
 of  our  own  resources,  from  the  point
 of  view  of  cur  own  money  going  ab-
 road  at  a  moment  of  time  when  we
 are  crying  hoarse  for  foreign  ex-
 change.  We  are  really  thinking  that
 this  will  solve  our  foreign  exchange
 difficulties.  I  say  it  will  not  solve  our
 foreign  exchange  difficulties.  It  will
 only  create  further  difficulties.

 As  a  matter  of  fact  there  was  a
 very  interesting  note  which  was  sub-
 mitted  to  our  Jate  Prime  Minister  by  a
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 very  famous  F.RS.  Scientist,  Kurt
 Mendelssohn  who  had  gone  to  China
 and  then  came  to  India.  He  wrote
 this:

 “Again  there  is  this  difference
 between  India  and  China,  in  that
 China,  except  for  somewhat  limit-
 ed  help  from  the  Soviet  Union,
 had  to  rely  entirely  on  her  own
 resources  in  technological  deve-
 lopment  ang  expansion.  It  may
 well  be  part  of  India’s  failure  to
 develop  science  rapidly  that  her
 industry  had  too  much  of  a  help-
 ing  hand  from  outside.”

 Sir,  what  do  they  do  in  China  or  in
 the  early  years  in  Soviet  Union  or
 even  in  Japan?  They  take  over  or
 buy  a  plant  and  they  get  their  scien-
 tists  and  technologists  to  duplicate  and
 triplicate  that  plant.  Then  they  use  it.
 Sir,  our  scientists  mgy  make  mistakes.
 We  in  the  Parliament  and  outside
 must  be  prepared  to  allow  our  scien-
 tists  to  make  mistakes.  But  then  we
 will  have  at  least  the  pleasure  of
 knowing  that  our  own  scientists  had
 done  something  with  their  own  brains,
 with  their  own  hands  and  with  our
 own  resources.  When  we  have  foreign
 collaboration  what  happens  is  that
 they  do  not  even  like  to  use  our  mate-
 tials.  They  try  to  import  all  raw
 materials  even.  They  try  to  import
 more  and  more.  I  would  say,  there
 should  be  a  commission  to  go  into  the
 entire  question  as  to  how  far  this  is
 really  in  our  national  interest,

 In  the  period  between  1956-57  and
 1962-63  remittances  under  the  head  of
 royalties—since  the  Government  start-
 ed  putting  a  check  on  royalties  being
 taid—has  only  increased  44  ‘times,
 ‘vhile  under  the  lead  of  technica]  ser-
 vices  and  know-how  the  remittances
 have  increased  54  times.  This  js  what
 is  happening.

 Sir,  therefore,  |  would  pleag  with
 the  Government.  before  it  is  too  late,
 that  the  whole  policy  of  Government
 in  the  matter  of  inviting  foreign  in-
 vestments  must  again  be  thought  over
 and  re-defined.  The  entire  question
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 af  foreign  exchange  crisis  cannot  be
 solved  by  opening  the  door  wide  for
 foreign  investments.  Huge  amounts
 are  lost  by  over-invoicing  and  under-
 invoicing.  Actually,  we  lose  about
 Rs.  45  crores  to  Rs.  50  crores  in  this
 way.  What  are  we  doing  to  stop  this.
 The  Customs  and  the  Special  Pclice
 Establishment  have  made  some  investi-
 ‘gations.  They  have  held  some  people.
 But  there  are  lobies  within  the  higest
 echelons  of  Government  who  back
 these  black-money  people.  What  are
 we  to  do?  In  Calcutta,  after  several
 industrialists  were  penalised,  McLeod
 and  Company  was  raided  and  pressures
 mounted  on  the  past  and  also  the  pre-
 sent  Finance  Minister.  It  was  then
 found  that  the  goods  of  McLeod  and
 Company  were  released  from  the  ship
 and  allowed  to  go  with  a  promise
 that  it  will  pay  a  fine.  What  has  hap-
 peneq  now?  After  all  this,  they  have
 not  yet  paid  tha!  fine  saying  that  it
 should  be  actually  settled  against  their
 claim  for  refund  of  income-tax  ete.
 We  would  like  to  know  from  the  Fi-
 nance  Minister  what  are  the  Bills  of
 Lading  that  have  been  scrutinised  and
 how  many  penalties  have  been  impos-
 eq  on  different  firms.  Take  the  exam.
 ple  of  Bird  and  Company.  This  com-
 pany  was  raided  and  the  only  know-
 ledge  we  have  now  is  that  adjudica-
 tion  proceedings  are  continuing  in  res-
 pect  of  Orissa  Minera!s.  But  what  is
 the  result?  Messrs.  Bird  and  Com-
 pany  took  the  matter  to  a  court  just
 to  delay  matters  so  that  one  of  their
 foreign  managing  directors,  who  was
 afraid  that  unless  the  matter  was  de-
 layed  some  personal  fines  may  be  im-
 posed  on  him,  coulg  get  away.  Now
 he  has  gone.  We  would  like  to  know
 who  will  now  pay  the  persona]  fincs.
 There  is  the  National  Jute  Company
 of  Goenka,  a  big  jute  concern  in  our
 State.  We  were  actually  exporting
 jute  goods  to  America.  An  A:nerican
 firm  is  also  there  as  one  of  their  own
 subsidiaries.  It  was  found  that  they
 were  indulging  in  under-invoicing,  The
 case  was  taken  to  a  law  court  and  the
 High  Court  gave  its  verdict  that  the
 terms  were  ultra  vires.  What  is  ‘he
 Government  doing  about  it?  What
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 action  is  the  Reserve  Bank  of  India
 taking  against  this  firm.  Why  are  we
 going  to  recover  penalty  instead  of
 proceeding  against  them,  against  these
 people  who  are  putting  our  Govern-
 ment  and  our  exchequer  to  a  ioss  in
 the  matter  of  foreign  exchange.  A
 great  deal  has  already  been  lost  to  this
 country  by  the  import  entitlement
 benefits  which  have  been  given  for
 export  incentives.  Export  incentives
 have  to  be  given.  But  in  our  country
 these  incentives  under  import  enitle-
 ment  have  been  misused.  They  buy
 or  sell  goods,  under-value  them  and
 actually  sell  them  at  a  higher  price
 Then  they  are  using  these  import  en-
 titlements  to  bring  in  stainless  steel
 sheets  and  other  items,  in  which  licen-
 ces  are  banned,  and  they  sell  them  in
 this  country  at  700  to  000  per  cent
 profit.  It  is  through  these  channels
 that  more  smuggling  uf  goods  goes  un
 and  we  lose  an  enormous  amount  of
 foreign  exchange.  What  steps  are  the
 Government  taking  to  publish  their
 names?  When  a  smail  man  brings  a
 few  kilos  of  rice  or  atta  their  names
 are  publicised,  they  are  proceeded
 agains:  and  their  names  are  _  given
 wide  publicity.  What  about  these
 big  people  who  for  manths  on  end  go
 On  indulging  in  these  things.  The  case
 of  Mundhra  is  an  example.  Even  after
 being  in  jai]  he  carries  on  business  im
 such  a  way  that  nobody  else  can  da
 He  is  now  owner  of  Turner  Morrison
 and  Co.  He  has  one  of  the  highest
 income-tax  arrears.  Only  the  other
 day,  after  all  these  years,  in  one  case
 there  was  attachment  of  his  property.
 In  such  caseg  the  property  should  be
 attached.  Government  should  not
 adopt  this  weakneed  policy  saying
 that  if  anybody  whispers  into  its  ears
 he  will  be  taxed  only  on  66  per  cent
 and  40  per  cent  of  the  undisclosed  in-
 come  he  can  take  away.  These  sre
 big  cheats.  Why  should  we  elways
 to  try  and  cover  them  up?  The  rea-
 son  is  that  we  have  such  biz  lobbies
 in  their  favour  within  the  ruling  party
 itself.

 Unless  we  are  able  to  mobilise  all
 our  resources  we  shall  only  be  depen-
 dent  on  foreign  aid.  I  say,  Sir,  the
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 full  effects  of  this  Budget  wi:)  only
 be  known  later.  We  can  only  say
 that  these  Babubhai  Chinais,  the
 Kirloskars,  the  Goenkas  and  the  Birlas
 who  have  gone  to  meet  Snr:  Krishna-
 machari  are  trying  to  pressurise  him.
 Shri  H.  V.  R.  Iyengar,  touay  I  find,
 talks  in  a  lower  tone,  in  a  89  ७८  .o7e.
 The  Hindustan  Times  Eantoria)  :oday
 speaks  of  conciliatory  discussions  and
 understanding.  Various  kinds  of  pres-
 gures,  sometimes  at  a  very  aigit  degree
 and  sometimes  at  a  lower  degree  are
 put  on  the  Government.  Thus?  Enan-
 cial  millionaires  know  that  they  are
 dealing  with  a  weak  government,  with
 a  government  whose  econom',:  ptilo-
 sophy  in  spite  of  all  its  talks  of  socia-
 lism  is  basically  to  foster  capitalism,
 to  open  the  door  wide  for  foreign
 monopolies  to  grasp  us  under  the  n!ea
 of  stringency  of  foreign  exchange  and
 under  the  plea  of  mix  economy  to
 allow  the  man-eaters  to  devour  the
 poverty-stricken  masses  of  India.  Al-
 ready  a  high-power  committee  of  in-
 dustrialists  has  met  the  Finance
 Minister.

 Sir,  I  would  like  to  say  that  the  con-
 eessions  have  been  given  ६40  the
 Masses.  Our  people  are  not  getting  any
 relief  and  the  relief  which  they  have
 got  is  illusory.  But  greater  concessions
 have  been  given  to  the  richer  classes.
 I  only  want  to  end  up  by  saying  that
 the  masses  of  India  will  not  tolerate
 this.  Let  the  Government  and  the
 Finance  Minister  take  heed.  My  fricnd
 Shri  Masani  has  at‘acked  Shri  Ashoka
 Mehta.  We  have  many  differences
 with  Shri  Ashoka  Mehta.  But  I  will
 say  with  him  that  the  corporate  sec-
 tor  in  Our  country  is  suffering  from
 eollective  neurosis.  They  have  be-
 eome  so  wild  that  they  called  this  en-
 tire  budget  a  fraud.  The  only  reality
 which  they  can  understand  is  to  have
 more  and  more  concessions  given  to
 them.  The  p2oples’  backs  are  crushed
 by  the  profitzering  and  blackmar«ct-
 ing  of  these  forums  of  free  enterprise.
 The  Governm  en:  is  a  partner  to  this
 game.  As  the  disastrous  policies  of
 this  budget  unfold  themselves  the
 peoples’  wrath  will  also  rise  to  ex.
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 press  their  discontent  and  for  a  rever-
 sal  of  this  policy.  The  teachers,  tlre
 Central  Government  employees,  the
 agriculturists,  they  are  all  asking  for
 some  relief  against  rising  prices  and
 Government  say  they  have  no  :noncy.
 If  there  is  no  money,  why  should  they
 give  concessions  to  big  business?  The
 benefits  should  first  go  to  the  teachers
 in  Uttar  Pradesh  and  West  Bengal.
 When  they  are  suffering  untold  mise-
 rics  for  want  of  a  few  rupees,  the
 Government  say  that  they  could  not
 give  them  more  because  they  have  no
 money.  When  the  Central  Govern-
 ment  employees  ask  for  more  dear-
 ness  allowance,  the  reply  is  the  same:
 no  money.  If  there  is  such  a  shortage
 of  money  why  then  give  all  these  con-
 cessions  to  FICCI?  When  the  agri-
 culturist  wants  credit,  it  could  not  be
 supplied  because  there  is  no  money.
 Therefore,  I  say:  let  ‘he  Government
 see  the  writing  on  the  wall.  There  is
 a  limit  to  the  patience  of  the  people.
 If  they  are  ignored  too  long,  jt  will
 be  only  at  the  peril  of  the  Govern-
 ment  and  also  the  nation.

 Shrimatji  Renuka  Ray  (Malda):  Mr-
 Deputy-Speaker,  there  is  no  gainsay-
 ing  the  fact  that  we  are  facing  a  tre-
 mendous  clrallenge  on  the  economic
 front  and  so  the  budget  proposals  and
 some  of  the  earlier  measures  must  be
 judgeg  in  the  con'‘ext  of  the  impedi-
 ments  that  face  us  today.  We  have
 to  remember  that  our  two  objections
 are  the  acceleration  of  the  rate  of
 economic  growth  and  the  bringing  in-
 to  existence  of  a  higher  standard  of
 living  for  the  masses  so  that  a  socialist
 society  becomes  possible  in  a  measu-
 rable  distance  of  time.

 Taking  these  into  consideration,  what
 are  the  main  impediments  that  we
 face?  The  first  impediment  which  is
 visible  to  the  naked  eye  is  the  infla-
 tionary  spiral  or  the  runaway  prices.
 Its  disastrous  effect  on  the  vulnerabie
 sections  of  the  community  is  only  too
 apparent  but  it  has  an  equally  ad-
 verse  effect  on  economic  growth  ;tself
 and  will  have  the  effect  of  nullifying
 our  savings  and  insurance  policies  un-
 leas  we  are  able  to.  check  it.
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 Let  us  reming  ourselves  that  the
 wholesale  price  index  has  now  risen
 to  59°2.  The  food  prices  have  risen
 to  157°2.  The  consumer  prices  stand
 at  162,  The  Economic  Review  of  the
 Finance  Ministry  3898  that  the  whole-
 sale  prices  as  on  January  30th  was
 2°65  per  cent  more  than  the  figure
 for  the  corresponding  period  last  year,
 and  a  month  before  the  rise  was  even
 steeper.  We  have  to  call  a  halt  to  it.
 We  have  to  see  whether  the  Finance
 Minister  has  taken  this  aspect  into
 consideration.  I  do  think  that  in  the
 Economic  Review,  in  the  speech  of  the

 Finance  Minister  and  in  the  Bill  itselr
 there  ix  due  recognition  at  long  last
 that  we  have  to  find  some  check  some
 curb,  even  on  a  short-term  basis  and
 an  attempt  is  being  made  which  is
 already  showing  results.  Last  year,
 while  speaking  on  the  finance  Bill,  J
 had  called  the  attention  of  the  Finance
 Minister  to  this  fact.  At  that  time,
 though  he  had  suggested  some  long-
 term  measures,  which  are  of  course
 very  necessary,  I  had  said  that  long-
 term  measures  alone  will  not  meet  the
 situation  and  this  time  he  has  concern-
 ed  himself  over  this,  which  is  most
 welcome.

 Before  I  go  into  the  details,  let  me
 recount  the  other  points  that  we  have
 to  deal  with.  There  is  the  balance  of
 payment  position  or  the  depletion  of
 our  resources.  Our  present  position  is
 that  the  balance  has  actually  gone  be-
 low  the  safety  margin  of  82  per  cent.
 In  spite  of  the  fact  that  the  volume
 of  exports  is  rising  even  in  respect  of
 non-traditional  items,  the  balance
 which  stood  at  Rs.  8  crores  in  De-
 ecember  declined  in  January  to  Rs.
 79.30  crores  and  the  Reserve  Bank  had
 to  get  gold  from  the  emergency  re-
 sources  in  order  to  manage.  I  am  glad
 that  some  of  the  measures  that  have
 Now  been  taken  by  the  Finance  Min-
 ister,  to  be  fair  to  him,  have  helped
 to  raise  the  depleted  amount  to  81°39
 per  cent.  Because  of  the  measures
 that  he  has  taken  now  the  trend  is
 definitely  upwards,

 Then  there  is  the  question  of  under-
 writing  of  Government  loans.  This
 has  naturally  affected  the  finances  8
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 great  deal.  The  underwriting  of  Gov
 ernment  loans  by  the  Reserve  Bank,
 to  which  the  Finance  Minister  has
 referred  and  the  Chairman  of  the
 Industrial  Credit  ang  Investment  Cor-
 poration  have  drawn  attention,  make
 the  position  far  more  difficult  and  it
 means,  in  fact,  deficit  financing.  As
 the  Finance  Minister  himself  says,
 “to  that  extent  a  part  of  our  long-term
 borrowing  represents  deficit  financing
 rather  than  voluntary  savings  of  the
 people.”  It  ig  understandable  that  he
 feels  that  measures  must  be  taken  to
 bring  forward  the  savings  and  for
 this  he  has  made  some  concessions  in
 income-tax  and  other  taxes.

 Perhaps  the  greatest  factor  which  is
 impeding  our  economic  growth,  and
 about  which  Shrimati  Renu  Chakra-
 vartty  also  made  a  mention,  is  our
 poor  progress  in  agricultural  produc
 tion.  A  great  deal  of  ingenunity  of
 experts,  of  every  thinking  Indian  to-
 day  is  being  focussed  on  this  particu-
 lar  problem  of  how  to  increase  -the
 production  in  the  agricultural  sector.
 I  do  not  want  to  go  into  the  details
 of  it  here  because  I  have  many  other
 points  to  cover  and  the  time  at  my
 disposal  is  short.  It  is  interesting  te
 note  that  the  ECAFE  Survey  of  964
 reported  by  PTI,  says:

 “India  actually  showeq  a  6  per
 cent  increase  in  cereal  produc-
 tion  in  spite  of  a  fall  in  wheat
 production.  The  per  capita  avail-
 ability  of  food  increased  by  3  per
 cent,  almost  to  the  962  level.
 The  foog  crisis  in  India  last  year
 was,  therefore,  paradoxical  and
 the  blame  for  the  shortage  and  the
 rise  in  prices  by  almost  26  per
 cent  was  due  to  speculative  hoard-
 ing.”

 I  do  not  understand  why  in  spite  of
 all  that  we  have  said,  more  stringent
 measures  have  not  been  taken  against
 speculative  hoarding.  No  measures
 have  been  taken  to  bring  in  statutory
 rationing  in  the  capital  city  of  Delhi,
 even  though  rationing  has  been  quite
 successful  in  the  city  of  Calcutta,  So,
 why  blame  State  Governments  for
 not  having  statutory  rationing  in  their
 cities  and  towns  when  we  cannot  en-
 force  it  in  Delhi  as  a  short  term  mea-
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 sure.  Once  that  is  enforced,  I  dare
 say  that  speculative  hoarding  in  the
 surrounding  areas  will  go  down  be-
 cause  a  city  acts  as  a  dragnet,  bring-
 ing  food  from  the  surrounding  areas
 into  it,  because  of  its  higher  paying
 capacity.  So,  it  is  really  surprising
 that  it  has  not  been  introduced  in
 Delhi,  the  seat  of  the  Central  Govern-
 ment.

 For  many  years  we  have  been  told
 about  these  wonderful  and  much-
 wanted  buffer  stocks.  When  we  faced
 an  emergency  last  year,  these  dis-
 appeared  into  thin  air  and  there  was
 no  buffer  stocks.  I  am  glad  that  the
 Prime  Minister  in  his  speech  to  big
 business  yesterday  has  mentioned  that
 buffer  stocks  are  really  being  built.  I
 hope  what  happened  last  year.  will
 never  be  repeated,

 I  feel  that  the  most  important  thing
 which  we  always  bypass  is  the  build-
 ing  of  human  resources.  We  speak  a
 great  deal  about  it,  the  plans  contains
 a  lot  about  it  but  our  thinking  and
 orientation  do  not  seem  to  attach  so
 much  importance  to  the  necessity  of
 human  resources,  not  only  for  our
 second  objective  of  achieving  a
 climate  of  equality  and  justice  but
 even  from  the  narrower  point  of  view,
 the  factor  of  increasing  economic
 growth  itself.  How  can  we  possibly
 increase  economic  growth  unless  the
 human  factor  is  taken  into  considera-
 tion  properly?  Let  me  quote  what
 Dr.  Lokanathan,  an  eminent  economist
 says:

 “One  shoulg  realise  that  in  a
 developing  country  there  are  situa-
 tions  in  which  consumption  ex-
 penditure  on  increasing  the  pro-
 ductive  capacity  of  a  whole  gene-
 ration  of  people  can  within  a  few
 years  increase  the  pace  of  econo-
 mic  development.”

 4  hrs.
 I  have  no  time  to  go  into  any  details
 on  this  subject.  But  there  is  no  doubt
 that  whatever  we  say,  our  actions  be-
 lie  it.  We  have  set  up  the  Social

 Security  Department  at  the  Centre.
 Apart  from  setting  up  such  depart-
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 ments,  what  actually  do  we  do  to  see
 that  the  social  services,  through
 which  the  human  resources  are  built,
 are  provided  in  proper  measure  and
 the  proper  quality?  We  consider  our-
 selves  satisfied  if  the  number  of  schools
 in  the  countryside  has  gone  up  with-~
 out  any  relevance  to  see  whether  the
 teachers  actually  attend  the  schools
 or  the  children  get  any  education  at
 all,  whether  the  quality  is  there  or  the
 teachers’  salaries  are  adequate,  Shri-
 mati  Renu  Chakravartty  has  also  spo-
 ken  about  teachers’  salaries.  I  held  the
 opinion  that  we  cannot  get  quality  in
 the  basic  services  rendered  to  the
 people  if  we  do  not  pay  proper  salaries
 to  those  who  have  to  carry  them  out
 I  am  against  teachers  going  on  strike.
 I  think  it  is  injurious  to  the  future
 generation.  But  old  ideas  die  hard  and
 it  will  be  difficult  for  us  to  get  ahead,
 if  we  do  not  give  due  position  and  pay
 to  those  engaged  in  the  building  of  the
 human  resources.

 Then,  the  other  thing  which  is  very
 grave  is  the  monopolistic  trend  in  our
 country  which  vitiates  our  social  ob-
 jective.  There  is  no  doubt  that  the
 concentration  of  economic  power  is
 growing  at  a  fast  rate.  I  would  like
 the  Finance  Minister,  who  is  not  here
 now,  to  tell  us  what  is  being  done
 about  this  Monopolies  Commission  and
 what  are  the  steps  being  taken  to
 check  this  trend.  To  be  fair  to  him
 I  must  say  that  he  has  taken  a  very
 good  step  forward  in  his  budget  and
 that  is  the  introduction  of  an  urban
 prpoerty  tax  on  lands  and  buildings  to
 prevent  this  excessive  concentration
 that  is  taking  place  in  the  cities  and
 towns.  I  wish,  however,  that  he  had
 included  the  business  premises  also.
 But  I  am  glad  that  he  has  warneg  that
 if  there  is  any  misuse  of  this  provi-
 sion,  the  business  premises  will  also
 be  included.  I  hope  some  attention
 will  be  given  to  the  Mahalanobis  re-
 port  or  else  we  may  face  a  perilous
 position.

 Now,  I  would  like  to  dwell  for  a
 moment  on  the  tax  proposals,  the  new
 trends  that  are  found  in  these  tax
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 proposai<:.  These  new  trends  show  a
 few  most  welcome  features  which  I
 will  just  mention.  The  first  is  the
 provision  made  for  providing  treat-
 ment  and  care  of  the  handicapped  by
 concessions  in  the  income-tax,  It  is
 indeeq  a  humane  and  understanding
 approach,  an  approach  which  has  not
 been  found  in  Finance  Ministers
 in  the  past.  I  welcome  this  move  and
 I  congratulate  the  Finance  Minister  for
 this.

 Another  thing  about  which  we  are
 all  very  much  concerned  is  this  -un-
 fortunate  trek  from  the  rural  areas  to
 the  overcrowded  cities.  The  first  step
 which  the  Finance  Minister  has  taken
 in  this  respect  is  that  of  encouraging
 industries  to  go  out  of  cities  by  mak-
 fng  a  provision  for  refunding  tax  on
 the  sale  of  lands  and  buildings  in
 cities  provideq  there  is  re-investment
 in  less  crowdeg  areas.  That  is  an-
 other  welcome  step  in  the  right  direc-
 tion.

 Then,  I  come  to  indirect  taxation.
 Indirect  tax  on  necessities  ig  always
 regressive.  I  think  the  whole  Hous"
 will  agree  with  me  that  this  reduc-
 tion,  however  belated,  of  indirect  tax
 on  at  least  some  commodities  is  an-
 other  welcome  trend  in  the  right
 direction.  Here,  however,  I  would
 like  to  draw  the  attention  of  the  Fin-
 ance  Minister  to  this  fact.  ‘he  rise
 in  excise  duties  haS  been  phencmenal,
 from  Rs.  45  crores  in  1955-56  to
 Rs.  773  crores  in  ‘1964-65.  It  is  a  vers
 Tapid  increase  of  indirect  taxation.  I
 am  glad  the  Finance  Minister  has
 taken  this  step  and  JT  hope  that  it  will
 be  continued  and  that  even  this  year
 he  will  find  it  possible  to  extend  this
 concession,  this  reduction,  ‘to  some
 other  necessities  of  life.

 There  is  no  doubt  that  the  tax  cre-
 dit  of  5  per  cent  in  respect  of  ex-
 ports  is  extremely  goog  because  it  is
 very  essential  that  our  exports  should
 go  up.  It  is  true  that  our  exports
 are  more  than  what  they  were
 before.  But  in  a  competitive  market,
 and  particularly  in  respect  of  goods,
 where  sometimes  it  is  more  paying  to
 sell  them  in  India  than  to  export
 abroad,  it  is  good  to  provide  this  tax

 incentive  upto  5  per  cent,  But  I
 would  like  to  know  from  the  Finance
 Minister  what  the  actual  computations
 are,  how  the  incidence  falls  and  what
 are  the  details  of  it.  In  any  case,  I
 hope  the  details  will  be  placed  before
 the  public  soon  and  that  it  will  not
 take  long.  When  it  takes  a  long  time,
 it  does  hold  up  proceedings  and  create
 harassment.  I  am  glad  that  the  Prime
 Minister  also  the  other  day  drew  the
 attention  to  this  very  urgent  necessity
 of  improving  the  quality  and  the  com-
 petitive  nature  of  our  exports,  This
 is  one  of  the  ways  in  which  we  can
 go  ahead  and  to  improve  our  economic
 position.  This  is  also  a  matter,  which
 I  have  forgotten  to  mention,  to
 which  the  Finance  Minister  has
 given  some  attention,  and  that  is
 the  need  to  see  that  the  under-
 invoicing  and  over-invoicing  is  stop-
 ped.  I  may  point  out  that  since  we
 are  giving  this  tax  credit,  we  must
 be  even  more  careful  to  see  that  there
 is  no  under-invoicing  and  over-invoic-
 ing.  This  is  one  of  the  means  through
 which  the  leakage  takes  place  of
 foreign  reserves  gvhich  are  very  limit-
 ed.  We  must  be  far  from  careful  in
 future  to  check  this  and  I  hope  the
 Finance  Ministry  will  pay  its  parti-
 cular  attention  to  this  point.

 Now,  I  come  to  what  I  would  con-
 sider  the  way  in  which  this  budget  has
 been  taken  in  the  country  by  those  of
 two  extreme  views.  One  was  the  view
 voiced  by  my  hon.  friend,  Mr.  Minoo
 Masani,  who  is  one  of  the  ablest
 speakers  in  this  House,  and  in  his
 masterful  style,  he  tried  to  prove  that
 all  planning  was  a  wrong  thing  alto-
 gether  ang  that  we  should  curtail  our
 expenditure  so  that  economic  growth
 need  not  take  place  unless  the  private
 sector  so  desires.

 With  regarg  to  the  concessions  to
 the  private  sector,  personally  I  do  not
 know  whether  they  will  bring  in  any
 results.  I  am  not  against  them  because.
 in  a  mixcd  economy  we  do  allow  our
 corporat,  sector  to  play  its  part,  But  l
 do  havc  some  misgivings.  I  feel
 there  is  an  attempt  being  made  to
 stampede  the  Government  by  the
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry,  to  which  I
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 am  glad  the  Prime  Minister  gave  an
 effective  reply  the  other  day,  and  there
 are  also  other  devices  such  as  of
 manipulating  the  stock  exchange  so  as
 to  show  a  very  gloomy  picture.  This
 is  something  to  which,  I  think,  the
 Government  will  not  fall  a  prey.  I
 know  the  Finance  Minister  under-
 stands  these  things  very  well  and
 takes  a  pragmatic  view  of  things  on
 many  occasions  which  the  late  Prime
 Minister  also  supported  because  in  a
 country  which  is  a  developing  one,
 we  cannot  take  extreme  positions  and
 expect  to  get  ahead  to  reaching  our
 abjective.  We  have  to  take  deci-
 sions  on  actualities  and  on  a  realistic
 basis.  This,  to  my  mind,  the  Finance
 Minister  hag  been  doing  and  has  done
 it  in  this  budget  as  a  whole.  I  must
 cinfess  that  I  do  not  understand  why
 he  has  made  the  concession  for  a
 Period  of  3  months’  time  to  produce
 their  ill-gotten  and  unaccounted  monty
 anly  upto  60  per  cent  of  it,  the  rest
 being  executed,  to  those  who  deserve
 punishment  for  thelr  action,  I  do  not
 Shink  personally  thaf  this  concession
 will  bring  any  substantia]  amount  of
 money  to  our  coffers.  I  do  not  know
 what  has  happened  from  the  time  the
 budget  was  presented  up  till  naw,  but
 I  doubt  very  much  if  this  concession
 ig  going  to  bring  in  real  results  of  any
 valuc.

 The  simplification  of  the  tax  struc-
 Are  is  a  very  important  thing.  I  am
 glad  that  the  Finance  Minister  is  going
 ir  for  it.  I  think  8  great  deal  could
 be  done  to  get  into  our  coffers  that
 money  which  is  taken  today  by  ex-
 pert  income-tax  lawyers  from  people
 who  do  not  understand  this  compli-
 cilteg  tax  structure,  if  the  whole  thing
 cuuld  be  simplified  properly.  In  this
 connection,  I  would  like  to  say  also
 @iat  Government  should  not  take  such
 a  Iong  time  in  framing  the  rules,  For
 ir  stance,  in  the  case  of  the  scheme
 annuity  deposits  which  was  announced
 at  the  time  of  the  last  budget,  the
 rules  were  framed  only  so  late  as
 QGctober  or  November.  This  causes  a
 good  deal  of  harassment  to  people,
 amd,  therefore,  I  would  submit  that
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 the  rules  should  be  framed  without
 delay.

 Now,  I  turn  to  something  which  I
 think  is  of  the  utmost  concern  to  us
 today.  I  am  talking  about  the  prob-
 lem  of  implementation  of  the  Plan.
 We  are  thinking  today  of  the  strategy
 of  the  Fourth  Plan.  We  are  now  in
 the  last  year  of  the  Thirg  Plan,  and
 yet,  in  spite  of  all  the  tankering  that
 has  been  going  on  with  the  adminis-
 trative  machinery  and  the  reports  on
 administrative  reform  fhat  have  come
 out,  nothing  substantial  has  been  done
 in  this  direction.  A  revolutionary
 change  in  outlook  and  approach  is
 needed  when  we  have  to  gear  the
 machinery  to  the  needs  and  require-
 ments  of  a  State  whose  end-product
 or  objective  ig  welfare.  That  cannot
 be  done  by  keeping  intact  the  old
 machinery  or  by  sticking  to  the  rules
 that  were  framed  hundred  years  ago
 even  in  our  financial  administration
 either  at  the  Centre  or  in  the  States.
 The  mentality  that  persists  and  which
 it  is  difficult  to  override  must  be  over-
 ridden  if  we  are  to  go  ahead.

 I  feel  that  all  this  talk  about  co-
 ordination  and  synchronisation  of
 effort,  whether  it  be  on  the  agricul-
 tural  front  or  on  any  other  front  of
 administration,  will  not  materialise
 unless  we  apply  our  minds  immediate-
 ly  and  in  a  far  more  radical  way  to
 these  changes  so  that  they  wiil  en-
 courage  initiative  and  rsourcefulness
 even  at  the  village  level,  at  the  dis-
 trict  level,  at  the  level  of  implemen-
 tation  in  the  fiel@  and  at  all  levels.
 Today  what  is*being  done  even  at  the
 highest  levels  is  this.  Instead  of  the
 Minister  being  advised  properly  the
 wishes  of  the  Minister  are  anticipated,
 and  very  often  advice  is  trotteq  out
 or  served  out  to  them  which  is  palat-
 able  them.  I  have  heard  that  our
 Congress  president  when  he  was  the
 Chief  Minister  in  Madras  had  called
 the  top  officials  and  told  them  that
 some  of  them  were  very  highly  paid
 in  this  poor  country,  and  he  did  be-
 Neve  in  paying  them  highly  provided
 they  gave  their  advice  freely  and  with
 independence  irrespective  of  the  fact
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 whether  it  was  taken  or  not.  He  did
 not  believe  that  they  should  just  put
 before  him  and  his  other  colleagues
 the  thoughts  that  he  himself  had  in  a
 better  and  more  precise  language.
 That  was  not  what  he  wanted.  He
 wanted  them  to  use  their  initiative
 and  say  boldly  what  they  thought,
 and  then,  of  course,  once  Government
 decided  to  carry  out  a  certain  policy,
 they  should  carry  it  out  faithfully.
 This  kind  of  thing  has  not  yet  been
 done  in  this  country  on  any  extensive
 scale;  but  I  wish  that  it  is  done.

 Whatever  I  have  said  about  the  ad-
 ministrative  structure  of  Government
 applies  with  much  greater  force  to  the
 public  sector.  Accountability  to  Par-
 liament  is  one  of  the  things  which  is
 sqgid  to  hold  up  the  initiative  of  the
 public  sector.  I  think  that  there  can
 be  a  proper  adjustment.  We  can  draw
 jessons  from  the  experience  that  we
 have  in  the  public  sector,  from  the
 good  things  that  have  been  done  in
 the  past  in  our  country,  and  also  from
 the  experience  of  the  technologically
 advanced  countries  to  help  us  to  pro-
 duce  an  administration  for  the  public
 sector,  which  is  good.  I  do  not  be-
 lieve  even  for  one  minute  in  the  carp-
 ing  criticism  of  those  who  say  that
 public  sector  is  not  going  to  produce
 results.  I  would  point  out  that  it  is
 already  producing  results.  One  of  the
 earliest  one  to  produce  good  results
 was  the  Chittaranjan  Locomotive
 Works  under  the  Railway  Ministry
 which  was  finished  within  the  target-
 ed  date  and  within  the  costs  original-
 ly  estimated,  and  that  factory  has
 started  producing  locomotives  of  a
 vheaper  ang  better  quality  than  Tatas
 who  had  started  this  work  much  be-
 jore.  I  have  no  desire  to  dwell  in  de-
 tail  on  each  of  these  things,  but  I
 would  say  that  we  must  apply  al]  our
 energies  and  concerted  thought  to
 building  a  machinery  suitable  for  ad-
 ministration  and  for  the  public  sector
 which  will  produce  results  because
 that  is  the  only  way  in  which  we  can
 hope  to  be  able  to  continue  with  our
 development  plans  without  curtailing
 them  or  abandoning  them  as_  Shri
 M.  R.  Masani  would  like  us  to  do.
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 In  conclusion,  I  would  once  again
 bring  to  the  notice  of  the  hon.  Mini»
 ter  the  two  or  three  suggestions  that
 I  have  made.  Though  he  is  not  hery
 I  hope  that  they  will  be  conveyed  श्रवण
 him.  With  these  words,  I  support  the
 budget.

 Shri  A.  P.  Jain:  As  I  rise  to  speak,
 I  fee}  like  an  orphan  not  because  my
 parents  are  no  more  alive,  but  be-
 cause  there  is

 neitggr
 the  Financre

 Minister  whom  I  want  to  hear  me,
 nor  Shri  M.  R.  Masani  whom  I  wanted
 to  reply  to,  present  in  the  House.

 Shri  Yashpal  Singh  (Kairana):
 But  there  is  a  more  powerful  Mints-
 ter  Shri  Tyagi.

 Shrimati  Renuka  Ray:  May  I  say
 that  at  least  the  Minister  of  State  tn
 the  Ministry  of  Finance  should  have
 been  here  if  the  Finance  Minister
 could  not  be  here?

 Shri  A.  P.  Jain:  May  I  propose  that
 the  House  may  be  adjourned  till  the
 Finance  Minister  comes  and  then  I
 may  be  called  upon  to  speak?

 The  Minister  of  Cultural  Affairs
 in  the  Ministry  of  Education  (Shri
 Hajarnavis):  May  I  inform  the  House
 that  the  Finance  Minister  had  asked
 me  to  be  present  here  in  his  absence?
 Since  Shri  B.  R.  Bhagat  is  replying
 in  the  other  House,  he  has  not  heen
 able  to  be  present  here.

 Mr.  Deputy-Speaker:  Shri  Tyagi
 is  present  here,  and  he  is  a  Cabinet
 Minister.

 Shri  A.  P.  Jain:  With  all  respect,
 J  say  that  it  is  extremely  unfair  on
 the  part  of  the  Treasury  Benches  not
 to  listen  to  us.

 Shri  Hajarnavis:  I  undertake  to
 convey  every  word  of  Shri  Jain  to
 the  proper  quarters.

 Shri  A.  C.  Guha
 should  he  convey?
 record  is  there.

 Shri  A.  P.  Jain:  Direct  communica-
 tion  means  much  more  than  an  in-
 direct  conveying  or  relaging  of  what
 we  say.  Anyway,  since  you  seem  to
 be  of  the  opinion  that  I  must  con-
 tinue  with  my  speech,  I  shall  do  @.

 (Barasat):  Why
 The  reporiers’
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 ot  यद्यपि  सिंह  :  उपाध्यक्ष  महोदय,
 मे  एक  व्यवस्था  का  सवाल  उठाना  चाहता  |
 हूं  जब  बजट  पर  डिस्कशन  हो  रहा  है  तो

 हाउस  में  वित्त  मंत्री  के  मौजद  न  रहने  के

 साथ  ही  साथ  मेम्बर  भी  पर्याप्त  संख्या  में

 मौजद  नहीं  हैं,  हाउस  में  इस  समय  कोरम

 तक  नहीं  हैं  रूलिंग  पार्टी  इस  बात  का

 ख्याल  नहीं  करती
 ह

 bees

 श्री  राजे लाल  व्यास  (उज्जैन)  :  क्‍या

 को  रम  बनाये  रखने  के  लिये  भ्रपोज्जीशन  पार्टी

 का  कोई  गतंव्य  नहीं  हैं  ?:

 Mr.  Deputy-Speaker:
 bell  is  being  rung—

 Now,  there  is  quorum.  Shri  A.  P.
 Jain  may  now  continue  with  his
 speech.

 Shri  A.  P.  Jain:  As  I  listened,  and
 listened  rather  patiently,  to  the  speech
 of  Shri  Masani,  I  was  reminded  of  an
 invitation  I  received  two  and  a  half
 years  ago  in  the  US  from  the  great
 industrial  concern  DU  Pont.  When  I
 talked  to  some  of  the  high  executives
 of  Du  Pont,  they  complained  agairst
 the  economic  policies  of  India.  They
 talked  of  corruption,  of  delayed  pro-
 cedures,  of  excessive  licensing  and  a
 number  of  other  things.  I  went  on
 hearing  them  patiently.  When  they
 hed  finished,  I  put  a  simple  question:
 What  had  been  the  rate  of  their  eco-
 nomic  development  during  the  last  2
 years?  They  said  it  was  3  or  3-1|2  per
 cent—altogether  about  40  per  cent.  I
 askeq  what  was  the  rate  of  industrial
 e:onomic  development  in  India,  and
 tly  agreed  it  was  more  than  90  per
 cent.  My  answer  was  a  simple  one.
 If  with  all  the  corruption,  all  the  pro-
 cedural  delays  and  all  the  excessive
 licensing,  we  have  been  able  to
 achieve  an  annual  increase  in  our  in-
 dustrial  production  of  the  order  of  7
 or  8  per  cent,  then  we  were  not  per-
 haps  the  worst  persons  in  the  world.
 That  is  my  answer  to  Shri  Masani.

 The  quorum

 I  have  heard  many  prophets  of
 doom  who  have  constantly  been  say-
 ing  that  India  is  doomed,  its  economy
 is  doomed  und  we  shall  shortly  be
 sinking.  They  have  proved  to  be
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 false  prophets.  When  Shri  Maasani:
 draws  a  deplorable  picture  of  the
 economic  future  of  India,  I  believe  he-
 would  be  counted  among  one  of  those
 false  prophets  who  have  been  pro-
 phesying  doom  to  the  economic  future
 of  India.

 One  of  the  points  he  made—unfor-
 tunately  he  is  not  present  here—was
 that  the  present  budget  was  inflation-.
 ary.

 Shri  Sham  Lal  Saraf:  Nor  is  he  re-
 presented  by  anyone.

 Shri  A.  P.  Jain:  Does  not  matter
 anyway;  they  are  in  different  pusi-
 tion  from  the  Treasury  Benches.  He
 said  it  wag  an  inflationary  budget.
 Shri  Masani  is  a  very  knowledgeable.
 person.  He  knows  a  good  deal  about
 economics,  commerce  and_  industry
 and  trade.  But  I  have  not  been  able
 to  understand  how  the  budget  is  in-
 flationary.

 How  does  inflation  take  place?  First-
 ly,  because  Government  may  in  a  par-
 ticular  year  draw  money  from  its  own
 past  accumulations,  as  we  had  done
 over  a  number  of  years  from  the
 accumulated  reserves  with  the  Re-
 serve  Bank,  accumulated  during  the
 second  world  war.  Surely,  the  Fin-
 ance  Minister  is  not  going  to  do  it—
 in  fact,  there  is  not  much  to  the  cre-
 dit  of  Government  there.  Secondly,
 inflation  takes  place  by  selling  short-
 term  treasury  bills  to  the  Reserve
 Bank.  That,  again,  is  a  temporary
 measure  in  order  meet  the  short-
 term  requirements.  So  far  as  I  under-
 stand,  the  Finance  Minister  is  very
 clear  in  his  mind  that  he  is  not  going
 to  float  excessive  treasury  bills.

 The  third  point  Shri  Masani  referred
 4o—and  I  was  sorry  the  hon,  Member
 should  have  done  it,  if  I  may  say  so
 with  all  respect,  misleaq  the  House
 —an  observation  of  the  Finance  Min-
 ister  in  his  speech.  On  page  7  of  the
 speech,  he  said:

 “To  this  extent,  a  part  of  our
 long-term  borrowing  represents
 deficit  financing  rather  than  mobi-
 lisation  of  the  voluntary  savings
 of  the  people.  This  form  of  defi-
 cit  financing  must  also  be  neces-
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 sarily  reduced,  ang  indeed  elimi-
 nated,  if  we  are  to  make  a  deci-
 sive  impact  on  the  forces  of  infla-
 tion  in  the  economy”—

 This  is  very  important—
 “For  this  reason,  our  borrowing

 programmes  in  future,  both  at  the
 Centre  and  the  States,  will  have
 to  be  based  on  a  strictly  realistic
 assessment  of  the  flow  of  genuine
 savings”.

 What  else  does  he  expect?  In  the
 past,  it  has  so  happened  that  when
 loans  had  been  floated,  they  were  not
 subscribed  to  by  the  people,  and  the
 Reserve  Bank  had  to  buy  a  part  of  :t
 Therefore,  taking  account  of  the  past,
 what  I  may  call,  improprieties,  this
 year  the  Finance  Minister  has  reduced
 borrowing  to  Rs.  270  crores,  about
 Rs.  70  crores  less  than  that  of  last
 year.  Is  that  inflationary?  He  has
 cut  if  down  to  the  bone,  to  the
 limit  which  could  be  subscribed  by
 people  in  general.  It  is  not  an  infla-
 tionary  measure.

 Lastly,  inflation  occurs  because  of
 excessive  expansion  of  bank  credit.
 There  again,  though  I  have  my  own
 differences—and  I  will  refer  to  them
 in  another  context  in  the  later  part  of

 my  speech—there  have  been  two  suc-
 cessive  rises  in  the  rate  of  interest,
 from  4  to  5  per  cent  and  from  5  to  6
 per  cent.  Money  has  become  dearer
 and  expansion  of  bank  credit  has
 been  restricted.

 I  am  not  much  of  an  economist,  but
 just  an  ordinary  man  of  common
 sense,  but  I  study  events.  I  know  the
 practical  side  of  life,  and  I  am  unable
 to  understand,  whatever  may  be  the
 other  defects  in  the  budget,  how  it  can
 be  called  inflationary.  It  is  a  travesty
 of  truth  to  call  it  an  _  inflationary
 budget.

 Shri  Masani  referred  to  another
 phenomenon  of  the  money  market  of
 today.  He  complained  that  as  much  as
 92  per  cent  of  the  new  issues  had  been
 subscribeq  by  the  underwriters,  and
 underwriters  had  become  undertakers.
 There  is  some  truth  in  this  criticism.
 But  he  forgets  who  are  responsible  for
 it.  How  many  crooks  are  there  among

 the  capitalists  today?  May  I  remind
 Shri  Masani  through  his  friend,  Shri
 Dandekar,  what  happened  to  the
 great  concern  floated  by  one  of  the
 top  capitalists,  the  owner  of  a  bank
 and  of  a  large  number  of  industrial
 concerns,  who  floated  the  synthetic:
 rubber  factory  situated  at  Bareilly.
 The  public  was  cheated.  The  price  of
 the  share  was  inflated  to  Rs,  300
 before  it  came  to  market—from  Rs.  00
 to  Rs.  300,  and  that  too  partly  paid.
 What  is  the  price  of  the  share?  Rs,  50:
 or  Rs.  60?

 Why  ig  the  public  losing  faith?  The
 small  investor,  the  middle-class  man,
 who  saves  from  his  income  earned  by”
 the  sweat  of  his  brow  and  who  wants
 to  make  a  little  investment  in  equity,
 finds  how  he  is  being  cheated.  That
 is  one  of  the  main  reasons  why  capi-
 tal  has  become  shy.  I  will  come  to  it
 in  a  little  more  detail  later,

 Lastly,  he  saiq  that  the  tax  refund.
 certificate  scheme  would  apply  only
 for  repayment  of  losans  to  institutions.
 This,  again,  Was  a  purposeful  inaccu-
 racy  mentioned  by  him,  I  vould  refer
 you  to  the  Finance  Ministe:’s  speech
 Part  (A).  It  is  clearly  mentioned’
 there  that  these  cash  certificates  could
 be  used  for  expansion  of  industry.

 Having  said  so  much  about  Mr.
 Masani—his  other  points  will  be  ans-
 wered  by  the  Financ:  Minister  him-
 self—I  confess  that  I  am  one  of  those
 Members  who  for  a  number  of  years
 becn  a  critic,  a  somewhat  severe  critic,
 of  the  budget  proposals.  Why  did  I
 do  that?  Firstly,  during  the  past
 several  ycars,  every  time  a  budget
 was  presented  there  was  a  heavy  douse
 of  taxation  in  it.  I  know  that  we  are
 living  in  a  period  of  a  developing  eco-
 nomy,  and  a  developing  economy  re-
 quires  more  and  more  of  investment.
 Part  of  these  investments  has  to  come
 through  raising  more  and  more  of
 taxes,  from  the  revenue.  Then  there
 was  the  Chinese  aggression,  and  there
 was  good  justification,  But  it  is  human
 nature,  human  mind  is  a  very  sensi-
 tive  instrument.  Of  all  the  plays  of
 Shakespeare  which  I  have  seen  staged,
 I  have  never  been  able  to  sit  through-
 out  during  the  performance  of  King
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 Lear.  Why?  Because  the  misery,  the
 intensity  of  the  misery  goes  on  mount-
 ing  until  it  reaches  a  magnitude  which
 I  cannot  bear.  You  can  stand  an  alter-
 nating  current  but  not  a  continuous,
 mounting  current.  And  the  doges  of
 taxation  coming  year  after  year  have
 made  the  life  of  the  common  man
 miserable.  Against  that  background,
 this  year’s  budget  is  like  a  cool  shade
 beneath  a  copious  tree  which  allows  a
 little  rest  to  the  pilgrims  of  progress
 who  are  proceeding  towards  the  shrine
 of  Socialism.  (An  Hon.  Member:  Very
 poetic!)  And  therefore  I  welcome  this
 budget.

 Sir,  I  have  been  a  criti  of  the  bud-
 gets  from  another  point  of  view  also.
 There  was  an  under-estimation  ot
 revenue  and  an  over-estimation  of
 expenditure.  It  is  a  598  commentary
 on  the  propriety  of  the  procedure
 which  the  previous  Finance  Minister
 and  the  present  Finance  Minister  had
 been  following  that  they  purposefully
 depressed  the  estimates  of  revenue
 and  over-estimated  the  expenditure.

 During  the  last  four  years,  that  is
 from  96l-62  to  1964-65,  the  additional
 income  from  the  existing  taxes  and
 the  new  taxes  was  estimated  at  Rs.
 600  crores.  But  what  was  the  actual
 realisation?  According  to  the  actual
 figures  of  the  first  three  yedérs  and  the
 revised  figure  for  the  current  year,  the
 increase  was  by  00  per  cent,

 Shri  Sinhasan  Singh  (Gorahkpur):
 Ang  before  1960?

 Shri  A.  P.  Jain:  Well,  I  didn’t  go
 into  the  historical  past,

 Sir,  that  is  bad  budgeting.  After
 all,  what  is  the  object  of  financial  esti-
 mates?  To  tell  the  people  what  is  the
 economic  condition,  the  economic  cli-
 mate  in  the  country,  ang  what  effect
 taxes  will  have.  The  object  of  sup-
 pressing,  of  depressing  the  estimates
 of  income  is  nothing  except  to  cheat
 the  Parliament  and  the  people  at
 large,  so  that  heavy  taxation  must  be
 accepted.

 I  am  glad  to  find  this  year  that  the
 budget  ig  free  from  this  defect.
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 Shri  Sham  Lal  Saraf:  Do  not  forget
 the  0  per  cent  ad  valorem  on  tte
 imports.

 Shri  A.  P.  Jain:  No  one  can  forget  it
 It  is  an  imposition,  and  I  have  my
 own  objections  to  it.  The  Finance
 Minister,  exactly  ten  days  before  the
 presentation  of  the  budget,  brought  it
 in  the  form  of  a  regulatory  duty.  I
 am  clear  in  my  mind  that  the  object
 of  this  imposition  does  not  come  within
 the  definition  of  regulatory  duty.  To
 all  intents  ang  purposes  it  is  a  financia}
 duty.  The  Finance  Minister  should
 have  honestly  come  forward  and  im-
 posed  it  as  an  ordinary,  additional
 import  duty.

 Shri  Sham  Lal  Saraf:  That  is  cor-
 rect.

 Shri  A.  P.  Jain:  Then  I  would  have
 supported  him.  If  he  wants  money,
 well,  he  must  have  it,  But  there  is
 no  use  saying  that  the  budget  is  a
 surplus  while  in  fact  it  is  a  deficit
 budget.  If  this  duty  had  been  impos-
 ed  honestly  as  one  of  the  proposals  of
 the  budget,  then  the  budget,  on  the
 basis  of  the  existing  taxation,  wou'd
 have  been  deficit  by  about  Rs.  60  or
 70  crores.

 Even  then,  by  and  large,  I  think
 the  budget  proposals  of  this  year,  at
 least  so  far  as  the  common  map  is
 concerned,  are  good.  In  the  persona)
 taxes  the  common  man  hag  received
 some  relief.  In  excise  duties  he  has
 been  given  some  relief.  Other  friends
 have  referred  to  these  reliefs  jn  detail,
 and  I  med  not  repeat  what  they
 have  said.  But  I  subscribe  to  what
 they  have  said,  namely  that  the  com-
 mon  man  has  been  given  some  relief,
 though  it  is  a  marginal  relief.  No
 Finance  Minister  can  be  expected  to
 do  a  miracle  in  a  year,  But  he  has
 made  a  beginning,  and  I  trust  that
 wherever  the  shoe  pinches  a  little  too
 hard  he  will  give  more  of  relief  to  the
 common  man  in  the  coming  budgets.

 4  also  like  certain  other  aspects  of
 the  budget,  and  some  of  them  are  the
 tax  rebate  on  higher  production.  We
 want  this  budget  to  be  a  production—
 orientated;  and  the  tax  rebate  on
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 higher  production  in  the  form  of  a  re-
 fund  of  excise  duty  and  refund  of
 corporation  tax  are  correct  steps  to-
 wards  a  productivity  budget.

 I  also  welcome  the  fifteen  per  cent
 subsidy  in  the  form  of  tax  rebate  on
 higher  imports.  The  Finance  Minister
 has  given  relief  from  the  Capital
 Gains  Tax  to  industrial  concerns  who
 ‘want  to  remove  their  premises  from
 congested  areas  to  open  areas,  to
 which  my  hon,  friend  Shrimati  Renuka
 Ray  referred  ,  and  I  share  her  feelings,
 that  it  is  a  good  measure.  It  is  a  good
 measure  because  it  will  relieve  the
 congested  areas  of  the  nuisance  caused
 by  the  existence  of  the  factories  there.

 Then  there  is  the  problem  of
 unaccounted  money,  Finance  Min-
 ister’s  two-fold  programme  of
 bringing  out  unaccounted  money.
 He  has  done  _  police  action,
 searches.  But  that  has  not  given
 him  the  desired  results.  Then  he  gave
 a  concession:  that  is)  any  person  who
 voluntarily  discloses  unaccounted
 money  would  not  be  subjected  to
 penalty,  It  had  had  u  limited  effect  and
 only  small  sums  were  disclosed.  He
 hag  now  come  forward  with  a  much
 more  liberal  scheme.  That  is,  anybody
 who  has  unaccounted  money  can  bring
 40  per  cent  of  it  into  his  books  pro-
 vided  ne  deposits  60  per  cent  of  it  in
 the  Reserve  Bank.  I  am  not  a  critic
 of  the  scheme,  because  we  have  to
 take  a  practical  view.  Ethicaly  I  think
 it  is  wrong  that  anti-social]  elements,
 profiteers,  black-marketeers,  tax-eva-
 ders  should  be  allowed  to  escape  with
 payment  of  a  smaller  amount  of  tay
 than  an  honest  tax-payer.  But  we  havc
 to  face  the  realities,  So  by  and  large
 I  support  the  scheme.  Even  50  I  find  a
 great  defect  in  it.  This  scheme  will
 be  applicable  only  for  three  months.
 What  aftcr  three  months?  The  Fin-
 ance  Minister  does  not  even  make  it
 clear  that  after  the  expiry  of  three
 months,  the  concession,  namely  non-
 imposition  of  the  penalty,  would  or
 would  not  be  applicable.  If  I  weré  if:
 hig  place  I  would  prescribe  severe
 penalties  against  persons  who  refuse
 to  take  advantage  of  this  generous
 offer  made  by  the  Finance  Minister.
 And  I  would  request  the  Finance

 Minister  to  make  a  provision  in  the
 Finance  Bill  that  any  tax-evader,  any
 person  who  has  got  unaccounted
 money,  if  he  does  not  avail  of  this
 offer  within  the  next  three  months,
 after  the  expiry  of  the  period  of  grace,
 the  whole  of  that  money  will  he  for-
 feited  if.  by  some  methcd  or  the  other
 Government  are  able  to  discover  it.  I
 think  that  would  be  only  fair  and  just.

 The  Finance  Minister  appears  to  be
 very  optimistic  that  he  would  be  able
 to  control  the  prices.  In  1963-64  there
 was  a  9.l  per  cent  rise  in  prices.  In
 ‘1964-65  the  rise  has  been  of  the
 order  of  4  per  cent.  Altogether,
 roughly  speaking,  it  is  about  23  or  24
 per  cent.  But  then,  the  wholesale
 prices  do  not  reflect  the  retail  prices.
 The  retail  prices  have  risen  much
 more  compared  to  the  wholesale
 prices,  and,  therefore,  the  suffering  of
 the  common  man  has  been  much
 greater.  There  is  a  temporary  fall  in
 the  prices,  particularly  of  foodgrains,
 and  I  think  this  fall  will  persist  dur-
 ing  the  next  two  or  three  months,  but
 if  we  have  the  vision  to  look  into  the
 future,  into  the  lean  period  that  is
 coming,  I  still  feel  that  we  are  not
 out  of  the  wood,  and  that  prices  will
 again  begin  to  rise.  In  fact,  during
 my  life-long  experience  I  have  not
 come  across  another  case  when  at
 this  time  of  the  year  prices  have  pre-
 vailed  at  such  a  high  level.  And  when
 the  prices  begin  to  rise  from  this  high
 base.  I  am  afraid  that  they  will  be-
 come  unbearable  to  the  common  man.
 Therefore,  there  is  a  great  necessity
 to  be  extremely  vigilant  for  disciplin-
 ing  prices.

 What  are  the  measures  which  the
 Finance  Minister  has  proposed  to  dis-
 cipline  the  prices?  He  says  that  there
 will  be  no  deficit  financing.  Well  and
 good.  He  says  that  the  disclosure  of
 unaccounted  money  will  also  be  help-
 ful  in  suppressing  speculation  in  the
 market.  That  is  also  perfectly  correct.
 Then  there  is  expansion  of  bank  cre-
 dit.  It  is  a  double-edged  weapon,  but
 so  far  as  prices  are  concerned,  I  think
 it  has  the  desireg  effect  of  disciplin-
 ing  them.  But  there  are  counter  for-

 ces,  powerful  counter  forces.  What  are
 those  counter  forces?  The  House  will
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 remember  that  last  yeaty  when  the
 Finance  Minister  made  his  budget  pro-
 posals  he  said  that  no  less  than
 Rs.  3,000  crores  ‘were  outstanding  as
 loans  against  the  States.  On  page  34
 of  the  Explanatory  Memorandum  this
 year  he  says’  that  the  outstandings
 payable  to  the  Centre  from  the  States
 is  of  the  order  of  Rs.  3,476  crores.  It
 means  that  there  has  been  an  addition
 of  Rs.  476  crores.  Every  rupee  of  loan
 which  remains  unrecovered  means  so
 much  expansion  of  the  currency.  This
 ig  a  powerful  counter  force  which
 will  disturb  his  scheme  for  enforcing
 discipline  in  prices.

 Mr.  Deputy-Speaker:
 up.

 Shri  A.  P.  Jain:  I  can  stop,  but  I
 have  not  made  even  half  the  points
 that  I  wanted  to.

 His  time  is

 Mr.  Deputy-Speaker:  He  has  taken
 27  minutes.

 Shri  A.  P.  Jain:  You  might  allow
 me  to  speak  because  there  are  few
 occassions  when,  we  can  contribute
 something.  I  have  not  spoken  through-
 out  this  session,  ang  I  do  not  pro-
 pose  to  speak  after  this.

 Mr.  Deputy-Speaker:  He  can  take
 another  five  minutes.

 Shri  A.  P.  Jain:  The  Finance  Min-
 ister  says  that  the  installed  capacity
 in  some  of  the  important  sectors—
 stec],  aluminium,  cement  and  textiles
 —has  been  exhausted,  and  that  further
 increases  in  production  can  take  place
 only  if  new  capacities  are  installed.
 The  private  sector  today  is  on  a  sit-
 down  strike.  They  are  completely
 non-co-operating  with  the  Govern-
 ment.  We  have  seen  what  Shri
 Masani  said.  We  have  also  known
 what  the  Federation  of  Indian  Cham-
 bers  of  Commerce  and  Industry  has
 to  say.  May  be  the  new  capacities  will
 be  delayed  or  may  not  come  up,
 Therefore,  I  want  to  utter  a  word  of
 caution  to  the  Finance  Minister.  Un-
 fortunately,  he  is  not  here  to  hear.
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 The  Minister  of  Planning  (Shri
 B.  R.  Bhagat):  He  has  to  reply  in  the:
 other  House.

 Shri  Morarka  (Jhunjhunu):  He  has.
 two  able  deputies.

 Shri  A.  P.  Jain:  He  must  be  extre-
 mely  cautious  and  vigilant  that  the:
 prices  are  controlled  lest  they  go  out.
 of  hand.

 Shri  Masani  pointed  out  a  discre-
 pancy  between  the  Finance  Minister's
 Budget  speech  and  the  Finance  Bill.
 I  agree  with  him.  The  Finance  Min-
 ister’s  Budget  Speech  says,  in  para  53.
 of  Part  B,  that  tax  credit  certificates
 on  Central  excise  could  be  used  for
 expansion  of  industry,  for  repayment
 of  loans  to  financial  institutions,  and
 for  redemption  of  debentures.  On  the.
 other  hand,  section  280Z.D.  of  the
 Finance  Bill  refers  only  to  the  repay-
 ment  of  loans  to  financial  institutions
 and  to  redemption  of  debentures.  The
 Finance  Minister  is  an  honest  man.  It
 is  an  error  committeg  by  the  drafts-
 man,  and  I  trust  that  he  will  see  that
 the  provisions  of  the  Finance  Bill  are
 brought  in  line  with  the  promise
 helt  out  in  his  speech,  namely  _  that
 the  tax  credit  certificates  on  Central
 excises  could  be  used  also  for  the  ex-
 pansion  of  industry.

 In  para  67  of  Part  B  of  his  speech,
 he  says  that  exemption  will  be  giver
 to  Chartered  Accountants,  architects,
 solicitors  and  lawyers  on  the  amount
 paid  for  buying  annuities  for  old  age.
 It  is  a  very  helpful  provision.  For
 the  first  time,  it  has  come  in.  While
 for  Government  servants  there  is  a
 provision  for  pension  or  provident
 fund,  for  a  professional  man  there  was
 No  such  concession  available  till  now.
 So,  this  is  a  welcome  measure.  He
 has  also  taken  the  power  to  notify
 other  self-employed  professional  men.
 I  want  him  to  give  a  clear  ang  cate-
 gorical  assurance  to  this  House  that
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 he  will  cover  all  the  professional  self-
 employed  men  in  the  notification.  Es-
 pecially,  take  the  case  of  a  doctor,  A
 doctor  practising  privately  stands  on
 the  same  level  as  q  lower,  and  he  is
 entitled  to  this  concession.

 Now  I  come  to  a  very  important
 part  of  the  budgetary  proposals,  The
 Finance  Minister  on  page  l  of  Part  A
 of  his  speech  says  that  the  Budget  and
 economic  policy  “are  instruments  for
 advance  towards  a  shining  vision  of
 economic  independence,  of  prosperity
 with  social  justice”  I  cannot  do  more
 than  subscribe  wholeheartedly  to  this
 enunciation  of  a  healthy  principle  by
 the  Finance  Minister.  Ag  I  said  be-
 fore,  by  and  large,  this  Budget  pro-
 vides  incentive  for  production,  parti-
 cularly  the  25  per  cent  tax  credit  on
 higher  production  and  20  per  cent  re-
 bate  on  additional  corporation  tax  and
 certain  other  minor  concessions  which
 the  Finance  Minister  has  given  are
 helpful  steps  towards  increasing  pro-
 duction.  What  doeg  the  private  sector
 want?  They  want  that  the  divident
 ‘tax,  capital  gains  tax  on  bonus  shares
 and  the  surtax  must  be  abolished.  It
 is  impossible  in  the  present  state  of
 conditions.  I  believe  that  even  if  all
 these  taxes  were  abolished,  the  eco-
 nomic  climate  will  not  pick  up  be-
 cause  the  cause  of  the  economic
 malaise  is  somewhat  else.  In  my
 opinion,  it  is  the  dear  money  policy
 which  the  Government  has  been  fol-
 lowing  persistently  during  Jast  year.
 The  bank  rate  was  raised  from  4  to  5
 per  cent,  and  then  from  5  to  6  per
 cent.  Banks  are  allowed  to  advance
 monty  to  private  parties  at  rates  of
 interest  from  9  to  0  per  cent.  The
 high  rates  of  interest  are  a  disincen-
 tive  to  investment  in  equity  shares.
 What  is  the  return  on  a  blue  chit  to-
 day?  It  is  about  5  per  cent.  If  I  de-
 po7it  money  in  a  scheduled  bank,  I
 get  6  per  cent;  if  I  lend  money  to  a
 soung  private  party,  not  an  insolvent,
 I  will  get  10-12  per  cent.  The  dear
 money  policy  is  a  two-edged  weapon
 which  if  applied  indiscriminately
 would  retards  industrial  progress.  I
 ‘would  honestly  and  earnestly  request

 the  Finance  Minister  to  give  second
 thought  as  to  whether  he  should  con-
 tinue  the  dear  money  policy.  All
 over  the  world,  the  dear  money
 policy  has  proved  as  a  limiting  fac-
 tor  to  production.  I  will  now  come  to
 what  the  Finance  Minister  himself
 admits,  On  the  lith  of  March,  he  said
 “The  class  of  people  who  were  invest-
 ing  in  qa  small  measure  were  not  doing
 so  now  because  they  had  no  money.
 At  the  same  time  those  who  had  more
 money  are  not  investing  because  they
 have  not  been  approached.”  What
 class  of  people  has  he  in  his  mind?
 He  hag  the  rural  people  in  mind.  I
 doubt  it.  But  those  few  in  the  rural
 areas  who  have  money  are  not  used
 to  invest  in  shares.  Secondly,  in  new
 enterprises,  if  you  invest  money,  you
 do  not  get  any  dividend  for  five  years.
 Villagers  are  not  foolish  to  invest
 money  on  these  terms  and  conditions.
 This  is  a  matter  which  calls  for  great-
 er  thought.  The  Finance  Minister  is
 probing  in  the  dark.  He  should  give
 greater  thought  to  the  factors  which
 are  retarding  production  and  I  am
 sure  he  will  fing  a  remedy.

 One  of  my  friends  here  said  that  I
 must  express  my  views  on  this  very
 important  question  of  foreign  invest-
 ment.  Doubts  had  arisen  even  in  the
 highly  industrialised  countries  about
 foreign  capital.  Big  industrialised
 countries  in  Europe,  Britain,  West
 Germany  and  France,  are  today  afraid
 of  what  they  call  the  ‘satellisation’  of
 their  economy  by  the  American  capi-
 tal  and  they  are  having  second
 thoughts  on  this.  Our  approach  to  for-
 eign  capital  must  be  selective.  We
 can  have  foreign  capital  for  high!y
 sophisticated  industries,  which  require
 the  expertised  know-how  such  as
 petro-chemicals.  I  also  welcome  the
 foreign  capital  in  industries  which  re-
 quire  large  capital,  particularly  im
 agro-industries  such  as  fertilisers,  in-
 secticides,  etc.  I  fee]  pained  when  day
 after  day  I  reaj  in  the  papers  that
 foreign  capital  is  invited  for  the
 hotelier  trade,  We  have  enough  of  ex-
 perience....
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 Shri  B.  B.  Bhagat:  They  earn  for-
 c.gn  exchange.

 Shri  A,  ह  Jain:  They  can  earn  for-
 eign  exchange  with  Indian  rupeees;
 eimply  because  you  import  foreign
 capital,  they  do  not  earn  foreign  cx-
 change.  The  difficulty  is  that  you  do
 not  realise  it.

 Mr,  Deputy-Speaker:  The  hon’
 Member  has  taken  45  minutes;  he
 must  conclude  now.

 Shri  A.  P.  Jain:  I  am  not  talking
 foolishly;  if  I  do  so,  you  can  ask  me
 to  sit  down.  I  was  saying  that  we  have
 got  enough  experience  of  running
 hotels  ang  if  we  have  to  learn  ad-
 vanced  techniques,  my  friend
 Mr,  Bhagat  could  send  persons  who
 have  experience  of  hotel  industry
 here  to  go  and  study  Hiltons  or
 Sheratons  and  learn  their  latest  tech-
 niques  rather  than  bringing  them
 here.  It  is  not  such  an  important  trade.
 I  repeat  hundred  times  that  you
 shoulq  not  import  any  foreign  capital
 for  hoteliering.

 The  Finance  Minister  says.

 ‘I  coulg  not  say  how  much  of
 foreign  capital  could  be  expected
 during  the  Fourth  Plan  because
 India  was  not  the  only  country
 seeking  it.  There  was  intense
 competition  to  attract  foreign  capi-
 tal  and  Canada,  Brazil,  Australia
 and  African  countries  were  among
 the  competitors.  The  climate  is
 not  encouraging  but  it  may
 change.”

 What  is  it  that  is  discouraging  foreign
 capital  from  coming  into  India?  It  is
 not  the  economic  policy.  It  is  bad
 administration.  I  have  talked  to  a
 number  of  industrialists  in  America
 ang  here  too.  They  are  tired  of  the
 procedural  delays.  They  are  tired  of
 the  red-tapism.  If  we  have  to  import
 foreign  capital,  I  do  say  that  it  is  in
 our  interest  to  import  foreign  capital
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 in  selective  industries.  We  must  re-
 Move  all  these  administrative  lacunae.
 Again  we  want  foreign  experts  for
 everything,  for  police  investigation,
 for  unloading  of  food  ships,  for  price
 fixation.  The  sophisticated  Indians
 today  are  taking  to  the  western  me-
 thoq  of  eating  food,  using  fork  and
 knife;  but  they  use  them  rather
 clumsily.  Should  we  then  import
 American  wet  nurses  to  teach  table
 manners  to  our  old  men  and  sucking
 to  babies?  Surely,  we  are  not  going
 to  do  it.  I  would  here  like  to  support
 what  the  Prime  Minister  said  to  the
 Federation  people  the  other  day:  “T
 beg  of  you  to  use  local  talent  and  local
 expertise.  It  is  only  when  they  are
 not  available,  you  should  go  to  the
 foreign  countries”.  It  is  a  very  healthy
 advice  ang  I  trust  it  will  be  acted
 upon  coming  as  it  does  from  the
 Prime  Minister.

 5  hrs.

 I  now  come  to  the  last  point.  It  is
 my  pet  agricultural  production.  Agri-
 cultural  is  said  to  have  been
 given  top  priority  in  theory.  In
 actual  practice,  it  has  the  last  priority.
 There  has  been  an  increase  in  agri-
 cultural  production,  but  not  so  much
 on  account  of  planning  as  on  account
 of  the  hard  work  put  in  by  the  farm-
 er,  Agriculture  requires  an  integrated
 approach.  It  reuqires  better  seed;
 better  tools,  more  of  water  and  more
 of  fertilisers  and  more  of  scientific
 and  technical  knowledge.  Well  and
 good.  I  know  that  the  private  Mem-
 ber’s  time  is  limited,  and  I  have  ex-
 ceeded  the  limit  and  I  will,  therefore,
 cut  down  my  speech.  I  will  now  con-
 fine  myself  only  to  one  thing,  and  that
 is  chemical  fertilisers,  in  order  to  de-
 monstrate  to  this  House  as  to  how
 agriculture  hag  been  criminally  neg-
 lected.  When  the  third  Plan  was  in
 the  stage  of  formulation,  I  was  the
 Minister  of  Food  and  Agriculture,  and
 I  set  up  a  team  to  work  out  the  che-
 mical  fertiliser  requirements  for  the
 third  Plan.  Our  recommendation  was
 that  we  would  require  5  lakh  tons
 of  nitrogen,  73  million  tons  of  potas-
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 sium  and  two  lakh  tons  of  potash.
 What  did  the  Ford  Foundation  Team
 say  about  it?  The  Ford  Foundation
 Team  caid  that  these  are  the  very
 minimum  requirements,  They  further
 stated  that  with  improved  methods,
 twice  the  quantity  of  nitrogen,  that  is,
 three  million  tons,  and  four  times  the
 quantity  of  phosphoorus,  that  is,  30
 million  tons,  and  eight  times  the
 Quantity  of  potassium  that  is,  6
 lakh  tons,  could  be  usefully  utilis-
 ed  in  India.  But  what  diq  the
 Planning  Commission  do?  They  ar-
 bitrarily  slashed  our  target  and  re-
 duced  it  to  one  million  tons  of  nitro-
 gen,  four  lakh  tons  of  phosphorus  and
 only  two  lakh  tons  of  potassium.  What
 are  the  actual  achievements?  We
 are  producing  a  litle  more  than  three
 lakh  tons.  The  Budget  has  made  a
 provision  of  Rs,  75  crores  for  next
 year—both  or  the  indigenous  fertil-
 iser  and  import  from  abroad.  It  will
 give  us  5°75  lakh  tons  of  nitrogen.

 I  am  only  quoting  from  his  figures.
 What  were  the  expectations  even  ac-
 eording  to  the  Plan?  We  would  have
 at  least  0  lakh  tons  of  nitrogen.  That
 ds  one  part  of  it.  What  about  trac-
 tors?  That  is  a  sorry  story.  I  have
 made  a  study  of  it  for  so  many  years.
 Statements  are  given  by  Ministers
 about  the  performance  and  availabi-
 lity  of  tractors.  We  are  told  that
 valuable  machinery  is  lying  idle.
 20,000  tractors  were  lying  idle.  Coal
 machinery  is  lying  idle.  Aircraft
 are  lying  idle  because  of  the
 tack  of  replaceable  parts  which  cost
 asmall  amount.  Two  years  ago,  when
 the  late  Prime  Minister  was  alive,  I
 wrote  to  him  that  200  odd  planes  were
 lying  idle  in  a  factory  at  Kanpur.
 They  could  be  renovated  by  incurring
 &n  expenditure  of  Rs.  5  crores  to
 Rs,  20  crores.  They  are  still  lying  idle
 there.  This  is  a  lamentable  _  story.
 Import  of  repair  and  replacement
 parts  must  be  given  top  priority.  If
 agriculture  is  to  be  developed,  it  must
 be  given  its  proper  place  and  priority
 in  the  real  sense.  When  you  were  in
 the  Chair,  I  think  it  wag  last  year,  I
 made  out  a  point  that  co-operative
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 credit  could  be  made  cheaper.  It  is
 available  at  eight  per  cent.  I  plead
 that  it  could  be  made  cheaper  by
 about  25  per  cent  of  a  _  procedural
 change,  namely,  by  cutting  one  link
 in  the  distribution  system.

 I  make  an  earnest  enquiry  from  the
 Finance  Ministry  as  to  whether  they
 have  taken  any  action  on  my  sug-
 gestion  of  the  last  year.  It  was  a  pro-
 posal  made  by  me,  It  was  not  a  pro-
 posal  made  by  a  Member  from  the
 Opposition.  It  was  a  proposal  from  a
 member  of  the  party,  to  help  the

 ‘farmer  and  help  the  nation.  Why  was
 that  suggestion  not  acted  upon?  (In-.
 terruption).

 Hon. Mr.  Deputy-Speaker:  The
 Member’s  time  is  up.

 Shri  A,  P.  Jain:  I  have  indulged
 upon  your  generosity,  and  I  would
 finish  soon.  Since  you  have  been
 generous,  I  would  request  you  to  be
 a  little  more  generous!

 This  is  the  first  budget  session  in
 which  we  are  meeting  without  Jawa-
 harlal  Nehru.  Of  him,  it  has  been
 said  that  he  has  left  more  problems
 than  he  had  solved.  This  is  the  least
 criticism  of  a  great  man.  Did  _  not
 Alexander  leave  great  problems  of  a
 vast  empire  after  his  death  than  what
 he  had  inherited  in  the  small  princi-
 pabity  of  Macedonia?  After  over-run-
 ning  the  whole  of  the  northern  Asia
 and  Western  Europe

 An  hon.  Member:  Where  has  he  got
 it  from?

 Shri  A.  P.  Jain:  I  know  English.
 I.  need  not  learn  iit  from
 him.  did  not  Chengiz  Khan  leave
 vaster  problems  than  he  hag  inherited
 as  the  head  of  a  Mongol  clan?  Did
 Napoleon  exhaust  all  the  complicated
 issues  meant  for  the  reconstruction  of
 Europe?  The  great  revolutionary
 leader,  Lenin,  left  a  larger  number  of
 unsolved  problems  when  he  dicd.  Our
 great  leader,  Bapu  cou'd  not  lead  the
 Congresy  to  its  zenith  before  he  died.
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 He  recommended  that  the  Congress
 should  be  dissoi:ved.  Big  men  move
 forwarg  like  the  tempest  tearing  down
 forests  and  woods,  pulling  down  trees,
 toppling  down  hillocks  and  changing
 the  course  of  rivers,  and  yet,  they  do
 not  arrest  their  onward  march  to  look
 backward  Jawaharlal  Nehru  broke
 down  India’s  traditionalism,  orthodoxy
 communalism,  poverty,  backwardness
 and  ignorance.  He  did  not  live  long
 enough  to  find  fina]  solutions.  No
 mortal  has  ever  lived  long  enough  to
 complete  the  process.  All  of  us  put
 together  are  pygmies  compared  to  the
 gigantic  stature  of  our  departed
 leader,  But  he  has  left  sound  tradi-
 tions  for  us;  we  dare  not  arrest  the
 speed  of  progress.  Our  economy  has
 received  a  certain  momentum  which
 must  be  sustained.  As  men  down  to
 the  earth,  it  is  also  our  duty  to  conso-
 lidate  the  gains  ‘already  made.  It  fs
 not  possible  for  my  Finance  Minister
 to  achieve  miracles  In  a  budget.  But
 I  trust  that  the  cumulative  strength
 and  the  wisdom  of  all  of  us  will  pave
 a  way  for  a  prosperous  and  happy
 future.

 Shri  A.  C.  Guha:  Mr.  Deputy-
 Speaker  Sir  this  is  the  first  time  in
 many  years  that  we  have  got  a  balan-
 ced  or  rather  a  surp!us  budget  with-
 out  any  new  taxation:  that  is,  we
 expect  the  beginnig  of  a  new  rhase  of
 Indian  economic  development.  n  the
 thirg  Plan  report,  it  has  been  stated
 that  there  should  be  a  period  of  de-
 cade  or  more  of  economic  development
 leading  to  a  self-reliant  or  self-gene-
 rating  economy.  It  is  to  the  credit  of
 our  national  economy  that  in  spite  of
 takine  the  burden  of  the  fourth  Plan,
 the  budget  of  the  last  year  of  the
 third  Plan  could  have  balanced  all  its
 commitments  without  imposing  any
 new  taxation.  I  hope  from  the  point
 of  view  of  internal  economy  we  have
 almost  reached  the  stage  of  _  self-
 generating  economy,  but  for  external
 economy,  We  have  not  yet  very  much
 advanced.

 The  Finance  Minister,  on  the  70
 February,  made  a  statement  in  this
 ‘House  about  the  foreign  exchange
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 position.  Our  foreign  exchange  posi-
 tion  has  been  continuing  to  be  critical
 Or  somewhat  difficult  for  many  years,
 but  now  it  has  reached  almost  the
 stage  of  a  crisis.  But  for  some  _  ad-
 vances  or  loans  given  by  the  Inter
 national  Fund  and  also  some  loans
 from  the  Consortium,  I  think  the  posi-
 tion  wou'd  have  been  very  difficult,
 particulary  when  we  had  to  entertain
 large  repayment  commitments  on  the
 loans  we  had  taken.

 In  this  connection,  I  would  like  to
 draw  the  attention  of  the  House  to
 one  matter  about  our  earnings  through
 invisibles.  Why  has  that  also  been
 going  down?  ‘There  shoulg  have  been
 some  earnest  effort  to  see  that  our
 earnings  through  invisibles  may
 increase  rather  than  go  down.  In  this

 connection,  I  should  also  like  to  refer
 to  the  foreign  investment.  Large
 amount  of  money  is  going  out  of
 India  by  way  of  Projects  earned
 here  and  remitted  abroad.  We
 have  no  objection  to  foreign  invest-
 ment,  but  as  has  been  stated  by  my  two
 predecesor;,  there  should  be  some  dis-
 crimination  between  investment  and
 investment.  It  should  be  only  in  very
 difficult  technological  matters  and  not
 for  ordinary  consumer  goods.

 Another  point  I  want  to  make  is
 about  the  fashion  of  having  foreign
 know-how  for  anything.  In  the  Eco-
 nomic  Survey,  it  has  been  stated  that
 there  is  some  increase  in  the  payment
 for  technical  know-how.  Why  should
 so  much  foreign  know-how  be  im-
 ported?  I  had  some  occasion  to  dis-
 cuss  this  with  some  Indian  scientists
 and  techo'ogists  and  they  expressed
 deep  resentment  at  being  ignored  and
 being  humi'iated  by  their  own  Gov-
 ernment  because  for  anything,  Gov-
 ernment  ig  thinking  of  importing
 foreign  know-how  to  advise  it.  I  was
 told  even  to  tackle  the  problem  of
 Delhi  buses  emitting  smoke,  there
 ‘was  a  proposal  to  invite  a  foreign  ex-
 pert  to  advise  the  DTU.  It  is  an  ordi-

 nary  thing  and  any  mechanical  man
 can  advise  the  Government  on  it.  We
 should  be  careful  in  these  matters,
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 particularly  when  our  foreign  ex-
 change  position  is  so  difficult.

 In  our  economic  development,  we
 have  made  much  progress.  Whatever
 the  representatives  of  the  communist
 or  swatantra  party  may  say,  it  is  no
 use  denying  the  fact  that  India  has
 made  great  strides  in  industria]  deve-
 Jopment.  Our  three  plans  have  more  or
 Jess  been  successful.  But  in  the  course
 of  their  implementation,  some  imblan-
 ces  have  been  created  the  most  im-
 portant  of  which  is  the  price  factor.
 Year  after  year  in  almost  every  budget

 _speech  every  Finance  Minister  ex-
 pressed  concern  about  the  price  spiral
 and  also  some  sort  of  determination  to
 check  it,  but  all  their  attempts  have
 failed  so  far.  This  year  also  the
 Finance  Minister  has  expressed  con-
 cern  and  also  some  determination  to
 check  the  prices.  But  I  am  doubtful—
 other  members  also  have’  said  so—
 about  the  competence  of  governinent
 to  do  it  with  the  present  machinery.
 Only  a  few  months  ago,  we  reached
 almost  a  critical  stage  in  the  procure-
 ment  and  price  of  foodstuffs  and  food-
 grains.  The  prices  went  up  by  even
 50  or  60  per  cent.  This  was  not  due

 to  any  non-availability  of  foodstuffs.

 The  supply  last  year  was  rather
 better  than  the  year  before.  Yet,  this
 crisis  was  created  by  a  combination  of
 the  private  sector  i.e.  the  private  tra-
 ders.  Government  have  not  been  able
 40  break  that  combination  or  control
 those  forces.  This  year,  in  spite  of  the
 bumper  crop  prices  have  not  come
 down  as  they  ought  to  have.  We  are
 afraig  that  as  soon  as  the  monsoon
 starts,  those  forces  will  again  com-
 bine  and  make  a  determined  effort  to

 push  up  the  prices.  In  prices  as  in
 production  it  is  the  combination  of  the
 private  interest,  the,  businesemen  and
 the  manufacturers  which  has  put  pre-
 ssure  on  the  government  to  yield  to
 their  demands.

 In  his  budget  speech,  the  Finance
 Minister  has  put  forward  some  carrot
 before  the  private  sector  regarding
 production,  declaration  of  unaccounted
 ‘money,  export  and  many  other  things.

 2503  (Ai)  LSD—6.
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 T  am  not  sure  if  that  carrot  will  en-
 thuse  the  private  sector  and  they  will
 yielq  to  his  persuasion.  Government
 should  take  some  other  stricter  mea-
 sures.  It  was  suggested  that  in  the
 case  of  certain  economic  offences,  the
 properties  should  be  confiscated.  The
 undeclared  and  unaccounteg  money
 after  a  certain  period  should  be  con-
 fiscated.  If  baby  food  or  any  other
 things  are  found  to  be  concerned  or
 deliberatedly  withheld  from  the
 market  for  creating  an  artificial  scar-
 city  and  pushing  up  the  prices,  those
 things  should  be  confiscated.  The  Act
 was  amended,  though  not  adequately,
 but  even  this  has  not  been  useq  by
 any  State  or  even  by  the  Centre  in
 Delhi.  So,  there  is  a  big  gap  between
 Government's  declaration  of  policies
 and  their  implementation.  The  ad-
 ministrative  machinery  has  not  acted
 up  to  the  policies  declared  by  the  Gov-
 ernment.

 Another  imbalance  is  that  production
 has  lagged  behind.  Though  we  have
 made  sufficient  progress  in  industrial
 production,  our  agricultural  production
 has  been  lagging  behind.’  Regarding
 the  third  plan  targets  it  has  been  said
 that  the  financial  investment  will  be
 fulfilled  or  even  exceeded,  but  the  pro-
 duction  target  will  not  be  fulfilled.
 This  is  a  dangerous  state  of  affairs  as
 it  is  sure  to  lead  to  inflation.  [f  the
 money  js  to  be  spent,  but  the  produc-
 tion  target  is  not  to  be  reached,  Gov-
 ernment  has  to  think  over  the  whole
 process.  This  is  partly  due  to  ex-
 cessive  rise  in  prices.  The  estimate
 of  every  project  has  gone  up  by  more
 than  25  or  30  per  cent.  The  abnormal
 rise  in  prices  has  to  be  checked  not
 only  for  the  common  man’s  benefit,
 but  also  for  the  benefit  of  Govern-
 ment’s  own  projects.

 Practically  from  the  beginning  of
 the  second  world  war,  we  have  been

 going  through  almost  a  mad  race  after
 money  circulation,  without  any  consi-
 deration  of  its  effect  on  the  common
 man  or  on  the  price  factor.  Even  after
 independence,  almost  every  year  we
 have  had  a  deficit  budget.  This  year
 we  have  not  had  a  deficit  budget,  so
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 long  there  has  not  been  any  deliberate
 attempt  for  the  contraction  of  the
 monies  circulated  so  long,  except  in
 one  year.  Unless  there  is  a  deliberate
 Policy  like  that,  there  can  be  hardly
 any  expectation  for  the  prices  to  come
 down,

 I  now  refer  to  another  imbalance.

 In  his  budget  speech,  the  Finance
 Minister  has  said:

 “Some  of  the  State  budgets  for
 the  coming  year  which  have  been
 presented  so  far  reveal  aq  deficit.
 I  propose  to  have  discussions  with
 the  State  Governments  to  ensure
 that  their  operations  are  generally
 in  line  with  our  policy  of  curbing
 inflationary  pressure  on  the  eco-
 nomy.”

 T  am  told  that  all  the  State  Govern-
 ments  were  asked  to  avoid  deficit  bud-
 geting  and  also  to  make  preparatory
 arrangements  for  the  fourth  olan.  But
 practically  none  of  them  has  done
 anything  of  that  kind.  Not  only  the
 policy,  but  definite  instructions  of  the
 Central  Government  were  not  heeded
 to  by  the  State  Government.  It  is  said
 that  about  Rs.  3500  crores  would  be
 due  from  the  State  Governments  to
 the  Central  Government.  I  do  not
 know  how  they  expect  to  realise  that
 money  except  by  giving  them  fresh
 loans,  by  a  paper  transfer  accounting
 system  of  repayment  and  fresh  loans.

 There  may  be  something  deliberate
 on  the  part  of  the  State  Governments,
 particularly  this  year,  to  present  deficit
 budgets,  some  deliberate  purpose  be-~
 hind  it,  in  view  of  the  Fourth  Finance
 Commission  coming  up.  It  may  he
 that  every  State  Government  wanted
 to  present  a  miserable  state  of  their
 finances  to  the  Fourth  Finance
 Commission.  That  is  not  a  good
 practice.  The  Finance  Minister  has
 stated,  and  we  have  also  seen  in  the
 papers,  that  he  would  call  a  conference
 and  discuss  this  matter  with  the  State
 Governments.  I  can  understand  that
 there  is  something  deliberate  in  their
 working,  something  negligent  in  their
 administration  as  otherwise  so  much
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 money  could  not  have  been  kept  pend-
 ing  for  repayment  to  the  Central  Gov-
 ernment.

 At  the  same  time,  Sir,  it  ig  necessary to  understand  the  difficulties  of  the
 State  Government.  The  responsibility
 of  al]  development  works  like  educa-
 ation,  health,  agriculture  ang  other
 things  is  dependent  on  the  resources
 of  the  State  Governments.  These  aré
 expanding  commitments.  Therefore,
 the  financial  responsibility  on  all  these
 items  is  also  Bradualy  cxpanding.
 The  immediate  issue  before  the  country
 is  the  salaries  of  teachers.  It  would
 require  several  crores  for  each  State
 Government  to  pay  adequate  salaries.
 to  the  teachers.  The  whole  population
 including  the  agriculturists  and  the
 middle-class  is  in  some  sort  of  a
 ferment.  They  have  become  con-
 sicious  of  their  rights,  their  rights  to
 have  a  better  living.  It  is  no  use
 pleading  the  inability  of  the  State
 Governments  to  pay  the  teachers  or
 their  own  staff.  Their  own  staff  are
 much  less  paid  than  similar  staff  of  the
 Central  Government.  They  may  be
 working  in  the  same  city  like  Banga-
 lore,  Calcutta,  Allahabad,  Lucknow  or
 some  other  city,  but  the  Central  Gov-
 ernment  employees  of  the  same  calibre
 and  same  status  would  be  getting  a
 much  higher  salary  than  what  the
 State  Government  employees  would
 be  getting.  This  thing  should  not  be
 allowed  to  continue.

 There  is,  again,  the  city  compensa-
 tory  allowance.  I  do  not  find  any
 logic  for  that.  This  city  compensatory
 allowance  is  at  present  admissible
 only  to  Central  Government  employees
 in  Bombay,  Calcutta,  Delhi  or  other
 big  cities.  Now  the  cost  of  living  in
 small  towns  and  big  cities  is  more  or
 less  the  same.  Sometimes  in  small
 towns  the  cost  of  living  is  more  com-
 pared  to  big  cities.  Therefore,  if  there
 was  some  justification  for  the  city
 compensatory  allowance  in  earlier
 years,  I  do  not  think  there  is  any  justi-
 fication  for  it  at  present.  If  there  is  any
 justification  for  this  city  compensatory
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 allowance,  it  should  be  given  to  all  em-
 ployees  whether  working  with  the
 State  Government  or  the  Central  Gov-
 ernment,  whether  serving  in  big  cities
 or  in  small  towns,  because  there  is
 hardly  any  difference  between  the
 cost  of  living  in  big  cities  and  small
 towns.

 I  would  like  this  House  to  realise
 the  difficulties  of  the  State  Govern-
 ments.  Every  Finance  Commission
 las  referred  to  the  difficulties  of  the
 State  Governments.  In  jts  report  the
 First  Finance  Commission  has  said:

 “We  have  felt  some  handicap
 by  the  lack  or  inadequacy  of
 factual  and:  statistical  data.”

 Jt  recommended  that  a  small  organisa-
 tion  be  set  up  preferably  as  part  of
 the  Secretariat  of  the  President,  to
 make  a  continuous  study  of  the
 finances  of  the  State  Governments  so
 that  the  next  Finance  Commission  may
 have  the  benefit  of  getting  a  complete
 picture  before  it.  I  do  not  know
 whether  anything  has  been  done  in
 this  regard.  The  Second  Finance
 Commission  said:

 “We  have  already  indicated  our
 objection  to  the  grant  of  indirect
 subsidy  by  way  of  concessional  in-
 terest.  At  the  same  time,  we
 think  the  Union  should  not  deal
 with  the  States  as  if  they  were
 commercial  bankers.”

 Then  they  said:

 “For  all  these  reasons  it  is  for
 consideration  whether  the  time  is
 not  ripe  for  a  review  of  the  Con-
 stitutiona]  provisions  dealing  with
 the  financial  relations  between  the
 Union  and  the  States.”

 The  Third  Finance  Commission  also,
 on  page  17,  said:

 ‘The  question  of  distribution  of
 the  share  to  be  assigned  to  the

 «  States  is  not  only  complicated  but
 a  controversial  one.”
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 So,  having  regard  to  all  these  remarks
 made  by  the  three  successive  Finance
 Commissions,  I  think  it  is  time  for  the
 Government  now  to  make  a  review  of
 the  constitutional  position  which  has
 been  recommended  by  the  Second
 Finance  Commission.  Whether  the
 State  should  be  left  with  only  inelastic
 sources  of  revenue  and  all  the  elastic
 sources  of  revenue  will  be  with  the
 Centre  and  all  developmental  heads
 will  mostly  be  the  charge  of  the  States
 whose  financial  commitments  will  be

 expanding  year  after  year,  is  a  very
 vital  matter  for  the  Central  Govern-
 ment  and  the  Finance  Ministry  to  con-
 sider.  They  should  consider  whether
 the  States  also  should  have  some  elas-
 tic  sources  of  revenue  and  something
 more  should  be  given  to  them  as  a
 matter  of  right  and  not  by  way  of

 grants-in-aid  or  subsidy  or  devolution.
 It  has  been  admitted  by  all  the  three
 Finance  Commissions  that  devolution
 is  not  an  easy  thing.

 In  this  connection,  I  would  like  also
 to  refer  to  the  difficult  position  in  my
 State  W.  Bengal.  Since  the  days  of
 the  Meston  Award  great  injustice  has
 been  done  to  my  State.  The  two  sub-

 sequent  awards—the  Necineyer  Award
 or  the  Deshmukh  Award—or  the

 awards  of  the  three  Finance  Commis-

 sions,  I  do  not  think,  have  improved
 the  position.  It  should  be  realised
 that  West  Bengal  is  a  problem  State.
 There  have  been  legacies  of  the  Se-

 cond  World  War  and  its  scorched-
 earth  policy  or  the  denial  policy  that
 existed  then.  There  have  been  lega-
 cies  of  the  943  famine.  There  have
 also  been  legacies  of  the  partition  con-

 sequent  upon  which  50  Jakh  refugees
 came  into  West  Bengal.  Moreover,
 there  is  the  big  problem  of  Calcutta.
 For  a  smal)  truncated  State  like  West

 Bengal,  Calcutta  is  too  big  a  problem.
 Its  importance  is  not  only  for  Bengal,
 it  is  important  for  the  whole  of  India,

 not  only  for  the  States  in  the  Eastern
 Zone  but  also  for  parts  of  Madhya
 Pradesh,  Uttar  Pradesh  and  Nepal,
 Sikkim  and  Bhutan.  This  is  the
 nerve-centre  of  all  trade,  commercial
 and  financia]  transactions.  Consider-

 ing  all  these  the  Central  Government
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 should  take  a  more  sympathetic
 attitude  towards  the  problems  nf  Cal-
 cutta  and  of  West  Bengal.

 During  the  Third  Plan  it  was  sug-
 gested  that  the  target  should’  be
 Rs.  250  crores—Rs.  60  crores  of
 Central  Government  aid  and  Rs.  90
 crores  from  the  State.  The  quota  of
 the  State  has  gone  up  to  Rs.  50
 crores,  but  the  quota  of  the  Central
 Government  has  come  down  to  Rs.  45
 crores  due  to  the  emergency.  One
 thing  I  would  like  to  point  out  here.
 The  Bengal  Government  has  _  spent
 about  Rs.  32  crores  for  power  genera-
 tion  according  to  the  recommendation
 of  the  Sachdev  Committee.  The  power
 generation  in  West  Bengal  is  not  only
 for  the  benefit  of  West  Bengal  but  for
 the  benefit  of  the  whole  of  India  be-
 cause  it  will  increase  the  industrial
 production.  I  hope  the  Centra]  Gov-
 ernment  will  consider  the  question
 whether  the  entire  Rs.  32  crores  should
 be  borne  by  the  Bengal  Government
 alone  or  it  should  be  shared  by  the
 Central  Government  also.

 Now  that  Shri  Tyagi  is  here  I  would
 like  to  mention  one  thing.  With  the
 new  exodus  starting  from  January
 964  there  have  been  4  lakhs  to  5
 lakhs  refugees  in  West  Bengal,  I  refer
 to  those  who  have  not  gone  to  camps,
 and  out  of  those  who  have  gone  to
 camps  about  50,000  have  come  back
 to  West  Bengal.  What  will  happen  to
 them?  The  Central  Government  have
 said:  we  have  no  responsibility  for
 them.  The  Bengal  Government  might
 also  say  that  since  refugee  rehabilita-
 tion  is  the  duty  of  the  Central  Govern-
 ment,  they  will  have  nothing  to  do
 with  jt.  At  the  same  time,  these  4
 lakhs  or  5  lakhs  of  refugees  will  be
 a  charge  on  the  economy  of  West
 Bengal,  if  not  on  the  revenue  of  that
 State.  For  that  reason  and  also  for
 human  considerations,  I  would  request
 Shri  Tyagi  and  the  Central  Govern-
 ment  to  consider  this  question  afresh.

 Lastly,  I  come  to  the  question  of
 border  security.  There  are  about
 1,300  miles  of  border  areas.in  West
 Bengal,  650  miles  in  Assam  and  50
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 miles  in  Tripura.  Now  the  border
 regions  are  protected  by  the  State
 Governments  ang  the  task  is  gradually
 becoming  more  and  more  difficult  and
 costly.  Why  could  the  Central  Gov-
 ernment  not  bear  a  portion  of  that  ex-
 penditure  or,  better  still,  completely
 take  over  that  function  as  that  money
 is  spent  not  on  the  protection  of  three
 States  but  on  the  protection  of  the
 whole  of  India?

 This  budget  is  an  indication  of  the
 soundness  of  India’s  economy.  It  is
 also  an  indication  of  the  soundness  of
 the  Fourth  Plan,  which  envisages  an
 investment  of  Rs.  21,500  crores.  Any
 person,  whether  it  is  Shri  Masani  or
 others,  who  is  expressing  a  discordant
 note  and  pessimism  is  not  looking  at
 the  problem  realistically.  The
 country  is  determined  to  go  ahead  with
 the  Plan.  The  people  have  borne  the
 tax  burden  year  after  year.  In  spite  of
 that  tax  burden,  they  have  returned
 the  same  party  to  power  in  three
 successive  general  elections.  That
 shows  that  even  though  the  taxation  is

 very  heavy  the  people  have  endorsed
 the  policy  behind  it.  Now  the  time
 has  come  when  the  common  man  and
 the  tax-payer  should  have  some  relief.
 I  hope  they  will  be  given  some  relief
 and  the  Fourth  Plan  will  the  imple-
 mented  in  good  time.

 5.32  hrs.

 [Dr.  SAROJINI  MaHIsHr  in  the  Chair  ]

 श्री  लहरी  सिह  (रोहतक):  सभापति

 महोदय,  इस  बजट  के  बारे  में  रूलिंग  पार्टी

 की  तरफ  से  कहा  जाता  है  कि  बहुत  बरच्छा

 है,  बहुत  अछा  हैं  ।  लेकिन  यह  बजट  अच्छा

 है  बड़े  प्राप्ति  के  लिए,  बड़े  इंडस्ट्रियलिस्ट
 के  लिए  ।  सारा  प्रोग्राम  उन्हीं  के  लिये

 ।  मैं  जानना  चाहता  हें  कि  जो  किसान

 है,  एक  श्राम  खेती  करने  वाले  के  लिये,  जिन

 बने  तादाद  इस  देश  में  सब  से  ज्यादा  हैं।  क्या

 रिलीफ  है  ।  उन  के  लिये  वही  मंहगी  चीजें,  है।
 स्टील  भी  मेहता  है,  इम्प्लीमेंट  भी  मंहगे  है,  टिन

 भी  उस  का  मुहैया  है  कितना  टैक्स  उस

 पर  बढ़ा  दिया  गया  है।  कौर  उस  के  किए
 *

 हे
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 इंतजाम  क्या  किया  गया  कि  कमबख्त

 बैरा  भ्र नाज  हमें  लेना  पड़ेगा  ।  जो  बेचारे

 70  परसेन्ट  लोग  हैं,  जो  गरीब  हैं  उनका

 कौर  डिवीजन  हो  गया  है  ।  जो  पाँच  पाँच

 दूसरा  या एक  एक  एकड़  की  खेती  करने  वाले

 किसान  हैं  उन  को  तंग  किया  जा  रहा  है  बजाय

 इससे  कि  होडिला  करने  वाले  को  सजा  दी

 जाय,  बड़े  बड़े  ब्लेकमार्केटियर्स  को  सजा  दी

 जाये  ।  उन  को  गवर्नमेंट  सजा  नहीं  दे

 सकती  है।  यह  गवर्नमेंट  सीधे  गरीब  को

 सजा  दे  सकती  है,  यह  सिर्फ  फ़सानों  को

 तंग  कर  सकती  हैं  और  वह  भी

 किस  शक्ल  में  कि  हम  तुम्हारे  भाव  को  मुकरने
 कर  देगें,  तूम  खामोश  रहो  ।  मैं  पुछना
 चाहता  हूं  कि  क्या  उस  के  लड़के  नहीं  है,  क्‍या
 उस  के  खर्च  नहीं  हैं,  क्‍या  उस  को

 जरूरियत  नहीं  है।  भगर  उस  को

 फायदा  पहुंचाने  की  बात  करनी  हैं  तो  गाने-
 मेंट  को  ख्याल  करना  चाहिए  कि  चाहे  इम्प्लि-
 मेंटल  हों  चाहे  उस  की  दूसरी  चीजें  हों,  वह
 उन  को  सस्ती  मुहैया  की  जायें  ।  कहते  हैं
 कि  हमने  स्टील  पर  टैक्स  लगा  दिया
 टिन  शीट्स  पर  लगा  दिया  भाप
 ने  लिखा  बहुत  ठीक  है,  लेकिन  गरीब  किसान
 पर  क्या  बाप  ने  कोई  रहम  किया  ।  क्‍या

 बजह  है  कि  उसका  ड्राप  ने  इतना  भी  ख्याल

 नहीं  किया  कि  स्टेट  गवर्नमेंट  से  बह  कर  उस
 की  मालगुजारी  ही  पांच  रुपये  कम  करवा
 देते  जिन  के  लड़के  मुल्क  की  आज़ादी  के  लिए
 फ्रंट सु  पर  लड़  रहे  हैं,  जो  बाप  के  यहां  सिपा-

 हितों  की  शक्ल  में  पड़े  हैं,  जो  ड्राप  की  नहरें
 खोदते  हैं  ।  उन  के  लिये  गवर्नमेंट  के  पास
 क्या  रहम  है  ।  मैं  रूलिंग  पार्टी  से  कहना
 चाहता  हूं,  मीनू  मसानी  के  लिये  तो  मुझे
 कहना  ही  नहीं  है,  वह  खुद  बड़े  भारी  इंडस्ट्री-
 लिस्ट  हैं,  उन्होंने  गरीब  के  लिये  एक  लफ्ज
 भी  नहीं  कहा,  लेकिन  मैं  गवर्नमेंट  से  कहना
 'चाहता  हूं  कि  वह  इन  गरीब  लोगों  का  ख्याल
 करें  कौर  उन  पर  रहम  करें,  वर्ना  बड़ी  मु-
 शिव  हो  जायेगी  ।  या  तो  वह  उन्हें  कैसे-
 सन  सर्टिफिकेट  दिलाये,  नहीं  तो  उन  को
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 कम्सल्ट  करे  ।  यह  न  हो  कि  |  कमिशन
 बिमला  दिया  जाये  शौर  वह  बिना  गरीब
 लोगों  की  बात  को  जाने  हुए  उनकी  a  पतों
 को  मुकेश  कर  दे  ।  याद  रक्खो  कि  गरीब
 तबका  बेजबान  है,  उस  के  पास  ग्रखबार

 नहीं  है,  उस  के  लिये  बेम्बसं  साफ  कामर्स
 एंड  इंडस्ट्री  की तरफ  से  आवाज  नहीं
 उठाई  जाती,  लेकिन  झगर  बाप  ने  उसका
 याल  नहीं  किया  तो  वह  एक  रिवोल्यूशन
 पैदा  कर  देगा  जो  दुनिया  में  सब  से  बड़ा  रियो-

 ट्यूशन  होगा ।..

 दूसरी  बात  में  यह  बारह  करना  चाहता
 हूं  कि  श्राप  देखिये  कि  इस  बजट  नें  किसके
 लिये  रहम  हैं  -  जिस  के  पास  श्रनभ्रकाऊंटेड
 मनी  ह  उस  से  वहा  गया  है  कि  ६०  परसेंट

 तुम  गवर्नमेंट  को  दे  दो  कौर  ४०  परसेंट  तुम
 ले  लो  ।  तु:हारा  Vo  परसेंट  टेक्स  साफ  कर
 दिया  जायगा।  ग्वेनमेंट  की  तरफसे  इस
 तरह  की  बात  नहीं  पानी  चाहिये।  जो

 फागुन  को  वायोलेट  करता  है  उस  के  लिये
 रहम  नहीं  होन  चाहिये  चाहे  बकाया  टैक्स

 वसूल  हो  या  न  हो  गवर्नमेंट  सदन  कानून
 बनाये,  सख्ती  करे,  पुलिस  को  भेजे,  लेकिन
 पह  कहां  का  कानून  है  कि  एक  झाम  आदमी
 हु  ख्याल  करे  कि  यार,  रईसों  के  लिये
 सारा  सलाह  मश्वरा  होता  है।  यह  एक
 ऐसा  बजट  है  कि  चोर  से  कहा  जाये  कि  हम
 झा  जाओ  शौर  चोरी  करो  ।  बाधा  सामान

 तुम  ले  लो  कौर  राधा  हमें  दे  दो  ।  मेरे  दोस्त
 गवर्नमेंट  की  तरफ  से  कहते  हैं  कि  यह  बरच्छा
 बजट  है,  बड़ा  भारी  बजट  है  ।  मुझे  सुन
 कर  शर्म  जाती  है  ।

 तीसरी  बात  जो  इस  बजट  में  देखने  में
 झाई  वह  क्‍या  है  ।  ईस्ट  कडिया  कम्पनी
 के  दो  सो  सालों  की  हुकुमत  के  बाद  बड़ी  मु-
 श्किल  से  महात्मा  गांधी  पैदा  हुए  और  उन्होंने
 आजादी  दिलाई  लेकिन  हमारी  हुकूमत
 फिर  उन  से  कहती  है  कि  हमारे  यहां  फारेन
 इन्वेस्टमेंट  हो  ।  भ्र नाज  के  लिये  देखो  तो
 हुकुमत  बेग़र्ज़  की  तरह  खड़ी  है,  न्यूक्लियर
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 बर्न्स  के  लिये,  आपसे  के  लिये,  हम  उन  लोगों  के

 सामने  हाथ  जोड़ते  हैं,  प्लैंक्स  को  देखिये  तो

 इस  मुल्क  के  ऊपर  न  जाने  कितना  कर्जा  चढ़ा

 हुआ  हैं  |  अगर  रहा  सहा  इन्वेस्टमेंट  भी

 उनका  हो  गया  तो  यहां  पर  श्राप  का  क्‍या
 राज  होगा  ।  मैं  सोचता  हूं  कि  हाथ  दबाते

 दबाते  कहीं  यह  दूसरी  ईस्ट  इंडिया  कम्पनी

 न  बन  जाये।  राज  तक  किसी  गरीब  मुल्क  की

 हिम्मत  नहीं  कि वह  क  कि  उस  के  यहां  फारेन

 इन्वेस्टमेंट  किया  जाये।  लेकिन  झधाज  लो  रईस
 आदमी  हैं  वह  चाहते  हैं  ऐसा  ।  राज  फाइनेंस
 मिनिस्टर  के  पास  कौन  से  आदमी  ज्यादा

 बैठते  हैं।  वही जो  रईस हैं,  गरीब  नहीं  ।

 राज  फाइनेंस  मिनिस्टर  के  दिमाग  में  है  कि

 जो  होशियार  इंडस्ट्रियलिस्ट  हैं  उनका

 हमारे  देश  में  कोलैबोरेशन  हो  जाये  ।  लेकिन

 वह  कोलवोरेशन  नहीं  होगा  ।  इस  तरह  से

 वह  हमेशा  के  लिये  हमें  आंखें  दिखाये  |

 वह  आपकी  प्लैनिंग  को  फेल  कर  देंगे,  श्राप

 उनको  कंट्रोल  नहीं  कर  सकेंगे,  अगर  शाप

 फारेन  इन्वेस्टमेंट  पर  राजी  हो  गये  t

 ora  फाइनेंस  मिनिस्टर  की  जय  बोली  जा

 रही  है,  लेकिन  यह  मेरी  आपको  वानिग  है।

 तीसरी  चीज  यह  है  कि  हमारे  फाइनेंस

 मिनिस्टर  साहब  ने  यह  फरमाया  कि  हमारी
 जितनी  प्रॉब्लम्स  हैं,  इस  बजट  को  तयार

 करने  में  हमने  उन  के  ऊपर  बड़ा  ध्यान  दिया  ।

 लो  जी  सुन  लो,  क्‍या  ध्यान  दिया  t  राज

 मुल्क  के  इन्दर  क्या  हाल  है  कि  यह  जाती

 मुल्क  है  तब  भी  दूध  और  मक्खन  खत्म

 होता  जा  रहा  है  ज्यों  ज्यों  श्राप  आगे  चलते

 हैं  आपका  दूध  ज़ोर  मक्खन  बिल्कुल  खत्म

 होता  जा  रहा  है।  इस  बजट  के  इन्दर  इसके

 लिये  कोई  इन्तजाम  नहीं  हो  सका  है  1  कहते

 हैं  कि  एक  बेवकूफ  किसान  अगर  एक  गाय

 या  भैंस  रख  लेगा  तो  उससे  कोई  फायदा

 नहीं  है  ।  दूसरी  कंट्रीस  ने  अ्रपने  बच्चों  के

 लिये,  अपनी  पापुलेशन  के  लिये  मिर्च

 एनिमल्स  की  तरक्की  की  ।  अमरीका  है,

 नजदीक  में  न्यूजीलैंड  है,  भ्रास्ट्रेलिया  है,  आपकी
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 दूसरी  वेस्टर्न  कंट्रीस  हैं,  उन्होंने  भपने  वहां
 इतना  इम्प्रूवमेंट  किया  कि  एक  गाय  वहां
 पर  एक  मन  दूध  देने  लगी  -  लेकिन  छक
 पंजाब  फो  छोड़  कर  सारे  हिन्दुस्तान  में  एक
 गाय  ज्यादा  से  ज्यादा  दो  सेर  दूध  देती  है  ।

 हमारे  फाइनेंस  मिनिस्टर  के  लिये  या  कैबिनेट
 के  लिये  तो  दूध,  मक्खन  करा  जाता  होगा
 ढेरी  से,  लेकिन  जो  दिल्ली  में  भ्रम  लोगों  का

 तबका  है,  जो  जच्चा  है,  वह  रो  रही  है,  जो

 स्कूल  के  बच्चे  हैं  वह  रो  रहे  हैं  ।  हिन्दुस्तान
 जैसे  मुल्क  में  जरात  करने  वाले  आदमी

 को  बद्ध  कौर  मक्खन  नहीं  मिल  रहा  है  भ्रोर
 उधर  यहां  कहा  जाता  है  बड़े  फा,  के  साथ

 कि  यह  बजट  बड़ा  अच्छा  है,  यह  बजट  बड़ा
 अच्छा  है  ।  इस  बजट  को  चाट  लो  तुम  ।

 मैं  कहना  चाहता  हूं  कि  ऐनिमल  हस्वेन्ड्री
 आ्राखिर  एक  आदमी  का  तो  काम  नहीं  है
 कि  बह  मिर्च  ऐनिमल  को  तरक्की  दे  ।

 यह  आपका  काम  है  कि  आप  फॉर्म्स  बनाइये,
 उनमें  हजार  हजार  गायें  रखिये  ।  उन  गायों

 की  नस्ल  बढ़ाइये  और  उनको  आम  आदमियों
 को  बेचिये  ।  खेती  का  काम  करने  वाले

 आदमियों  को  उन्हें  सब्सिडाइज्ड  रेट्स  पर

 दीजिये  ।  आज  इस  बजट  में  ऐनिमल  हस्बैंड
 के  लिये  7  करोड़  28  लाख,  93  हजार  रुपया

 दिया  गया  है  ।  यह  क्‍या  बजट  है।  फिर

 पर्चेज  ऐंड  अपकीप  श्राफ  एनिमल्स  के  लिये

 दिया  गया  है  3  लाख  73  हजार  रु०  ।

 यह  3  लाख  73  हजार  रु०  सारे  इंडिया  के

 लिये  हे  ।  श्री  त्यागी  यहां  बैठे  हुए  हैं,  मैं  उनसे

 कहना  चाहता  हूं  कि  3  लाख  73  हजार  रु०

 सारे  इंडिया  के  लिये  दिये  गये  हैं  -  राज

 फालसे  की  हालत  बहुत  खराब  है  ।  हिसार
 में  एक  फार्म  है  जो  कि  खुश्क  पड़ा  हुआ  है  |

 राज  किसी  सूबें  में  फार्म  नहीं  है  ।  मेरा

 सजेशन  है  ee eee .

 पुनर्वास  मंत्री  (श्री  त्यागी)  :  यह  काम

 सूबों  की  हुकूमतें  करती  हैं  ।

 श्री  लहरी  सिह  :  वह  भी  बतलाऊंगा

 कि  वहां  क्‍या  होता  है  ।  आपकी  तमाम
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 स्टेट्स  के  अन्दर  जब  तक  जगह  जगह  पर
 'फॉर्म्स  नहीं  होंगे,  वहां  श्री डिग  एनिमल्स  नहीं
 रक्खे  जायेंगे  उनकी  तादाद  ज्यादा  नहीं

 अढ़ाई  जायेगी  और  झाम  आदमियों  को  हिस्ट्री-
 ब्यूटी  नहीं  किये  जायेंगे  शाराइको  दूध  कौर
 मक्खन  नहीं  मिल  सकता  |

 यह  कह  देना  ठीक  नहीं  है  कि  स्टेट

 गवनेमेंट्स  क  गी  ।  स्टेट  गवर्नमेंट  के  पास
 क्‍या  है  ?  मैं  तो  कहता  हूं  कि  कांस्टीट्यूशनल
 ने  स्टेट  गवर्नेमेंट्स  को  बना  कर  बड़ा  जुल्म
 किया  है।  ये  न  डेवेलपमेंट  का  काम  करत  हैं,
 न  एज्युकेशन  का  काम  करती  हैं,  नौकर  कुछ
 करती  हैं  ।  केवल  करप्ट  अफसरों  की  सलाह
 पर  काम  करती  हैं  और  फिर  कहा  जाता  है
 कि  पटनायक  को  हटाने  ब्रोकर  फलां  को

 हटाओ  ।  उनके  पास  इतने  फंड  नहीं  हैं  कि
 वे  ऐनिमल  हस्बेंडरी  को  डेवेलप  कर  सके  |
 आज  हालत  यह  है  कि  एक  रुपमा  सेर
 तक  अच्छा  दूध  नहीं  मिलता।  मगर  आपका

 दूध  का  पाउडर  बाहर  से  बावे  तो  श्रावक।
 मिल्क  स्कीम  का  काम  खत्म  हो  जाएगा  |
 मैंने  सारे  बस्ती  देखी  है  ।  वहां  रोहतक  से

 कुछ  भैंसें  ले  जा  कर  रख  द  गय!  हैं,  लेकिन
 वहां  का  काम  भी  आस्ट्रेलिया  को  मिल्क
 पाउडर  से  चलता  है  ।  पहले  श्राप  लोग
 जनता  को  कहते  थे  कि  हम  देश  में  दूध  को
 नदियां  बहा  देंगे,  लेकिन  उसका  उल्टा  हो

 रहा  हैं  -  इस  काम  को  स्टेट  गवर्नमेंट्स  नहीं
 कर  सकतीं  ।  और  हमारे  फाइनेंस  मिनिस्टर

 साहब  ने  दूध  दही  की  तरफ  कतई  खयाल

 नहीं  किया  ।  बजट  में  इसके  लिये  तीन  लाख
 रुपया  दे  दिया  कि  इसकी  चटनी  चाटो  ।

 इस  के  अलावा  पोल्ट्री  की  भी  मांग  है,
 प्रेडो

 की  भी  मांग  है  अब  श्राप  देखें  कि  हरिजन
 लोग  कुछ  अंडा  कौर  मुर्गी  पाल  पूल  कर  दे
 जाते  हैं।  इस  के  लिए  सरकार  की  तरफ
 से  कुछ  नहीं  हो  रहा  ।  दूसरे  मुल्कों  ने  फाइल्स
 की  अच्छी  नस्ल  बनायी  है,  उन  को  लोगों
 में  डिस्ट्रीब्यूटर  किया  है,  इस  काम  पर  रुपया

 खर्च  किया  है  |  हमारी  सरकार  ने  इस  के  लिये
 क्या  किया  है  ?  हमारी  सरकार  ने  इस  काम  के

 लिए  ८
 लाख

 ४७  हजार  रुपया  बे  दिया

 है

 मैं  बताना  चाहता  हूं  कि  राज  दूध  दही  की
 कमी  हो  रही  है,  एग्स  भी  कछुवे  के  मिलते  हैं,

 मुर्गी  भी  कम  मिलती  है  |  यह  इतना  बड़ा

 मुल्क  है  कि  यहां  से  ठंडे  कौर  मुर्गी  बाहर  जा

 सकते  हैं,  लेकिन  इस  के  लिये  गवर्नमेंट  की

 तरफ  से  पैसा  इतना  कम  दिया  जाता  है  ।

 इस  की  वजह  यह  है  कि  जो  फूड  के  मिनिस्टर
 रखे  जाते  हैं  उन  को  इन  चीजों  की  जानकारी

 नहीं  ।  वह  तो  सिर्फ  बाहर  से  अनाज  मंगाना
 जानते  हैं  और  कहते  हैं  कि  देखो  हम  ने  यह  चीज
 की  है।  और  यहां  मैम्बर  लोग  कह  देते  हैं  कि

 बजट  बहुत  अच्छा  है  ।

 कहा  जाता  है  कि  देश  में  अनाज  ज्यादा

 पैदा  नहीं  होता  ।  इस  की  वजह  कया  है  ?

 श्राप  सैंकड़ों  करोड़  का  अनाज  बाहर  से  मंगाते

 हैं  लेकिन  जमींदार  को  ज्यादा  अनाज  पैदा

 करने  के  लिये  एक  रुपया  भी  नहीं  देना  चाहते  |

 मैं  श्राप  को  बतलाना  चहता  हुं  कि  भ्रमरी का
 के  ग्रन्दर  भी  हमारे  यहां  जैसी  हालत  थी  ।

 लेकिन  उन्हों  ने  इसका  इलाज  किया  ।

 हमारे  मुल्क  में  हालत  यह  है  कि  सारी  जमीन

 नहर  के  पानी  से  नहों  सींची  जा  सकती  ।

 साउथ  में  हालत  यह  है  कि  ज्यादातर  नदियों

 सेना-फंड  नहीं  हैं  और  उन  में  पानी  बहुत
 थोड़े  दिन  रहता  है  और  पंजाब  के  जो  दरिया  हैं

 उन  में  भी  पानी  काफी  नहीं  है  ।  तो  हमारे  यहां
 जमीन  को  पानी  देने  के  लिये  ट्यूब  वैल  के

 अलावा  और  कोई  जरिया  नहीं  है।  भर  ट्यूब
 बैल  भी  मामूली  काम  नहीं  दे  सकते  क्‍योंकि,

 जैसा  कि  शारीरिक  में  था  हमारे  देश  में  राजस्थान

 में,  बंगाल  में  और  दूसरे  प्रदेशों  में  उन  ट्यूब
 बेल्स  में  जो  ज्यादा  गहरे  नहीं  हैं  खारा  पानी

 कराता  है  |  यहां  के  लिए,  जैसा  कि  प्रक्रिया  में

 किया  गया,  डीप  सिंगिंग  ट्यूब  वैल  चाहिये
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 कौर  उन  पर  रुपया  लगाना  चाहिए  ।  भ्रमरी का

 में  मीठे  पानी  क ेलिए  साठ  साठ  हजार  फीट

 तक  गहरे  ट्यूब  बैल  सिक  किए  गए  हैं  और

 उन  से  वहां  सिंचाई  होती  है,  नहर  से  नहीं  ।

 यहां  पर  भी  एक  मुहकमा  खोल  दिया  है  जिस

 का  नाम  है  “प्रोजैक्ट  फार  ग्राउंड  वाटर

 एक्सप्लोरेशन”  ।  हमारी  सेन्ट्रल  गवर्नमेंट

 एक्सप्लोरेशन  कर  के  स्टेट  गवर्नमेंट  से  कहेगी
 कि  तुम  रुपया  लगावो  ।  श्राप  देखें  कि  इतना

 बड़ा  मुल्क  खुश्क  पड़ा  है।  राजस्थान  में  मैं  ने

 जमींदारों  से कहा  कि  तुम  ट्यूब  बैल  खोदो,
 तो  नहों  ने  कहा  कि  खारा  पानी  निकलता

 है।  प्रक्रिया  में  भी  यही  दिक्कत  थी,  लेकिन

 वहां  सरकार  ने  इस  पर  रुपया  खर्च  किया  |

 चाहिये  तो  यह  था  कि  इस  काम  को  फर्स्ट

 प्रायरिटी  दी  जाती  लेकिन  यह  नहीं  किया  जाता  I

 कई  सौ  करोड़  फारिन  एक्सचेंज  बाहर  से

 अनाज  मंगाने  पर  खर्च  कर  दिया  जाता  है,।
 लेकिन  इस  के  लिये  खर्च  करने  को  कहो  तो

 कोई  सुनने  वाला  नहीं  है  1  इस  के  लिए  सरकार

 ने  ३१  लाख  ३०  हजार  रुपया  रखा  FZ  |

 इतने  रुपये  में  क्या  डीप  बोरिंग  हो  सकेगा  ?

 किसान  में  जो  कि  गरीब  हैं,  इतनी  ताकत

 नहीं  है  कि  वह  एक्सप्लोर  करे  डीप  ट्यूब
 बैल  के  काम  को  सिवाय  सेन्ट्रल  गवर्नमेंट  के

 तौर  कोई  नहीं  कर  सकता,  शौर  सेन्ट्रल  गाने-

 मेंट  इस  काम  पर  रुपया  खर्च  करती  है  ३१

 लाख  |  मैंबर्ज़  करना  चाहता  हूं  कि  हम  को

 दो  फाइनेंस  मिनिस्टर  बनाने  चाहियें,  एक

 ऐसा  हो  जिस  को  रूरल  वायस  हो  ।  राज  जो

 फाइनेंस  मिनिस्टर  हैं  उन  को  यह  नहीं  मालूम
 कि  दूध  थी  की  पैदावार  कैसे  बढ़ायी  जा सकती

 है,  एग्स  ज्यादा  कैसे  पैदा  किए  जा  सकते  हैं  ?

 खेती  के  लिए  पानी  का  इन्तिज़ाम  कैसे  किया

 जा  सकता  है  -  वह  तो  बाहर  से  अनाज

 मंगा  कर दे  देते  हैं  कौर  कह  देते  हैं  कि  हम  न

 दे  दिया  ।  मैं  कहता  हूं  कि  यह  जो  ग्राउंड

 वाटर  एक्सप्लोरेशन  प्राजैक्ट  है  इस  पर  जब

 भी  भ्रमर  ५००  करोड़  रुपया  लगाया  जाए  तो

 सारा  मुल्क  सरसब्ज  हो  सकता  है  श्र  जितना
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 चाहे  उतना  भ्रनाज  यहां  पैदा  हो  सकता  है  ।

 जो  श्राप  ने  रुपया  रखा  है  उस  से  कुछ  नहीं  हो
 सकता  ।  मैं  तजवीज  करता  हूं  कि  त्यागी  जी

 इस  तरफ  खास  तौर  से  तवज्जह  दें  t
 ce

 मैं  श्राप  को  प्लानिंग  कमीशन  के  बारे  में

 कुछ  बताना  चाहता  हूं।  मैं  ने  प्लानिंग

 कमीशन  के  एक  मैम्बर  से  कहा  कि  गोबर

 जलाया  जाता  है  इस  से  खती  को  नुकसान  होता

 है,  तो  उस  ने  कहा  कि  अगर  गोबर  न  जलाया

 जाएगा  तो  रोटी  कैसे  बनेगी  |  मैं  उस  का  नाम

 नहीं  बताना  चाहता  |  वह  बेचारा  प्रोफैसर  था  |

 उस  ने  खेती  नहीं  की  थी।  मैं  राज  भी  रो  रहा

 हूं  कौर  कल  भी  रो  रहा  था  क्योंकि  मैं  खेती

 का  काम  करता  हुं  मैं  जब  पंजाब  में  मिनिस्टर

 था  तो  मैं  ने  चारों  तरफ  से  पानी  का  इन्तिज़ाम
 करने  की  कोशिश  की  थी  ।  मैं  कहना  चाहता  हूं
 कि  मेहरबानी  कर  के  इन  बातों  पर  ध्यान

 दो।  मैं  कहता  हूं  कि  एक्सप्लोरेटरी  ट्यूब
 वैल  तुम  को  मालामाल  कर  देंगे  ।

 श्राप  देखें  कि  इजराइल  एक  छोटा  सा

 मुल्क  है।  वह  राज  रेगिस्तान  में  बगीचे  लगा

 रहा  है  भौर  हम  भिखारी  की  तरह  गल्ले  के

 लिये  दूसरे  मुल्कों  से भीख  मांगते  फिरते  हैं
 कि  झललाहू  के  नाम  पर  दे  दो  ।  भ्र ल्लाह  तुम
 को  कब  तक  बचाएगा  ?

 शाने  मैं  कहना  चाहता  हूं  फलों  के  बारे

 में  सुनते  हैं  कि  अमरीका  में  बहुत  फल  होते

 हैं,  फ्रांस  में  बहुत  अंगूर  होते  हैं,  इटली  में

 भंगुर  होते  हैं  -  मैं  कहता  हूं  कि  हिमाचल
 प्रदेश  में  ऐसा  इलाका  है  कि  जहां  भाप  चाहे
 जितने  सेव  कौर  अ्रंगूर  पैदा  कर  सकते  हैं,
 लेकिन  करे  कौन  ?  हिमाचल  स्टेट  गवर्नमेंट

 के  पास  या  यू  पी०  गवर्नमेंट  के  पास  फंड

 नहीं  हैं  a कौन  करे  इस  काम  को  ।  यह  काम

 तो  सेंट्रल  गवर्नमेंट  ही  कर  सकती  है  कि  बड़े

 बड़े  फलों  के  फार्म  बनावें  भर  फलों  की  पैदावार

 को  बढ़ावें  |  लकिन  इसके  लिए  रखा  है  ४

 लाख  ६६  हजार  रुपया  ।  मैं  कहूंगा  कि  यह
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 aga  कम  है  ।  क्‍या  भाष  उम्मीद  करते  हैं
 कि  स्टेट  गवर्नमेंट  यह  काम  करेगी  ?  मैं  तो

 कहता  हूं  कि  कांस्टीट्यूशनल  ने  स्टेट  गवर्नेमेंटस

 तो  सेंट्रल  गवर्नमेंट  को  नुक्सान  देने  के  लिए
 कौर  उसको  फेल  करने  के  लिए  बनायी  है  ।

 ये  कोई  काम  नहीं  कर  सकती  ।  कंस्ट्रक्शन

 यह  नहीं  करतीं,  सड़कें  ये  नहीं  बनातीं  ।

 ये  तो  सेंट्रल  गवर्नमेंट  से  रुपया  मांग  लेती  हैं
 शरीर  उसका  क्‍या  होता  है  यह  आपको  मालूम
 है  t  ये  स्टेट  गवनंमेंटस  तो  शाहजादे  हैं  ।

 ये  सेंटर  से  कनसेशन  ले  रहे  हैं  ।  मैं  कहता  हूं
 कि  इतने  बड़े  मुल्क  में  फलों  के  उत्पादन  के

 लिए  बहुत  कम  काम  किया  जा  रहा  है  1

 राज  हालत  यह  है  कि  फलों  के  नाम  पर

 बच्चों  के  बेर  शौर  खट्ट  ग्राम  तक  नहीं  मिलते  ।

 कोई  चीज  नहीं  पैदा  की  जा  रही  है  यहां
 शभ्रौर  कुछ  नहीं  मिलता  बच्चों  को  सिवाय

 गरम  पानी  की  चाय  के  और  उसमें  थोड़ी
 सी  कंट्रोल  की  चीनी  मिलती  है  ।

 मैं  भ्राता  बताना  चाहता  हूं  कि  किस

 तरह  से  ज्यादा  भ्रन:ज  पैदा  हो  सकता  है  ।

 इस  काम  के  लिए  छापने  कम्युनिटी  प्रोजेक्ट

 वा  मिल्रिटी  बनाया  |  कब  कहा  जा  रहा

 है  कि  उसको  खत्म  करने  की  बात  हो  रही

 है  ।  इन  मिनिस्टर  ने  प्रदान  ज्यादा  पैदा  करने

 की  गरज  से  नेशनल  कोआपरेटिव  का  रोटेशन

 की  रकम  बनायी  ।  लेकिन  ये  ये  अंग्रेजी  पढ़े

 हैं  भौर  ताब  लिखना  जानते  हैं  ।  श्राप  देखें

 कि  इस  कारपोरेशन  के  लिए  सेंटर  ने  सिर्फ

 पांच  करोड़  दिया  है  शौर  इसके  साथ  रिपोर्ट
 में  कहा  गया  है  :

 The  Minister  of  Community  Deve-
 lopment  and  Co-operation  should
 resign.

 मैं  कहता  हूं  कि  इतना  थोड़ा  रुपया  क्यों  इसके
 लिए  दिया  ।  इसके  बारे  में  रिपोर्ट  में  कहा

 गया  है  :

 “Slow  tempo  of  work  relating
 to  planning  and  promotion  of

 agricultural  co-operative  deve-
 lopment  and  consumer  co-
 operatives  in  the  State  mainly
 accounts  for  lesser  requirements
 of  funds  by  the  National  Co-
 operative  Development  Corpora-
 tion.”

 पंडित  नेहरू  ने  एग्रीकल्चर  के  डेवेलपमेंट  के

 लिए  इस  कारपोरेशन  की  बहुत  सिफारिश

 की  थी  लेकिन  उसको  कायम  करने  के  लिए

 हिन्दुस्तान  की  सारी  स्टेटों  क ेलिए  सरकार  ने

 पांच  करोड़  रुपया  दिया  है  |  इससे  क्या  होगा  ?

 भ्रमर  काम  ठीक  से  नहीं  हो  रहा  है  तो  डे  साहब
 को  पकड़ो  कि  उन्होंने  ठीक  काम  नहीं  किया,

 इसमें  हमारा  कुसूर  क्या  है  कि  भापने  इतना

 कम  रुपया  दिया  है।  पांच  करोड़  सारे  हिन्दुस्तान
 में  एग्रीकल्चर  के  लिए  देना  तो  एक  मजाक

 है।  हम  देखते  हैं  कि मामूली  मामल  फाइनेंस
 कारपोरेशन  बनते  हैं  उनके  लिए  भ्रमरों  तक

 रुपया  दिया  जाता  है  मैं  फिर  कहना  चाहता

 हैं  कि  सारी  स्टेटों  के लिए  इस  काम  के  लिए
 सिर्फ  पांच  करोड़  रुपया  देना  एक  मजाक  है  ।

 मैंने  यह  चीज  आपके  सामने  रखी  है  कि

 जब  तक  प्राय  ऐक्सप्लोरेटरी  टयूबवैल  नहीं
 छोदोगे,  जब  तक  कंटिल  की  नस्ल  को  नहीं
 बढ़ाशोगे  कौर  पोल्ट्री  के  लिए  फार्म  नहीं
 खोलोगे  तब  तक  देश  ज़राअत  के  मामले  में

 भागे  नहीं  बढ़  सकेगा  |  स्टेट  गबनेमेंट्स  यह
 काम  नहीं  कर  सकतीं,  उनके  पास  न  फंड

 हैं  कौर  न  उनकी  कैपेसिटी  है  ।  जब  तक
 ड्राप  ऐक्सप्लोटरी  ट्यूबवेल्स  के  डेवेलपमेंट

 के  काम  को  नहीं  करियेगा  तब  आप  का  काम

 नहीं  चल  सकता  है  ।  मैं  ऐसा  क्‍यों  कहता

 हूं  ।  कारण  यह  है  कि  यहां  पर  तकरीबन

 ६०  भ्रीसदी  व्यतीत  शहरों  के  रहने  वाले  हैं
 जिनको  कि  गांवों  की  समस्यायें  की जानकारी

 नहीं  है,  थोड़े  बहुत  देहातों  से  जो  यहां  पर

 जाते  भी  हैं  वे  चुपचाप  बैठे  रहते  हैं  कि  कहीं

 उन्होंने  नगर  कच्चा  चिटठी  रखा  तो  मिनिस्टर

 साहब  नाराज़  न  हो  जांच  ।  गांवों  की  जो

 समस्याएं  कभी  तक  बनी  हुई  हैं  वे  इस  तरह
 से  नेगलैकटैड  होती  रहती  हैं  ।  इसलिए  मैं
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 राज  खासतौर  पर  नंगा  हो  कर  गवर्नमेंट

 से  भ्रम  करना  चाहता  हूं  कि  वह  ज़रा  हस

 बात  पर  गम्भीरतापूर्वक  विचार  करे  ।

 आखिर  गरीब  गांव  वालों  की  क्‍यों  लगातार

 उपेक्षा  की  जा  रही  है  श्र  उनके  साथ  यह

 क्र  मज़ाक  किस  लिए  किया  जा  रहा  है  ?

 वक्‍त  न  गया  है  जब  यह  बन्द  होना  चाहिये
 ओर  उनकी  हालत  को  बेहतर  बनाने  के  लिए
 'फ़ौरी  क़दम  उठाये  जांच  ।

 टैक्सेज  के  बारे  में  मुझे  निवेदन  करना  है
 कि  गरीबों  पर  मंहगाई  के  कारण  बुरा  असर

 पड़ा  है  शौर  दूसरी  तरफ  टैक्सों  की  भरमार

 से  तो  उनकी  कमर  ही  टूट  चली  हैं  ।  जब

 मिसाल  के  लिए  मैं  कहना  चाहला  हुं  कि  मिट्टी
 का  तेल  एक  ऐसी  आवश्यक  चीज़  है  जोकि

 करोड़ों  गरीबों  द्वारा  प्रयोग  में  लायी  जाती

 है  ।  वह  उनके  खाना  पकाने  में  काम  कराता  है
 आर  उससे  वह  अपनी  झोंपड़ी  में  दिया  या

 लालटेन  आदि  जला  कर  उजाला  करते  हैं  ।

 मिट्टी  के  तेल  पर  जोकि  गरीबों  द्वारा  इस्तेमाल
 में  आता  है  सरकार  को  इसके  टैक्स  में  ड्यूटी
 में  कमी  करनी  चाहिए  |  सरकार  भले  ही

 पैट्रोल  पर  टैक्‍स  या  ड्यूटी  बढ़ा  दे  क्‍योंकि

 इसका  इस्तेमाल  अमीर  लोग  मोटरों  आदि

 में  करते  हैं,  मोटे  पेट  वाले  ही  इसका  इस्तेमाल
 करते  हैं।  झझब  मोटे  आदमियों  पर  तो  सरकार

 टैक्स  लगा  सकती  हैं  और  उससे  पूछ  भी  सकती

 है  कि  वह  इतने  मोटे  कैसे  हो  गये  ?  लेकिन

 मिट्टी  के  तेल  पर  ड्यूटी  लगाने  और  बढ़ाने
 का  असर  तो  गरीब  जनता  पर  पड़ेगा  जोकि

 'पहलू  ही  खस्ता  हालत  में  हैं  ।  देहाती  लोगों  को

 गांवों  में  बिजली  शादी  कहां  सुलभ  है  ?  वे

 तो  अपनी  झोंपड़ी  में  उजाला  करने  और  रोटी

 पकाने  में  इसी  मिट्टी  के  तेल  को  काम  में  लाते

 हैं  इसलिए  इस  मद  में  डयूटी  कम  करके  सरकार

 को  गरीबों  को  थोड़ी  राहत  देनी  चाहिए  ।

 वित्त  मंत्री  जी  का  एक  पैरा  इसके  बारे  में

 अपनी  स्पीच  में  दे  देना  कि  चूंकि  यह  बाहर
 से  प्राता  है ंइसलिए  इस  पर  डयूटी  माफ़  नहीं
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 हो  सकती  है,  ऐसा  कहना  कुछ  उचित  नहीं  है  ।

 देखता  तो  यह  हैं  कि  क्या  इस  मिट्टी  के  तेल
 के  बगैर  हमारे  करोड़ों  गरीब  लोगों  का  काम

 चल  सकता  है  ?  सरकार  को  तमाम  एम०
 पीज०  शौर  पब्लिक  की  डिमांड  को  ख्याल

 में  रखते  हुए  मिट्टी  के  तेल  पर  ड्यूटी  माफ़

 करने  या  कम  करने  के  बारे  में  फिर  गौर  करना

 चाहिए  ।  यह  तो  ठीक  है  कि  वह  बाहर  से

 जाता  है  लेकिन  उसके  बगैर  काम  चल  नहीं
 सकता  है  |  सरकार  ने  भ्राखिर  उसके  लिए
 क्या  सत्सीटीच्यूट  जनता  को  दिया  है  ?

 सुना  गया  था  कि  गोबर  से  गैस  बनाई  जायेगी

 कौर  हमें  यह  सुन  कर  संतोष  हुआ  था  कि  चलो

 इससे  देहातों  में  बड़ा  सुभीता  हो  जायगा

 लेकिन  वह  स्कीम  कामयाब  साबित  नहीं

 हुईं  |  उसका  हसन  भी  अम्बर  चखें  का  सा

 हुआ  अम्बर  चीखें  के  लिए  सुना  गया  था  कि

 बह  मैनचेस्टर  को  ढीला  कर  देगा  लेकिन  वह
 बस  सुनकर  ही  खत्म  हो  गया,  वही  चीज़

 इस  गोबर  से  गैस  बनाने  वाली  बात  की  भी

 हुई  t

 सरकार  को  इन  छोटी  छोटी  चीज़ों
 को  देखना  चाहिए  श्रौर  देहात  वालों  को

 ज़रूरी  सहूलियत  पहुंचानी  चाहिए  ।  मिट्टी
 का  तेल  एक  ऐसी  वस्तु  है  जिसका  कि  इस्तेमाल

 करोड़ों  लोग  रोज़ाना  करते  हैं,  यह  उनके

 जीवन  की  एक  उपयोगी  वस्तु  है  इस  नाते
 सरकार  को  इसकी  डयूटी  कम  करके  गरीबों
 को  थोड़ी  राहत  पहुंचानी  चाहिए  t  केवल  कुछ

 मुट्ठी  भर  लोगों  के  लिए  ही  सरकार  श्रगर
 ध्यान  देगी  तो  देश  का  हित  होने  वाला  नहीं
 है  ।  जब  तक  सब  के  लिए  काम  नहीं  होगा
 तब  तक  ठीक  से  काम  चल  नहीं  सकता  है
 कौर  देश  खुशहाल  नहीं  बन  सकता  है  ।
 मेजारिटी  आप  की  है,  हम  तो  माइनॉरिटी
 में  हैं  इसलिए  हमारी  बात  प्रिवेल  नहीं  कर
 सकती  है  ।  लेकिन  मैं  मेजारिटी  वालों  से

 कहूंगा  कि  उन  माननीय  सदस्यों  का  यह
 कर्ण  है  कि  वहू  गरीब  आ्रादमियों  की  और
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 गांवों  में  बसने  वाले  लोगों  की  कठिनाइयों
 को  गवर्नमेंट  के  सामने  कौर  मिनिस्टर्स  के

 सामने  रखें,  पार्टी  में  रखें  और  यहां  हाउस
 में  भी  रखें  ।  यह  कोई  ऐसी  बात  नहीं  है  जिसके

 लिए  उनको  डरना  चाहिए  ।  अगर  वह  गांव
 वालों  की  कठिनाइयां  शौर  समस्याएं  मिनिस्टर

 साहबान  के  सामने  रखते  हैं  तो  वह  डिस्क्वालि-

 भाई  नहीं  हो  जाने  वाले  हैं  ।  इसलिए  यहां
 शर  पार्टी  दोनों  जगह  उन्हें  गांवों  के  लोगों
 की  तकलीफों  को  जोरदार  तरीक़े  से  पेश

 करना  चाहिए  t

 भारत  को  श्रीपाद  हुए  7  साल  हो
 गये  हैं  ।  रूलिंग  पार्टी  की  तरफ़  से  हमेशा
 कहने  को  यह  कहा  जाता  है  कि  रूरल  लाइफ़
 को  डेवलप  किया  जायगा,  गांवों  में  काटेज

 इंडस्ट्रीज  फैलायी  जायेंगी  लेकिन  भ्रमण

 में  वह  चीज  ते  अभी  तक  हम  नहीं  देखते

 हैं  -  आज  भी  गांवों  में  कोटे  इंडस्ट्रीज  नहीं
 के  बराबर  हैं  |  मिलें  खुल  जाने  से  गांव  वालों
 को  शहरों  में  नौकरियां  भले  ही  मिल  गयी  हों
 लेकिन  जहां  तक  गांवों  में  कोटेज  रदृण्डद्रीज़
 के  खोलने  का  सवाल  है  वह  पहले  की  तरह
 पड़ा  हुआ  है  |  आज  भी  रूरल  लाइफ़  बेहतर

 नहीं  हो  पायी  हैं  और  वही  उनकी  दयनीय

 हालत  बनी  हुई  है  ।  गांवों  में  आप  चले  जाइये
 तो  पाइयेगा  कि आज  भी  न  उनके  पास  साबुन
 है,  तेल  है  और  न  कपड़ा  आदि  आवश्यक

 चीजें  हैं।  उनका  रहन-सहन  सभी  तक  उसी

 पिछड़ी  हालत  में  है  कौर  उस  में  कोई  सुधार
 नहीं  हो  पाया  है।  यह  गवर्नमेंट  जो  कि  जनता
 की  सरकार  होने  का  दम  भरती  है  उसको  समय

 रहते  उन  लाखों  और  करोड़ों  गरीब  लोगों
 पर  रहम  खा  कर  उनकी  हालत  बेहतर  बनानी

 चाहिए  ।  गवर्नमेंट  को  यह  भूल  नहीं  जाना

 चाहिए  कि  फ्रेंच  रेवोलूशन  जब  आया  था
 तो  वह  बड़े  आदमियों  द्वारा  नहीं  लाया  गया
 था  वह  छोटे  और  बेकस  आदमियों  द्वारा  ही
 लाया  गया  था  ।  आज  इन्हीं  गरीब  लोगों
 के  बच्चे,  आपकी  फौज  में  भरती  होकर  देश
 की  रक्षा  कर  रहे  हैं  -  उनके  ही  सपूत  नेफ़ा

 में  मोर्चा  लगाये  पड़े  हुए  हैं।  देश  में  चाहे  बह
 मकानबनाने  का  प्रोग्राम  हो,  चाहे  नहरें  खोदने  ब

 डेम  बनाने  का  काम  हो,  देश  का  सारा  निर्माण

 कार्य  ये  छोटे  लोग  ही  अपना  खून  पसीना

 एक  कर  के  कर  रहे  हैं  इसलिए  सरकार  को

 इन  छोटे  आदमियों  को  देहात  के  गरीब

 निवासियों  को  रिलीफ  देनी  चाहिए  ।  मिट्टी
 के  तेल  की  डयूटी  में  उन्हें  रियायत  देनी

 चाहिए  ।

 ज़ब  मैं  सरकार  से  काटेज  इंडस्ट्रीज
 को  गांवों  में  डेवलप  करने  की  मांग  कर  रहा

 हूं  तब  मेरे  सामने  केवल  एक  ही  मुल्क  अर्थात

 जापान  जाता  है  जिसने  कि  अपने  देश  में

 काटेज  इंडस्ट्रीज  को  डेवलप  किया  है  ।

 इस  बारे  में  स्टडी  करने  के  लिए  हमारे
 झ्रफसरान  वहां  और  अन्य  देशों  को  जाते

 हैं  लेकिन  उसका  कोई  कारगर  नतीजा

 काटेज  इंडस्ट्रीज़  के  प्रसार  के  रूप  में  देश  में

 होता  दिखाई  नहीं  देता  है  अलबत्ता  विदेशों

 में  इसका  अध्ययन  करने  जाने  वालों  की

 वापिसी  पर  तरक्की  होती  ज़रूर  दिखाई
 देती  है  |  काटेज  इंडस्ट्रीज़  के  बारे  में  सिर्फ

 जापान  ही  एक  ऐसा  मुल्क  है  जिसने  कि  एक
 मिसाल  कायम  की  है  ।  हमारे  देश  में  इस
 दिशा  में  अभी  तक  कुछ  विशेष  नहीं  हो  पाया

 जो  कि  एक  खेद  का  विषय  है  ।  सरकार  को

 कौटेज  इंडस्ट्रीज़  के  लिए  और  ज्यादा  रकम

 रखनी  चाहिए,  एक  करोड़  या  दो  करोड़
 से  कुछ  भी  बनने  वाला  नहीं  है  ।

 कम्यूनिटी  प्रोजक्ट  का  देश  में  काम

 बहुत  ही  भ्र संतोषजनक  रहा  है  ।  रिपोर्ट  में

 हम  देखते  हैं  कि  उसके  ऐडमिनिस्ट्रेशन  पर

 स्टाफ़  शादी  पर  और  एक  भ्र फसरों  की  फौज

 पर  ग्रांट  का  बेश्तर  हिस्सा  सर्फ  हो  रहा  है,

 ऐक्चुअल  काम  पर  बहुत  ही  कम  पैसा  खच

 हो  रहा  है  ।

 श्री  ट्पागी  :  इन  तमाम  आइटम्स  के

 लिए  सूबों  की  हुकूमतों  ने  भी  अपने  बजट  में

 गुंजाइश  रखी  है  यह  सारे  हिन्दुस्तान  भर

 के  लिए  नहीं  है  ।
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 दी  लहरी  सिंह  :  मैं  चूंकि  मुख़ालफ़त

 में  बैठा  हुआ  हूं  इसलिए  केवल  राजनैतिक
 कारण  से  यह  सब  नहीं  कह  रहा  हूं  ।  भाप
 भले  ही  गवन॑  मेंट  की  तरफ़  से  कोटे  इंडस्ट्रीज
 केबारे  में  तस  चली  दिला  दें  लेकिन  क्या  भाप

 वाक़ई  दिल  पर  हाथ  रख  कर  कह  सकते  हैं
 कि  झापने  काटेज  इंडस्ट्रीज  रूरल  लाइफ़
 में  दी  हैं  ?  यह  कहां  मिली  है  ?  झगर  दी
 भी  हैं  तो  वह  पैसा  लेकर  शहरों  को  दी  है  t

 कम्युनिटी  प्रोजेक्ट  का  डे  साहब  का

 मुहकमा  कुछ  भी  गांव  वालों  को  रिलीफ़
 देने  का  काम  नहीं  कर  रहा  है  ।  धड़ल्ले  से
 सरपंच  गांवों  में  रिश्वत  खा  रहे  हैं  भोर  गांव
 वालों  को  राज  भी  हेरा  किया  जा  रहा  है
 किसानों  पर  जुल्म  हो  रहा  है  ।  यह  कैसी
 अंधेरगर्दी  डे साहब  की  नाक  के  नीचे  गांवों
 में  चल  रही  है  भ्राख़िर  यह  पापुलर  गवर्नमेंट

 है,  डेमोक्रेटिक  गवर्नमेंट  है,  महात्मा  गांधी  के
 चेलों  की  गवर्नमेंट  है  और  ऐसी  हालत  गांवों
 में  लोगों  की  होना  अफसोस  की  बात  है
 शौर  डे  साहब  को  तो  झपने  पद  से  इस्तीफ़ा
 दे  देना  चाहिए  ।  अगर  यह  गवर्नमेंट  फेल  होती
 है  तो  सबसे  बड़ा  इलज्ञाम  इस  कम्युनिटी
 डेवलपमेंट  डिपार्टमेंट  पर  करायेगा  कि  उसका

 प्रोग्राम  सही  मानों  में  प्रबल  में  नहीं  जाता  है  ।

 इस  महकमे  द्वारा  केवल  एक  बड़ी  फौज  मेनटेन
 करके  कौर  समय-समय  पर  बड़े-बड़े  इश्तिहार
 भारी  निकाल  कर  संतोष  कर  लिया  जाता

 है  t

 चूंकि  मेरा  समय  खत्म  हो  चुका  है

 इसलिए  बस  मैं  यही  पर  खत्म  करता  हूं  ।

 मैं  साशा  करता  हूं  कि  मैंने  जो  कुछ  सुझाव
 यहां  पर  दिये  हैं  प्रो  निवेदन  किया  है  उसको

 सही  रूप  में  गवर्नमेंट  लेगी  और  उन  पर  गौर

 करके  गांवों  की  हालत  बेहतर  बनाने  की

 कोशिश  करेगी  ।  जो  कुछ  मैंने  दर्ज  किया  है

 वह  नुक्ताचीनी  की  गरज़  से  नहीं  किया  है  1

 श्राप  उन  पर  गौर  करें  तो  अच्छा  है,  न  गौर

 करें  तो  भी  अच्छा  है  ।
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 Shrimati  Sharda  Mukerjee  (Ratna-
 giri);  Our  country  faces  today  one
 of  the  most  critical  periods  we  have
 experienced  since  independence,  It  is
 a  period  of  scarcity  and  a  growing
 feeling  of  insecurity.  It  is  also  a
 periog  of  uncertainty  on  our  borders,
 and  each  one  of  us  must  contribute  his
 legitimate  share  and  more,  for  on
 our  persona]  and  collective  effort  de-
 pends  the  very  existence  of  the  whole
 nation  and  the  future  of  our  children
 and  our  children’s  children,

 6  hrs.

 This  morning,  Shri  Masani,  a  very
 able  exponent  of  his  party,  opposed
 the  Budget.  I  would  say  that  any  one
 who  votes  against  the  Government's
 Budget,  votes  against  the  provision  of
 food  and  basic  necessities  for  our  peo-
 ple;  he  votes  against  the  strengthening
 of  our  defence  against  foreign  aggres-
 sion.  If  these  things  could  be  provid-
 ed  without  raising  additional  revenue,
 without  a  heavy  burden  of  taxation,
 then  indeed  the  Finance  Minister's
 task  would  be  an  easy  one.  It  would
 then  be  perfectly  justifiable  to  draw
 a  parallel  between  the  taxation  poli-
 cies  of  other  countries  and  ours.  But
 this  we  must  accept,  thig  basic  pro-
 mise,  that  revenues  have  to  be  raised,
 and  the  question  before  us  therefore

 is  whether  the  proposeq  taxes  are
 equitable,  whether  they  are  reasonable
 under  the  circumstances,  and  second-
 ly,  whether  the  Government  fulfils  its
 obligations  and  responsibility  to  the
 people  by  a  proper  utilisation  of  reve-
 nue.  The  Government’s  budget  is  a
 good  budget.  There  is  no  leeway  for
 further  concessions  in  the  present  cir-
 cumstances,  Personal  taxation  is
 lower;  some  of  the  consumer  articles
 should  come  down  in  price  due  to  the
 removal  of  reduction  of  excise  duties
 and  the  corporate  sector,  which  has
 shown  rising  profits  through  the  last
 decade  or  so  should  not  grumble  at
 the  taxes,  They  are  a  powerful  group
 and  their  voice  is  the  loudest  though
 their  gains  have  been  the  highest.  For
 those  with  salaries  and  no  perquisites,
 for  those  who  eke  out  8  meagre  liv~
 ing  in  the  countryside  or  the  crowded
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 tenements  of  the  city,  there  is  little
 relief  but  their  voices  are  muted,  They
 are  not  the  organised  sector.  Madam,
 if  people  were  to  render  unto  Caesar

 .all  that  was  Caesar’s  Government's
 coffers  would  swell  and  to  that  ex-
 tent  some  of  the  present  ills  which
 burden  our  economy  would  be  reduc-
 ed,  I  say,  reduced,  not  eradicated.
 For,  that  is  a  different  thing  altoge-
 ther  into  which  I  do  not  propose  to
 go  now.  If  people  paid  their  legiti-
 mate  taxes—the  tax  arrears  in  1963-64,
 were  Rs.  97°4  crores;  from  1953-54
 to  1963-64  the  tax  arrears  amounted
 to  Rs.  277-76  crores—if  there  was  a

 sudden  impulse  to  offload  unaccount-
 ed  money  to  the  Reserve  Bank  and
 give  up  60  per  cent  of  the  ill-gotten
 gains  and  pay  an  overall  tax  of  57
 per  cent,  if  an  unexpected  national
 zeal  made  people  want  to  convert  their
 gold  into  gold  bonds  which  promises
 a  return  of  7  per  cent,  in  other  words,
 if  this  chain  of  ‘ifs’  went  all  the  way
 through,  there  would  be  no  problems.
 As  it  happens,  well  intentioned  88
 these  proposals  are,  one  really  does
 not  expect  them  to  yield  the  legiti-
 mate  amount  to  the  revenues.  In
 effect  what  happens  is  that  people  say
 that  Government  does  not  play  fair
 and  the  Government  says  that  people
 do  not  play  fair.  It  is  a  never-ending
 cycle,  like  that  old  song  about  the
 chicken  and  the  egg.  Which  comes
 first,  the  chicken  or  the

 ¥
 g—the  egg

 or  the  chicken  or  the  chicken  or  the
 egg?  It  goes  on.  The  fact  is  that
 there  is  a  lack  of  confidence.  What  is
 it  that  really  makes  people  withhold
 co-operation,  which  makes  them  mis-
 trust  and  doubt  those  in  their  autho-
 rity?  What  is  it  that  has  shaken  the
 confidence  of  the  people?  Very  often
 it  is  the  faulty  implementation  of  poli-
 cies,  the  waste  and  negligence  in  the
 use  of  public  funds  especially  in  the
 public  sector,  the  overbearing  and
 could  not  careless  attitude  of  some
 Government  officials  and  I  would
 say,—even  Ministers,  the  utter  disre-
 gard  of  economy  in  relation  to  their
 own  expenditure  on  State  account—
 all]  these  and  others  are  glaring  ex-
 amples  of  their  lack  of  responsibility
 towards  the  country  and  the  people.

 Unless  the  Government  mends  its  own
 ways  and  caste  the  mote  out  of  its
 Own  eye,  can  you  expect  the  people  to
 respond  or  fulfil  their  responsibility
 to  the  country?  In  no  country  which
 calls  itself  a  democratic  country,
 Madam,  have  J]  seen  such  a  cavalcade
 of  cars  preceding  and  following  the
 Ministers’  cars  as  I  have  seen  in  our
 cities.  In  no  democratic  country,
 Madam,  do  Ministers  and  officials  oc-
 cupy  such  extravagant  houses  which
 is  quite  out  of  keeping  with  the  con-
 ditions  in  our  country,  nor  have  I  seen
 so  much  of  additional  staff  being  used
 for  personal  work  as  they  do  here.

 The  Minister  of  Works  and  Housing
 (Shri  Mehr  Chand  Khanna):  I  hope
 you  also  include  ‘officers’,

 Shrimati  Sharda  Mukerjee:  I  said
 “officials  and  Ministers.”  |  saiq  “Min-
 isters”  reluctantly,  but  unfortunately
 I  have  seen  them  have  sometimes.
 have  I  seen  public  servants  assume
 the  mantle  of  this  inordinate  and  dic-
 tatorial  authority  over  the  people,  as

 T  have  seen  them  here  sometimes.  They
 do  not  behave  like  public  servants,  but
 like  public  masters.

 An  hon.  Member:  Shri
 happy.

 Shrimati  Sharda  Mukerjee:  The
 people  know  only  too  well  that  for  a
 price  anything  can  be  arranged;  that
 subversion  of  laws  and  regulationg  is
 an  easy  matter  if  you  know  the  ropes
 and  that  is  what  undermines  the  con-
 fidence  of  the  people.

 Masani_  is

 Take  the  question  of  our  exports.
 We  are  short  of  our  Plan  target  of
 Rs.  900  crores  by  about  Rs,  90  crores.
 And  to  remedy  that,  the  Finance  Min-
 ister  has  given  a  rebate  of  5  per  cent
 on  the  value  of  goods  exported.  It
 is  all  very  good;  it  is  a  very  good
 plan,  But  that  apart,  the  export  trade
 hag  become,  or  is  about  the  biggest
 racket  in  the  country,  not  only  in  re-
 lation  to  the  leakage  of  foreign  ex-

 change  but  in  other  ways  as  well.
 Last  year,  [  was  in  some  of  the  west-
 ern  countries,  and  I  heard  complaints,
 constant  complaints  about  the  goods
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 being  below  par  in  comparison  to  the
 approved  samples  sent,  about  the  dis-
 honest  methods  of  Indian  business-

 men  and  such  other  things.  Who  gives
 these  export  licences?  Who  decides  as
 to  who  should  be  allowed  to  export
 a  certain  commodity?  And  how  is
 this  done?  So  many  of  our  officers
 go  abroad  to  promote  trade  relations.
 We  maintain  a  large  staff  of  people,
 trade  attaches  and  others,  and  what  is
 the  net  result  of  it  all?  We  sent  shoes
 to  Russia,  shoes  which  had  cardboard
 soles.  How  does  this  sort  of  thing
 happen?  If  such  things  are  allowed
 to  go  on,  can  we  really  expect  to
 expand  our  exports  and  gain  a  better
 reputation  abroad?  I  would  like  to
 know,  when  the  Government  has
 assumed  so  much  power  unto  _  itself,
 why  it  does  not  prevent  such  things
 from  happening.

 As  regards  the  corporate  sector,  I
 cdo  not  understand.  what  they  have
 to  grumble  about  it.  If  anyone  has
 done  well  out  of  this  budget,  it  is  the
 corporate  sector,  But  who  shouts  the
 loudest  about  it?  Shri  Masani—I
 would  not  say  he  does  it  loudly,  but

 he  speaks  very  affirmatively.  The
 protagonists  and  the  protegees  of  the
 corporate  sector.  With  the  new  pro-
 duction  incentives—a  reduction  of  tax
 liability  for  certain  companies  which
 are  engaged  in  manufacturing  or  pro-
 cessing  things  or  in  basic  industries,
 from  60  to  50  per  cent  on  the  first  0
 lakhs  of  income  and  other  such  con-
 cessions—I  should  think  that  they
 would  express  some  satisfaction,  But
 no;  not  only  do  they  express  their
 protest  in  a  loud  voice,  but  from
 newspapers  we  find  there  is  a  fall  ip
 the  stock  market.  It  is  rather  sur-
 prising  to  know  that  the  stock  mar-
 kets  also  are  not  always  controlled
 by  investors.  Why  is  it  that  they  are
 more  controlled  by  the  financiers,  and
 how  long  can  they  sustain  this  fall
 in  the  prices?  As  far  as  investors  are
 concerned,  it  is  true  that  they  are  shy
 of  investing  in  industries.  Of  course,
 the  return  from  the  industrial  invest-
 ments  is  not  comparable  to  the  return
 from  things  like  housing  or  loaned-out
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 money.  The  corporate  sector  has  cer-
 tainly  contributed  a  tremendous
 amount  to  the  national  development
 and  its  admirable  progress  and  the
 rate  of  growth  have  been  certainly
 undeniable.

 But  one  must  remember  that  they
 have  had  a  protected  market  and  they
 have  had  a  booming  market  and  they
 have  not  been  exactly  stranded  as  far
 as  assistance  from  the  Government
 was  concerned.  As  I  said,  the  only
 rather  noticeable  feature  of  this
 budget  is  that  it  has  done  nothing  to
 change  the  balance  from  the  mono-
 polistic  control  of  the  top  industrial
 groups  to  a  more  diversified,  a  more
 evenly  distributed  pattern  of  indus-
 trial  structure,  Is  it  not  time  that  the
 Government  broadened  the  industrial
 base  and  made  it  possible  for  small
 and  medium  entrepreneurs  to  come
 into  the  field?  The  Government  can-
 not  say  it  is  working  towards  a  more
 equitable  distribution  of  wealth  and
 a  higher  standard  of  living  and  then
 absolve  itself  of  any  further  respon-
 sibility  beyond  framing  legislation
 and  collecting  taxes.  Is  it  not  a  fact
 that  the  LIC,  the  Industrial  Finance
 Corporation,  the  State  Bank  and  other
 Government-controlled  financial  insti-
 tutions  give  loans  mainly  to  top  indus-
 trialists?  Is  it  not  a  fact  that  Govern-
 ment  has  equity  holdings  either  dir-
 ectly  or  through  the  L.I.C.  mainly  in
 large  industrial  groups?  JI  do  not,  for
 a  moment,  say  that  loans  or  financial
 assistance  should  be  given  without  ade-
 quate  investigation  or  enquiry  into  the
 balance  sheets,  managerial  ability  and
 such  other  things.  ButI  cannot  under-
 stand  why  it  should  be  restricted  to
 large  industrialists  and  why  it  should
 not  also  be  given  to  the  smaller  men.
 We  are  told  that  the  large  industrial
 groups  give  better  return.  How  far
 is  it  true?  Have  they  also  utilised
 the  assistance  properly?  Have  they
 not  fallen  back  on  their  interests  and
 such  things?  I  think  this  is  a  matter
 which  Government  needs  to  look  into.

 Two  months  ago,  I  was  in  Bombay
 and  I  found  there  was  credit  strin-
 gency  there.  If  there  is  money  any-
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 where,  it  igs  in  Bombay—plenty  of  it—
 but  you  can  have  it  at  a  price.  When
 a  man  goes  to  a  bank,  the  bank  says
 ‘no  money’  because  Government  has
 tighteneq  credit  and  increased  the
 bank  rate  from  5  to  6  per  cent.  He

 needs  money  to  carry  on  his  day-to-
 day  business  because  his  payments  are
 held  up.  He  then  goes  to  the  com-
 mercial  houses,  the  very  houses  to
 which  Government  hag  given  money.
 In  other  words,  Government  lends
 money  to  certain  industrial  groups
 and  those  people  are  loaning  out  the
 money  to  smaller  men  at  an  interest

 of  something  like-J2  per  cent.  This
 is  a  thing  that  Government  needs  to
 look  into,

 One  appreciates  that  to  curb  infla-
 tionary  pressures  in  the  country  and
 to  curb  prices,  the  Finance  Minister
 has  to  tighten  the  credit  and  increase
 the  bank  rate,  But  who  have  suffer-
 ed?  Not  the  people  who  did  not  need
 the  money,  but  the  people  who  need
 the  money,  Those  who  do  not  need
 money  have  control  over  scheduled
 banks.  They  can  get  as  much  as  they
 like  and  often  one  hears  that  they
 can  get  it  on  personal  security,  not  on
 security  which  you  and  I  are  required
 to  furnish.  However,  both  the  Maha-
 Janobis  Committee  report  and  Dr.
 Hazari’s  report  have  shown  that  the
 expension  in  industries  over  the  last
 0  or  42  years  has  been  mainly  on
 borrowing.  It  is  strange  that  the  Gov-
 ernment  pattern  and  corporate  sector
 pattern  seem  to  follow  the  same  trend.
 The  same  bug  seems  to  have  bitten
 both.  The  corporate  sector  borrow

 from  Government,  from  _  institutions
 like  the  World  Bank,  Industrial  Fin-
 ance  Corporation,  etc.  They  borrow
 from  each  other  and  from  private
 foreign  investors.  It  is  all  the  way
 there.

 Dr.  Hazari  gives  the  following
 breakdown  of  investment  in  the  cor-
 Porate  sector:  56  per  cent  from  bor-
 rowing.  l6  per  cent  from  share  capital
 9  per  cent  from  reserves  and  9  per
 cent  from  depreciation,  In  the  old
 days  it  was  considered  a  good  thing
 to  build  up  your  reserve  and  if  an
 investor  wanted  money,  he  looked  at

 the  reserve  of  the  company.  But  now
 you  do  not  do  that;  you  look  into  the
 borrowing  capacity  of  the  company.
 This  is  a  situation  that  we  have  creat-
 ed.  It  appears  from  these  two  reports
 that  the  top  four  industrial  complexes-
 control  almost  one  fourth  of  the  total
 share  capital  of  non-governmental
 companies  and  the  top  20  industrial
 complexes  control  one-third  of  the
 entire  share  capital  of  the  non-govern-
 mental  companies,

 Even  in  a  capitalist  country  like  the
 USA,  there  are  anti-trust  laws  and
 here  we  have  this  utterly  imbalanced’
 and  unrealistic  edifice  going  up  before
 our  eyes.  All  that  we  do  is  to  appoint
 a  committee.  And,  the  Committee
 gives  a  report.  Dr.  Hazari  gave  his
 report  two  years  ago,  Dr.  Mahala-
 nobis  gave  his  report  one  year  back.
 Have  we  done  anything’  about  it?
 They  have  not  even  been  published.
 They  are  not  even  available  to  Mem-
 bers  of  Parliament.  The  report  of
 Dr.  Mahalanobis  Committee  is  avail-
 able,  but  I  do  not  know  how  many
 people  have  received  it.  Dr,  Hazari’s
 report  has  got  lost  in  the  Planning
 Commission’s  cupboards.

 Has  the  Government  then  fulfilled
 its  obligations  and  responsibilities  in
 providing  for  equality  of  status  and
 opportunity,  and  social  and  economic
 justice  guaranteed  in  the  very  pream-
 ble  of  our  Constitution?

 Governmental  policies  which  look
 80  good  on  paper  are  supposed  to  be
 for  stopping  concentration  of  econo-
 mic  power.  What  are  these  policies?
 They  are:  policies  of  industrial  and
 import  licences,  policies  of  loans  and
 governmental  investment,  policies  of
 permitting  private  foreign  investment
 coming  into  the  country,  What  is  the
 result?  The  result  is  a  pyramid  with
 a  top-heavy  top.  The  base  for  which
 we  are  working—the  people  at  the
 bottom—is  not  very  broad.  What  has
 happened  in  the  last  few  years?  The
 policies  of  the  Government  have  help-
 ed  the  ‘haves’  and  left  out  the  ‘have-
 nots’.  To  them  that  have  more  shalt
 be  given,  and  from  them  that  have  not,.
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 even  that  which  they  have  shall  be
 taken  away  from  them,  That  is  the
 result  of  the  policies  followed  by  the

 -Government  aimed  towards  socialisa-
 tion.

 Shri  Mebr  Chand  Khanna:  You  are
 talking  like  a  good  Christian,

 Shrimati  Shardg  Mukerjee:
 than  that,

 Better

 Madam,  the  other  comment  I  would
 like  to  make  ig  that  there  should  be
 an  incentive  to  start  industries  not
 only  to  remove  the  social  imbalance
 but  also  to  remove  the  regional  im-
 balance.  All  the  industries  are  at
 present  around  Bombay,  Calcutta,
 Madras,  Ahmedabad  and  Kanpur.
 Beyond  these  places  nothing  exists.

 The  other  thing  is  about  sur-tax  and
 the  dividend  tax.  The  Finance  Min-

 ister  can  probably  work  out  how
 much  he  would  lose  if  the  sur-tax  and
 dividend  tax  were  at  least  excused  for
 new  companies,  They  must  builg  up
 reserves,  They  cannot  get  loans  like
 the  big  people.  At  least  give  them
 tax  relief  for  five  years.  If  you  can-
 not  do  that,  I  am  afraid  you  are  not
 going  to  have  a  broad  industria]  base.
 In  respect  of  the  dividend  tax—this
 I  do  not  say  for  the  sake  of  the  cor-
 porate  sector,  I  am  saying  it  for  the
 sake  of  investors—if  you  want  to
 attract  more  investors  a  limit  of  0

 Per  cent  of  the  dividend  at  least
 should  be  exempted.  If  an_  investor

 -ean  get  today  only  5  per  cent  or  6  per
 cent  by  industrial  investment  why
 should  he  invest  his  money  in  indus-
 ‘tries  when  he  can  loan  his  money  and
 get  a  9  per  cent  return,  particularly
 when  he  does  not  know  what  chances

 -of  capital  appreciation  there  are,  when
 he  does  not  know  how  much  he  will
 get  at  the  end  of  three  or  four  years
 during  which  time  his  capital  will
 have  to  remain  idle?

 Then,  I  would  like  to  speak  a  little
 about  government  accounts.  One  finds
 that  the  Government  is  very  keen  to

 raise  revenues.  We  are  all  for  it.  I
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 think  the  country  requires  revenues.
 However,  one  finds  from  the  Central
 Government's  Audit  Report  for  964
 that  out  of  Rs,  743° 28  crores  capital
 invested  in  public  sector  enterprises
 we  got  a  return  of  only  0:2  per  cent.
 This  was  mentionegd  by  Shri  Masani
 also.  Hindustan  Steel  Ltd.  was
 granted  a  loan  of  Rs,  357  crores  on
 which  up  to  962  March  no  interest
 was  charged,  Does  this  indicate  a
 proper  utilisation  of  public  funds?

 We  were  told  that  the  Government
 has  not  proposed  a  deficit  budget,  that
 in  fact  it  is  a  balanced  budget  with  a
 small  overall  surplus.  But  what  in
 fact  does  a  deficit  or  a  surplus  budget
 mean  in  terms  of  conditions  in  our
 country?  I  find  the  Finance  Minister
 is  not  here.  But  hig  Deputy  ig  here
 ang  perhaps  he  would  explain  this.
 What  does  a  balanced  budget  in  our
 country  mean?  Is  it  related  to  the
 treasury  bills  and  cash  balances  of  the
 Gov-rnment?  Then  there  is  the
 Rs.  270  crore  loan.  How  much  does
 the  Finance  Minister  expect  the  peo-
 ple  to  take  out  of  this?  I  gather  the
 rest  will  have  to  be  subscribed  by  the
 Reserve  Bank  of  India.

 The  Annual  Report  for  964  of  the
 Reserve  Bank  of  India  states  that  in-
 vestment  in  Government  securities  by
 the  Reserve  Bank  and  other  banks  in
 1963-64  was  Rs.  28l  crores.  And  what
 is  its  comment?  It  says:

 “Governmental  indebtedness  to
 the  banking  system,  comprising
 of  investments  in  Government  se-
 curities  by  the  Reserve  Bank  and
 other  banks  (excluding  the  invest-
 ments  of  PL  480  and  PL  665)
 funds  ang  ways  and  means  ad-
 vances  adjusted  for  Government’s
 cash  balances  with  the  Bank,  con-
 tinued  as  in  preceding  two  years,
 to  be  the  dominant  expansionist
 factor.”

 Then  the  Report  also  mentions  chat
 the  Government’s  currency  liabilities
 to  the  public  have  been  increasing.
 Last  year  it  was  Rs.  77  crores  as
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 aganist  Rs,  7]  crores  the  previous
 year,  One  does  not  know  how  much
 it  will  be  in  the  current  year.

 Then,  we  have  a  deposit  of  Rs.  9l
 crores  from  PL  480  funds  as  compared
 to  Rs.  l  crores  last  year.  All  this
 extra  money  is  going  to  be  put  in  cir-
 culation,  Is  this  any  different  from
 a  deficit  budget  when  related  to  the
 available  commodities?  Is  this  not
 going  to  cause  inflation?  Or,  are  we
 having  a  balanced  budget,  as  I  said.
 in  terms  of  Government  scripts  and
 Government  cash  balances?  This  5
 a  point  which  I  would  like  the  Fin-
 ance  Minister  to  explain.  What  does
 a  balanced  budget  mean  in  our  coun-
 try?

 36.22  brs.

 {Mr.  Deputy-Sreaker  in  the  Chair  ]

 Last'y,  I  would  like  to  end  up  by
 saying  that  despite  what  I  have  said,
 I  support  the  budget.

 An  hon.  Member:  Don’t  say  ‘sO.
 What  an  end  to  a  beautiful  speech!

 Shrimati  Sharda  Mukerjee:  The
 Government  will  have  to  come  in  ina
 big  way  not  only  in  respect  of  broad-
 ening  the  industrial  sector  but  also  in
 respect  of  the  agricultural  sector.  Un-
 lesg  the  industrial  sector  is  diversified
 and  unicss  the  Government  also  ex-
 pends  some  energy  and  money  on  the
 agricultural  sector,  we  can  never  hope
 to  meet  the  people’s  growing  need  for
 the  basic  things  of  !ife—employment,
 food,  c’o'hing  and  housing,  ध

 Shri  R.  Ramanathan  Chettiar\
 (Karur):  Sir,  let  me  first  of  all  con-
 gratula‘e  my  hon.  friend,  the  Finance
 Minister,  for  having  introduced  q  sur-
 plus  budget.  Let  us  hope  the  era  of
 deficit  budgets  is  over  and  the  era  of
 surplus  budgets  has  set  in,  The
 budget  that  he  has  presented  no  doubt
 has  resul‘ed  on'y  in  a  very  small  sur-
 plus.  Let  us  hope  that  the  pattern  of
 budge's  to  follow  in  the  Fourth  Plan
 will  be  based  on  the  budget  that  he
 present-d  to  this  hon.  House  on  the
 28th  February,
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 We  have  had  rather  a  _  strenuous
 period  of  economic  gtress  and  strain
 during  the  last  few  months,  especially
 on  the  food  front.  Thanks  to  Prove
 dence,  we  haye  had  a  good  crop,  both
 of  wheat  and  rice,  and  with  the  help
 of  friendly  countries  we  hope  to  im-
 port  sufficient  quantities  of  rice  and
 wheat  to  tide  over  our  difficulties  for
 the  rest  of  the  year,  But  all  the  same
 prices  are  shooting  up  and  I.  would
 urge  upon  the  Finance  Minister  and
 the  Planning  Commission  to  keep  ‘
 watch  on  the  price  situation  and  see
 that  prices  do  not  unduly  rise.

 Then,  I  come  to  the  question  of
 deficit  financing  which  has  been  the
 cause  of  inflation  all  these  years  and
 I  am  glad  that  a  leaf  has  been  taken
 out  in  this  year’s  budget  and  the  Fin-
 ance  Minister  will  not  resort  any  more
 to  deficit  financing,  But  that  alone
 will  not  do.  The  more  the  money  fs
 pumped  the  more  are  the  chances  of
 inflation,  So,  the  Finance  Ministry
 and  the  Planning  Commission  should
 have  g  strict  control  over  the  infta-
 tionary  tendency  and  curb  it  at  what
 ever  level]  it  should  be  curbed.

 Now,  let  me  come  to  the  question  of
 indirect  taxation.  The  Finance  Min-
 ister  has  given  some  relief  in  respect

 of  cloth,  footwear  and  a  few  other
 items.  No  doubt,  this  will  bring  down
 the  prices  of  articles,  All  the  same
 the  masses  expected  him  to  give  some
 relief  in  respect  of  kerosene.  The
 high  excise  duty  on  kerosene  is  really
 working  very  great  hardship  particu-
 larly  in  the  rural  areas  ang  I  would
 earnestly  appeal  to  the  Finance  Mtn=
 ister  to  consider  whether  he  can  give
 some  relief  in  this  respect  also.

 Sir,  we  had  a  great  disaster  in  the
 south  last  December,  a  tidal  wave,  m
 the  island  of  Rameshwaram  and  Dha-
 nashkodi  and  number  of  lives  were
 lost  and  properties  also,  We  are
 grateful  to  the  Finance  Minister  for
 almost  immediately  rushing  to  Ram-
 eshwaram  and  seeing  the  spot  himself
 and  I  hope  he  would  render  all  posst=
 ble  assistance  to  those  people  affected
 in  this  great  disaster.
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 I  am  one  of  those  who  have  bcen

 urging  about  taking  up  the  Sethu-
 samudram  project.  Now  I  know
 Government  have  rea  ised  the  urgent
 need  for  this  project  and  I  am  sure
 that  the  Finance  Minister  and  the
 Planning  Commission,  will  see  that
 this  project  is  implemented  at  least
 in  the  Fourth  Plan.

 Shri  Raghunath  Singh
 It  will  be  implemented.
 most  essential  thing.

 (Varanasi):
 It  is  the

 Shri  R.  Ramanathan  Chettiar:  I
 would  like  to  have  the  assurance  from
 the  Finance  Minister,  not  from  you.

 Shri  Raghunath  Singh:  The  Ship-
 ping  Board  has  passed  it.

 Shri  R.  Ramanathan  Chettiar:  Now,
 coming  to  the  direct  taxation,  we
 are  grateful  to  the  Finance  Minister
 for  the  reliefs  he  has  given  even
 though  they  are  only  in  a  small  mea-
 sure.  One  silver  lining  is  that  he
 has  given  relief  at  all  levels,  I  mean,
 to  all  levels  of  taxation.  I  have,
 however,  one  or  two  observations  to
 make  in  respect  of  particular  aspects
 of  this  taxation.  In  regard  to  earned
 income,  the  hon  Finance  Minister  has
 brought  down  the  level  of  taxation
 from  82°5  per  cent  to  74°75  per  cent
 for  incomes  above  the  level  of  Rs.  3
 lakhs.  In  respect  of  unearned  income,
 he  has  brought  it  down  from  88-25
 per  cent  to  8]°5  per  cent  for  incomes
 above  the  level  of  Rs.  70,000.  I  do
 not  know  why  this  inequity  shou'd
 continue  between  earned  and  unearn-
 ed  incomes.  I  think  that  it  is  about
 time  that  the  Finance  Minister  thinks
 over  this  matter  seriously  and  ives
 ‘up  this  inequitous  position  and  reck-
 ons  the  income  only  on  one  basis  and
 see  that  the  people  who  are  classified
 88  having  unearned  incomes  do  not
 suffer.

 _  Shri  D.  N.  Tiwary  (Gopalganj):
 Does  my  hon.  friend  mean  to  say
 that  tha  same  tax  should  be  levied
 on  black  money  and  whit:  monc,?
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 Shri  R.  Ramanathan  Chettiar:  I  am
 not  talking  of  black  money  and  white
 moncy  at  all,  but  I  am  talking  of
 earned  income  and  unearned  income.
 There  is  a  subtle  difference  in  bet-
 ween  the  two  types  of  income.  I  may
 point  out  that  any  income  from  divi-
 dends  is  termed  as  unearned  income
 simply  because  it  is  not  carned  from
 salaries.  But  if  a  person  is  a  salary-
 carncr,  and  gets  addiliona  income  by
 dividends  from  the  company  ory  com-  *

 panies  in  which  he  is  employcd,  his
 income  is  termed  as  earned  income.
 Thus,  there  is  an  inequitous  position
 here.  The  former  category  of  people
 are  those  who  contribute  really  to-
 wards  capital  formation.  I  have  stres-
 sed  this  particular  point  in  order  to
 enthuse  or  induce  such  people  to
 invest  more  and  more  in  the  corpo-
 rate  sector  in  our  developing  eno-
 nomy.  Otherwise,  I  may  tell  the  hon.
 House  that  unearned  income  assessces,
 after  paying  income-tax,  annuity
 deposits,  wealth-tax  and  in  some  cases
 expenditure  tax,  are  left  with  hardly
 anything  to  save  much  less  to  invest.
 That  is  the  real  position  today.  That
 is  why  I  am  stressing  that  this  in-
 equity  between  earned  and  unearned
 incomes  should  be  done  away  with.

 Now,  I  come  to  the  question  of  civil
 expenditure.  Thanks  to  our  present
 Finance  Minister,  he  has  made  some
 economy  in  civil  expenditure  during
 the  last  year.  All  the  same,  I  think
 that  there  is  sufficient  room  to  exp!cre
 further  and  see  whether  more  eco-
 nomies  could  not  be  effected  in  which-
 ever  Ministries  or  Department  it  is
 possible  to  do  so.  After  all,  in  a  bud-
 get  of  about  Rs,  2000  crores,  it  will  not
 be  very  difficult  to  effect  an  economy
 of  5  per  cent,  which  would  comes  to
 only  about  Rs.  00  crores.  I  do  not
 think  that  it  is  beyond  the  realm  of
 possibility  to  attempt  at  that.

 The  hon.  Minister  has  also  stated
 that  there  would  be  a  ceiling  limit  of
 70  per  cent  for  the  corporate  sector.
 I  doubt  whether  this  will  apply  to
 section-04  companies  also.

 Shri  Morarka:  No,  it  would  not.
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 Shri  R.  Ramanathan  Chettiar:  The
 hon.  Minister  is  not  quite  clear
 on  this  point.  I  would  like  him  to
 sympathetically  consider  the  case  of
 section-l04  companies  also  for  this
 bencfit  so  that  those  companies  also
 might  be  enabled  to  build  up  reserves.
 After  al’,  these  section-04  companies
 are  playing  an  important  part  in  the
 economy  of  our  country  and  that
 aspect  should  not  be  lost  sight  of.

 Now  I  come  to  the  new  taxation  on
 urban  properties,  Already  urban  pro-
 perties  are  subject  to  wealth  tax.
 Now  the  Finance  Minister  has  intro-
 duced  this  new  tax  ranging  from  one
 to  four  per  cent  in  cities  with  over
 2  lakh  population,  that  ig  5  lakhs  over
 the  limit  one  per  cent,  next  5  lakhs
 two  per  cent;  like  that  it  goes  on  up-
 to  four  per  cent.  It  almost  tanta-
 mounts  to  double  taxation.  Already
 the  local  taxes  are  so  heavy  that
 houscowners  are  unable  to  meet  those
 taxes.  This  comes  on  top  of  it  and
 this  is  based  on  market  value.  I
 woulg  only  request  the  Finance
 Minister  to  go  into  this  and_  see
 whether  the  basis  of  valuation  cannot
 be  changed.  It  should  not  be  on
 market  value,  it  should  be  based  as
 it  is  on  wealth  tax  as  at  present.

 You  know  Government  and  the
 people  are  crying  for  more  house
 building  programmes.  I  am  glad  the
 Minister  of  Housing  is  also  here.  I
 am  sure  he  would  also  agree  that
 there  is  a  real  crying  need  for  more
 housing,  but  this  will  be  a  damper  on
 many  more  house  building  program-
 mes.  I  am  sure  he  will  also  appeal
 to  the  good  offices  of  our  Finance
 Minister  ang  see  that  this  tax  does
 not  dampen  the  house  building  prog-
 ramme  in  the  country.

 The  people  of  Madras  have  been
 disillusioned  over  the  inordinate  de-
 lay  in  the  Central  Government  taking
 a  decision  in  regargqg  to  the  Salem
 steel  plant.  This  project  was  almost
 finalised  in  the  middle  of  May  1964,
 I  do  not  know  for  what  reason  this
 ig  tagged  on  to  other  projects  like
 Bailadilla  and  Hospet  by  our  present
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 980००  Minister.  Actually  Dastoor  and
 Company  reported  on  the  eccnomic
 feasibility  of  this  plant.  They  have
 confirmed  its  viability  also.  Even
 foreign  experts  have  come  to  this
 conclusion:  It  is  a  plant  of  0-5  million
 tonne  capacity.  The  Government  of
 Madras,  on  the  basis  of  the  Central
 Government  almost  reaching  a  final
 decision,  have  acquired  more  than
 24,000  acres  round  absut  Salem,  I
 do  not  know  why  a  decision  on  this
 matter  is  now  hanging  fire.  I  would
 appeal  not  only  to  the  Finance
 Minister  but  also  to  the  Stee]  Minis-
 ter  and  the  Planning  Commission,
 that  the  aspirations  of  the  people
 should  not  be  dampened  by  such  un-
 due  delays  in  regard  to  project  which
 had  almost  come  into  final  stages
 only  a  few  months  ago.

 I  have  got  one  or  two  things  to  say
 about  banking  in  this  country.  We
 hear  from  day  to  day  that  the  bank-
 ing  world  is  not  running  smoothly,  in
 other  words  all  is  not  well  in  the  state
 of  Denmark.  I  understand  some  lead-
 ing  scheduleq  banks  are  undergoing
 troubles  due  to  improper  manage~
 ment,  and  the  Reserve  Bank,  which
 is  supposed  to  control  the  scheduled
 banks,  has  not  effectively  controlled
 some  of  the  malpractices  and  abuses
 in  this  sector.  There  are  two  views.
 One  is  the  extreme  view  that  the
 banks  should  be  nationlised,  and  the
 second  view  is  of  our  present  Finance
 Minister  who  thinks  that  stricter  con-
 trol  by  the  Reserve  Bank  will  do.  ]
 am  one  of  those  who  do  not  agree
 with  either  of  these  views.  I  am  one
 of  those  who  think  that  since  it  is  34
 years  since  we  had  a  Central  Banking
 Inquiry  Committee,  the  Finance
 Minister  should  consider  seriously
 the  question  of  appointing  a  Central
 Banking  Inquiry  Commission  to  go
 into  the  whole  structure  of  our  bank-

 ing  and  see  what  is  really  wrong  with
 our  banking  and  put  that  sec‘or  in
 order,

 There  is  a  lot  of  talk  abcut  our
 rupee.  Shri  Agarwala,  a  noted  eco-
 nomist,  has  said  that  our  rupee  is  not
 worth  more  than  47  paise.  We  must
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 (Shri  R.  Ramanathan  Chettiar]
 face  facts.  I  know  that  in  Hong  Kong,
 Singapore  and  other  places,  Pound
 Sterling  is  being  sold  at  Rs.  20  or
 even  more.  As  my  hon.  frieng  Shri
 Masani  said  today,  the  doliar  rate  is
 about  Rs,  7.60  whereas  the  official
 rate  is  Rs.  4.76.  I  think  it  is  high
 time  that  the  Finance  Minister  ser-
 lously  considered  the  question  of  ap-
 pointing  an  expert  committee  to  8०
 into  the  question  of  the  rupee  and
 take  whatever  steps  to  see  that  our
 rupee  does  not  depreciate  in  value.

 Another  important  point  is  this.  As
 the  hon.  House  and  the  rest  of  the
 country  know,  South  India,  particu-
 larly  Madras  State  has  gone  through
 a  very  difficult  period—I  mean  during
 this  language  agitation.  This  language
 problem  is  a  vital  one  १8  far  as  my
 State  is  concerned.  I  would  like  to
 tell  this  hon,  House  and  my  _  hon.
 friends  from  the  rest  of  the  country,
 especially  Hindi-speaking  friends,
 with  all  the  responsibility  that  I  can
 command  that  they  should  view  this
 matter  not  from  the  point  of  view  of
 South  vs.  North;  it  should  be  viewed
 us  a  national  problem.  After  all,  the
 unity  of  the  country  is  of  paramount
 importance.  Here  I  falter  because
 that  charming  personality  of  our  tace
 Yevered  leader,  Pandit  Jawahavial
 Wehru,  is  not  here.  This  is  the  flr.
 Budget  session  after  his  saq  demise,
 Sir,  I  falter,  you  will  excuse  my  fcel-
 ings  in  this  matter.  His  presence
 woulq  have  given  me  more  strengtn
 4o  gpeak  on  this  language  question,
 because  it  was  he  who  gave  us  an  as-
 surance  on  the  floor  of  thi;  House  in
 ‘1959,  and  based  on  that  assurance  the
 Official  Languages  Act  was  _  passed,
 but,  unfortunately,  the  word  used
 was  “may”  and  not  “shall”  as  fay  3०
 English  is  concerned.  ‘“May”  is  a  per-
 missive  word.  There  ar2  judgments
 to  this  effect  by  different  courts.
 “May”  means  ‘may  not,  and  so,  “shall”
 alone  should  have  been  used  in  that
 context,  The  Prime  Minister  and  tne
 Home  Minister  have  no  doubt  given
 an  assurance,  but  I  would  like  to  urge
 upon  them  that  while  realising  the
 value  of  the  assurances  given  by
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 them,  the  people  of  Madras  State
 would  like  that  the  Official  Languages
 Act  should  be  amended  in  this  session
 itself.  After  all,  their  expectations
 have  to  be  fulfilled;  because,  other.
 wise,  they  will  be  disillusioned.  With
 these  few  words,  I  suppert  this  year’s
 Budget  proposals.

 Shri  Dasaratha  Deb  (Tripura  East):
 Mr.  Deputy-Speaker,  I  must  say  that
 the  seventeen  years  of  Congress  rule
 shows  that  this  Government  is  neither
 capable  of  nor  willing  to  solve  basic
 problems  of  the  country  that  affect
 Our  people  very  seriously,  that  the
 whole  policy  of  the  Government  nS
 mainly  directed  to  make  the  rich
 richer  and  leave  the  ordinary  common
 people  go  to  grave.  This  Government
 could  not  solve  our  food  protlem.  If
 a  country  must  survive  then  this
 problem  must  be  tackled  effectively
 and  solved.  Our  Government  could
 not  solve  this  problem,  Do  not  the
 Government  claim  many  times  thai
 they  have  developed  certain  reas,
 here  and  there;  that  they  have  giver
 reliefs  to  certain  people  or  certain
 areas?’  But  it  is  not  a  question  whe-
 ther  some  areas  had  been  given  some
 relief  or  not,  The  question  is  whe-
 ther  in  the  totality  of  things,  the  suff-
 erings  of  the  people  had  decrea:ed?
 Have  they  solved  the  food  prcebiem,
 the  education  problem,  the  lang  pro-
 blem?  That  should  be  the  criteria  in
 answering  the  question  whether  the
 Government  is  leading  our  country  to-
 wards  prosperity  or  leading  it  down-
 ward.  It  is  by  these  questions  that
 this  Government  hag  to  be  judged.

 Recently  this  Goverrment  which
 claims  itself  to  be  the  preserver  of
 parliamentary  democracy,  raided  par-
 liamentary  democracy  in  Kerala;  they
 have  denied  the  communis,  members
 of  the  newly  elected  Kerala  legisla-
 tive  assembly,  their  fundamental
 right.  They  have  not  allowed  them  to
 function  because  they  are  not  letting
 out  the  elected  people  to  come  out  and
 function  as  the  majority  party  which
 hag  won  the  election,  They  are  being
 detained  in  the  jails.  It  is  a  very
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 shameful  Act  on  the  part  of  the  Gov-
 ernment.  We  have  heard  Mr.  Nanda
 taking  so  much  pains  and  making
 charge  sheets  again:t  the  left  com-
 munists.  This  charge  sheet  hag  been
 total'y  disproved  by  the  people  of
 Keraia.  If  they  haq  taken  these
 charges  to  a  court  of  law,  they  would
 have  known  what  it  was)  Why  shoud

 ‘not  this  Government  take  them  be-
 fore  a  court.  They  should  go  to  the
 court  and  prove  their  charges  be-
 cause  the  words  of  the  executive  can-
 not  be  regarded  as  the  final  word.

 Secondly,  I  must  remind  this  House
 of  one  thing,  They  say  that  the  so-
 Called  left  communists  are  engaged
 in  some  acts  of  treason.  They  have
 not  proved  what  the  charges  are
 against  my  colleague  Biren  Duita,  a
 member  of  Parliament  from  Tripura
 and  six  other  persons.  These  people
 have  not  joineg  the  left  Communists;
 they  have  neither  joined  the  right  nor
 the  left  Communists,  they  are  still
 maintaining  their  own  stand.  What
 are  the  charges  against  them?  I
 want  to  ask  this  Government  about  it.
 Why  have  they  been  arrested?  These
 people  had  been  charged  for  treason
 and  we  went  to  the  Supreme  Court
 and  23  people  were  released  by  the
 Supreme  Court  on  the  23rd  July.
 After  two  months,  again  my  hon.
 friend  Shri  Biren  Dutta  has  been
 arrested,  and  put  into  the  jail,  I
 want  to  have  an  answer  for  this,  and
 I  urge  the  Government  to  release
 these  people  or  take  them  to  the  court
 for  trial.  They  must  not  keep  these
 people  under  detention  for  an  unlimit-
 ed  period  without  any  trial.  ‘Chis  is
 my  demand.

 Then  I  come  to  the  question  of  the
 tribals.  This  tribal  problem  through-
 out  India  is  a  very  vital  one,  but  it
 has  not  been  solved  or  has  not  been
 effectively  dealt  with  by  this  Govern-
 ment.  They  are  bungling  with  _  this
 tribal  problem  everywhere.  whether
 in  Assam  or  in  my  State  of  Tripura.
 I  am  very  sorry  to  refer  to  these
 things,  because  our  people  have  been
 suffering  very  much.  For  your  infor-
 mation,  I  may  state  some  facts  that
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 are  facing  us  in  my  State.  I  have
 alzzady  sent  so  many  memoranda  to
 the  President,  the  Prime  Minister  and
 to  the  Home  Minister,  to  consider  all
 these  demands,  but  so  far  nothing  has
 been  done.

 What  actually  happened  after  the
 integration?  Before  integration,  in
 Tripura  State,  the  population  was
 5,3,0l0  of  whom  the  triba}s  alone  ac-
 counted  for  an  overwhelining  majo-
 rity  of  about  70  to  75  per  cent.  Then,
 after  integration,  due  to  partition,  a
 lot  of  refugees  entered  our  State.
 According  to  the  396l  census.  the
 total  population  of  Tripura  3s  11,41,764
 of  whom  the  tribal  population  alone
 comes  to  3,6,75l.  It  is  about  3l  per
 cent  or  so.

 After  this  Khulna  incident  a  70
 of  people  have  come  in  there,  and
 many  more  are  still  coming.  I  was
 told  by  our  Chief  Minister  that  if  the
 figure  is  calculated  correctly,  it  would
 be  not  less  than  4  lakhs,  and  these
 people  are  not  getting  any  rehabilita-
 tion  aid  there.  This  is  one  of  the
 urgent  problems,  refugee  problems,
 that  the  tribal  population  is  facing.
 They  are  not  getting  land  and_  that
 is  a  very  serious  problem  What
 actually  takes  place  in  our  State  is
 that  competition  for  land  is  increas-
 ing  day  by  day,  and  in  places  like  our
 State,  because  the  people  are  very
 weak  and  are  in  a  minority,  they  do
 not  know  the  legal  intricacies  and
 other  things.  Hundreds  of  _  tribal
 people  have  been  evicted  from  their
 lands,  In  the  years,  963  and  1964,
 eviction  tock  place  on  a  mass_  scale
 throughout  Tripura  State.

 In  this  connection,  I  may  read  out
 certain  figures  which  I  had  collected
 very  recently,  last  February.  In  one
 village,  Raj  Nagar,  25  families  have
 been  evicted  from  02  acres  of  land.
 Shantinagar  is  a  small  village;  from
 there,  24  families  have  been  evicted
 and  the  land  involved  is  57  acres.
 Durgapur:  35  famllies  and  the  land
 involved  is  92  acres.  Brahmeshara,
 23  families  and  84  acres.  Gokulnagar
 32  families  and  83  acres  of  land.
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 Kalyanpur,  88  families  and  456  acres
 of  land.  Thus,  from  a  total  of  72
 village  including  six  which  I  have
 not  time  to  mention—in  two  mecnths,
 495  fumilies  have  been  evicted  from
 their  tand  forcibly  by  the  non-tribal
 people,  and  the  lang  area  involved
 comes  to  a  total  of  1,889,  acres.
 Throughout  Tripura  State,  I  could  not
 collect  the  total  figure,  but  I  have
 visited  and  gone  from  one  village  to
 another.  The  figures  that  I  have
 generally  collected  so  far  involve
 4,000  tribal  families  who  have  been
 evicted  from  15,000  acres  of  land
 Quring  one  year,  1963-64,  This  is  not
 exhaustive.  I  have  gone  from  village
 to  village  collecting  the  names  of
 persons,  plot  numbers,  etc.  If  the
 House  desires  I  can  submit  them  to
 the  House.

 General  Budget—

 1  must  clarify  that  these  tribal  peo-
 ple  are  not  against  the  se*tlement  of
 refugees.  In  fact,  when  our  State
 tntegrated  into  the  Indian  Union,  in
 the  beginning  the  tribal  people  accep-
 ted  the  refugzes  and  gave  them  land.

 They  never  raised  their  voice  against
 the  refugees.  But  now  the  problem
 ts  that  the  population  has  increased
 more  than  four  times.  The  host  has
 been  placed  on  the  mercy  of  the

 quest;  the  owners  have  been  de-
 throwned  and  have  become  street

 beggars.  So,  naturally  in  this  con-

 dition,  the  local  people  hesitate  be-
 cause  they  have  been  evicted.  In

 i962,  50,000  tribal  families  went  to
 Assam  in  search  of  their  land,  but

 they  could  not  find  it.  They  came

 back  to  our  State  in  search  of  land,
 but  they  could  not  find  it.  Ultimately
 ft  is  very  shameful  and  disgraceful
 for  the  Government  and  for  the  en-

 tire  country  that  these  triba]  people
 could  not  stay  in  their  traditional
 home  of  Tripura  and  last  year  2,500
 families  have  migrated  to  Pakistan

 because  they  did  not  get  any  shelter

 in  India.  I  draw  the  attention  of  the

 Home  Minister  and  the  Prime  Minister
 wut  they  did  not  do  anything.  These

 people  had  migrated  at  a  time  when

 the  non-Muslim  residents,  the  Hindus,
 in  Pakistan  could  not  stay  there  and
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 they  had  to  migrate  India,  In  such  a
 critical  period,  you  can  imagine  under
 what  difficuties  which  they  were  fac-
 ing  in  our  State  these  tribals  had  to
 leave  their  homeland.  So,  Govern-
 ment  must  realise  that  there  was
 something  seriously  wrong  with  the
 Government  in  dealing  with  the  tri-
 bals.

 According  to  the  fifth  schedule  of
 our  Constitution,  wherever  iribals  are
 in  a  ‘majority,  they  should  be  declared
 as  scheduled  areas  and  there  certain
 areas  should  be  demarcated  whcre  the
 non-tribal  people  should  not  be  settl-
 ed.  That  is  our  demand.  This  is  not
 a  new  thing.  In  fact,  we  had  that
 provision  during  the  Maharaja’s
 period.  There  was  a  declaration  in’
 94l  whereby  the  Tripura  Maharaja
 reserved  ecrtain  areas  exclusively  for
 the  tribal  people  and’  non-tribals  were
 not  allowed  to  settle  there.  But  the
 present  government  has  _  practically
 negated  it.  They  have  not  abrogated
 the  Maharaja’s  orders  in  writing,  put
 in  fact  they  have  allowed  everybody
 to  enter  those:  areas,  So,  the  tribal
 people  have  suffered  very  much  in  our
 State.  What  will  they  qo?  All  the
 plain  lands  have  been  given  to  the
 non-tribals.  In  order  to  get  .more
 forest  revenue,  the  entire  jungle  areas
 have  been  declared  ag  furest  reserve
 ang  the  tribal  people  have  never
 been  allowed  to  cultivate  those  areas.
 They  are  neither  getting  any  culti-
 vable  land  in  the  plains  nor  getting
 any  land  in  the  jungles  for  cultivation.
 How  do  you  expect  them  to  live?  The
 Government  must  answer  this  ques-
 tion.  It  is  a  very  serious  problem.
 This  must  be  tackled  in  the  right  way.
 Even  the  Dhebar  Commission  suggest:
 ed  at  one  place:

 “At  present  there  are  no  sche-
 dule@  areas  in  this  Territory.  The
 Chief  Commissioner  has  suggest-
 ed  that  the  areas  of  Kanchanpur,
 Chhamanu,  Amarpur,  Teliamura
 Block  and  some  area  un-
 der  Sadar,  Belonia  and  Sub-
 room  sub-divisions  which  are

 contiguous  to  Amarpur  and  Telia-
 mura  Blocks,  and  have  a  prepon-
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 derence  of  tribal  population  may
 be  declared  scheduled  areas.  Ai-
 ternatively,  the  tribal  area  stated
 above,  should  be  grouped  under
 tribal  development  blocks,  should
 be  grouped  under  tribal  develop-
 ment  blocks,  so  thut  the  buik  of
 tribal  population  is  brought  un-
 der  intensive  development  pro-
 gramme.”

 Ww  hrs.
 I  opposed  this  alternative  in  the  be-
 ginning  itself.  I  said  that  this  alter-
 native  suggestion  cannot  at  all  solve
 the  problem  of  the  tribal  people;  they
 cannot  get  their  rights  on  land,  But
 the  Government  has  introduced  this
 alternative  proposition  of  having  tri-
 bal  development  blocks.  There  are
 four  tribal  development  blocks  start-
 ed  in  Chhamanu,  Teliamura,  Sadar
 and  Amarpur.  Before  the  formation
 of  these  tribal  development  blocks,
 under  the  Amarpur  sub-division  the
 tribal  population  was  75  per  cent  and
 25  per  cent  consisted  of  non-tribal
 people.  After  the  formation  of  this
 tribal  development  block,  lands  were
 given  to  non-tribal  people,  the  majo-
 rity  of  the  benefit  went  to  the  non-
 tribal  people  and  the  tribals  did  not
 gct  any  benefit.  Majority  of  this  25
 per  cent  non-tribals  consisted  of
 Muslims.  These  Muslims  migrated  to
 Pakistan.  The  land  so  deserted  by
 these  Muslims,  insteaq  of  being  given
 to  the  landless  tribal  people,  was  given
 to  the  other  people,  the  non-tribals.
 These  non-tribals  are  encouraged  to
 enter  the  tribal  compact  areas  and
 thereby  disrupt  their  unity  and  other
 things.  What  has  actually  happened
 is  this.  With  the  starting  of  the  tri-
 bal  development  blocks,  the  tribal
 people  are  now  in  a_  minority
 there.  There  will  not  be  more  than  35
 per  cent’to  40  per  cent  tribal  people  in
 that  area  in  a  few  years.

 That  is  why  I  say  that  is  is  not
 merely  a  question  of  starting  a  tribal
 development  block  here  or  a  tribal
 development  block  there.  It  is  a
 question  as  to  how  these  people
 should  be  protected  of  their  own

 not land.  If  the  Government  does

 set  aside  an  area  exclusively  for  the
 tribal  peop'e,  they  will  not  be  pro-
 tected  of  their  own  land.  Their  ‘and
 will  be  transferred  to  non-iribals  if
 the  area  is  not  declared  exclusively
 for  the  tribals  and  you  cannot  re-
 medy  this  problem  of  the  tribals.
 Therefore,  this  vroblem  should  be
 dealt  very  carefully.  The  Gov
 ment  spokesmen  sometimes  say  that
 they  have  dug  a  tube-well  here,  they
 have  opened  a  school  there,  they
 have  provided  a  house  there  and  so.
 on.  It  is  not  a  question  of  digging  a
 well  here  or  opening  a  school  there.
 The  tribal  people  must  be  protected
 of  their  own  land,  they  must  be  given
 the  right  of  owning  their  land  and
 they  should  be  saved  from  the  maha-
 jans.  They  should  be  protected  from
 other  people  encroaching  on  their
 land.  This  problem  has  to  be  dealt
 with  properly.

 That  is  why  when  recently  we  held
 our  Tribal  Conference  we  adopted  a
 resolution  asking  this  Government
 immediately  to  declare  a  certain  area
 as  scheduleq  area  where  the  tribal
 population  is  in  a  majority.  This
 area  should  be  developed  as  a  sche-
 duled  area  and  it  should  be  done  im-
 mediately.  If  you  delay  this  thing,
 then  you  cannot  pacify  the  tribal  pec-
 ple  once  they  become  agitated,

 Mr.  Deputy-Speaker:  He  should
 conclude  now.

 Shri  Dasaratha  Deb:  As  my  time  is
 short,  I  now  come  to  the  refugee  pron-
 lem.  What  is  the  position  of  refuzers
 in  our  State?  Takhs  of  refugees  are
 waiting  in  our  State  for  rehabilitation
 and  many  more  are  coming,  I  am
 told  that  the  Central  Government  has
 taken  over  the  responsibility  of  reha-
 bilitating  these  refugees  outside  Tri-
 pura  State.  I  do  not  know  how  many
 people  have  been  taken  out  so  far.  I
 find  so  many  of  them  still  living  in

 camps  without  any  suitable  doles  or
 other  facilities.  If  you  want  to  save
 the  economy  of  our  State,  which  is  a
 small  State,  you  must  shift  those  re-

 fugees  to  other  States  and  rehabili-
 tate  them  immediately.  It  is  im-
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 possible  for  a  tiny  State  like  Tripura
 to  absorb  any  more  of  refugees,

 Then,  Tripura  is  a  border  State.
 Yet,  it  is  not  very  well  connected
 with  matorable  roads.  Our  means  of
 communication  also  require  improve-
 ment,  Fiing  in  the  border  areas  is  a
 daily  feature  in  Tripura.  Last  yeur.
 near  Karangi  Chhera  there  was  conti-
 nuous  exchange  of  fire  from  the  Pakis-
 tan  side  and  our  people  were  injured
 Also,  more  than  hundred  families
 on  aur  side  could  not  harvest  even  ४
 single  grain  of  crop  from  their  fields
 because  of  this  firing.  Our  people
 coulg  not  even  enter  their  fields,  not
 to  speak  of  harvesting  because  there
 was  continuous  exchange  of  fire.  Yet,
 surprisingly,  our  Government  did  nov

 -think  it  necessary  to  give  these  peuple
 my  relief,  either  in  cash  or  in  grains.
 Wheneve;  the  Chief  Minister,  or  some

 -othe  Minister  or  officer  went  to  that
 area  the  peasantg  met  them  and  ex-
 plained  their  difficulties.  The  only  re-
 ily  they  dould  get  was  that  they

 _-shoulq  better  do  some  work  and  earn
 their  livelihood.  Where  will  they  go
 and  what  work  will  they  do?  They
 are  peasants  and  they  know  only  cul-
 tivation.  What  other  work  could
 they  do?  Because  of  Pakistani  firing
 and  because  of  the  failure  of  our  Gov-
 ernment  to  give  our  cultivators  suffi-
 cient  protection,  they  could  not  harvest
 their  crops.  So,  is  it  not  the  moral  and
 tegal  responsibility  of  the  Government
 to  give  them  some  relief,  either  in

 cash  or  in  kind?  Yet,  nothing  has
 been  done  for  them.  Unless  some
 timely  help  is  given  to  them  they  will
 die  because  of  starvation.

 fhen,  I  repeat  that  the  constitutional
 provision  about  tribal  areas  should  be
 extended  to  our  State  of  Tripura,  as
 recomemndeg  by  the  Dhebar.  Commis-
 sion,  All  those  areas  which  have  a

 preponderance  of  tribal  population
 should  immediately  be  declared  tribal
 areas.  For  purposes  of  demarcation  of
 tribal  arpas  the  village  should  0९८
 taken  as  the  unit.  That  declaration
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 should  be  done  immediately.  If  it  is
 not  done  now,  after  some  years  it  will
 be  found  that  there  are  no  tribal
 arcas  because  non-tripal  people  ara
 infiltrating  into  the  iribal  areas.  Nuw
 the  refugees  are  settled  in  the  tribal
 areas.  These  steps  of  Government
 have  the  effect  of  converting  a  predo-
 minant  tribal  majority  into  a  muicrc3-
 copic  tribal  minority  in  selected  areas.
 This  will  not  be  tolerated  by  the  tri-
 bal  people.  If  they  do  not  accede  te
 the  demand  of  the  tribal  people  now,
 there  is  a  limit  to  the  patience  of  the
 tribal  people  and  they  cannot  wait
 indefinitely.  They  will  not  remuin
 silent  for  long,  even  though  they  are
 innocent  tribal  people;  they  will  be
 forced  to  launch  big  struggle  to  yet
 their  demand  conceded.  I  hope  Gov-
 ernment  will  try  to  solve  this  problem
 by  conceding  the  demand  of  the  tribal}
 people  at  an  early  date.

 Shri  Ansar  Harvani  (Bisauli):  Mr
 Deputy-Speaker,  Sir,  a  few  years  ago,
 destiny  ordained,  Mr.  T.  T.  Krishna-
 machari  retired  temporarily  from
 the  stewardship  of  the  fubiic  ex-
 chequer.  He  in  very  ringing  words
 warned  this  House  ang  this  country
 that  the  man-eater  was  on  prowl.
 In  his  absence,  the  man-eater  became
 fatter  and  fatter,  healthier  and  heal-
 thier,  on  the  blood,  bones  and  sweat
 of  the  Indian  people.  When  he  came
 back,  the  country  had  great  ‘hopes
 that  the  first  task  of  Mr.  T.  T.
 Krishnamachari,  as  the  Finance  Minis-
 ter,  in  his  second  tenure,  will  be  that
 he  will  take  effective  steps  to  control
 the  man-eater.  But  what  do  we  find
 after  a  few  months  of  his  Finance
 Ministership?  We  still  find  that  the
 man-eater  js  as  healthy  as  it  was  ever
 before  and  that  it  has  become

 fatter.

 Sir,  sometime  back,  Mr.  T.  T.
 Krishnamachari  took  some  action
 against  the  people  who  have  black
 money.  One  fine  morning.  we  read
 in  the  newspapers  that  some  of  the
 houses  of  some  glamour  girls  and  cow-
 boys  in  Bombay  had  been  raideq  and
 that  some  money  had  been  found.  We
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 were  sure  that  this  action  would  be
 followed  by  raids  on  the  houses,  on
 the  lockers,  on  the  properties,  of  the
 business  tycoons.  Sometimes,  in  the
 capitalists’  own  press,  we  read  a  few
 lines  that  some  houses  had  been  raid-
 ed.  But  the  raids  on  the  houses  of
 Vijayantimala  and  8  few  other  film
 stars  only  are  known  to  everybody.
 We  have  not  heard  about  the  raids  on
 financial]  stars.  I  do  not  know  the
 reasons.  I  hope  and  trust  that  the
 hon.  Finance  Minister  will  take  this
 House  into  confidence,  will  take  the
 people  of  this  country  into  confidence,
 and  will  disclose  the  names  of  those
 financial  stars  whose  houses  had  been
 raidcd  because  we  are  706  interest-
 ed  in  the  activities  of  the  wtsnancial
 stars  than  in  the  activities  of  the  film
 stars.  The  film  stars  may  be  popular
 in  certain  fields  but  the  Indian  people
 are  more  interesteg  in  the  nefarious
 activities  of  the  financial  stars  of  this
 country.  Till  today,  we  have  not
 known  what  amount  of  hoarded
 money  has  ben  recovered.  Till  today,
 we  do  not  know  which  are  the  big
 business  houses  from  where  the
 hoarded  money  has  been  recovered.
 The  other  day,  in  reply  to  a  question,
 the  hon.  Finance  Minister  pointed  out
 that  till  today  no  prosecution  has  been
 launched  against  anyone  who  has
 hoardeq  black  money.  We  want  to
 know  the  reason  why  no  prosecution
 has  been  launched  against  them.  I
 assure  him,  on  behal¢  of  a  very  big
 section  of  this  House.  that  if  tomorrow
 he  brings  forward  a  legislation  to
 take  very  serious  steps  against  those
 people  who  have  hoarded  money,  who
 have  cheated  the  exchequer,  who
 have  cheated  the  country  we  will
 support  such  a  legislation.  We  know
 it  very  well  that  when  a  thief  com-
 mits  a  theft,  he  commits  a  crime
 against  an  individual  from  whose
 house  he  steals  something.  But  here
 is  a  section  of  the  people  who  cheats
 the  Indian  people,  who  cheat  the
 Indian  masses,  who  commit  theft
 against  the  society,  against  the  people
 of  this  country,  and  yet  no  action  is
 being  taken  against  them.  In  fact,
 instead  of  taking  any  action  against
 them,  not  even  social  sflgma  is  attach-

 ed  against  them.  I  know  it  very  well
 that  a  number  of  people  whose  houses.
 were  raided,  who  were  found  guilty
 of  having  black  money,  still  enjoy  a
 high  position  in  society.  The  func-
 tions  arranged  by  them  are  attended
 by  Central  as  well  as  State  Ministers.
 They  play  host  to  the  Central  as  well
 as  State  Ministers.  We  know  that
 very  well.  When  they  play  host  to
 Ministers,  does  a  poor  ordinary  Ins-
 pector  of  Income-tax  dare  to  touch
 them?  Do  you  mean  to  say  that  s
 poor  police  sub-inspector  dares  to
 touch  them?  This  is  the  state  of
 affairs.  In  the  weddings  of  some  big
 tycoons,  the  position  of  some  of  our
 Ministers  today  has  become  lixe  thal
 of  the  elephant  which  used  to  be
 taken  in  the  barat  in  olden  days.  I
 hope  and  trust  that  the  Prime  Minis-
 ter  will  issue  strict  ordM#&  to  State
 Ministers  and  Union  Ministers  not  tv
 have  any  social  relations  with  those
 people  who  have  been  caught  and
 who  have  been  suspected  and  wh::
 may  be  ultimately  tried.

 The  other  problem  before  this
 country  is  that  of  tax  evasion  and  tax
 arrears.  We  know  it  very  well  that
 a  number  of  people  took  huge  loans
 from  the  L.I.C.  and  in  spite  of  the
 decree  passed  by  the  civil  court,  they
 have  not  yet  been  realised.  We  know
 that  a  number  of  businessmen  have
 evaded  taxes,  not  only  evaded  taxes
 but  tax  arrears  are  also  there.  The
 taxes  have  been  assessed  but  for  years
 ang  years  they  have  not  been  rea-
 lised.  This  House  would  like  to  know
 the  exact  amount  of  the  tax  arrears
 ang  the  names  of  those  pcople  from
 whom  those  taxes  have  not  been  rea-
 lised.  This  House  would  like  to  know
 whether  the  names  of  those  peop:e
 from  whom  the  arrears  have  not  been
 realised  would  be  published  in  the

 press.  Of  course,  they  may  not  be  pub-
 lisheq  in  the  press  in  the  form  of  pres:
 notes,  because  the  press  is  mostly  con-
 trolled  by  these  people  themselves.  In
 that  case,  we  can  put  it  as  an  adver-
 tisement  in  the  press,  and  if  they  re-

 fuse  to  publish  the  advertisement,  then.
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 Government  who  85  the  biggest  adver-
 tiser  in  this  country  could  stop  their
 advertisements  to  those  papers.  That
 is  the  least  that  the  Finance  Minister

 -can  do  in  this  connection.

 The  corner-stone  of  anv  country’s
 economy  and  especially  the  economy
 of  a  developing  country,  and  a
 developing  industrial  country,  is  bank-
 ing.  The  Finance  Minister  has  said
 a  number  of  times  that  strict  controls
 are  being  enforced  on  scneduicd
 banks  by  the  Reserve  Bank.  But  at
 the  same  time,  We  know  it  very  well
 that  most  of  these  banks  are  owned
 by  some  big  business-houses,  and
 most  of  the  loans  which  are  advanced
 from  out  of  the  money  of  the  deposi-
 tors  or  shareholders  is  advanced  tu
 these  big  bf™iness-houses,  and  hardly
 any  amount  goes  from  these  banks  to
 the  smal]  entrepreneur.  It  is  impossi-
 ble  for  the  small  entrepreneur  to  get
 any  money  from  these  banks.  There-
 fore,  if  we  talk  socialism  and  we  are
 really  serious  about  sociaism,  we
 should  immediately  nationalise  banks.

 I  have  to  say  something  about  this
 budget.  I  have  great  respect  for  the

 present  Finance  Minister.  I  know
 that  he  is  very  serious  to  user  in
 socialism.  But  when  I  go  through  his

 speech,  the  Finance  Bill  and  sce  the
 various  provisions  therein,  I  find  that
 it  is  hardly  a  socialist  budget  which
 he  has  presented,  It  is  at  best  a
 liberal  capitalist  budget.  This  coun-

 try  wants  socialism  ani  not  bene:
 volent  capitalism.  We  have  stood  for
 socialism,  and  we  want  that  socialism.
 should  come  in  this  country  through
 the  various  monetary  provisicns  and

 not  liberal  capitalism.  In  fuct  even
 Dr.  Schacht  used  to  bring  forward  a
 budget  in  pre-war  Germany  which

 used  to  be  benevolent  for  the  poor

 people  ang  the  middle  cl:ss  people
 but  that  could  not  be  calted  a  socialist

 budget.

 The  other  problem  before  this  coun-

 try  is  corruption.  We  have  known
 the  Punjab  affair  and  we  have  also
 known  about  the  Orissa  affair,  and
 ‘God  knows  how  many  More  affairs
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 we  shall  ९०76  to  know  about.  But  I
 assure  you  that  corruptioy  is  not  80
 much  at  the  political  level  as  at  the
 business  level.  It  is  the  system  in
 which  business  is  being  controlled
 which  breeds  corruption  among  politi-
 cians,  officials  and  among  every  other
 section  of  society.  If  the  hon.  Fiuance
 Minister  and  this  Government  are
 serious  to  control  big  business,  corrup-
 tion  can  be  eradicated.  Corruption
 cannot  be  eradicated  by  arresting  one
 peon  here  or  one  clerk  there  or  by
 having  some  small  inquiry  here  or
 some  small  inquiry  there.  Corrup-
 tion  can  be  eradicated  only  by  having
 a  stricter  control  on  the  finances  and
 resources  of  the  big  business-houses.
 We  know  very  well  how  many  com-
 panies  in  this  country  are  day  in  and

 day  out  violating  the  provisions  of
 the  Companies  Act,  and  even  the
 Company  Law  Administration  feels

 helpless  against  them.

 We  have  hearg  also  about  reports
 of  under-invoicing  and  over-invoicing.
 We  have  also  heard  reports  about
 some  of  the  big  business-houses  of
 Calcutta  and  Bombay  being  raided.
 But  we  have  not  heard  ary  report
 that  the  managing  directors  or  the
 controllers  of  these  companies  have
 been  prosecuted  and  brought  to  ‘book.
 Unless  we  tighten  the  working  of  the
 Company  Law  Administraticn,  cor-

 ruption  will  continue.  By  merely
 using  pious  words  and  preaching
 sadachar,  corruption  will  not  go  from
 this  country.

 In  the  morning,  my  valued  friend
 Shri  M.  R.  Masanj  criticised  the  State
 uncertakings  and  said  that  State
 undertakings  hag  not  done  so  well  as

 they  ought  to  have  done.  But  T  take
 this  opportunity  of  congratulating  the
 Government  on  the  way  in  which  the
 State  undertakings  have  been  run.
 They  are  having  their  teething  period,
 but  a  time  will  come  when  they  will
 function  in  a  much  better  way  than
 the  private  corporate  sector.  There
 were  days  when  the  working  of  the
 Ashoka  Hotel  was  being  criticised  on
 the  floor  of  this  House,  but  we  know
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 very  well  how  much  proft  that
 undertaking  has  given  now.  That  is
 so  not  only  in’  the  case  of  the  Ashoka
 Hotel  but  in  the  case  of  a  number  of
 other  State  undertakings  as  well.
 Even  then,  I  would  submit  that  some
 thing  should  be  done  to  improve  their
 working  and  their  administration.

 ७
 Thy  task  of  a  Finance  Minister  is

 not  only  to  find  the  resources  but  be
 a  good  housewife  and  speng  the
 money  properly.  I  wish  that  were
 done.  Year  by  year,  the  expenses  of
 the  administration  are  increasing.
 ‘There  is  a  tendency  in  every  ministry
 to  have  an  empire.  The  number  of
 Secretaries  of  all  varieties,  full-
 fledged,  additional,  joint,  deputy  and
 under,  is  increasing.  Every  ministry
 wants  to  have  more  staff.  So  most  of
 the  money  is  spent  on  these  things.

 A  friend  of  min:  over  there,  who
 has  been  a  Minister  in  the  Punjab,
 referred  to  the  work  of  the  Com-
 munity  Development  Ministry.  I
 assure  yoy  that  all  the  mcney  we
 have  spent  on  the  Community
 Development  Ministry,  most  of  it,  has
 gone  down  the  drain.  *It  is  a  show-
 piece,  and  the  sooner  it  is  wound  up,
 the  better  for  the  country  and  for
 the  people  of  this  country.

 While  speaking,  Shri  Masani  men-
 tioned  about  the  legacy  of  one  of  the
 greatest  men  that  not  only  this  coun-
 try  but  the  world  has  produced.  He
 said  that  all  that  is  happening  in  this
 country  and  all  shortcomings  are  due
 to  the  legacy  of  that  man.  I  assure
 him  that  as  long  as  we  are  alive,  we
 wil]  stand  by  his  legacy.  I  assure
 him  that  his  legacy  will  lead  this
 country  to  prosperity,  progress  and
 peace.  A  thousand  Masanis  will  not

 ‘stop  India  from  upholding  this
 legacy.

 T  support  the  Budget.

 Shri  D.  N.  Tiwary:  Before  I  speak
 on  the  Budget,  I  want  to  challenge  a
 stat-ment  made  by  Shri  Ramanathan
 Chettiar  about  the  language  issue.
 He  has  unnecessarily  brought  in  the

 language  issue  in  the  budget  discus-
 sion.

 An  hon.  Member:  Government
 policies  can  be  discussed

 Shri  D.  N.  Tiwary:  I  do  not.  say
 they  canno.  be.  3३  said  ‘unnecessarily’.
 He  has  unnecessarily  raked  up  the
 language  issue  because  in  his  mind
 we  are  thinking  of  this  problem  on
 the  basis  of  north  and  south.  That  is
 wrong.  I  am  not  one  of  those  who
 are  very  enthusiastic  jin  this  matter.
 I  speak  English  when  it  is  required;
 I  speak  Hindi  when  I  know  that  the
 man  can  understand  Hindi.  The
 question  of  north  and  south  never
 entered  our  minds.  We  do  not  want
 that  it  should  be  imposed  on  anybody.
 But  we  also  do  not  want  that  any
 language  should  be  imposed  on  us.
 We  want  that  as  they  are  free  to  adopt
 any  language  they  want,  we  should
 also  have  equal  freedom  to  have  any
 language  we  want  and  we  should  not
 be  compelled  to  sit  in  examinations
 of  the  Public  Service  Commissions  or
 other  bodies  in  the  English  medium,
 if  we  do  not  want  to.

 Having  said  this,  I  come  to  the
 Budget.  With  all  the  quibblings  of
 Shri  Masani  or  the  wrong  picture
 presented  to  this  House  by  Shrimati
 Renu  Chakravartty,  I  must  say  we
 are  thankful  to  the  Finance  Minister
 for  giving  us  some  relief.  When  we
 are  so  much  burdened  with  taxation,
 any  relief  coming  in  any  shape  or
 form  is  welcome  relief  to  us.  So  we
 are  thankful  to  him.

 We  are  also  thankful  to  him  for  his
 statement  that  he  would  not  resort  to
 deficit  financing.  But  I  find  one
 lacuna.  Ip  all  the  loans  floated  by
 Government,  a  great  part  has  been
 subscribeq  by  the  Reserve  Bank,  that
 is,  treasury  bills  or  something  like
 that.  That  is  also,  in  a  way,  deficit
 financing.  I  would  request  him  to  see
 that  indirectly  also  there  is  no  deficit

 financing.  He  has  given  relief  on

 many  items,  but  if  he  had  given  relief
 en
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 On  one  item,  he  would  have  earned
 the  gratitude  of  the  poor,  and  that
 is  kerosene  oil.  I  do  not  say  that
 kerosene  oil  as  such  should  not  be
 taxed,  but  that  which  is  used  by  the
 poorer  section  called  red  or  non-
 white  kerosene  oil,  which  is  not  used
 by  the  middle  class  people,  should
 have  been  given  relief  by  him.  Some
 relief  on  this  kerosene  oil  should  he
 thought  of,  and  I  still  hope  he  will
 do  it.

 The  Finance  Minister  in  his  Budget
 speech  has  expressed  the  hope  that
 the  tax  burden  on  some  of  the  con-
 sumer  goods  will  not  be  passed  on
 to  the  consumers,  but  we  have  got
 very  bad  experience  in  the  matter.
 We  have  found  that  every  tax  bur-
 den,  whether  small  or  great,  is
 always  passed  on  to  the  consumers.
 So,  his  hope  that  the  taxation  which
 he  has  levied  will  not  be  passed  on
 to  the  consumers,  I  think,  will  remain
 only  a  pious  wish;  and  if  he  is  not
 very  vigilant,  I  think  the  crafty  mer-
 chants  or  the  industrialists  will  try
 not  only  to  pass  on  that  burden  to
 the  consumer,  but  take  something
 more.  This  is  our  experience  on
 everv  item  that  has  been  taxed.

 Ou  the  question  of  economy,  to
 which  the  Finance  Minister  also
 ref@rred,  I  want  to  put  before  him
 two  suggestions.  The  public  under-
 takings  are  doing  well,  but  there  is  a
 huge  waste  there.  Their  staffing  is
 very  heavy,  and  we  have  found  that
 unnecessary  persons  are  employed.
 If  you  compare  the  staff  position
 here  with  staff  position  of  similar
 undertakings  in  foreign  country
 you  will  find  that  here’  the
 number  is  far  greater.  This  reduces
 the  profitability  of  our  undertakings.
 If  this  is  remedied,  there  will  be  more

 profit.  For  example,  in  our  public
 undertakings  every  technician  has  got
 a  helper.  I  do  not  understand  what
 he  does.  He  is  a  useless  burden  on
 the  undertaking.  If  such  people
 have  to  be  kept,  they  should  be  train-
 ed  in  some  technic,  and  then  should
 be  employed,
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 श्री  बड़े  (खरगोन)  :

 अच्चा  बोलेगे  |

 Shri  D.  N.  Tiwary:  I  am  speaking
 for  the  benefit  of  the  Finance  Minis-
 ter.

 mig  हिन्द  में

 Recently  Shri  Jaya  Prakash  ‘Narain
 has  publicly  stated  that  a  good  deal
 of  the  staff,  whether  of  the  State  or
 Cenival  Government  especially  secre-
 tariat,  put  in  very  few  hours  of  work;
 they  spend  away  their  time  in  gossip,
 in  canteens  and  other  places,  and
 put  in  hardly  four  hours  of  work
 daily.  That  should  be  looked  into,
 and  ways  and  means  must  be  found
 to  take  work  from  them  according  to
 the  schedule  prescribed  by  the  Gov-
 ernment.  It  should  also  be  seem
 that  their  example  is  not  emulated  by
 other  undertakfngs  or  services.

 On  the  question  of  the  pay  scales
 of  Central  Government  employees,  I
 am  one  with  those  who  feel  that  our
 employee¥  should  be  paid  handsome-
 ly,  but  the  Finance  Minister  should
 take  an  overall  picture  of  the  whole
 country.  If  the  Central  Government
 employees  get  much  more  pay  than
 the  employees  of  the  State  Govern-
 ment  or  semi-Government  bodies  or
 local  bodies,  then  there  will  always
 be  discontent.  We  are  seeing  it
 today.  In  Bihar,  about  a  lakh  of  non-
 gazetted  employees  have  given  notice
 to  the  Government  ‘that  they  are
 going  to  take  leave  en  masse  from
 23rd  or  24th  March,  The  school  tea-
 chers  are  agitated.  I  woulq  appeal  to
 him  to  devise  some  ways  and  means
 so  that  a  man  of  equal  qualification
 could  get  equal  pay  wherever  he  is
 placed,  whether  in  the  Central  under-
 taking  or  in  State  services  or  the
 Central  undertaking  Services  or  in
 local  bodies.  Of  course  the  circum-
 stances  and  places  where  they  are
 posted  should  be  taken  into  conside-
 ration.  ‘The  basic  pay  should  be  the
 same  for  equal  qualifications.  -
 (Interruptions)

 Shri  Priya  Gupta  (Katihar):
 want  levelling  down?  Or

 You
 levelling
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 up  to  the  scales  of  the  Central  Gov-
 ernment  employees?

 Shri  D.  N.  Tiwary:  Why  do  you
 misunderstand  me?  I  have  clearly
 stated  that  they  should  be  given
 ‘equal  pay  for  equal  qualifications.

 Mr.  Deputy-Speaker:  You  may
 continue  later.  We  shall  take  up
 some  other  business  now.

 7,3i  hrs.  °

 RE:  MOTION  FOR  ADJOURNMENT
 AND  CALLING  ATTENTION

 NOTICE—contd.

 PAKISTANI  FIRING  ON  COOCH-BEHAR
 हु  BORDER

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  Sir,  on  Friday,
 9th  March,  I  made  a  statement  in
 this  House  on  developments  on  the
 Cooch-Behar  border  which  had  led
 to  firing  by  the  East  Pakistan  Rifles
 from  the  morning  of  l7th  March,  at
 Phulkabari,  Tin-Bigha,  Bagdokra,
 Kharkaria  and  other  points  on  this
 ‘border.  In  giving  the  House  detail-
 ed  background  of  the  events,  I  refut-
 ed  the  baseless  allegations  that  were
 beins  made  by  Pakistan  of  Indian
 aggression  in  Dahagram  and_  the
 alleged  occupation  of  this  enclave  by
 Indian  forces.  I  told  the  House  that
 we  had  made  enquiries  ana  were
 convinced  that  there  was  not  the
 siightest  justification  for  the  allega-
 tion  of  aggression  by  our’  Border
 Police  in  the  area  of  Dahagram.  I
 informed  the  House  that  the  Chief
 Secretary  and  the  Inspector-Gene-
 ral  of  Police,  West  Bengal,  had  pro-
 ceeded  to  the  disturbed  area  for  an
 on-the-spot  inspection.  The  report
 of  the  Chief  Secretary  was  not
 available  when  I  made  the  statement
 on  l9th  March.  On  his  return  from
 the  area,  the  Chief  Secretary  has
 reported  that  there  is  not  the  sligh-
 test  basis  for  the  Pakistani  allegation
 that  Indian  forces  have  aggressed
 against  Dahagram  or  that  they  have
 occupied  this  Pakistani  enclave.  The
 Chief  Secretary  has  further  reported
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 that  fring  in  the  area  was  started
 by  personnel  of  the  East  Pakistan
 Rifles  and  that  the  West  Bengal
 Border  police  returned  the  fire  in
 self-defence.

 Firing  by  East  Pakistan  Rifles  has
 continued  on  the  Cooch-Behar  border
 for  6  days  and  some  loss  of  life  has
 also  been  reported.  The  East  Pak-
 istan  Rifles  are  aiding  and  assisting
 Pakistan  nationals  who  have  made
 intrusions  in  this  area.  Late  last
 night,  a  message  was  received  from
 the  Government  of  West  Bengal  say-
 ing  that  Pakistan  Ansars—who  are
 really  a  para-military  organisation
 trained  by  Pak  Army  officials—backed
 by  personnel  of  the  East  Pakistan
 Rifles  made  raids  on  Indian  territory
 in  the  Bagdokra  area  and  began  loot-
 ing  and  burning  the  houses  of  Indian
 nationals  in  this  area,  The  Pakistani
 raid  was  ‘met  by  the  West  Bengal  Bor-
 der  Police  and  some  of  the  raiders
 who  were  indulging  in  looting,  arson
 8700  other  such  nefarious  activities  on
 Indian  territory,  were  killed.  We  are
 watching  further*  developments,  I
 can  assure  the  House  that  such  law-
 lessness  and  brigandage  on  the  part
 of  Pakistan  personnel  will  if  persist-
 ed  in  be  suitably  and  adequately
 dealt  with.

 On  the  afternoon  of  20th  March,
 the  Pakistan  High  Comissioner  left  a
 Note  Verbale  with  the  Foreign  Sec-

 retary  suggesting  that  a  party  of  Pak-
 istan  officials  should  be  allowed  tran-
 sit  facilities  over  Indian  territory  so
 that  they  could  proceed  to  Dahagram
 to  verify  India’s  assertion  that  their
 forces  have  not  committed  any  aggres-
 sion  on  Dahagram.  In  this  Note,  our

 proposal  for  a  meeting  between  the
 Chief  Secretaries  of  West  Bengal  and
 East  Pakistan  was  side-tracked.  Our
 reaction  to  this  Note  was  conveyed
 to  the  Pakistan  High  Commissioner
 within  two  hours.  We  informed  him
 that  there  could  be  no  question  of

 the  Government  of  India  agreeing  to

 an  investigation  by  Pakistani  officials
 into  the  alleged  aggression  which  had

 in  fact  never  taken  place.  Simul-

 taneously,  the  Government  of  India
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 made  the  following  concrete  sugges-
 tions.

 (i)  Immediate  stoppage  of  firing
 for  which  orders  should  be
 given  by  both  East  Pakistan
 and  West  Bengal  Govern-
 ments.

 (ii)  Residents  of  Dahagram,  who
 have  come  away  to  East  Pak-
 istan,  and  Pakistan  officials,
 may  apply  for  permits  to  the
 local  authorities  for  tran-
 siting  through  Indian  terri-
 tory.

 (iii)  Simultaneously,  the  East
 Pakistan  and  West  Bengal
 Governments”  should  _  speci-
 fically  agree  to  a  meeting  of
 the  Chief  Secretaries  at  a
 very  early  date.

 (iv)  The  grant  of  permits  to  Pak-
 istani  residents  and  officials
 would  be  without  prejudice
 to  the  procedures  to  be  mutu-
 ally  agreed  upon  by  the  Gov-
 ernments  of  East  Pakistan
 and  West  Bengal  in  regard
 to  transit  facilities  to  each
 other’s  enclaves.

 The  Pakistan  High  Commissioner
 has  just  informed  the  Foreign  Secre-
 tary  on  behalf  of  his  Government
 that  the  proposals  made  by  us  are
 acceptable.  In  fact  ,this  information
 has  just  come.  When  I  made  a  state-
 ment  in  the  Rajya  Sabha,  by  that
 time,  this  information  had  not  been
 conveyed  to  us  by  the  Pakistan  High
 Commissioner.

 They  propose  to  issue  instructions
 to  the  Commandant  of  their  local
 border  police  to  contact  the  Comman-
 dant,  West  Bengal  Border  Police  in
 the  area  to  arrange  for  an  immediate
 cease-fire,  The  West  Bengal  Govern-
 ment  are.  instructing  their  border
 police  to  respond  to  proposals  by  the
 Pakistan  border  police  to  this  effect.
 The  Pakistan  Government  have  also
 agreed  to  a  Chief  Secretaries  meeting
 announcement  concerning  which  is

 MARCH  22,  965  in  Cooch-Behar  (Adj,  M.  5180°
 and  C.A.)

 likely  to  be  made  tomorrow.  They
 have  informed  us  that  it  is  proposed

 .to  send  a  party  of  Pakistan  officials  to
 Dahagram.  Indian  Deputy  High  Com-
 missioner,  Dacca,  will  be  approached
 by  East  Pakistan  authorities  for  the.
 necessary  visas  to  enable  the  officials
 to  transit  across  Indian  territory.  We
 are  instructing  our  Deputy  High
 Commissioner  to  grant  the  visas
 when  approached.

 In  regard  to  the  residents  of  Daha-
 gram  who  may  have  crossed  over
 into  East  Pakistan,  as  I  stated  before
 the  House  on  the  l9th  March,  there
 could  be  no  objection  to  the  return
 of  Dahagramis  to  their  homes.  The
 necessary  arrangements  in  regard  to
 this  should  be  made  between  local
 officials  of  the  two  sides,  Future
 arrangements  relating  to  transit  of
 Pakistan  nationals  into  Pakistan
 enclaves  in  India  and  vice  versa  will
 be  the  subject  matter  of  discussion
 between  the  Chief  Secretaries.

 Shri  Nath  Pai  (Rajapur):  May  I
 point  out  that  the  substance  of  my
 Adjournment  Motion  has  been  admit-
 ted  by  the  Minister  when  he  said  that
 raids  have  been  carried  out  by  armed
 personnel  of  the  Pakistan  forces,  that
 Indian  lives  have  been  lost?  But  I
 request  you  to  be  kind  enough  to
 look  at  the  statement  which  says,
 failure  of  the  Government  of  India  to
 prevent  raids  by  the  armed  forces  of
 Pakistan  being  carried  out  on  Indian
 territory  near  Meklaganj  and  result-
 ing  in  Indians  being  forced  out  of
 their  homes  and  the  consequent  sense
 of  insecurity  prevailing  in  the  entire
 border.  I  refer  to  this  for  this  reason
 that,  while  the  Minister  was  pleased
 {o  answer  the  questions,  in  view  of
 the  fact  that  the  substance,—the  failure
 of  the  Government,—has  been  admit-
 ted,  the  Minister  has  never  told  us
 in  his  references  the  number  of
 Indians  that  have  lost  their  lives,  He
 said:  “some  Indians  killed”.  Arson
 was  carried  on  and  fire  was.  resorted
 to.  He  also  said—maybe  I  have  mis-
 understood  him....
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 Shri  Swaran  Singh:  May  I  appeal
 to  Shri  Nath  Pai  not  to  say  some-
 thing  which  I  have  not  said.  I  have
 not  said  that  any  Indian  lives  have
 been  lost.

 Shri  Bade  (Khargone):  Some  lives
 have  been  lost.

 Shri  Nath  Pai:  It  docs  not  give  me
 any  joy  to  say  that  Indian  lives  were
 lust.  If  he  assures  us  that  no  lives
 have  been  lost,  I  am  very  happy.  But
 so  far  as  this  matter  is  concerned,  I
 think  it  was  the  common  impression
 that  as  a  result  of  firing,  two  lives
 have  been  lost.  But  he  did  point  out
 to  raids  being  carried  out.

 I  shall  ask  one  or  two  things,  apart
 from  this  matter  being  urgent.  I
 want  to  plead  with  you,  procedurally,
 that  just  as  you  gave  latitude  to  the
 Minister  that  he  should  be  in  a  posi-
 tion  to  make  his  statement  at  5.30
 P.M.  though  under  the  rules  of  pro-
 cedure,  normally  the  matter  could  be
 held  over  till  4  p.m.  only,  and  thus
 you  were  pleased  to  extend  the  time
 up  to  5.30,  the  same  may  be  extended
 to  me  till  tomorrow  morning,  because
 the  Speaker’s  ruling  was  that  the
 matter  was  to  be  held  over.  That  is
 one  aspect.

 The  second  very  important  thing  is
 that  we  have  about  74  enclaves  in
 Pakistan:  my  number  may  _  be
 approximately  correct;  I  do  not  claim
 that  it  is  absolutely  correct.  Pakis-
 tan  has  a  larger  number.  But  the
 truth  of  the  matter  is  that  Pakistanis
 have  been  enjoying  all  facilities  of
 transit  to  go  to  their  enclaves.
 Whereas  so  far  as  Indian  enclaves  are
 concerned,  we  are  denied  any  kind
 of  access  and  the  Indians  there  have
 been  gradually  and_  systematically
 squeezed  out.  I  do  not  know  on  how
 many  enclaves  the  writ  of  the  Gov-
 ernment  of  India  runs  and  the  flag
 of  the  Union  Government  still  flies.
 Am  I  wrong  in  saying  that  all  these
 enclaves  for  all  practical  purposes
 are  lost,  though  they  are  part  of  India
 on  the  map?
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 Mr,  Deputy-Spsaker:  After  hear-
 ing  the  statement  of  the  Minister,  I
 see  no  reason  to  give  my  consent  to
 the  adjournment  motion.  I  reject  it.

 I  shall  now  allow  questions.

 Shri  Nath  Pai:  While  expressing
 my  disagreement  with  your  ruling,
 since  it  must  unfortunately  prevail,
 I  will  proceed  to  ask  some  questions.
 Will  the  hon.  Minister  state  the  num-
 ber  of  Indian  enclaves  which  were  in
 Pakistun  tesritory,  what  is  the  posi-
 tion  with  regard  to  those  enclaves
 today,  whether  the  jurisdiction  of
 India  extends  to  these  enclaves  or
 whether  they  remain  only  nominally
 linked  with  India  and  whether  we
 shall  continue  to  give  to  Pakistan  all
 the  facilities  just  now  referred  to,  in
 spite  of  the  fact  that  Pakistan  has
 unilaterally  violated  her  obligation  to
 extend  to  India  the  same  kind  of
 facilities?

 Shri  Swaran  Singh:  About  the
 number  of  enclaves,  this  has  been.
 before  the  House.  I  cannot  say  from
 memory  the  number.  But  the  impor-
 tant  thing  is  the  second  part  of  his.
 query  and  I  have  attempted  to  cover
 it  in  my  main  statement.  I  have  said
 that  firstly,  even  with  regard  to  the
 Dahagram  area,  we  are  insisting  that
 they  will  ask  specifically  for  permis-
 sion  and  only  when  that  is  granted,
 they  can  go,  because  they  were
 trying  to  assert  that  they  could
 go  without  asking  for  any  per-
 mission  on  their  own  will.  That  is.
 what  we  have  succeeded  now  in
 enforcing  and  they  will  apply  in  a
 regular  manner.  Secondly,  in  the
 Chief  Secretaries  conference  which  I
 have  mentioned,  reciprocal  arrange-
 ments  will  be  worked  out,  which  will
 be  applicable  to  both  sides,

 I  have  just  got  the  information
 about  the  number  of  enclaves.  The-
 number  of  Pakistani  enclaves  is  74
 ang  that  of  Indian  enclaves  is  123.

 Shri  Nath  Pai:  What  was  the  posi-
 tion  with  regard  to  our  enclaves,.
 prior  to  these  incidents?
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 Mr,  Deputy-Speaker:  He  has  com-
 bined  five  questions  into  one.

 Shri  Nath  Pai:  He  has  not  replied
 to  the  most  important  question.  We
 have  23  enclaves  and  Pakistan  74.  I
 put  it  vice  versa;  I  am  sorry.  But
 is  it  not  a  fact  that  we  had  no  kind
 of  communication  with  them?  You
 may  work  for  the  facilities  tomorrow,
 but  what  is  the  fact  today?  Does
 our  writ  run  there?

 Shri  Swaran  Singh:  There  was  an
 agreement  according  to  which  the
 right  to  go  in  on  either  side  was  to
 be  on  reciprocal  basis.  It  is  a  fact
 that  Pakistan  did  not  honour  that.  I
 have  also  no  hesitation  in  saying
 that,  as  I  said  the  other  day  while
 replying  to  similar  questions,  the
 non-Muslims  from  these  areas  have
 been  squeezed  out,  maybe  all  of  them
 or  some  of  them.  But  that  is  the
 unfortunate  story  not  only  from  our
 enclaves  there,  but  from  that  area
 itself,  on  account  of  the  insecurity.
 As  you  know,  these  enclaves  have
 been  the  subject-matter  of  agree-
 ment  and  no  appointed  date  accord-
 ing  to  that  agreement  has  been  fixed.
 So,  those  Indian  enclaves  in  Pakistan
 territory  continue  to  remain  our
 territory.

 ay  रहता  सिर  (वार  खार )  :

 पाकिस्तान  क'  रेगुलर  आर्मी  वहां  क  पलिस
 के  साथ  ्  बीर  उसी  गांवों  पट

 हमला  fsa  ate  पाकिसतान'  झण्डा

 गया  ।  मैं  यह  जातना  चाहता  हूं  कि

 दोनों  चीफ़  सेक्रेटरी  की  जो  कांफ़रेंस  हो

 रही  है,  कया  उस  में  हम  अपने  गांवों  के

 फूंके  जाने  और  हमारी  पार्टी  के  लूटे
 जने  के  बदले  हर्जाना  भी  क्लेम  करेंगे

 या  नहीं  ।

 श्री  स्वर्ण  सिह  :  माननीय  सदस्य  का

 सजेस् बन  ठीक  है।  हम  इस  पर  विचार

 करेंगे  |

 श्री  Wo  Mo  चार्म  (बक्सर)  :  कभी

 9  तारोख  को  इस  सदन  में  यह  सवाल

 उठाया  गया  था  कि  पाकिस्तान  के  फ़ौजी
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 हमारी  तरफ़  फ़ायरिंग  ही  नहीं  कर  रह

 हैं,  बल्कि  वे  मशीनगन  प्र  राइफ़ल
 इत्यादि  की  मदद  से  हमारे  इलाके  में  जाते

 हैं  श्रोर  लूटमार  करते  हैं  कौर  फ़ायरिंग
 करते  हैं।  इस  के  बावजूद  कभी  मंत्री

 मोदी  t  ने  कहा  है  कि  उन  को  हमारे  एरिया
 में  जाने  और  इंस्पैक्शन  करने  के  लिए  इजाज़त
 दी  जा  रही  है।  मैं  यह  जानना  चाहता  हूं
 कि  जब  उन्होंने  हमारे  एरिया  पर  फ़ार्यारिग
 किया  है,  हम  पर  हमला  किया  है,  तो
 फिर  उन  को  हमारे  एरिया  में  क्‍यों  जाने
 दिया  जा  रहा  है  ।

 Shri  Swaran  Singh:  Sir,  I  think
 the  hon.  Member  has  not  understood
 the  position  correctly.  They  are  not
 being  permitted  to  come  into  our
 territory;  they  are  only  being  per-
 mitted  transit  over  our  territory  and
 go  into  Pakistan  territory.

 श्री  यहा राल  सिंह  (कराना  )  :  जब

 पाकिस्तान  राइफ़ल्ज़  और  पाकिस्तान  को

 टुकड़ियों  ने  आटोमैटिक  वेपर  वा  इ  तेमाल |
 किया  है  और  तबाही  काफ़ी  हुई  है,  तो

 क्या  सरकार  ने  इस  बात  पर  गौर  किया

 है  कि  हमारे  सैनिकों  को  भी  आटोमेटिक

 वैपन्ज़  सप्लाई  किये  जायें  ?

 क्रि  बड़े:  वहां  मिलिटरी  क्‍यों  नहीं
 भेजी  जाता  है  ?  वहां  मिलिटरी  भेजी  जानी

 चाहिये  ।

 Mr.  Deputy-Speaker:  Order,  order.
 You  are  not  a  signatory.

 Shri  Swaran  Singh:  It  is  unfortu-
 nate  that  some  of  us  work  ourselves
 up  in  such  a  manner  that  we  do  not
 take  notice  of  what  is  happening.  In
 this  particular  situation,  on  the
 Cooch-Behar  border,  I  am  very  glad
 to  report  to  the  House  that  our  border
 police—that  is,  the  West  Bengal
 police—have  acted  in  a  very  valiant
 and  a  very  brave  manner  and  they
 have  resisted  these  attacks.  They  have
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 also,  as  I  have  said,  succeeded  in
 causing......

 Shri  Bade:  You  are  not  acting  in  a
 brave  manner.  They  have  still  our
 territory  in  their  possession.

 Shri  Swaran  Singh:  It  is  amazing
 that  even  on  such  an  occasion  we  do
 not  really  see  the  things  in  the  cor-
 rect  perspective.  As  I  have  said,  if
 other  people  are  acting  in  a  despa-
 rate  manner  and  they  want  to  carry
 on  raids,  the  best  way  to  meet  the
 raids  is  that  you  repel  them.  I  have
 said,  that  the  raiders  in  this  parti-
 cular  case  actually  have  suffered
 casualties.  Some  of  them  have  been
 kiiied.  I  think  the  House  will  join
 me  in  congratulating  the  police  who
 in  a  valiant  manner  successfully  re-
 pelled  the  attacks  which  were  under-
 taken  in  an  absolutely  aggressive  and
 lawless  manner.

 शो  नवल  प्रभाकर  (दिल्ली  करोलबाग)  :

 ग्राम  श्री  महोदय  ने  प्र पने  वक्तव्य  में  कहा  है
 कि  पूर्वी  पनीर/  गन  राइफ़ल्ज़  के  सैनिकों  क ेसाथ

 साथ  वहां  के  जो  रज़ाकार  हैं  या  जो  भी  कोई

 हैं  वे  भी  कराते  हैं  प्लोर  श्री  कर  लूटमार  करते

 हैं।  मैं  जानना  चाहता  हूं  कि  उनकी  संख्या

 कितनी  होगी  ?

 श्री  स्वर्ण  सिह:  यह  बताना  तो  कठिन

 है  कि  संख्या  कितनी  होगी  t

 Shri  Thirumala  Rao  (Kakinada):
 Sir,  may  I  know......

 Mr,  Deputy-Speaker:  He  is  not  a
 signatory.  So,  he  cannot  ask  a  ques-
 tion.

 Shri  Thirumala  Rao:  Sir,  I  am
 rising  on  a  point  of  order.  I  am  not
 asking  a  question.

 Shri  Priya  Gupta  (Katihar):  Sir,
 when  did  you  convert  this  inty  a
 calling  attention  notice?

 Mr.  Deputy-Speaker:  I  have  treated
 it  as  a  calling  attention  notice.

 CHAITRA  ,  887  (SAKA)  in  Cooch-Behar  (Adj.5386
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 Shri  Priya  Gupta:  It  is  not  a  calling
 attention  notice.

 Mr.  Deputy-Speaker:  Order,  order.
 I  am  not  allowing  it.

 Shri  Bade:
 ruptions)

 It  is  not......  (Inter-

 Mr.  Deputy-Speaker:  It  is  a  calling
 attention  notice  and  he  is  not  a  signa-
 tory.  So,  he  cannot  ask  a  question.

 Shri  Priya  Gupta:  How  could  you
 decide  it?

 Shri  Bade:  The  statement  was
 given  because  there  was  an  adjourn-
 ment  motion....  (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.
 You  have  no  right  to  ask  a  question.

 श्री  बड़े  :  हमारा  राइट  है  सवाल  पूछने
 का....

 Mr.  Deputy-Speaker:  No,  ]  am
 sorry.  You  are  not  a  signatory.

 Shri  Priya  Gupta:  Sir,  it  is  not  a
 calling  attention  notice.

 sit  मधु  लिये  (मुंगेर)  :

 व्यवस्था  का  सवाल  है  ,

 मेरा  एक

 शी  बड़े  :  एड जन मेंट  मोशन  पर  स्टेटमेंट

 हुआ  है  भ्ौौर  हमें  राइट  है  सवाल  पूछने  का  |

 Mr.  Deputy-Speaker:  Shri  Bade,
 you  are  an  experienced  parliamen-
 tarian  and  you  know  the  rules.

 Shri  Thirumala  Rao:  Sir,  hon.
 Members  are  making  it  impossible
 for  the  Chair  to  function.  There  should
 be  an  end  to  this  sort  of  interruption.
 Now  a  person  who  has  the  loudest
 voice  can  walk  away  after  saying
 whatever  he  wants  to  say....  (Inter-
 ruptions).  They  have  no  business  to
 interrupt  the  business  of  the  House
 like  this.  This  is  an  impossible  posi-
 tion.  When  you  have  called  one
 member,  others  have  no  right  to
 stand  up  and  shout.
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 Mr.  Deputy-Speaker:  That  is  what
 I  am  trying  to  control.  Now,  Shri
 0.  N.  Tiwary  will  continue  his  speech.

 Shri  Thirumala  Rao:  Sir,  have  you
 ruled  that  it  is  not  an  adjournment
 motion?

 Mr.  Deputy-Speaker:  I  have  dis-
 allowed  it.  I  agree  with  the  hon.
 Member  that  if  any  member  obstructs
 the  business  of  the  House,  action
 should  be  taken  against  him.  Now
 Shri  Tiwary.

 Shri  Thirumala  Rao:  But  you  have
 not  heard  my  point.

 Mr.  Deputy-Speaker:  There  is  no
 point.  I  have  disallowed  the  adjourn-
 ment  motion.

 क्रि  मधु  लिमये हूँ:  प्वाइंट  आफ

 ब्रा डर  सुने  बगर  ही  कैसे  श्राप  कह  सकते  हैं
 कि  कोई  प्वाइंट  आफ  आर्डर  नहीं  है  ।

 इसको  श्राप  सुन  तो  लीजिये  |

 Mr.  Deputy-Speaker:  What  is  the
 point  of  order?  On  what?

 showy  लिमये  :

 लीजिये  1

 Mr.  Deputy-Speaker:  All  right.  Let
 me  hear  it.

 श्री  साधु  लिये  :  मंत्री  महोदय  ने  जो

 बक्‍्तब्य  दिया  है  उस  पर  हम  सफाई  मांग

 रहे  हैं  7  हमें  बताया  जाए  कि  यह  ध्यानाकर्षण

 प्रस्ताव  है  या  जो  नाथ  पाई  जी  ने  स्थगन

 प्रस्ताव  दिया  है,  उसको  श्राप  ले  रहे  हैं  ।

 इसका  कुछ  तो  खुलासा  होना  चाहिये  |

 अगर  यह  ध्यानाकर्षण  प्रस्ताव  है  तब  तो

 तो  इस  पर  हस्ताक्षर  करने  वालों  का  सवाल

 आयेगा  और  अगर  यह  वक्तव्य  है  तो  दस्तूर

 यह  रहा  है  कि  श्राप  पूछने  देते  हैं  सवाल

 नगर  कोई  सदस्य  खड़ा  हो  जाता  है  शौर

 उसको  ग्रुप  देखते  हैं  -  इसका  खुलासा
 में  चाहता  हूं

 ग्रुप  सुन  तो

 MARCH  22,  965  in  Cooch-Behar  (Adj,  M.  5388
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 Mr.  Deputy-Speaker:  I  rule  there
 is  no  point  of  order.  I  have  dis-
 allowed  the  adjournment  mofion  and
 ullowed  Shri  Nath  Pai  to  put  a  ques-
 tion.  As  regards  calling  attention
 notice,  only  the  people  who  have
 signed  the  notice  will  be  permitted
 to  ask  questions.

 क्रि  मघ  लिये  :  प्रगर  यह  ध्याम  ग्बेण
 प्रस्ताव  माना  गया  है  तो  ध्यानाकर्षण  प्रस्ताव

 ग्राम  सवेरे  ही  मैंने  भी  इसी  विषय  पर
 दिया  था  t

 Mr.  Deputy-Speaker:
 point  of  order.

 There  is  no

 श्री  मु  लिये  :  मैं  बाधा  नहीं  डालना

 चाहता  हूं  लेकिन

 Shri  Priya  Gupta:
 attention  notice?

 It  is  a  calling

 Mr.  Deputy-Speaker:  Your  name  is
 not  here  in  the  list  of  signatories.  So,
 T  cannot  allow  you  to  put  a  question.

 Shri  Bade:  If  it  is  a  calling  atten-
 tion  notice,  it  has  to  be  read  here.  It
 was  not  read  here.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  made  a  statement  and  I
 have  asked  hon.  Members  to  ask
 questions.

 Shri  Bade:  The  calling  attention
 notice  has  to  be  read  in  the  House.
 It  was  not  done  in  this  House  today.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  made  the  statement  and
 I  have  asked  every  one  of  the  signa-
 tories  to  the  calling  attention  notice
 to  ask  a  question.  You  are  not  a
 signatory  to  that.

 at  मत  लिप्त  :  मैं  क्‍या  करूं,
 मैंने  तो  दिया  था  |

 Mr.  Deputy-Speaker:
 given  a  notice?

 Has  he  also
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 at  मधु  सिसके  :  मैंने  ध्यानाकर्षण

 प्रस्ताव  दिया  है  1  श्राप  अपने  कागजात
 को  देख  लीजिये।

 Mr.  Deputy-Speaker:
 got  the  paper  here.

 eft  मधु  लिये  :

 मैंने  तो  दिया  था  ।

 Mr,  Deputy-Speaker:
 did  you  give  it?

 श्री  मनु  लिये  :

 था।

 We  have  not

 मेरा  क्‍या  दोष  है  ?

 At  what  time

 are  aa?  दिया

 Mr.  Deputy-Speaker:  It  must  be
 given  before  ll  o’clock.

 श्री  मधु  लिमये  :

 दिया  था  |
 l]  बजे  के  पहले

 Mr.  Deputy-Speaker:  All  right,
 you  may  put  a  question.  I  take  his
 word  that  he  has  given  a  calling
 attention  notice.

 Shri  Vidya  Charan  Shukla:  On  a
 point  of  order,  Sir.  We  must  know
 first  as  to  whether  the  hon.  Member
 gave  the  calling  attention  notice  or
 not.  This  must  be  first  made  clear.
 The  Lok  Sabha  Secretariat  must
 either  say  that  he  gave  the  notice  or
 they  must  say  that  he  had  not  given
 it.  This  must  be  first  made  clear.
 Otherwise,I  will  also  insist  on  my
 right  to  put  a  question.  (Interrup-
 tion).

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  That  is  very  wrong.  It  is

 ;  not  proper  to  cast  an  aspersion  on  the
 Member  who  has  said  that  he  has
 fiven  a  calling  attention  notice.

 An  hon.  Member:  But  it  is  not
 there.

 Another  hon,  Member:  It  is  there

 Mr.  Deputy-Speaker:  I  have  got  the
 paper  before  me.  He  has  given  the

 CHAITRA  ,  887  (SAKA)  in  Cooch-Behar  (Adj.590
 M.  and  C.A.)

 calling  attention  notice.  He  may  put
 +  question.

 Shrimati  Renu  Chakravartty:  I
 request  you  to  ask  Mr.  Shukla  to
 withdraw  his  words  because,  I  think,
 we  should  at  least  have  this  much
 respect  to  the  hon.  Member  and  take
 his  word  when  he  says  that  he  has
 given  it.  To  err  is  human.  They  may
 also  err....

 Mr.  Deputy-Speaker:  It  was  not
 specific;  it  was  vague.  But  still  I
 allow  him  to  put  a  question.

 श्री  मधु  लिया  :  हिन्दुस्तान-पाकिस्तान
 की  सीमा  पर  इस  वक्‍त  काफ़  तनाव  है,
 गोली  चल  रही  है,  आदमियों  को तकलीफ  हो

 रही  है  ।  इसलिये  सारा  देश  यह  अपेक्षा

 रखता  है  ब्रोकर  यह  सदन  भी  प्रेक्षा  रखता  है
 कि  सरकार  उसके  बारे  में  कोई  ठोस  शर

 कारगर  उपाय  करे  |  लेकिन  यह  सब

 करने  के  पहले  जहां  ठोस  और  कारगर  उपाय

 बरते  जाने  की  मैं  मांग  करता  हूं  वहां  क्‍या

 विदेश  मंत्री  जी  यह  उचित  नहीं  समझते  हैं
 कि  पाकिस्तान  के  जो  नेता  हैं  उनको  भी

 इस  बात  के  लिए  दावत  दी  जाए  कि

 वे  दिल्‍ली  प्रियें  कौर  तमाम  प्रश्नों  पर  गहराई
 में  जा  कर  बात  करें  ?  अगर  इस  बातचीत  का

 अच्छा  नतीजा  होता  है  तो  सारा  देश  उसका

 स्वागत  करेगा  कौर  नगर  कुछ  नतीजा  नहीं

 होता  है  तो  फिर  कोई  कारगर  शौर  ठोस

 उपाय  बरत  कर  सीमा  पर  जो  तनाव  है,

 गोली  वगैरह  जो  चल  रही  है  कौर  कुछ  लोगों

 ने  जो  यह  कहा  है  कि  कुछ  लोग  मारे  भी

 गये  हैं,  उसको  खत्म  करने  के  लिए  क्‍या

 उपाय  किया  जा  सकता  है  ।  सरकार

 इस  पर  क्‍या  सोच  रही  है  ?

 श्री  स्वर्ण  सिंह :  यह  कोई  सवाल

 तो  नहीं  किया  माननीय  सदस्य  ने  ।  एक

 सुझाव  दिया  है।  इस  पर  प्रबल  करने  में

 कठिनाई  इसलिये  है  कि  अगर  कुछ  उम्मीद  हो
 कि  कोई  हमारे  दावतनामे  पर  यहां  तशरीफ

 ले  जायेंगे  तब  तो  मुझे  इस  में  कोई  झिझक
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 [श्री  मध्‌  लिमये]

 नहीं  है,  बल्कि  खुशी  ही  होगी  1  लेकिन  tral  Government  employees.  Disparity

 ऐसी  बातें  यहां  लोक  सभा  में  नहीं  कही
 जाती  हैं  ।  दरयाफ़त  करके  अगर  पता
 चले  कि  कोई  इस  तरह  की  चीज़  को  मानेगा
 तभी  इस  तरह  की  चीज़  को  कहा  जा  सकता

 है  t

 मैं  इस  सदन  की  तवज्जह  इस  तरफ

 दिलाना  चाहता  हूं  कि  सब  तनाव  कौर  सब

 गोली  चलने  के  बावजूद  भी  ब  जिस  मरहले
 पर  हम  हैं  उस  पर  हमें  कुछ  सन्तोष  होता  है  t

 हो  सकता  वे  कि  यह  बात  सिरे  चढ़  जाये

 क्योंकि  मेंने  इस  में  कहा  है  कि  पाकिस्तान

 हाई  कमिश्नर  ने  कहा  है  कि  जो  हमने

 सुझाव  दिया  है  वह  मान  लिया  गया  है
 शौर  चीफ़  श्रेक्टरीज़  की  मीटिंग  होगी  ।

 कल  को  उम्मीद  है  कि  प्रापस  में  मिल  बैठकर

 वहां  जो  तनाव  है  उस  पर  विचार  हो  कौर
 उस  में  कमी  भी  हो।  इसलिये  मैं  अपील
 करूंगा  कि  हमें  भी  इसी  एटमसफीयर  में,
 इसी  वायुमंडल  में  इस  पर  विचार  करना

 चाहिये  ।

 शमी  मु  लिमये  :

 कोई  दोष  नहीं  देगी।
 दावत  देने  से  दुनिया

 47.58  hrs.

 GENERAL  BUDGET—GENERAL
 DISCUSSION—contd.

 Shri  D.  N.  Tiwary:  Sir,  I  was  refer-
 ring  to  the  pay  scales  of  employees  in
 the  States  and  at  the  Centre.  I  never
 meant  that  the  pay  of  the  Central
 Government  employees  should  not  be
 increased.  What  I  wanted  to  impress
 was  that  all  employees  whether  Cen-
 tral  or  States  or  local  bodies  should
 get,  more  or  less,  equal  pay  keeping
 in  view  the  circumstances  and  the
 service  conditions  of  all  employees.
 The  State  Government  employees  get
 meagre  pay  as  compared  to  the  Cen-

 in  this  matter  should  not  be  perpe-
 tuated,  A  super  class  of  Central
 Government  employees  may  be  creat-
 ed  if  this  disparity  is  maintained.

 The  Finance  Minister  should  make
 available  the  necessary  resources  to
 the  States  for  this  purpose.  He
 should  not  take  shelter  on  the  plea
 that  it  is  not  his  concern.  The  Edu-
 cation  Minister  makes  available  to
 the  States  the  finances  required  for
 increasing  the  pay-scales  of  the
 secondary  school  teachers  or  even
 primary  school  teachers.  In  the  same
 way,  the  Finance  Minister  also
 should  make  available  the  necessary
 resources  to  the  States  for  increasing
 the  pay  scales  of  the  State  employees.

 8.00  hrs.

 This  is  an  age  of  planning.  Plan-
 neq  development  means  the  develop-
 ment  of  every  sector  and  region  in  a
 uniform  way  so  that  all  the  limbs  of
 the  body-politic  get  the  required
 nourishment.  If  any  limb  of  the
 State  grows  weaker,  the  whole  body
 will  have  to  suffer.  The  weaker
 limbs  should  get  better  nourishment
 so  that  they  may  grow  up  to  the
 standard  of  the  other  States.

 Mr.  Deputy-Speaker:  The  hon.
 Member  has  taken  5  minutes  already.
 Does  he  want  some  more  time?

 Shri  D.  N.  Tiwary:  I  want  about
 ten  minutes  more.

 Mr.  Deputy-Speaker:  He  cannot
 have  ten  minutes  but  he  can  have
 five  minutes  at  the  most.  He  may
 continue  his  speech  tomorrow.

 8.0l  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 March  23,  985/Chaitra  2,  887  (Saka).
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